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 LOK  SABHA

 Friday,  September  i,  950/Bhadra  20,
 i88  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 IMr  Dervry-Srraxen  mm  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Natienal  Museum,  New  Dethi

 +
 Shri  Subedh  Hanada:
 Shri  8.  C.  Samanta:
 Shri  D.  C.  Sharma:
 Shri  Ram  Krishan  Gupta:
 Shri  R.  C.  Majhi:

 Will  the  Minister  of  Selentific  Be-
 wearch  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  2272  on  the  23rd
 March,  959  and  state:

 71963,

 (a)  whether  the  construction  of  the
 national  museum  building  in  New
 Delhi  has  since  been  completed;  and

 (b)  if  so,  whether  the  museum  has
 ‘been  removed  to  this  new  building
 from  Rashtrapati  Bhawan*®

 The  Minister  of  Scientific  Research
 aad  Cultural  Affairs  (Shri  Humayen
 Kabir):  (a)  and  (b)  No,  Sir

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  foreign
 experts’  assistance  was  sought  for  dis-
 play  arrangements  at  this  museum?

 is,  by  the  Sist  August,  the  first  phase
 2%  LSD.

 7692

 will  be  complete.  May  I  know  whe-
 ther  that  has  been  done?

 Shri  Hamayun  Kabir:  No,  Sir.  I
 regret  that  it  has  not  been  done  The
 Central  PWD  now  tell  us  that  it
 will  be  completed  by  the  3ist  Decem-
 ber,  959

 Shri  D.  C.  Sharma:  May  I  know  if
 this  National  Museum  will  have  an
 advisory  body  of  :ts  own?  If  so,  what
 will  be  its  nature?

 Shri  Hamayun  Kabir:  This  ques-
 tion  is  specifically  about  the  building,
 but  I  can  answer  that,  It  will  have
 its  own  governing  body  It  will  ulti-
 mately  be  set  up  as  an  autonomous
 organisation

 Shri  Ram  Krishan  Gupta:  Into  how
 many  phases  the  construction  work
 has  been  divided?

 Shri  Humayun  Kabir:  The  building
 will  be  constructed  in  four  phases.

 Shri  R.  C.  Majhi:  May  I  know  whe-
 ther  the  construction  is  already
 delayed  from  its  scheduled  time?

 Mr.  Deputy-Speaker:  That  he  has
 said

 Shri  Humayun  Kabir:  I  have  said
 so  Actually,  at  one  stage  we  were
 hoping  that  it  would  be  ready  in
 but  for  various  reasons  there  has  been
 delay

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  details  of  the
 contributory  scheme  for  educational
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 facilities  for  the  children  of  the  per-
 sonnel  of  the  three  services  have  been
 finalised;

 (bd)  if  so,  the  details  thereof;  and

 (c)  whether  this  has  been  imple-
 mented?

 The  Depaty  Miniter  of  Defente
 (Shri  Raghtramainh):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabhs.  [See  Appendix  IV,  an-
 nexure  No.  83.)

 Shri  Barman:  What  are  the  reasons
 for  keeping  the  three  funds  for  the
 three  Services  separate?  Has  the
 concurrence  of  the  three  Services  been
 obtained?

 Shri  Raghyramsish:  Yes,  Sir.  This
 has  been  constituted  with  the  absolute
 approval  of  the  three  Services.  They
 thought  that  it  would  be  best  to  keep
 it  so  considering  the  composition.

 Shri  Barman:  By  what  time  is  the
 Yeheme  for  the  others,  that  is,  other
 than  officers,  expected  to  be  finalised
 and  by  what  time  it  will  be  imple-
 mented?

 Shri  Raghuramaiah:  The  matter  is
 under  active  consideration  at  the
 Services  leve).  So,  it  will  take  some
 time.  It  is  difficult  for  me  to  say  as
 to  when  exactly  it  will  be  ready.

 Shri  Snbedh  Hansda:  May  I  know
 whether  children  reading  in  any
 institution  in  India  will  be  able  to
 avail  of  this  opportunity  or  only
 certain  institutions  will  be  specified
 for  this?

 Shyi  Raghuramaish:  The  details  are
 yet  to  be  worked  out.  But  broadly
 speaking  it  is  true  that  it  is  intended
 to  cover  all  educational  institutions.

 Shri  8.  C.  Samanta:  With  reference to  part  (ili)  of  the  statement,  may  I
 know  whether  in  the  case  of  children
 qf  an  officer  who  retires  after  serving
 for  ten  years  and  who  will  have  to
 contribute  Re.  0  per  month,  Govern-

 gene
 will  conttibute  Ra.  0  or  Re.  5

 ibhth?

 been  stated  in  the  statement

 bey
 of  the  Lok  Sebba  ह 3

 contribution  from  the  Gov-
 ernment  equal  to  the  amount  caatri-
 पध्ल्त  by  the  officers  wil)  be  made.

 oo.

 Shri  Raghuramaiah:  It  has
 ec

 ह...  2.

 children  of  officers  has  been  finalised
 while  that  for  the  Other  Ranks  Mas
 not  yet  been  finalised?  I  think  they
 should  have  been  given  some  priority.

 Shri  Raghuramaish:  Both  have  to
 come  in  but  it  so  happened  that  this
 was  taken  up  first,  It  has  been  done
 on  the  recommendation  of  the
 Services.

 Shri  Tyagi:  How  many  schools  are
 Proposed  to  be  opened  and  has  it  been
 decided  that  the  curricula  and  the
 medium  of  education  in  all  the  schools
 will  be  uniform?

 ह! ह  Raghuramaiah:  I  will  like  to
 remove  a  misapprehension.  This
 scheme  does  not  contemplate  opening
 of  any  new  schools.  It  contemplates
 the  grant  of  a  certain  amount  to  each
 day  scholar  and  the  grant  of  a  certain
 amount  to  each  boarder,  as  stated  in
 the  statement,  to  be  given  to  the  boys
 and  girls  of  the  officers  concerned
 wherever  they  may  be  studying.

 Shri  Tangamani:  We  find  that  the
 scheme  for  the  children  of  commis-
 sioned  officers  will  come  into  force
 from  the  Ist  October,  1959.  May  we
 know  whether  the  scheme  will  come
 into  force  for  the  non-commissioned
 officers’  children  by  the  end  of  this
 year  at  least,  that  is,  the  financial
 year?

 Shri  Raghuramaiah:  As  I  said.  the
 scheme  is  under  consideration.  This
 will  be  one  of  the  points  that  wilt
 necessarily  have  to  be  looked  into.



 hon,  friend  is  referring  to.  If  he  gives
 me  notice  about  it  I  will  be  very  glad
 to  furnish  the  information.

 Shri  Tyagi:  My  point  is  that  I  want
 to  know  as  to  what  will  happen  in
 the  case  of  a  student  who  was  read-
 ing  in  one  place  where  Hindi  is  the
 medium....

 Mr.  Deputy-Speaker:  The  hon.
 Minister  says  that  there  might  be  a
 separate  scheme  and  if  a  fresh  notice
 is  given  to  him  he  will  find  it  out.
 He  cannot  answer  that  just  at  present.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  scheme  will  be  administered
 deparinfentally  or  whether  any  inde-
 pendent  board  will  be  set  up  for
 managing  it?

 Shri  Eaghuramaiah:  This  will  be
 under  the  Charitable  Endowments
 Act  and  it  will  be  administered  as
 now  contemplated  by  a  committee.
 The  management  and  administration
 of  the  funds  will  be  vested  in  a  com-
 mittee  consisting  of  the  following:

 (l)  Adjutant  General.

 wD  Directer  of  Personnel  Ser-
 wees.
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 (3)  An  officer  of  Army  Haad-
 quarters  appointed  by  each  of
 the  following:

 Chief  of  the  General  Staff
 Quartermaster  General
 Master  General  of  Ordnance
 Director  of  Medical  Services.
 (4)  Secretary/Treasurer.

 Shri  Kamainayan  Bajaj:  May  I
 know  from  the  hon.  Minister  that
 there  will  not  be  any  exclusive  atmos-
 phere  for  the  children  of  officers  of
 the  Defence  Services  who  take  the
 advantage  under  this  scheme  because
 af  that  happens  probably  it  may  not
 be  in  the  larger  interests?

 Mr.  Deputy-Speaker:  It  is  a  diffe-
 rent  thing  altogether,  namely  that
 children  ought  to  be  helped  wherever
 they  may  be  studying.  There  is  no
 question  of  a  different  atmosphere
 exclusively.

 Shri  Joachim  Alva:  While  consider-
 ing  this  proposal,  has  Government
 considered  the  advisability  of  the
 children  of  officers  being  automatically
 admitted  in  any  school  because  when
 an  officer  is  transferred  to  some  place
 he  finds  that  the  door  is  banged  for
 the  admission  of  his  children  in
 schools  in  any  part  of  India?  Has  he
 considered  that  proposal  along  with
 at?

 Mr.  Deputy-Speaker:  That  would
 be  considered.  Next  question.

 Shri  D.  C.  Sharma
 Shri  Pangarkar:

 oases,  J
 Shri  Raghunath  Singh:
 Shri  Ram  Krishan  Gupta:
 Shri  Muhammed  Elias:

 |  Shri  Daljit  Singh:

 Will  the  Minister  of  Steel,  Mince
 and  Fuel  be  pleased  to  refer  to  thé
 reply  given  to  Unstarred  Question
 No.  8l  on  the  12th  February,  1t0
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 (७)  whether  it  has  been  found  com-
 mercially  feasible  to  exploit  oil  in
 these  areas;  and

 (c)  if  to  what  extent?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):(a)  Janauri:
 The  results  of  the  seismic  refraction

 which  haa  been  completed
 recently  are  being  computed.

 Bathula:  The  Bathula  deep  well
 No.  I,  is  under  production  test  to  find
 out  possibility  of  oil  and  gas

 (b)  I¢  is  too  early  to  say.

 (c)  Does  not  arise.

 Shri  D.  C.  Sharma:  What  is  the
 Tatest  position  with  regard  to  explo-
 ration  at  Bathula?  Is  it  still  continu-
 ing  or  has  it  been  given  up?

 Shri  K.  D.  Malaviya:  The  drilling
 of  the  deep  well  No.  |  has  been  com-
 pleted.  It  was  completed  about  four
 or  five  months  back.  I  do  not  remem-
 ber  the  exact  month.  After  the  com-
 pletion  of  the  well  it  was  discovered
 dy  instrumental  investigations  that  .n
 this  well  there  are  about  ten  or  twelve
 different  layers  which  are  worth
 investigating  by  perforating  the  hori-
 zons  and  producing  gas  or  oil.  Usually,
 we  start  from’  the  bottom.  Before
 these  tests  are  started,  lots  of  prepara-
 tions  are  made.  The  well  is  cemented,
 casing  is  lowered.  It  takes  two  or
 three  months.  After  that,  one  by  one
 each  layer  is  perforated  and  we  have
 to  wait  for  about  8  to  12  days  or
 sometimes  5  days  for  saline  water  to
 come  from  each  of  the  layers  and  then
 to  reject  it  or  get  oi]  or  gas.  In  this
 process,  we  are  just  now  engaged.  The
 bottom  lowermost  horizon  has  been
 tested  and  after  saline  water  test,  it
 has  been  rejected.  We  have  plugged
 it  and  come  to  the  second.  These  two
 lowermost  horizons  were  not  of  very
 much  hope  or  interest.  Higher  up,  we
 are  going  to  test  and  it  will  take
 another  6  or  8  weeks  ta  complete  al!
 the  horizon  tests  from  Bathula  Well
 No,  .

 Shri  D.  C.  Sharma:  May  |  know....

 ह  Deputy-Spraker:  After  the  long
 statement,  there  ought  to  be  no
 supplementary.

 Shri  K.  0.  Malaviya:  That  is  what
 I  thought.

 Shri  0.  ©,  Sharma:  I  have  so  many.
 May  I  know  which  foreign  Consultant
 is  helping  us  so  far  as  these  invest!-
 gations  in  Janauri  are  concerned?

 Shri  K.  D.  Malaviya:  Not  a  single
 foreign  personne!  is  helping  in  the
 investigations  at  Janauri.  Indian
 technicians  aré  doing  it.  The  seismic
 test  has  been  completed  and  the  data
 are  being  interpreted.

 Shri  Hem  Barna:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Janauri
 structure  extends  from  the  plains  of
 Punjab  round  about  Hoshiarpur  to  the
 Himalayan  foothills  in  the  Kangra
 valley  and  if  so,  whether  this  initial
 geological  survey  that  we  conducted
 was  conducted  all  over  the  area  or
 was  it  limited  to  particular  places?

 Shri  EK.  D.  Malaviya:  This  long
 Janauri  structure  has  been  mapped
 out  geologically  by  the  Indian  team.
 After  that,  at  various  places  where
 the  technicians  think  investigations
 should  be  pursued,  those  separate
 areas  will  now  be  taken  one  by  one.
 Just  now  we  have  taken  up  seismic
 investigation  i.e.  (by  sound  method).
 It  has  been  completed.  We  have  to
 interpret  the  dats.

 Shri  Daljit  Singh:  May  I  know  what
 steps  have  been  taken  in  starting
 driJling  operations  m  Janauri  and
 when  it  is  expected  to  start?

 Shri  K.  D.  Malaviya:  Drilling  in
 Janaur:  will  only  start  after  compu-
 tation  of  seismic  investigations  is
 completed  and  it  is  found  hopeful  and
 encouraging.

 Aboriginal  Tribes  in  Andaman  and
 Nicobar  Islands

 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  340  on  the
 24th  November,  ‘1988  and  state:
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 {a)  whether  any  improvement  has
 been  noticed  in  the  conditions  of
 aboriginals  in  the  Andaman  and  Nico-
 ber  Islands  after  the  sameliorative
 measures  were  undertaken;  and

 (b)  the  amount  spent  up-to-date  for
 their  welfare?

 The  Deputy  Minister  ef  Home

 Affairs
 (Shrimat!  Alva):  (a)  Yes,

 (9)  Information  28  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha  when  received.

 Shri  RB.  C.  Majhi:  May  I  know  what
 are  the  main  ameliorative  measures
 that  have  been  taken?

 Shrimati  Alva:  We  have  laid  a  state-
 ment  on  the  Table  of  the  House
 There  are  seven  in  all  Shall  I  read
 them?

 Mr.  Deputy-Speaker:  No,  no  The
 statement  has  been  laid

 Shri  BR.  C.  Majhi:  May  I  know
 whether  the  tribes  living  there  are
 not  recognised  as  Scheduled  Tribes  in
 the  Constitution  (the  Scheduled  Caste
 and  Scheduled  Tribe  Orders)  and
 whether  they  are  entitled  to  get  the
 facilities  which  are  provided  in  the
 Constitution  for  the  Scheduled  Castes
 and  Scheduled  Tribes?

 Shrimati  Alva:  They  are  declared
 as  Scheduled  Tribes.  It  ry  a  recent
 order.

 Shri  B.  K.  Gaikwad:  May  I  know
 what  attempts  the  Government  have
 made  to  improve  the  economic  condi-
 tions  of  the  aboriginal  tribes  om
 Andamans  and  Nicobar?

 Shrimati  Alwa:  A  number  of
 schemes  have  been  started  under  the
 Second  Five  Year  Plan  With  your
 permission,  I  would  read  out  the
 9  achemes:  Tribal  welfare  schemes—
 the  usual  schemes.

 Mr.  Depaty-Speaker:  Are  they  con-
 tained  in  the  statement?

 Shetmati  Alwa:  Yes,  Sir.  That  is
 also  given  in  the  statement.

 ie,  Depaty-Bpeaker:  Then,  need  nos
 Be  read  out.
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 Shri  Subodh  Hansfa:  May  know
 whether  any  attempt  has  been  made
 for  better  housing  of  these  tribes?

 Shrimati  Alva:  That  comes  under
 the  welfare  schemes

 Shri  8.  C.  Samanta:  Is  it  not  a  fact
 that  the  Ministry  of  Scientific  Research
 and  Cultural  Affairs  is  carrying  on
 researches  on  aboriginal  tribes  in  the
 Andamans  and  has  given  suggestions,
 and  may  I  know  whether  those  sug-
 gestions  have  been  taken  into  con-
 sideration?

 Shrimati  Alva:  In  the  Andamans,
 there  are  severa]  tmbes  out  of  which
 the  most  progressive  tribe  is  in  the
 Nicobar  islands  There  are  Anda-
 manese,  Jaravas,  Onges,  Shompens
 and  Nicobaris  In  the  Andamans,  the
 Jaravas  are  far  away  They  are  forest
 dwellers  The  others  are  also  forest
 dwellers  With  the  Jaravas,  we  have
 no  contact  at  all  Unless  they  be-
 come  friendly,  we  cannot  do  anything
 to  them

 Shri  Rg.  C.  Majfhi:  When  was  the
 Schedule  Tribes  Order  issued?

 Shrimati  Alva:  It  was  issued  6  or
 8  months  ago

 ose.

 |
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 Starred  Question  No.  937  and  955
 on  the  2ist  April,  959  and  state:

 (a)  the  nature  of  progress  made  so
 far  in  the  manufacture  of  trucks  and
 tractors  in  Ordnance  Factories;

 (9)  whether  production  has  begun;

 (c)  what  percentage  of  the  compo-
 nents  of  the  products  is  wholly  Indian;

 (d)  whether  any  request  for  the
 purchase  of  the  tractors  has  heen
 received;  and

 (e)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  {See  Appendix  IV,  an-
 nexure  No.  84.]

 Shri  Ram  Krishan  Gupta:  In  the
 statement  I  find  that  a  large  order  for
 the  supply  of  tractors  has  been
 received  from  the  Ministry  of  Re-
 habilitation,  Ministry  of  Steel,  Mines
 and  Fuel  and  the  Rajasthan  Canal
 Board.  May  I  know  how  far  their
 requirements  have  been  met  so  far?

 Shri  Raghuramaiah:  So  far  as  the
 Rajasthan  Canal  Board  is  concerned,
 we  have  only  had  an  idea  of  their
 possible  requirements.  We  have  not
 so  far  received  any  final  order.  But,
 we  have  received  firni  orders  from  the
 Army  and  the  Rehabilitation  Ministry.
 It  is  35l  numbers.  But,  this  has  to
 be  spread  over  roughly  three  years.
 We  have  so  far  supplied  38  tractors,
 20  for  the  army  and  8  for  Danda-
 karanya.

 Shri  Ram  Krishan  Gupta:  In  the
 statement  I  find  that  the  balancing
 plant  required  for  the  production  of
 trucks  and  tractors  has  been  ordered.
 What  is  the  cost  and  capacity  of  this
 plant?

 Shri  Raghuramaiah:  All  these
 details  were  already  give  in  the  earlier
 answers  and  the  statements  made  in
 the  House  from  time  to  time.

 Shri  Ajit  Singh  Sarhadi:  I  find
 from  the  statement  that  the  percent-
 age  of  indigenous  content  in  the

 wet 2s  oteiy  Li,  id’

 tractors  at  present  is  5  per  cent.  What
 would  be  the  burden  on  foreign  ex-
 change  for  the  deliveries  of  tractors
 that  would  be  made  this  year?

 Shri  Raghuramaiah:  It  depends  on
 the  number  of  tractors  that  are  to  be
 imported.  If  the  hon.  Member  wants
 to  know  the  production  cost  price,  I
 can  give  it.  I  do  not  know  whether
 that  is  what  the  hon.  Member  wants.

 Some  Hon.  Members:  Yes.

 Shri  Raghuramaiah:  Production  cost
 price,  according  to  present  informa-
 tion,  for  a  0  20  tractor  is  Rs.  1,06,700
 per  tractor.  For  a  D  80  tractor,  it  is
 Rs.  71,200.

 Shrimati  Renuka  May  I
 know....

 Mr.  Deputy-Speaker:  I  shall  first
 call  those  Members  who  have  given
 notice.  Shri  D.  C.  Sharma.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Minister  has  received  any  report
 about  the  performance  of  the  tractors
 and  if  so,  what  is  the  kind  of  report?

 Ray:

 Shri  Raghuramaiah:  Our  report  at
 present  is  quite  favourable.

 Shrimati  Renuka  Ray:  I  would  like
 to  ask  the  hon.  Minister  this.  He  said
 that  30  per  cent.  of  the  components
 are  made  in  India.  It  does  not  include
 any  important  items  such  as  carburet-
 tor.  When  do  the  Government  expect
 to  be  able  to  nearly  manufacture  a
 few  of  the  important  component  parts
 in  this  country?

 Shri  Raghuramaiah:  There  is  a
 graduated  programme  as_  already
 indicated  in  the  House.  I  shall  state
 it  again:  first  year  30  per  cent.;  2nd
 year,  50  per  cent.;  3rd  year  70  per
 cent.;  4th  year  80  per  cent.;  5th  year
 90  per  cent.  The  more  complicated
 parts  will  naturally  take  more  time,
 but  within  the  ambit.  of  the  pro-
 gramme  already  indicated.

 Mr.  Deputy-Speaker:  Shri  Vidya
 Charan  Shukla.

 Shrimati  Renuka  Ray:  When  do  you
 expect  to  manufacture  carbu-
 rettors....
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 Shri  Raghuramalah:  All  require-
 ments  are,  and  will  be,  considered  as
 and  when  they  arise.

 Contract  for  Erection  of  Blast
 Furnaces  at  Rourkela

 *1369,  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  there  is  eny  penalty
 clause  to  deal  with  delay  in  supply  in
 the  contract  executed  with  the  foreiga
 supplier  concerned  to  whom  the  work
 of  supply  and  erection  of  the  blast
 furnaces  at  Rourkela  was  awarded;

 (b)  if  so,  particulars  of  the  clause;
 end

 (ec)  whether  there  have  been  any
 occasions  to  consider  the  necessity  for
 invoking  the  provisions  of  this  clause?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Yes,  Sir.  For  each  month  of
 delay  in  the  delivery  or  erection  of
 equipment,  the  contractor  is  liable  to
 @  penalty  of  ]  per  cent.  of  the  value
 of  the  complete  unit  in  question,  sub-
 ject  to  a  limit  of  3  per  cent.

 (c)  There  has  been  some  delays
 and  Hindustan  Steel  is  considering
 whether  these  were  caused  by  reasons
 beyond  the  control  of  the  contractor
 or  not.

 the  Rourkela  steel  plant,  ह ह  whether
 that  construction  49  going  on  accord.
 ing  to  schedule?

 Gardar  Swaran  Singh:  It  is  true
 that  all  the  three  blast  furnaces  in
 Rourkela  are  to  be  supplied  and  cons-
 tructed  by  the  same  firm.  According
 to  the  revised  schedule  of  construc.
 tion,  the  first  blast  furnace  should
 have  been  completed  by  20th  Decem.
 ber,  1958,  As  against  this  revised:
 target  date,  the  first  blast  furnace  was
 finished  towards  the  end  of  January,
 1959.  So,  there  was  a  delay  of  about
 one  month,  With  regard  to  the  other
 two  blast  furnaces  also,  the  pace  of
 construction  is  pretty  rapid,  but  I  can-
 not  say  whether  they  will  be  commis-
 sioned  on  the  due  dates  or  not.

 Shri  Vidya  Charan  Shakla:  May  I
 know  by  what  time  this  consideration
 whether  to  impose  a  penalty  on  the
 contractor  or  not  will  be  finished,  and
 who  are  the  authorities,  the  Ministry
 or  the  Hindustan  Steel  (Private)
 Limited,  who  are  considering  this
 matter?

 Sardar  Swaran  Singh:  It  is  pri-
 marily  for  the  Hindustan  Steel  (Pri-
 vate)  Limited  to  examine  any  plea
 that  might  be  put  forward  by  the  sup.
 pher  for  delays,  I¢  is  primarily  for
 them  to  consider  whether  those  are
 good  justifications  for  the  delay.

 Shri  Morarka:  Mey  |  know  whether
 the  Government  is  aware  of  the  rum-
 our  that  some  of  the  equipment  sup-
 plied  at  Rourkela  is  not  quite  new
 and  is  second-hand  and  slightly
 defective?

 Sardar  Swaran  Singh:  I  take  this  as
 a  statement,  not  as  a  rumour,  and  I
 will  have  a  look  at  it  and  find  that  if
 there  ig  any  substance  in  this,  but  I
 will  be  sorry  if  there  is  any  such
 and  I  hope  there  is  none.
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 Gander  Swaran  Singh:  I  could  not
 way.  It  is  a  fact  that  the  actual  pro.
 duction  in  the  first  blast  furnace  at
 Rourkela  is  not  up  to  the  rated  capa-
 city,  but  I  could  not  say  whether  this
 ig  due  to  any  defect  in  the  fire  bricks,
 but  the  advice  that  was  received  by
 me  was  that  this  was  mainly  due  to
 the  troubles  in  the  big  §  casting
 machine

 Shri  Tangamani:  May  I  know  whe-
 ther  :t  has  been  brought  to  the  notice
 of  the  Government  that  the  cement
 that  is  supplied  by  the  contractor  is
 of  an  inferior  quahty?

 Sardar  Swaran  Singh:  That  does
 not  arise  out  of  this  because  this  is
 about  the  blast  furnace,  but  it  ३358  a
 fact  that  some  of  the  cement  that  was
 supplied  by  one  of  the  factories  near-
 by  was  found  to  be  of  inferior  quality
 when  we  tested  the  core,  but  that  is
 in  the  rolling  mill  section  That,  un.
 fortunately,  has  retarded  to  a  certain
 extent  the  progress  of  construction

 Shri  Sapakar:  May  I  know  if  suffi-
 cient  precaution  is  taken  to  see  that
 the  same  defect  which  has  occurred
 in  the  first  blast  furnace  causing  a
 shortfall  in  production  does  not  take
 place  m  the  case  of  the  second  and
 third  blast  furnaces  when  they  are
 constructed?

 Mr,  Deputy-Speaker:  Does  he  expect
 that  the  answer  would  be  ‘No’.

 Shri  Supakar:  My  question  38  if  suffi-
 cient  precaution  has  been  taken

 Mr.  Deputy-Speaker:  Government
 would  always  say  that  sufficient  pre-
 caution  35  taken  What  is  the  signi
 ficance  of  the  question?

 Expansion  of  Harness  and  Saddlery
 Factory  at  Kanpur

 *13870,  Shri  Keshava;  Will  the
 Minister  of  Defemee  be  pleased  to
 state:

 (a)  whether  there  is  =  proposal  to
 expand  the  Harness  and  Saddlery  Fac.
 tery  at  ह ध... अ  end  add  a  boot  section;
 end
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 (0)  how  does  this  feature  affect  the
 amall  scale  industries  in  the  locality?

 The  Deputy  Minister  ef  Defence
 (Shri  Raghuramainh):  (a)  Yes,  Sir.

 (by  It  is  proposed  to  undertake
 manufacture  for  the  present  only  half
 of  the  annual  requirements  of  boots
 and  the  other  half  will  be  obtained
 from  trade  through  the  Director
 General  of  Supplies  and  Disposals  in-
 the  normal  manner

 The  production  im  the  Ordnance
 Factory  is  not  likely  to  affect  the
 Small  Scale  Industry  as  it  will  only be  a  very  small  percentage  of  the
 total  quantity  of  boots  produced  by that  Industry

 Shri  Keshava:  May  I  know  whether, consistent  with  our  pohcy  of  en-
 couraging  small-scale  industry  and  co-
 operation,  any  attempt  at  all  was
 made  to  secure  the  supply  of  goods
 from  the  small-scale  industry  and  the
 ¢co0.operatives?

 Shri  Raghuramaiah:  The  point  here
 is  that  in  the  supplies  got  from  the
 trade  we  noticed  various  defects.
 First  of  all,  there  has  not  been  any
 uniformity,  and  there  have  also  been
 other  defects,  but  more  than  that,  we
 have  found  also  idle  capacity  in  this
 particuler  factory  In  fact,  a  num-
 ber  of  workmen  are  Officially  hsted  as
 being  on  idle-time.  Considering  all
 these  facts,  we  have  thought  it  ad-
 visable  in  the  interests  of  the  country
 to  have  boot  manufacture  from  this
 factory  But  as  I  have  already  ex-
 Plained,  it  will  only  cover  a  fraction
 of  the  supplies  by  the  small-scale  in-
 dustries  making  boots  in  the  country.

 Shri  S.  M.  Banerjee:  May  I  know
 when  this  plant  is  likely  to  be  estab.
 lished,  and  whether  the  foreign  ex-
 change  difficulties  in  getting  the
 machinery  from  Czechoslovakia  have
 been  overcome?

 Shri  Raghuramaizh:  I  think  all  the-
 difficulhes  ere  got  over,  and  we  hope-
 to  have  this  as  soon  as  possible.

 Shri  &  M.  Banerjee May  I  know
 the  capacity  of  this  plant,  and  the:



 “9709  Oral  Answers

 number  of  boots  likely  to  be  manu-
 factured  per  month,  and  the  employ-
 ment  potential?

 Shri  Raghuramaiah:  As  I  said,  now,
 it  will  be  confined  to  the  manufacture

 -of  about  a  lakh  numbers,

 Mr,  Deputy-Speaker:  He  wanted  to
 know  the  employment  potential  also.

 Shri  Raghuramaiah:  I  have  not  got
 those  figures.

 Shri  M.  R.  Krishna:  The  hon.  Minis-
 ‘ter  has  just  stated  that  the  boots  pro-
 cured  from  the  small-scale  industries
 ‘were  found  to  be  inferior.  May  I
 know  the  number  of  boots  so  _  far

 -secured  by  the  Defence  Ministry  from
 the  small-scale  industries?

 Shri  Raghuramaiah:  The  annual  re-
 quirements  of  the  Army  stand  at
 about  2  lakhs  pairs  of  boots.

 Shri  N.  R.  Muniswamy:  May  I  know
 whether  in  the  boots  section  that  has
 been  added  in  this  factory,  cost  ac-
 counting  has  been  done,  and  if  so,
 how  the  cost  of  production  of  a  pair
 of  boots  compares  with  the  market
 price?

 Shri  Raghuramaiah:  We  have  work-
 ed  out  the  figures;  the  production  cost,
 will  be  a  little  over  what  we  now  pay
 to  the  civil  trade,  It  is  stated  that
 the  average  price  per  pair  of  boots
 produced  in  the  civil  trade  is  Rs.  17;
 in  the  case  of  the  boots  that  are  pro-
 duced  here,  it  will  be  slightly  on  the
 increase,  that  is,  about  Rs.  18.46.  But
 the  total  benefit  to  the  Defence
 Budget  will  be  round  about  Rs.  6
 lakhs,  but  because  the  overheads  of
 the  factory  will  get  reduced,  overall,
 there  is  a  benefit  to  the  Defence
 Budget  to  the  extent  of  about  Rs.  6
 lakhs.

 Geological  Survey  for  Sulphur

 #1373,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state  whether  to  find
 out  new  mines  of  sulphur  in  India  the
 Base  Metal  Unit  of  the  Geological
 Survey  of  India  has  decided  to  carry
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 out  detailed  exploration  in  _  Bihar,
 Mysore  and  other  parts  of  the
 country?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel  Mines  and  Fuel  (Shri
 Gajendra  Prasad  Sinha):  The  Base
 Metal  Unit  in  the  Geological  Survey
 of  India  was  set  up  with  a  view  to  in-
 tensify  investigations  pertaining  to
 base  metals,  e.g.,  copper,  lead  and  zinc.
 These  ores  ordinarily  have  a  propor-
 tion  of  sulphur  content  in  chemically
 combined  form,  which,  under  suitable
 conditions  of  metalurgical  treatment,
 can  be  obtained  as  a  by-product.  The
 Base  Metal  Unit  proposes  to  carry  out
 detailed  exploration  for  sulphide  ores
 in  different  parts  of  the  country  in-
 cluding  Bihar  and  Mysore,  etc.

 Shri  Raghunath  Singh:  May  I  know
 the  consumption  of  sulphur  in  India,
 and  whether  we  are  self-sufficient  in
 sulphur?

 Shri  Gajendra  Prasad  Sinha:  The
 import  in  958  was  near  about  2  lakhs
 tons,  but  mostly,  for  our  total  con-
 sumption,  we  have  to  depend  upon
 imports.

 Shri  Raghunath  Singh:  May  I  know
 the  amount  which  we  have  paid  for
 these  imports?

 Shri  Gajendra  Prasad  Sinha:  I  am
 not  in  a  position  just  now  to  say  the
 exact  amount  of  foreign  exchange
 which  we  had  to  pay  for  it,  but  I
 have  already  stated  the  quantity
 which  we  had  imported  in  1958.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  programme  has
 been  prepared  for  the  exploitation  of
 this  element  in  Bihar?

 Shri  Gajendra  Prasad  Sinha:  The
 programme  is  already  there,  and  ex-
 ploration  had  been  started  long  before;
 we  have  already  proved  9  million  tons
 of  pyrites  in  Bihar,  which  are  the
 main  source  for  sulphur  production;
 we  are  also  doing  exploration  in  other
 States  where  it  is  in  the  preliminary
 stage.
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 .  Ghri  Shivananjappa:  May  I  know
 the  possibilities  of  getting  sulphur  in
 the  Sate  af  Mysore?

 ports  alsc,  but  I  am  ह... ह  in  a  position
 to  say  the  exact  amount  of  deposits
 just  now.

 at  wer  दर्शक  इस  प्रतत  के  उत्तर  में
 माननीय  मंत्री  जी  ने  ब्रतलाया  कि  विहार,
 मैसूर  शौर  देश  के  धन्य  भागों  में  लोज-बोन

 की  जा  रही  है।  म॑  यह  जानता  चाहता  हूं  कि
 ये  देश के  धन्य  भाग  कौम  कौन  से  हैं, जहा इस
 की  सम्भावना  है  शौर  जहां  खोज-बीन  को

 जा  रही है
 ?

 थी  श्येन  were  सिन्हा  :  बिहार,
 राजस्थान,  आंध्र,  उत्तर  प्रदेश,  मैसूर,  जम्मू-
 काइसीर,  सभी  जगह  कोशिश  की  जा  रही  है
 पौर  छान-बीन  की  जा  रही  है  1
 Shri  ्,  B  Vittal  Rao:  The  hon  Par.

 lhamentary  Secretary  has  said  that  9
 million  tons  of  pyrites  have  been
 proved  in  Bihar  May  I  know  when
 ‘we  shall  be  able  to  exploit  these  de-
 posits?

 Shri  Gajendra  Prasad  Sinha:  A  com-
 pany  is  going  to  be  formed,  which
 will  be  in  the  public  sector;  the  in-
 vestigation  is  also  going  on  simulitane-
 ously;  it  will  still  take  some  time  to
 complete  the  thorough  investigation

 Shri  T.  B.  Vittal  Rao:  May  I  know
 the  approximate  period  that  it  will
 take?

 Mr.  Deputy-Speaker:  If  he  had
 ‘known  that,  he  would  have  given  the
 information.

 The  Minister  of  Mines  and  Oil  (Shri
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 Shei  Narasimhan:  Mey  I  know  the
 88708  of  that  body?

 Mr.  Deputy-Speaker:  Next  question.

 Will  the  Minster  of  Fimance  be
 pleased  to  state:

 (a)  whether  any  new  restrictions
 bave  been  imposed  on  sdvances
 against  foodgrains  by  scheduled
 banks,  and

 ६9)  if  so,  the  nature  of  the  restric.
 tions  umposed  particularly  m  the  case
 of  rice  an@  paddy?

 The  Deputy  Minister  of  Finance

 (Shrimati
 Tarkeshwari  Sinha):  (a)

 es
 (b)  A  statement  giving  the  requisite

 information  is  placed  on  the  Table  of
 the  House.  [See  Appendix  IV,  annex-
 ure  No,  85).

 Shri  S.  M.  Banerjee:  May  I  know
 the  total  amount  advanced  by  various
 banks  against  foodgrains  during  1986.
 59,  and  to  what  extent  if  has  now  been
 reduced?

 Shrimati  Tarkeshwari  Sinha:  I  can
 give  the  figures  from  month  to  month
 in  1959.  In  January,  it  was  Rs.  9°60
 erores.

 Mr.  Deputy-Speaker:  Is  it  not  avail-
 able  in  the  statement?

 Shrimati  Tarkeshwari  Sinha:  No,
 this  information  is  not  contained  in
 the  statement

 In  February,  it  was  Rs.  i°4  crores,
 in  March  Rs  °40  crores,  in  April
 Re  11-64  crores,  n  May  Rs.  6°20
 crores,  and  in  June,  Rs.  7706  crores.

 Shri  Shree  Narayan  Dee:  May  I
 know  how  these  advances  given  in
 959  compare  with  the  advances  given
 in  39587



 ७८)  Orat  Answers  SEPTEMBER  i,  1990  ‘Oral  Answers  774

 Shrimati  Tarkesbwari  Sinha:  They
 are  lesa.

 Shri  Tangamani:  May  |  know  whe-
 ther  there  is  any  special  reason  why
 १30  per  cent.  of  the  advances  given
 in  4958  are  being  made  available
 against  paddy  and  rice  stock  for  the
 Orissa  merchants?

 Shrimati  Tarkeshwari  Sinha:  What
 advance?

 Shri  Tangamani:  In  respect  of
 paddy  and  rice,  so  far  as  the  Orisea
 State  is  concerned,  now,  the  advance
 will  be  about  20  per  cent.  of  what
 has  been  advanced  in  1958.  Is  there
 any  special  reason  why  the  percentage
 of  advance  has  increased?

 Shrimati  Tarkeshwari  Sinha:  So  far
 as  the  paddy  area  is  concerned,  that
 is,  mainly,  Orissa  and  Andhra  Pradesh,
 the  need  for  allowing  additional
 credit  facilities  is  due  to  the  fact  that
 in  Andhra  Pradesh  and  Orissa,  they
 are  required  to  hold  stock  on  behalf
 of  Government.

 Shri  Tangamani:  |  wanted  to  know
 about  Orissa.

 Shrimati  Tarkeshwari  Sinha:  Mostly,
 this  is  the  guiding  consideration  on
 the  basis  of  which  the  advances  have
 been  increased.

 Shri  Morarka:  May  I  know  whether
 any  comparative  study  is  made  of  how
 this  expansion  of  credit  against  food-
 grains  affects  the  prices  of  the  food.
 grains?

 Shrimati  Tarkeshwari  Sinha;  Cer-
 tainly,  this  is  under  constant  study.

 Shri  Morarka:  May  9  know  where
 the  data  of  the  studies  are  available?

 Shrimati  Tarkeshwarl  Sinha:  The
 Reserve  Bank  is  continuously  making
 the  inquiries  and  collecting  the  data;
 this  is  a  continuing  process.

 Ol  Survey  in  Sanrashira

 +
 om375.  Gari  Tangamant:

 {Sart  A.  K.  Gopalan:
 Will  the  Minister  of  Steel,  Mines

 amd  Fuel  be  pleased  to  state  whether

 Oli  and  Natural  Gas  Commission  hat
 investigated  the  possibility  of  exist
 ence  of  oil  in  the  Gohilwad  District  of.
 Saurashtra?

 (Shri  Gajendra  Prasad  Sinha):  The
 region  is  being  investigated  by  the
 Geologists  of  the  Oil  and  Natural  Gas
 Commission  i.

 Shri  Tangamani:  The  area  that  is
 mentioned  in  this  question  is  No.
 in  the  map  entitled  ‘Distribution  of
 Geological  Field  Parties  in  1957-58".
 May  I  know  whether  this  party  start-
 ed  the  survey  in  ‘1957-58,  and  if  so,
 how  long  they  will  take  to  complete
 the  survey?

 The  Minister  of  Mines  and  Ol]  (Shri
 K,  0.  Malaviya):  We  started  With  a
 single  party  in  ‘1957-58;  now,  as  the
 systematic  geological  oi]  exploration
 goes  ahead,  we  have  increased  the
 number  of  persons.  Geological  in-
 vestigation  is  the  first  part  of  oil  ex.
 ploration,  and  we  hope  we  shall  soon
 finish  it,  and  then  go  ahead  with  the
 second  part  of  oil  exploration,  namely,
 geophysical  investigation.

 Shri  Tangamani:  In  view  of  the  fact
 that  there  is  a  possibility  of  the  exist-
 ence  of  an  underground  long  belt  of
 oi]  on  the  coastline,  will  this  survey
 be  completed  and  chemical  examina-
 tion  of  the  subsoil  made?

 Shri  K.  D.  Malaviya:  I  wish  I  could
 accept  the  presumptions  of  my  hon.
 friend.  So  far  there  are  no  data  with
 us  to  presume  as  my  hon.  friend  has
 done.  But  as  our  investigations  pro-
 ceed  further,  we  shall  be  able  to  know
 more  about  it.

 Shri  Narayananketty  Menon:  Direct-
 ly  related  to  the  exploration  going  on
 in  different  parts  of  the  country  is
 Government’s  proposal  to  revise  the



 Shri  K.  D.  Malaviya:  There  are
 three  processes  of  investigation  for  oil:
 first,  geological;  second  geophysical
 and  third,  drilling,  Geological  inves.
 tigations  which  include  mapping  all
 those  things  are  well-nigh  being  com-
 pleted  for  this  area

 Mr.  Deputy-Speaker:  Next  question
 Shri  Tangamani:  May  I  ask  one

 More  question?  I¢  8  about  a  specific
 place.  Villagers  are  coming  in  depu-
 tation  in  connection  with  that

 Mr.  Deputy-Speaker:  I  have  already
 ealled  the  next  quest‘on.  He  will
 have  another  opportun  ty  later

 Council  of  Scientific  and  Industrial
 Research

 *13978,  Shri  Narasimhan:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  present  procedure  followed
 in  placing  information  concernimmg  the
 accounts  and  audit  reports  of  the
 Council  of  Scientific  end  Industrial
 Research  before  Parliament;  and

 (b)  whether  the  Council  of  Scienti-
 fic  and  Industrial  Research  will  be
 converted  into  a  statutory  body”

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Hamayun
 Kabir):  (a)  The  accounts  of  the
 Council  of  Scientific  and  Industrial
 Research  as  certified  by  the  Comptrol-
 Yer  and  Auditor  General  together  with
 the  audit  report  thereon  is  forwarded
 annually  by  the  Council  to  the  Gov-
 ernment  of  India  and  the  latter  causes
 the  same  to  be  laid  before  the  Parha-
 manent,

 (b)  The  matter  is  under  considera.
 ‘tion.

 Shri  ९.  BR:  Narasimban:  Is  it  not  a
 fact  that  the  Public  Accounts  Com-
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 mittee  have  reported  on  this  twice
 to  the  Government  and  reiterated
 their  demand?

 Shri  Hamayun  Kabir:  Is  it  about
 submission  of  the  report?  We  have
 accepted  and  said  that  it  will  be  done
 when  we  receive  the  report.

 Skri  0.  BR.  Narasimban:  I  am  refer-
 ring  to  part  (b).

 Shri  Humayun  Kabir:  It  is  true  that
 the  Publc  Accounts  Committee  have
 reiterated  that  recommendation.  The
 Governing  Body  of  the  CSIR,  which
 is  also  an  autonomous  body,  unani-
 mously  disagreed  with  it  on  two
 Occasions  But  as  the  recommenda-
 tion  has  been  reiterated  by  the  Com-
 mittee,  we  are  placing  it  before  the
 Governing  Body  at  its  next  meeting
 on  October  1

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  working  of  this
 organisation  has  been  reviewed  by
 any  departmental  committee  or  any
 person  appointed  for  the  purpose’?  If
 so,  what  is  the  result  of  that  review?

 Shri  Humayun  Kabir:  No  review  as
 such  has  been  made,  but  annual  re.
 ports  of  the  CSIR  are  available.  The
 Governing  Body  and  Council  meet  to
 review  the  work  of  the  laboratories
 and  the  Council

 Election  Petitions
 +

 f  Shri  Hem  Barua:
 519,

 Shri  Nath  Pai:

 Will  the  Minister  of  Law  be  pleased
 to  state

 (a)  the  number  of  election  petitions,
 appeals  etc.  still  pending  disposal  in
 the  High  Courts  and  the  Supreme
 Court  beyond  six  months;  and

 (b)  the  specific  reasons  for
 delay?

 The  Deputy  Minister  of  Law  (Shei
 Hajarnavis):  (a)  Arising  out  of  election
 petitions,  five  appeals  and  one

 Ania
 gl

 tion  are  at  present  pending  before  the
 Supreme  Court  and  one  wnt  petition

 this

 .
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 is  pending  before  the  Madras  High
 Court  for  a  period  of  over  six  months.

 (b)  As  far  as  is  known,  two  appeals
 are  pending  as  the  preparation  of
 appeal  records  is  not  complete.  It  is
 not  known  there  is  any  delay  and  if
 there  is  any  delay,  it  is  for  the  parties
 concerned  to  take  steps.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  any  Minister  or  Deputy  Minister
 or  Speaker  of  Assembly  are  involved
 in  these  election  petitions  that  are
 delayed  in  disposal  for  over  six
 months  or  more?  If  so,  what  is  their
 number?

 Mr.  Deputy-Speaker:  Why  should
 he  be  after  Ministers  and  Speakers?

 Shri  Hem  Barua:  There  is  a  com-
 plaint  of  undue  delay  about  it,

 Shri  Hajarnavis:  If  the  description
 applies  to  the  case  Devkanta  Barua  vs.
 Usha  Ram,  the  appeal  was  filed  on
 23-4-1958.  It  is  for  the  parties  to
 move  the  court  to  expedite  hearing
 of  the  case.

 Shri  Hem  Barua:  The  Deputy  Minis-
 ter  has  fixed  the  responsibility  on  the
 parties.  May  I  know  whether  there
 is  no  responsibility.  on  the  part  of
 Government  and  also  the  Supreme
 Court,  because  this  means.  super-
 imposition  of  an  official  dignitary  on
 the  people  when  he  has  been  already
 discarded  by  a  High  Court  or  an  Elec-
 tion  Tribunal.

 Mr.  Deputy-Speaker:  Government
 cannot  give  a  direction  in  a  particular
 case  to  expedite  the  matter.  The
 general  policy  is  that  it  should  be  ex-
 pedited.  That  we  have  indicated  when
 we  passed  that  law.  But  Government
 cannot  give  a  directive  in  any  indivi-
 dual  case  to  the  Supreme  Court,  That
 would  rather  be  deemed  as  contempt
 of  court.

 Shri  Hem  Barua:  Indirectly,  it
 affects  the  morale  of  the  people.

 Mr,  Deputy-Speaker:  If  it  does,
 other  measures  might  be  devised  or
 proposed  by  the  hon.  Member.
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 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  a  Constitution  Bench  consist-
 ing  of  five  Judges  is  likely  to  be
 formed  in  the  Supreme  Céurt  for
 specially  dealing  with  election  peti-
 tion  cases?  If  so,  when?

 Shri  Hajarnavis:  I  have  no  informa-
 tion  on  the  point.  This  is  a  matter
 entirely  within  the  jurisdiction  and
 discretion  of  the  Chief  Justice  of
 India,  We  have  no  information  about
 this  matter,  nor  are  we  likely  to
 obtain  any  as  to  the  course  he  is
 going  to  adopt  in  a  particular  matter.

 Shri  Narayanankutty  Menon:  The
 majority  of  cases  pending  before  the
 Supreme  Court  are  cases  where  the
 original  election  tribunals  have  dis-
 qualified  the  candidates  and  set  aside
 the  election  results  and  the  High
 Courts  have  confirmed  them,  but  the
 Supreme  Court  has  issued  stay  orders.
 Because  about  23  years  have  gone
 by,  are  Government  aware  that  this
 has  resulted  in  an  uncomfortable
 position  with  disqualified  candidates
 sitting  in  the  Assemblies?  May  I
 know  whether  Government  propose  to
 make  any  amendments  to  the  law
 whereby  these  cases  could  be  ex-
 pedited?

 Shri  Hajarnavis:  Government  do  not
 propose  to  take  powers  to  interfere
 with  the  proceedings  in  the  Supreme
 Court,

 Mr.  Deputy-Speaker:  He  has  asked
 whether  there  is  any  proposal  for
 making  amendments  to  the  law.

 Shri  Hajarnavis:  That  is  what  I
 answered.  The  Supreme  Court  will
 guide  its  own  procedure;  it  is  the  only
 authority  which  will  determine  its
 own  procedure  and  Government  do
 not  intend  to  take  any  powers  to
 interfere  with  the  hearing  of  the
 cases.

 Sbri  Shree  Narayan  Das:  May  [I
 know  whether  the  hon.  Minister  can
 give  us  an  idea  of  the  extent  to  which
 the  various  tribunals,  High  Courts  and.
 the  Supreme  Court  have  been  able  to
 adhere  to  the  provisions  of  the  Rep-
 resentation  of  the  People  Act  with

 का
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 to  the  diuptea!l  pf  cabs  filed
 mt  thedi  tha

 ’  कलहों  Wajarnnvis:  I  require  notice.

 Ocaching  Cingses  for
 Bebeditied  Castes  and  Schefinled
 Tribes  at  Allahabad  University

 +
 Suri  है.  0.  Mullick:

 visas  Shel  Siddiah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  484  on  the
 389  March,  4959  and  lay  a  statement
 showing:

 (a)  whether  the  pre-examination
 coaching  classes  at  Allahabad  Univer-
 sity  for  Scheduled  Castes  and  Schedul-
 ed  Tribes  candidates  have  since  been
 started;

 (b)  the  number  of  applications  re-
 ceived  from  each  State  and  Union
 Territory  for  admission  to  these  class-
 es;

 (c)  the  number  of  candidates  being
 coached  at  present;  and

 (d)  the  total  amount  sanctioned  for
 the  purpose  for  the  year  ‘1959-607,

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,
 annexure  No.  86}.

 (c)  37,

 (da)  Rs.  66,820.

 Shirt  8.  0,  Mullick:  From  the  state-
 ment,  I  find  that  no  application  has
 been  received  from  Orissa.  Was  the
 Oriesh  Government  not  addressed  in
 the  matter?

 Shrimati  Alva:  Admissions  were
 made  after  advertising  all  over  India.
 T  60  not  know  about  the  exact  case
 of  Orissa,  But  it  must  have  been
 d&vertieed  there.  Perhaps  no  student
 ‘was  forthcoming.

 ‘whet  है.  C.  Mullick:  In  the
 answer,  it  was  stated  that  four
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 Universities—Bombay,  Agra,  Madras
 and  Calcutta—were  addressed  to  take
 up  the  scheme.  May  I  know  what
 replies  have  been  received  from  them?

 Shrimati  Alva:  I  have  not  got  the
 details  here.

 Shri  Siddiah:  From  the  statement,
 I  find  that  out  of  66  applications,  only
 37  were  admitted.  I  want  to  know
 what  is  the  procedure  adopted.  Is
 there  a  Selection  Committee  to  make
 selections?  If  so,  who  are  the  mem-
 bers  of  the  Committee?

 Shrimati  Alva:  Only  first-class  and
 second-class  graduates  and  post-gra-
 duate  candidates  are  to  be  admitted.
 They  were  selected  in  this  manner,

 40  were  selected  and  37  students  have
 finally  joined.

 Mr,  Deputy-Speaker:  The  question
 is  whether  there  is  a  Selection  Board.

 Shrimati  Alva:  There  must  have-
 been  a  Selection  Board.

 Shri  Jadhav:  Where  were  these
 students  accommodated  in  Allahabad?

 Shrimati  Alva:  They  were  first  ac-
 commodated  in  the  G.  N.  Jha  Hostel,
 and  when  the  academic  year  began,.
 they  were  placed  as  ‘casual’  students.
 in  other  places.  Suitable  accommoda-
 tion  has  now  been  found  perhaps  at
 some  distance  from  the  College,  and
 the  Hostel  was  vacated  for  regular
 students  who  would  be  the  hostetiers
 there.

 Sari  B.  EK.  Gaikwad:  May  I  know
 whether  it  is  a  fact  that  the  Schedui-
 ed  Caste  LAS.  trainees  were  ill-treat-
 ed  and  harassed  by  the  caste  Hindus
 of  the  Jha  Hostel,  Allahabad  on  the
 ground  of  untouchability  and  the
 Scheduled.  Caste  trainees  for  the
 LA.S.  reported  the  matter  to  the  Home
 Minister?  If  so,  what  action  hes  been
 taken  by  Government  in  the  matter?



 Tm
 ‘geri  ह '  A,  Kutt  May  I  know  whe-

 ‘ther  the  students  have  left  the  train-
 ‘ing  centre?

 Shramati  Alva:  No,  Sir;  according
 to  my  knowledge  no  student  has  ‘eft
 the  centre.

 Shri  भा,  BR,  Krishna:  Have  the  Gov-
 vernment  of  India  got  any  programme
 to  advise  all  the  other  Universities  to
 take  up  the  scheme?  May  I  know
 whether  any  request  has  been  made
 to  the  Osmania  University?

 Shrimati  Alva:  All  the  Universities
 “were  requested  to  open  these  coach-
 ing  classes.  The  Delhi  University
 agreed  and  then  backed  out  of  it.

 "The  only  University  that  agreed  to
 take  the  students  was  the  Allahabad
 University.

 Shri  Goray:  Is  the  Government
 vaware  that  the  trainees  had  published
 in  the  Times  of  Inds  that  30  trainees
 belonging  to  the  Scheduled  Castes
 were  abused  by  the  caste  Hindu  boys
 and  the  Vice-Chancellor  asked  them

 ‘to  vacate  that  particular  hostel  and  go
 to  some  bungalow  which  was  far
 away?

 Shrimati  Alva:  The  bungalow  was
 acquired  for  these  casual  students  who
 were  to  have  this  intensive  coaching
 before  they  appeared  for  the  competi-
 tive  examination.  Nobody  was  taken
 out  of  the  hostel.  The  B.  N.  Jha
 Hostel  was  to  be  vacated  to  make
 reom  for  the  regular  students.

 Shri  Thimmaiah:  Out  of  40  students
 ‘that  appeared  for  selection,  only  37
 were  selected.  May  I  know  whether
 the  Government  proposes  to  increase
 the  number  in  future?  May  I  also

 -other  Universities  also?

 Shrimati  Alva:  Other  Universities
 -will  be  directed  to  do  so.  Whether
 they  will  agree  or  not,  it  is  not  for  us
 to  say.  It  is  too  early.  I  have  already

 -stated  that  the  other  Universities  did
 mot  agree.  The  only  University  that

 to  have  these  coaching  classes
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 ingly,  we  are  going  to  ask  them  again.
 Some  Hon.  Members  rose:

 Mr.  Deputy-Speaker:  Unless  an  hon.
 Member  catches  my  eye  and  I  call
 out  his  name,  he  should  not  put  a
 question.  Shri  Gaikwad.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  it  is  a  fact  that  the  Schedu!l-
 ed  Caste  trainees  complained  to  the
 Vice-Chancellor  and  to  the  District
 Magistrate  regarding  the  harassment
 to  them  but  no  action  was  taken  by
 both?

 Shrimati  Alva:  There  was  no  ques-
 tion  of  harassment.  With  your  per-
 mission,  Sir,  I  will  go  through  the
 complaints  that  were  made  to  the
 Minister  of  Home  Affairs  here.  First,
 there  was  the  question  of  the  lights
 being  switched  off,  about  which  the
 Vice-Chancellor  has  made  enquiries.
 These  things  happen  in  any  hostel;
 and  there  was  no  motive  behind  it.

 Then,  the  second  thing  was  that  the
 canteens  refused  to  give  them  food.
 That  also  has  been  looked  into  and
 the  canteens  have  been  warned  that
 their  contracts  will  be  terminated  if
 they  continue  in  this  fashion.  (Inter-
 ruptions).

 Everything  has  been  satisfactorily
 done.  The  students  have  rushed  and
 published  some  pamphlets.  I  think
 that  was  very  wrong  on  their  part.
 CUnterruptions).

 Mr.  Deputy-Spenker:  Next  question;
 Shri  Mathur.  (interruptions).  Is  this
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 श््पि  है... क  decided  here  in  the  manner.
 The  Government  say  they  have  taken
 steps.  The  bon.  Member  has  been
 informed  that  the  canteen  contractor
 has  been  warned  that  if  he  behaves
 in  that  manner  the  contract  would  be
 terminated.  There  should  be  no
 arguments  here;  only  information
 could  be  elicited  now.  Order,  order.
 I  request  hon.  Members  now  to
 resume  their  seats.  Next  question.

 Shri  K.  U.  Parmar:  On  a  point  of
 order,  Sir.  Constitutional  safeguards
 have  been  given  to  the  Scheduled
 Caste  students.  The  Minister  says
 that  the  Vice-Chancellor  has  looked
 into  this.  This  is  most  important  and
 we  should  be  allowed  to  ask  more
 questions,

 Mr.  Deputy-Speaker:  I  have  allowed
 so  many  questions.  During  Question
 Hour  only  information  can  be  elicited
 and  there  can  be  no  discussion  of
 policy.  We  will  have  some  other
 opportunity  for  that.  I  have  been
 rather  indulgent.  I  have  allowed  so
 many  questions.  I  have  not  been
 harsh  as  a  matter  of  fact.  Let  us  now
 proceed  to  the  next  question.

 Expenditure  on  Higher  Education

 *1981,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  what  is  the  average  expenditure
 which  a  student  has  to  incur  to  take
 &  degree  in  (i)  Engineering,  (ii)
 Medicine,  and  (iii)  3  year  university
 course;  and

 (b)  what  steps,  if  any,  are  being
 taken  to  make  such  education  cheaper
 and  within  the  means  of  average
 Indian  students?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  {ay  and  (b).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Shri  Harish  Chandra  Mathur:  Is  the
 hon.  Minister  aware  that  the  present
 expenditure  is  beyond  the  means  of
 et  least  95  per  cent  of  the  Indian
 population?

 380  LSD—2.

 Dr.  K.  L.  Shrimail:  Before  I  express
 an  opinion  I  must  have  the  necessary
 date.  In  this  case,  ‘since  the  hon.
 Member  wanted  to  have  some  infor-
 mation  which  concerned  other  Minis-
 tries  and  State  Governments  also,  I
 shall  have  to  collect  the  information
 before  I  express  an  opinion  on  this
 subject.

 Shri  Harish  Chandra  Mathur:  May
 I  ask  the  protection  of  the  Chair?  The
 information  asked  for  is  so  simple:
 what  is  the  average  expenditure  incur-
 red  in  engineering,  medical  and  three
 year  university  course?  If  the  Minis-
 ter  has  not  got  even  this  information
 I  do  not  know  how  the  Ministries  are
 functioning.

 Mr.  Deputy-Speaker:  Order,  order.
 May  I  seek  the  indulgence  of  the  hon.
 Member  if  he  wants  my  protection?
 A  question  had  been  put;  information
 has  to  be  collected.  The  Minister  says
 that  it  is  being  collected  and  will  be
 put  before  the  House  as  soon  as  it  is
 ready.  Now,  it  is  going  into  argu-
 ments:  Why  is  it  not  ready  by  this
 time;  enough  time  had  been  given.
 That  will  be  a  separate  thing.  It  can
 be  gone  into  separately.  If  the  hon.
 Member  has  any  basis,  then  he  can
 come  to  me  and  I  wil)  just  find  out  on
 what  date  the  notice  was  received,
 when  it  reached  the  Ministry  and  what
 steps  have  been  taken  etc.  That  can
 all  be  done,  but  not  during  the  Ques-
 tion  Hour.

 Shri  Harish  Chandra  Mathur:  My
 only  submission  is...

 Mr.  Deputy-Speaker:  He  may  put  a
 question  if  he  wants  to.

 Shri  Harish  Chandra  Mathur:  My
 only  submission  is,  Do  you  agree  that
 the  Ministry  should  not  readily  have
 this  information?’

 Mr.  Deputy-Speaker:  My  opinions
 are  not  to  be  asked  during  Question
 Hour;  only  information  has  to  be
 sought  from  Government.

 Shri  Radha  Raman:  The  fon.  Minis-
 ter  just  now  said  that  information  is
 being  collected.  May  I  know  whether
 Government  is  also  contempleting  to
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 collect  information  with  regard  to
 the  expenditure  to  be  incurred  by
 students  in  all  these  subjects  in  other
 countries?

 Dr.  K.  L.  Skrimali:  The  hon.  Mem-
 ber  is  making  a  suggestion;  I  shall
 consider  that  also.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  information  is  being  col-
 lected  and  whether  Government  is
 also  collecting  information  as  to  from
 which  income  group  students  come  for
 this  education?

 Dr.  K.  Lk.  Shrimali:  It  is  a  very
 complicated  question.  The  hon.  Mem-
 ber  would,  I  hope,  understand  this.
 He  is  asking  a  question  with  regard
 to  the  average  expenditure  that  a
 student  has  to  incur  to  take  a  degree
 in  engineering,  medicine  and  a  three
 year  university  course.  This  affects
 the  whole  country  and  all  the  depart-
 ments  are  not  under  the  Ministry  of
 Education.  There  are  various  Minis-
 tries  which  are  concerned.  The  insti-
 tutions  are  spread  all  over  the  whole
 country.  Therefore,  I  have  only  said
 that  I  am  collecting  information.  And,
 as  soon  as  that  information  is  avail-
 able,  I  will  supply  that  to  the  House

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  is  the  percentage  of
 scholarships  offered  to  the  number  of
 students  who  undertake  these  studies?

 Dr.  K.  L.  Shrimali:  This  does  not
 arise  out  of  the  present  question.

 Shri  Thimmaiah:  In  view  of  the
 fact  that  students  in  the  engineering,
 medica]  and  technical  colleges  find  it
 costly,  has  Government  any  scheme
 to  help  the  poor  students  by  giving
 stipends  or  any  sort  of  financial  help—
 to  students  other  than  the  Scheduled
 Castes  and  Backward  classes.

 Dr.  K.  L.  Shrimall:  tudies  in
 science  and  technology  have  natural-
 ly  to  be  expensive  because  they  can-
 not  be  very  cheap.

 The  Government  are  considering  85
 to  what  could  be  done  for  those
 deserving  students  who  are  poor  and
 who  could  not  afford  to  study  at  these

 collages.  We  have  instituted  a  scheme
 of  scholarship  and  we  are  now  con-
 sidering  how  to  expand  the  scope  of
 the  scheme  so  that  we  can  bring  in  a
 larger  number  of  poor  and  deserving
 students  in  these  scientific  and  techno-
 logical  institutions.

 Shri  8S,  M.  Banerjee:  May  I  know
 whether  any  information  has  been
 collected  from  Delhi?  Delhi  is  very
 near,

 Mr.  Deputy-Speaker:  That  informa-
 tion  is  being  collected.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  the  Government  are  taking
 any  steps  to  decrease  the  cost  of  this
 sort  of  education?

 Dr,  K.  L,  Shrimall:  I  am  afraid  that
 the  cost  of  education  will  have  to  rise,
 particularly,  in  the  higher  educational
 institutions  as  we  increase  the  salaries
 of  the  staff  and  equip  our  institutions
 better.  Therefore,  I  am  afraid  that  I
 cannot  tell  the  House  that  fie  cost
 would  decrease.  It  would  increase.
 But  we  should  make  provisions  for
 students  who  are  deserving  but  poor
 That  is  a  question  which  is  being
 examined  by  the  Government.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Reserve  Bank

 siaes.  Shri  Radha  Raman:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  question  of  Reserve
 a  Bank  to  act  as  banker  of  Jammu  and

 ba
 State  has  been  considered;

 an

 by  if  so,  with  what  results?

 The  Minister  of  Finance Deputy
 (Shrimati  Tarkeshwari  Sinha):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Degree  Course  In  Management  Science

 गा,  Shri  Damani:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (६)  whether  there  fg  any  proposal  to
 Organise  ful)  time  degree  courses  in
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 era
 Selence  in  the  country;

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  There  is  no  proposal  to
 organise  full-time  courses  in  addition
 to  the  one  already  offered  in  Indus-
 trial  Engineering  at  the  Indian  Insti-
 tute  of  Technology,  Kharagpur.

 (b)  Does  not  arise.

 दिल्ली  स्टेट  सेंट्रल  कोचापरेटिय  स्टोर्स

 #१३७२.  थ्बी  बाजपेयी:  गया  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  “दिल्ली  स्टेट

 सेंट्रल  कोझापरेटिव  स्टोसे”  के  हिसान-किताब
 में  कुछ  गहबड़  होने  की  शिकायतें  मिली  है  ;

 (स्व)  यदि  हां,  तो  क्या  उनकी  जांच  की

 गई  है  ;  भौर

 (ग)  यदि  हां,  तो  उसका  कया  परिणाम
 निकला  ?

 गृह-कार्य  मंत्सय  में  राज्य-मंत्री  (भी
 बातार)  .जीहां  1

 (ख)  और  (ग).  इस  मामले  की  श्रभी
 जांच  की  जा  रही  है

 Manufacture  of  Ferro-manganese

 *1376,  Shri  Anrobindo  Ghosal:  Wi)!
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  any  new  firm  for  the
 manufacture  of  ferro-manganese  is
 proposed  to  be  started;  and

 (b)  if  so,  where  and  by  whom?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir.

 ¢b)  Does  not  arise.

 जैसलमेर  में  तेश  की  ॥, ह

 +१३७७.  थी  १०  mo  aTreT

 क्या  इस्पात,  सान  और  इचन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  कया  राजस्थान  के  जंसलमेर
 में  नेल  की  खोज  का  कार्य  समाप्त  हो  गया

 है  ;

 (ख)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  है  ;

 (ग)  तेल  निकालने  का  कार्य  कब  तक

 शुरु  हो  जायेगा  ;  शौर

 (घ)  यहा  कितना  तेल  प्राप्त  होने  की
 सभावना  है  ?

 नान  शौर  तेल  मंत्री  (भी  Bo  eo

 मालचीय)  :  (क)  जी  नहीं  ।  भ्राकषंण
 a  चुम्बकौय  भौर  भूकम्पीय  सर्वेक्षण  जारी

 रहेंगे  ।

 (ख)  प्रदन  ही  नहीं  उठता  ।

 (ग)  तथा  (घ).  इतना  पहले  बताना
 कठिन  है  !

 विश्वविद्यालयों  में  चलचित्र  क

 +*१३८२.  शी  न  दर्शन  क्या  लिका
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिदव-
 विद्यालयों  मे  'घलचित्र  क्ल्ें'  स्थापित  करने
 की  एक  योजना  स्वीकार  की  गई  है  ;

 (ख)  यदि  हां,  तो  कया  उस  योजना  का
 ब्योरा  भौर  उस  पर  होने  वाले  व्यय  की  जाग-
 कारी  देने  वाला  एक  विवरण  पटल  पर
 रखा  जायेगा  ;  भौर

 (ग)  इन  क्लबो  की  स्थापना  में  भव  तक

 क्या  प्रगति  हुई  है  ?
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 जी,  हां।  विश्यविज्योतथ  अ्रभुवात
 झोवीग  ने  विभ्यविधद्यासयों  में  फिल्‍म  बलब

 स्थापित  करने  के  बारे  में  चिर्ड्ेंस  फिल्‍म  सोसा-
 टी,  नई  दिल्‍ली  की  एक  बौजना  का  सामान्‍्य-
 कप  से  आनुगोदन  कर  दिमा  है  i

 (ल)  विवरण  सभा-पटल पर  रख  दिया

 गया है  ;  [देखिये  परिशिष्ट  ४,  प्रनुवन्ध
 संब्धा  ay)  t

 (ग)  प्रायोग  के  निर्णय  की  सूचना
 विश्वविद्यालयों को  दे  दी  गयी  है।  कम से  कम
 २५  विश्वविद्यालय  इस  योजना  में  भाग  लें
 तो  इसे  अमल  में  लाया  जा  सकता  है  |

 Distertion  of  the  Ramayana  by  an
 American

 Shri  Yadav:
 Shri  Arjun  Singh  Bhadauris

 |  Shri  Raghenath  Singh:

 Wil)  the  Minister  of  Home  Affairs
 be  pleased  to  atate:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  violent
 distortions  of  the  sacred  text  of
 “Ramayana”  by  an  American  humo-
 rist;

 (b)  whether  any  protest  meetings
 were  held  in  any  part  of  India  re-
 questing  the  Government  through
 resolutions  to  proscribe  the  book  as
 it  wounds  the  religious  susceptibilities
 of  the  Hindus;  and

 (९)  if  so,  what  action  has  been  taken
 to  prevent  circulation  of  this  Ameri-
 can  version  of  the  Ramayana?

 The  Minister  of  Home  Affairs  (Shri

 Shri  N.  B.  Munisamy:
 ve

 f

 Shel  V.  Shankar's  Anigunent  in
 Kerala

 Will  the  Minister  of  Heme  Affairs
 be  pleased  to  state:

 (a)  whether  Shri  V.  Shankar,  LC.8.
 has  been  sent  to  Kerala  for  any
 official  work;  and

 (b)  ff  80,  what  is  his  official  designa-
 tlon?

 The  Minister  of  Home  Affairs  (Shri
 cc  B.  Pant):  (a)  and  (b).  Shri  द
 Shankar,  Director-General,  Post  and
 Telegraphs,  was  on  tour  in,  Kerala
 for  some  days,  and  while  there  his
 services  were  also  available  to  the
 Governor.

 Educational  Facilities  for  Backward
 Classes  in  Bombay

 91385.  Shri  Sonavane:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Bombay  State  have
 requested  for  an  additional  amount  of
 Rs,  65  lakhs  to  provide  educational
 facilities  to  the  Backward  classes  this
 year,

 (b)  if  so,  whether  the  Government
 of  India  have  considered  the  pro-
 posal;  and

 (९)  the  decision  taken  in  the  mat-
 ter?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Yes,  Siz.

 (b)  Yes,  Str.

 (c)  Since  the  proposal  amounts  to
 increase  in  the  Plan  outlay  for

 ad
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 Wire  bs  Mititary  Farm,  Ambata  Canten-
 +  ment

 Shei  हैं,  M.  Banerjee:  Will  the
 Minister  of  Befemeo  be  pleased  to
 state:

 (a)  whether  fire  broke  out  in  Bir
 Dhantauri  Farm,  an  out-station  of
 Military  Farm,  Ambala  Cantonment  in
 April,  1959;

 (b)  if  so,  whether  huge  quantity  of
 wheat  was  burnt  as  a  result  of  this
 fire;

 (९)  what  was  the  actual  loss;

 (a)  whether  any  enquiry  was  held;

 (e)  the  result  of  the  enquiry?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir.

 (b)  and  (c).  The  following  harvest-
 ed  crops  were  destroyed  as  a  result  of
 the  fire:—

 (i)  Wheat  6650  Ibs.

 (ii)  Bhoosa  0050  Ibs,

 The  loss  is  estimated  at  Rs.  :550°92.
 In  addition,  a  quantity  of  8635  lbs  of
 wheat  was  partially  damaged.

 (d)  Yes,  Sir.

 (e)  The  Court  of  Inquiry  has  ex-
 pressed  the  opinion  that  the  fire  was
 accidental  and  has  recommended  that
 the  loss  be  borne  by  the  State.

 Declaration  of  59  Colonies  as  Urban
 Area

 *1381.  Shri  ह  6,  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Delhi
 Corporation  have  decided  recently  to
 declare  that  about  69  colonies  should
 fali  in  urban  areas;

 (b)  whether  prior  sanction  of  Gov-
 ernment  was  taken  for  this  policy  de-
 cision;  and

 (ce)  what  extra  charges  will  be
 facurred  in  implementing  this  deci-
 son?

 The  Minister  of  State  tn  the  Mints-
 tay  of  Home  Affairs  (Shri  Detar):  (a)
 The  Delhi  Municipal  Corporation  has
 pested  a  resolution  to  seek  the  ap-
 provel  of  the  Government  of  Indin
 under  section  507(a)  of  the  Delhi
 Municipal  Corporation  Act,  ‘1957,  for
 the  inclusion  of  ा  localities  in  the
 urban  area.

 (b)  No  prior  sanction  of  the  Gov-
 ernment  is  required  for  passing  such
 a  resolution.

 (९)  It  is  diffieult  to  estimate  the
 extra  charges  likely  to  be  incurred  on
 the  inclusion  of  the  above  localities
 in  the  urban  area.  After  the  Govern-
 ment  has  approved  of  the  inclasion  of
 these  localities  56  the  urban  area,
 the  Corporation  will  be  entitled  to  levy
 taxes  in  these  localities  on  the  same
 scale  as  in  the  other  urban  areas.
 At  the  same  time,  it  will  be  necessary
 for  the  Corporation  to  provide  such
 services  as  roads,  drains,  street-light-
 ing,  water  supply,  etc,  on  the  same
 standard  as  in  the  other  urban  areas.
 It  is  not  possible  to  give  any  ides  of
 the  cost  of  providing  such  services  a8
 it  will  depend  on  the  programme  to
 be  drawn  up  and  the  period  over
 which  such  programme  will  be  im-
 plemented  and  the  funds  which  the
 Corporation  can  spare  for  the  pur-
 pose,

 Strike  by  D.T.U.  Steff

 Shri  A.  M.  Tariq:
 Shri  Ram  Krishan  Gupta:
 Shri  8.  M.  Banerjee:
 Shri  T.  है,  Vittal  Rac:

 *1388,  <  Shri  Panigrahi:
 {  Shri  P.  C.  Borooah:

 Shri  Bhakt  Darshan:
 Shri  D.  C.  Sharma:

 |  Shri  Vajpayee:
 Will  the  Minister  of  Home  Afairs

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Dethi  Transport  Undertaking  emplo-
 yees  have  threatened  to  go  on  strike
 if  their  demands  are  not  accepted;

 (b)  if  so,  what  are  their  demands;
 and
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 (c)  the  nature  of  the  steps  taken  or

 #toposed  to  be  taken  to  avert  strike?

 The  Minister  of  State  in  the  Minis-

 -
 of  Home  Affairs  (Shri  Datar):  (a)

 0.

 (b)  and  (ce),  Do  not  arise,

 Museum  at  Hampi

 Shri  Agadi:  Will  the  Minister
 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 construct  a  museum  building  at
 Hampi  in  District  Bellary  of  Mysore
 State,  for  preserving  rare  antiquities
 of  Vijayanagar  empire,  and

 (b)  if  so,  when  was  the  decision
 taken;

 (c)  the  amounts  provided  for  this
 Purpose  and  the  amount  spent  so  far,
 and

 (d)  the  progress  in  construction
 made  so  far?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a),  (b)  and  (d)  It  was  agreed
 to  in  principle  m  1957-58  to  construct
 &  museum  in  Kamlapur  village  to  pre-
 serve  the  antiquities  from  Hampi,  but
 details  have  not  yet  been  worked  out

 ©)

 Bu
 Year  ह.  Expenditure | sson,

 Rs.  Rs,
 1957-58  78,000  Na

 1958-39  78,000  Nil

 1959-60  (21,500  ४!  on  mute-
 um;  but  8  sum
 of  Re,  6,900  bas
 been  spent  on
 acquisition  of
 land  for  the  mu-
 seum  and  other
 works,

 Provision  under  Article  १00  of
 the  in  |... है  क  Kerala

 Shri  B.  O.  Kamble:
 Shri  K,  U.  Parmar:

 “13900,  <  Shri  Dige:
 Shri  Manay:
 Shri  Balasaheh  Salanke:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  provision  made,  if  any,  by
 the  President  of  India  under  Article
 60  of  the  Constitution  of  India  in  re-
 gard  to  Kerala  after  the  issue  of
 President's  Proclamation;  and

 (b)  xf  not,  the  reasons  therefor?
 The  Minister  of  Home  Affaire  (Shri

 G,  B.  Pant):  (a)  No  prowsion  has
 been  made  under  Artcle  60  of  the
 Constitution  in  regard  to  Kerala.

 (b)  No  contingency  has  arisen  for
 making  any  provision  under  the
 Article

 UP.-Bihar  Boundary  Dispute

 *390-A,  Shri  Radha  Mohan  Singh:
 Will  the  Mnnuster  of  Home  Affairs
 be  pleased  to  state.

 (a)  whether  it  as  a  fact  that  a  large
 portion  of  UP  m  Ballia  District  com-
 prising  about  ninety  villages  had  been
 transferred  from  U.P  to  the  State
 of  Bihar  during  ‘1956-58;  and

 (b)  2f  so,  under  what  authority  and
 by  whom?

 The  Minister  of  Home  Affsirs  (Shri
 G.  B.  Pant):  (a)  As  a  result  of  deep-
 stream  verification  of  the  rivers  Ganga
 and  Ghagra  for  1955-86  and  1957-58,
 the  major  portion  of  land  in  64  villages
 has  gone  over  from  Balha  District  to
 Bihar  and  similarly  Jand  in  35  villages
 had  come  to  UP.  from  Bihar;

 (b)  under  the  Governor  General's
 Order  (Home  Department)  No,  2598,
 dated  the  27th  September,  1888,  ह“.
 deep-streams  of  rivers  Genga  and
 Ghagra  are  the  boundaries  between
 the  district  of  Ballia  in  U.P,  and  the
 districts  of  Saran  and  Shahabad  in
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 Bihar.  At  the  close  of  the  rains  each
 year,  when  the  rivers  return  to  their
 natural  limits,  steps  are  taken  by  the
 Collectors  of  both  the  States  to  verify
 the  deep-streams.  After  verification
 of  the  deep-stream,  a  map  i8  prepared
 and  attested  by  the  Collectors  which
 limuts  the  boundary  of  the  district  for
 that  year  and  defines  the  jurisdiction
 of  the  Civil,  Criminal  and  Revenue
 Courts,  the  Pobce,  the  Excise  De-
 partment  ete.

 iron  Ore  Mining  Industry  in  Bihar

 *390-B.  Shri  Anirudh  Sinha:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the  notice
 of  Government  that  the  iron  ore  min-
 ing  industry  of  Bihar  ७  almost  paral-
 ysed?

 (b)  whether  it  is  also  a  fact  that
 majority  of  private  owned  ore  mines
 in  the  State  have  either  closed  down
 or  have  suspended  their  work  due  to
 huge  accumulation  of  iron  ore;  and

 (9)  ४  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Mines  and  on
 (Shri  K  D.  Malaviya):  (a)  and  (b).
 No,  Sir.

 (c)  Does  not  arise.

 National  Memorial  at  Jallianwala
 Bagh,  Amritsar

 *1391  J  Shri  D.  C.  Sharma:
 Shri  Bhakt  Darshan:

 Will  the  Minster  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  660  on  the  25th
 February,  1959,  and  state:

 (a)  the  further  progress  made  in  the
 setting  up  of  National  Memorial  at
 Jallianwala  Bagh,  Amritsar;  and

 (b)  the  total  expenditure  incurred
 en  the  work  so  far?

 The  Minister  of  Scientific  Rescarch
 and  Cultural  Affairs  (Shri  Humayun

 Kabir):  (a)  It  is  estimated  that  about
 60  per  cent.  of  the  work  had  been
 completed  upto  7-9-1959,

 (b)  Rs.  4,47,112:03  nP,  upto  3i-8-
 1959.

 Central  Advisory  Committes  for
 Libraries

 (  Shri  BR.  6.  Mahi:
 |  Sori  Subodh  Mansda:

 |  Sari  8.  C.  Samanta:
 #1392,  <  Shri  Ram  Krishan  Gupta:

 |  Shri  Raghunath  Singh:
 |  Shri  Aurobindo  Ghosal:
 {  Shri  8.  A.  Mehat:

 Will  the  Minister  of  Education  be
 pleased  to  reter  to  the  reply  given  to
 Siarred  Question  No.  2332  on  the  389
 March,  32959  and  state:

 (a)  whether  Government  have  con-
 sidered  the  report  submitted  by  the
 Advisory  Committee  for  Lubraries;
 and

 (b)  uf  so,  the  action  taken  on  the
 recommendations  of  the  Committee?

 The  Minister  of  Education  (Dr.  K.
 L,  Sbrimali):  (a)  The  Report  is  still
 under  consideration.

 (b)  Does  not  arue.

 Research  in  Steel

 Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Sieei,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  is  considering  a  Scheme  to
 set  up  well-equipped  and  organized
 research  estabushments  in  the  Steel
 Plants,  or  elsewhere;  and

 (b)  af  so,  at  what  stage  the  Scheme
 is?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  In  each  of  the  Steel  Plants,  a
 well-equipped  central  laboratory  is
 being  put  up  for  research  on  the
 operational  side.  The  equipment  has
 been  ordered.  Besides,  a  number  of
 small  laboratories  for  specific  pur-
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 poses,  like  ore  testing,  coal  anatysis
 ete,  are  being  put  up.  Many  of  these
 are  already  ready.

 Industrial  Finance  Corporation
 1804,  Shri  Vidya  Oharan  Shukia:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  98  on  the  i8th
 March,  2989  regarding  loss  incurred
 due  to  disposal  of  land  purchased  for
 building  Industrial  Finance  Corpora-
 tion’s  office  in  New  Delhi  and  atate:

 (a)  the  further  progress  made  in
 the  investigation  into  this  matter;

 (b)  whether  the  point  relating  to
 fixing  of  individual  or  collective  res-
 ponsibility  for  this  loss  has  since  been
 examined  in  the  Department;  and

 (c)  if  no  further  progress  has  been
 made,  the  reasons  therefor?

 The  Deputy  Minister  of  ‘Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  to
 (९).  The  matter  is  still  under  consider-
 ation.  Certain  information  supplied
 by  the  Industrial  F  nance  Corpora-
 tion  of  India  is  being  vetted  by  Audit.
 When  thie  is  completed  the  question
 of  fixing  responsibility  for  the  loss  will
 be  examined.

 China  Clay  and  Ball  Clay  at
 Neyveli

 Shri  Subedh  Haneda:
 °4305.  <  Shri  है.  C.  Samanta:

 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Steel,  Mines
 and  Feel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  lerge
 deposits  of  China  Clay  and  Ball  clay
 are  found  above  the  lignite  seam  at
 Neyveli;

 (b)  Sf  80,  the  steps  taken  by  Gov-
 ernment  to  make  best  use  of  this  clay;
 and

 (९)  the  steps  taken  to  make  it  free
 from  impurities?

 ‘The  Mininter  of  Mines  and  Oil  (Shri
 ह भी  D.  Malaviya):  (a)  Yes.

 (b)  and  (e).  The  bell  clay  need  not
 be  washed  before  use  and  can  be  sold

 Will  the  Minister  of  Home  Afairs
 bt  pleased  to  state:

 (a)  whether  the  work  of  preparing
 a  draft  jail  manual  has  been  com-
 pleted;  and

 (b)  if  not,  how  long  will  it take?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  It  is  expected  that  the
 work  will  be  completed  shortly.

 धरदमान  तथा  निकोबार  होपससूह  में  शिवाय
 प्राथलिक  शिक्षा

 *ep0e.  भी  धाजपेवी  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अन्दमान  तथा  निकोबार  ट्ीप-

 समूह  में  प्राथमिक  दिक्षा  को  भ्रनिवार्य  बनाने

 के  लिये  ह... द  तक  क्या  कार्यवाही  की  गई  है  ;

 (ख)  उसका  क्‍या  परिणाम  निकला

 है;

 (ग)  क्या  देस  सम्बन्ध  में  कोई  नयी

 कार्यवाही  करने  का  विचार  है  ;

 (घ)  यदि  हां,  तो  उसका  स्वरूप  क्या

 है  ;  शौर

 (४)  उपरोक्त  द्वीपसमूह  में  इस  समय

 कितने  प्रतिशत  बच्चे  प्राथमिक  क्षिक्षा  प्राप्त

 कर  रहे  है  ?

 खिला  tht  (re  Ure  लॉच  जीगामरे)  :

 (क)  से  (घ).  भ्न्दमाग  शौर  निकोबार
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 हौपत्तमूह  के  कुछ  विशिष्ट  क्षेत्रों  में  निशुल्क
 और  पनियार्य  शिक्षा  देने  के  बारे  में  सरकार  ने
 २६  जूग,  १६५६  को  एक  कायदा  हार  कर  दिया
 है  I  जब  मुश्य  कमिश्नर  चुने  हुए  क्षेत्रों  में
 सभी  अज्यो  को  प्राथमिक  छिक्षा  देने  के  लिये
 पर्याप्त  प्रबन्ध  कर  लेंगे  और  कायदे  की  धारा

 १४  के  झधीन  नियम  बना  लेंगे  तो  भ्रतिवार्यता
 रमा:  लाशू  की  जायेगी  ।  इस  सम्बन्ध  में
 झावदयक  कार्रवाई  की  जा  रही  है  भौर  भनि-
 बायें  प्राथमिकता  शिक्षा  भ्रारम्भ  करने  के  लिये
 एक  क्रम-बद्ध  कार्यक्रम  बनाया  जा  रहा  है  q

 यह  झागामी  वर्ष  में  शुरू  कर  दिया  जायेगा  ।
 सभी  दो  में  ध्रनिवायं  शिक्षा  आरम्भ  करने  का
 काम  तीसरी  प्रचवर्षोय  भ्रायोजना  के  झन्त
 तक  पूरा  होगा  i

 (5)  लगभग  ५०  प्रतिशत  |

 राजस्थान  भें  पोलीटेफनीक

 +१३६८.  भरी प०  ला०  बास्पाल  :  व्य
 वैज्ञानिक  झ [सम्बान  झौर  सांस्कृतिक-कार्य
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  भारत  सरकार  राजस्थान  सरकार
 को  उस  राज्य  में  पोलीटैकनीक  सस्यारयें  स्था-
 पति  करने  के  लिपे  कितनी  महायता  दे  रही  है
 शौर  वहां  पर  कितनी  ऐसी  सस्थायें  स्थापित
 की  जायेंगी;

 (ब)  पया  मे वेर  में  पोलोटैेकतीक
 सम्या  स्थ.पित  के  ने  का  कोई  प्रस्ताव
 राजस्थान  सरकार  से  प्रात  18  हूँ,  शौर

 (ग)  यदि  हा,  तो  “उसके  बारे  में  क्या
 निर्णय  किया  गया  है  ?

 tute  धनुततन्थान  घौर  सास्कृतिक-कार्य
 ची  (भी  हुआयून  कविर)  :  (क)  'दितीय

 पंचवर्षीय  पोजना  के  दौरान  में  राजस्थान  में

 पाच  पासीटेकनीक  खोले  जायेंगे  ।  इनमें

 से  सरकार  ने  उदयपुर,  अजमेर  भर  जोषपुर
 में  ढीन  पोशोटेकनीक  स्थापित  करने  के  लिय

 शब्द  देजे  का  मीचे  लिखे  ्नुसार  वादा

 कपा  हैं

 7740

 सास  रपये

 झवावर्ती  २२,  ६४५
 द्वितीय  योजना  के  श्नन्त  तक  सालाना

 ज्यादा  से
 ज्यादा

 आवर्ती  खर्चा  ३.७७४
 छात्रावास के  लिये  कर्ज  १७,२४५

 दूसरे  दो  पालीटेकनीकों  के  तश्मीने
 बनाये  जा  रहे  हे  शौर  सरकार  पांच  साल  के
 उस  तमाम  पअ्रनावर्ती  और  शभ्रावर्तो  खर्च में  ५०
 प्रतिशत  की  मदद  करेगी  जो  सरकार  द्वारा
 मजूर  किया  जायेगा  1

 (ख)  जी,  नहीं  ।

 (ग)  सवाल  पैदा  नहीं  होता  ।
 Police  Code  Revision  Committee  of

 Kerala

 hri  A.  हू,  Gopalan:
 Shri  Warior: s

 108,  Shri  Kurhan:
 Shri  Kodiyan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  abolished  the  post
 of  Member  Secre‘ary  of  the  Police
 Code  Revision  Committee  of  Kerala;
 and

 (०)  if  so,  whether  Government  have
 taken  any  decision  regarding  the  con-
 tinuance  of  the  Committee?

 The  Minister  of  Home  Affairs  (Shri
 G  8,  Pant):  (a)  Yes,

 (b)  The  Committee  continues  to
 function.

 Special  Civic  Unit  for  Delhi
 °4400,  Shri  Barish  Chandra  Mather:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  any  Special  Civic  Unit
 is  beng  created  to  keep  Delhi  cleaner;

 (b)  what  is  the  nature  of  the
 scheme;  and

 (c)  what  has  necessitated  its  creat-
 ion?
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 The  Minister  of  State  im  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.  <A  department  of  Urban  Com-
 munity  Development  has,  however,
 been  recently  set  up  by  the  Delhi
 Municipal  Corporation.

 (b)  The  Department  has  launched
 six  pilot  projects  each  under  the
 charge  of  two  Community  Organisers
 covering  about  200  to  300  families  liv-
 ing  in  close  proximity.  The  Organ-
 isers  are  charged  with  the  duty  of
 stimulating  interest  in  the  people  in
 their  local  problems  and  of  organising
 them  into  a  primary  association  to  be
 known  as  Vikas  Mandal  of  the  area.

 (¢)  Rapid  industrialisation  and  ur-
 banisation  in  the  country  has  exerted
 great  pressure  on  civic  amenities  lead-
 ing  to  a  deterioration  in  genera]  facili-
 ties  and  giving  rise  to  slums  and
 other  difficult  civic  problems.

 State  Finance  Ministers’  Conference

 *240l.  Shri  s.  M.  Banerjee:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  Chief  Ministers  and
 Finance  Ministers  of  the  States  met
 the  Union  Finance  Minister  in  a  Con-
 ference  at  Delhi  on  the  22nd  August,
 1989;

 (b)  if  so,  what  points  were  discuss-

 (c)  whether  any  agreement  was
 reached  to  replace  sales  tax  by  excise
 duty;  and

 (d)  if  s0,  on  what  commodities?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwarl  Sinha):  (a)
 Yes,  Sir

 (9)  Matters  of  common  interest,
 such  as  the  replacement  of  sales  taxes
 by  additional  dutics  cf  excise  on  selec-
 ted  commodities,  the  ways  and  means
 position  of  the  States,  the  sharing  of
 expenditure  on  natural  calamities,
 taxation  of  departmentally  run  com-
 mercial  undertakings,  etc.  were  dis-
 cussed,

 (९)  No,  Sir.  The  matter  is  still
 under  consideration.

 (3)  Does  not  arue.

 Bhubaneshwar  Finds

 *1402.  Shri  Pr  G.  Deb:  ‘Will  the
 Minister  of  Scientific  Research  and
 Cuitural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  stone
 age  tools  were  discovered  at  unit  No.
 4  in  the  new  capital  Bhubaneshwar;

 (b)  if  so,  the  details  of  all  the  finds
 in  that  area;  and

 (c)  the  period  to  which  these  finds
 belong?

 The  Minister  of  Scientific  Hesearch
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  Union  Department
 of  Archaeology  has  no  information.

 (9)  and  (c).  Do  not  arise.

 Arrangements  for  Administration  in
 Kerala

 *402-A.  Shri  Narasimhan:  Will  the
 Minster  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  any
 proposal  to  set  up  a  Consultative
 Committee  for  advising  the  President
 in  =  respect  of  legislative  measures
 pertaining  to  Kerala  State  as  was  done
 after  proclamation  was  issued  on
 prior  occasion;  and

 (b)  if  so,  when  such  Committee  will
 be  eet  up?  .

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Provision-for  such
 Consultative  Committees  was  made  in
 the  past  in  some  cases  when  Parlita-
 ment  was  moved  to  empower  the
 President  to  make  laws  in  pursuance
 of  Article  357(i)(a)  of  the  Constitut-
 ion.

 (b)  Does  not  arise  until  the  Parlia-
 ment  ie  moved  for  legislation  to  con-
 fer  on  the  President  such  power.
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 wpe:  नदी  में  बाढ़

 *2¥08,  थी  जब्त  इन  :  क्‍या

 बुह-कार्व  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  दिल्‍ली  से
 लगभग  दस  मील  की  दूरी  पर  जमुना  नदी  के
 मार्ग  बदल  लेने  के  कारण  कई  ग्राम  पानी  में

 डूब  गये  है  ;

 (ल)  यदि  हां,  तो  कया  इस  सबंध  में

 एक  विस्तृत  विवरण  सभा-पटल  पर  रखा
 जायेगा  ;  भौर

 (ग)  जनता  के  कष्ट  को  दूर  करने  के
 लिये  क्‍या  कार्यवाही  की  गई  है  भयवा  की  जा

 रही  है

 गृह-कार्य  मंत्री  (औ  ate  ब०  चन्त)  :

 (क)  करीब  दम  गांदों  को  खेती  की  जमीन

 कहीं  कम  और  कही  ज्यादा  पानी  में  डूब  गई

 है  1

 (=)  शर  (ग).एक  विवरण  नीचे
 दिया  गया  है  ।

 विवरण

 नीचे  बताये  गये  गांवों  पर  भ्सर  पड़ा  :

 १.  मोहम्मदपुर  रमजानपुर,  २  हिरनकी
 ३.  इब्राहिमपुर  ४.  बुरारी,  ५.  झाड़ोदा  मजरा

 बुराड़ी,  ६.  कमालपुर  मजरा  बुराडी,  ७.

 जगतपुर,  ८५  गोपालपुर,  €.  वजीराबाद,
 १०.  भिलसवा  जहागीर  !

 २.  बाढ़  की  सूचना  मिलते  ही  संबंधित

 बि  बालों  को  पूर्व  जेताबनी  दे  दी  गई  थी  1

 जरूरी  स्थानों  पर  गांव  वालों  को  प्रपना
 सम्पर्क  स्थापित रखने  के  लिये  नारें  दे  दी  गई
 थीं।  प्रभावित  गावों  के  मवेशियों  को  दूसरे
 खरागाहो  में  के  आने का  प्रबन्ध  किया  गया  |

 बाढ़  के  दोरान  मुहम्मदपुर  गाव  को  देख-

 साल  करने  शौर  जरूरत  पढ़ने  पर  लोगों  को

 मिकालने  के  लिये  वहां  एक  रेवेन्यू  भ्रफसर

 तैनात  कर  दिया  गया  था  इस  गांव में  हाल  के
 कुछ  सालों  में  भूमि-कटाव को  घटनायें  हुई  हैं  ।
 ख़तरे  के  स्थानों  पर  एहतियातन  जावें  आदि
 तैयार  रखने  के  भी  उपाय  कर  दिये थे  ।  रेवेन्यू
 अफसर  बहा  जल्दी  जल्दी  दौरा  कर  चाता
 था  t

 Collision  of  British  and  Indian  Naval
 Ships

 (  Shri  Raghunath  Singh:
 "1404,  <  Shri  s.  A.  Mehdi:

 ॥  Shri  P.  ७.  Dep:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ILN.S.  ‘Mysore’  and  the  British  des-
 troyer  “Houge”  collided  off  the  coast
 of  Ceylon  on  the  might  of  the  26th
 August,  ‘1958,  kiling  one  seaman
 aboard  ‘Houge’,  and

 (b)  of  so,  the  causes  of  the  accident
 and  other  details?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir;
 but  the  accident  took  place  on  the
 might  of  the  25th  August,  959  and  not
 on  the  28th  August,  1959.

 (b)  The  accident  took  place  at
 about  9°i0  hours  during  the  night
 encounter  Exercise  in  Phase  Ill  of
 the  Jomt  Commonwealth  Exercises
 in  the  Bay  af  Bengal.

 The  exact  circumstances  under
 which  this  accident  occurred  are  be-
 ing  investigated  by  a  Joint  Board  of
 Inquiry  consisting  of  Senior  Officers
 of  the  Royal  Navy  and  the  Indian
 Navy.

 Central  Institute  of  Education,  Delhi

 *1405,  Shri  Bam  Krishan  Gupta:
 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  4224  on  the  l3th
 March,  959  and  state:

 (a)  whether  Government  have  since
 taken  any  decision  regarding  re
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 organisation  of  the  Central  Institute
 af  Education,  Delhi  es  a  national
 centre  for  educational  research;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.  A  pro-
 visional  decision  has  been  taken  to
 amalgarnate  the  Central  Bureau  of
 Educational  and  Vocational  Guidance
 and  Central  Bureau  of  Text  book
 Research  with  the  Central  Institute  of
 Education.

 (b)  Further  details  are  being  work-
 ed  out.

 Gold  Bends  Scheme

 bri  D.  C.  Sharma:
 °2406.  <  Shri  Hem  Raj:

 |  Shri  Manshendra  Shah:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  962  on  the  5th
 March,  1959,  and  state  the  further
 progress  made  so  far  in  the  finalisat-
 ion  of  the  gold  bonds  scheme?

 The  Deputy  Minister  of  Finance
 (Shri  है,  R.  Bhagat):  The  matter  is
 still  under  censideration.

 ताथमहल

 +१४०७,  थी  मा  दर्शन  :  क्‍या  बैज्ञा-
 मिक  अनुसन्धास  शौर  सास्कृतिक-कार्य  मंत्रो

 यह  बताते  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ताजमहल  के

 बुम्पद  को  दुबारा  मरम्मत  करने  का  निकचय
 किया  गया  है  ;

 (@)  यदि  हां,  तो  उसके  क्‍या  कारण

 है;  भौर

 (3)  उस  पर  कितना  व्यय  होने  का

 भनुमान  है  ?

 वैज्ञानिक  धम्सन्यान  शोर  सास्कृतिक  कार्य
 ( . ६  (भौ  हुमायूगू  कबीर)  :  (5)  सिर्फ
 छोटी  मोटी  मरप्मतें  करने  का  इरादा  है  भैसे

 दौपना  (प्याइंटिय  wart  मरका  (भ्राउटिंग )
 भौर  फिर  से  प्लास्टर  करता  :

 (ख)  यह  मामूली  देख  भाल  का  एक
 भाग  है

 (त)  अगर  फिर  से  प्लास्टर  नहीं  करना
 पड़ा  तो  करीब  ४,०००  रुपये  ।

 Payment  of  Compensation
 °408.  Shri  8.  M.  Banerjee:  Will  the

 Minister  of  Defenee  be  pleased  to  re-
 fer  to  the  reply  given  to  Unsterred
 Question  No.  3777  on  the  4th  Decem-
 ber,  957  and  state  whether  any  pay-
 ment  has  been  actually  made  to
 Indian  citizens  whose  properties  were
 derequisitioned  in  East  Pakistan  be-
 fore  partition?

 The  Deputy  Minister  of  Defence
 (Shrf  Raghuramaiah):  Not  yet,  Sir.

 Institute  for  Journalism
 °409.  Shri  P.  G.  Deb:  Will  the  Min-

 ister  of  Education  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  an  In-
 stitute  of  Journalism  is  to  be  estab-
 lished  in  New  Delhi;

 (b)  if  so,  the  nature  of  the  scheme
 and  its  details;  and

 (c)  what  is  the  contribution  of
 UNESCO  for  this  purpose?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Government  have
 no  such  proposal  at  present.

 (b)  Does  not  arise.

 (e)  No  request  for  aid  hes  been
 made  to  the  UNESCO  for  this  pur-
 pose,  30  far  as  India  is  concerned.

 Multipurpose  हदॉडनजि  in  Panjab

 ner
 {Se  a  Hcp

 ह"...

 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given  to
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 Unetarred  Question  ot  vo  the
 2nd  March,  20880  and  state:

 (a)  whether  information  relating  to
 District-wise  distribution  of  multi-
 purpose  schools  in  Punjab  has  since
 been  collected;  and

 (b)  if  so,  the  nature  of  the  infor-
 mation  collected?

 The  Minister  of  Education  (Dr.  E.
 L  Shrimall):  (a)  Yes,  Sir

 Q rr
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 Tourists  in  Kashmir

 ‘2628,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  foreign  tourists
 and  Indians  seperately  who  visited
 Jammu  and  Kashmir  during  the  year
 1938,  eo  far;  and

 (b)  how  do  these  figures  compare
 with  those  of  968  for  the  same  period”

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  Ministry  of
 Defence  do  not  mantain  figures  of  the
 number  of  tourists  who  actually  visit-
 ed  Jammu  and  Kashmir,  They  have
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 only  statistics  of  the  number  of  per-
 mits  issued  under  the  Kashmir  Permit
 System.  The  permit  system  has  been
 abolished  with  effect  from  ist  April,
 959  The  number  of  permits  issued
 to  formgners  by  all  permit-issuing
 authorities  in  India  during  959  upto
 3lst  March,  959  was  70l

 (b)  The  number  of  permits  issued  to
 foreigners  durmg  the  corresponding
 period  of  १958  was  ‘S14.

 Limestone  In  Bombay
 2629,  Shri  Pangarkar:  Will  the  Min-

 ister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  present  position  of  avail-
 ability  of  limestone  in  Bombay  State;

 (b)  whether  any  imvestigations  have
 recently  been  made  m  Bombay  Staic
 of  formations  of  limestone;  and

 (९)  if  so,  the  details  of  such  invesn-
 gations®

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (e).  A  statement  is  laid  on  the  Table
 of  the  House  {See  Appendix  IV,
 annexure  No.  88]

 Cultural  Activities  Abroad
 2630  Shri  Ram  (Krishan  Gupta:

 Will  the  Minister  of  Scientifle  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state  the  total  amount  of  grants
 sanctioned  during  1958-59,  for  pre-
 motion  of  cultural  activites  abroad
 (Gnshtution-wise)?

 The  Deputy  Minister  of  Sclentlfic
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  <A  total  sum  cf
 Rs  3,01,295.  60  was  sanctioned  during
 1958-59  to  various  instituvons  for
 Promotion  of  cultural  activities  abroad
 as  per  statement  laid  on  the  Table  of
 the  Sabha  [See  Appendix  IV,  an-
 nexure  No.  89.)

 Repairs  in  Dewan-e-Am,  Red  Fort,
 Dethi

 243i.  Shrimatl  Mafids  Almed:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 roof  of  the  Dewan-e-Am  in  Red  Fort,
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 Delht  is  leaking  profusely  during  the

 (b)  if  so,  whether  repairs  thereto
 are  being  undertaken;  and

 (e)  the  estimated  cost  thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultaral  Affairs  (Dr.  M.
 M.  Das):  (a)  There  has  been  no  leak-
 ing  during  the  present  rainy  eeason,
 as  necessary  repairs  were  undertaken
 and  completed  by  the  middle  of  June,
 1959.

 (9)  and  (c).  Do  not  arise.

 Manpower  Fianning  for  Southern
 Zene

 ‘2682.  Shri  Rami  Reddy:  Wil  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Committee  set  up
 by  the  Southern  Zonal  Council  has
 considereq  the  manpower  planning
 for  the  region;  and

 (b)  if  so,  the  main  decisions  taken
 in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 and  (b).  The  Committee  set  up  by
 the  southern  Zonal  Council  to  con-
 sider  the  question  of  manpower  plen-
 ning  in  the  zone,  has  held  two  meet-
 ings  80  far,  one  in  January,  958  and
 the  second  in  December,  1058.  The
 final  recommendations  of  the  Com-
 mittee  have  not  yet  been  received  by
 the  Zonal  Council.

 Agricultural  Colonies  in  Mysore

 2638.  Shri  Siddiah:  Will  the  Minis-
 ter  of  Heme  Affairs  be  pleased  to
 state:

 (a)  the  names  of  places  where  Agri-
 cultural  Colonies  were  started  for
 Scheduleq  Castes  and  Scheduled  Tri-
 bes  in  the  State  of  Mysore  and  in  the
 ८  a  5  3  under  the  centrally
 sponsored  schemes;

 (b)  the  names  of  places  where  they
 are  proposed  to  be  started  in  the  year

 F750

 (९)  the  ayaount  of  grant  sanctioned
 by  the  Central  Government  for  the

 ears  £958-59  and  for  the  pur-
 pose;  and

 @  the  amount  actually  spent  in
 the  year  1988-697

 The  Deputy  Minister  of  Heme
 Minister  (Shrimati  Alva):  (a)  to  (d).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Clashes  between  Communists  and
 Nen-Communists  in  Kerais

 26%,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ठ  to  state:

 (a)  whether  it  is  a  fact  that  many
 cases  of  clashes  in  Kerala  between
 Communists  and  non-Communists
 have  been  reporteq  during  the  last
 two  weeks;  and

 (bo)  if  so,  the  number  of  persons
 injured,  admitted  in  hospitals  or  who
 dieg  due  to  these  clashes?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  Informa-
 tion  is  being  collected.

 Customs  and  Central  Excise  Advisory
 Council

 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:
 Shri  Bam  Krishan  Gupta:
 Shri  Khimfi:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  precise  nature  of  subjects
 discussed  and  recommendations  made
 by  the  Customs  and  Central  Excise
 Advisory  Council  since  the  same  has
 been  constituted;  and

 (b)  whether  any,  and  if  so,  which
 of  the  recommendations  have  been
 accepted  by  the  Government?

 2635.

 the  Centre  was  constituted  by  2  Reso-
 lution  of  the  Government  dated  the
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 9th  May,  1959.  A  copy  of  the  Reso-
 lution  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  IV,  annexure
 No.  90)  and  it  would  be  seen  from  it
 that  the  Council  is  a  forum  in  which
 the  general  problems  or  procedure
 relating  to  the  clearance  of  goods  and
 passengers  in  so  far  as  they  concern
 the  Customs  and  Central  Excise  laws,
 tariffs  and  rules  are  discussed,  The
 first  meeting  of  the  Counci]  was  held
 On  the  8rd  and  4th  September  and
 considered  a  lengthy  agenda  of  72
 points  relating  to  both  Customs  and
 Central  Excise  matters.  A  list  of  the
 points  discussed  is  also  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 IV,  annexure  No.  90.]

 (b)  A  statement  will  laid  on  the
 Table  of  the  Sabha.

 Frult  and  Vegetable  Preservation
 Industry

 2636
 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Scientific  Re-
 search  ang  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  regional  research
 stations  and  sub-stationg  to  assist,  the
 fruit  and  vegetable  preservation
 industry  have  been  established;

 (b)  if  go,  their  locations;

 (c)  whether  the  proposed  research
 station  in  Bihar  is  function;  and  *

 (d)  if  so,  the  precise  nature  of  its
 work?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Not  yet,  Sir.

 (b)  to  (d).  Do  not  arise.

 rule  Development

 2037.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fael  be
 Pleased  to  state:

 (a)  the  percentage  of  the  allocated
 amount  for  oil  development  during
 the  Becond  Five  Year  Plan  period

 which  has  been  utilised  by  the  Centre
 and  the  States,  separately;

 (b)  whether  it  is  a  fact  that  pro-
 grammes  for  oi]  development  during
 the  Second  Five  Year  Plan  period
 have  not  been  finalised  by  some  of
 the  States;  and

 (ce)  if  s0,  what  action  Government
 have  taken  in  the  matter?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c)  The  question  of  non-preparation
 of  programmes  for  oil  development
 by  the  State  Governments  does  not
 arise  because  0]  development  is  the
 responsibility  of  the  Central  Govern-
 ment.  Onginally,  a  provision  of
 Rs  Ws  crores  was  included  on  this
 account  in  the  Second  Five-Year  Plan.
 Adding  to  that  original  provision  the
 further  proposals  that  have  been  ap-
 proved  by  the  Planning  Commission
 from  time  to  time,  the  total  amount
 now  is  Rs  56°67  crores.  Out  of  this
 amount,  Rs.  !°52  crores  had  elready
 been  spent  by  the  beginning  of  the
 current  financial  year;  another
 Rs,  11-25,  crores  are  expected  to  be
 spent  during  this  year.

 Foreign  Training  for  Defence
 Personnel

 2638,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  how  many  officers  of  Army,
 Navy  and  Air  Force  were  sent  to
 foreign  countries  for  higher  training
 during  959  (upto  the  30th  June);  and

 (b)  the  names  of  the  countries  other
 than  the  U.K.  to  which  they  were
 sent?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  22  officers
 were  sent  during  969  upto  June  for
 higher  training  abroad  i.¢.,  on  courses
 other  than  in  the  maintenance  of
 equipments  ete.

 (b)  Australia  and  Canada.
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 Gandhi  Bhawans  in  Universities

 2639,  Shri  D.  C.  Sharma:  चा  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  779  on  the  १  April,
 959  and  state:

 (a)  the  further  progress  made  in
 regard  to  setting  up  of  Gandhi
 Bhawans  in  different  Universities,  and

 (9)  the  names  of  Universities
 where  they  have  been  established  so
 far?

 The  Minister  of  Educatlon  (Dr
 K.  &  Shrimali):  (a)  and  (b)  The
 design  for  the  construction  of  Gandhi
 Bhawan  buildings  has  been  approved
 by  the  University  Grants  Commission
 im  consultation  with  Gandh:  Samarak
 Nidhi  and  a  copy  of  the  same  has
 been  supphed  to  each  of  the  seven
 selected  Universities  for  taking  steps
 te  construct  Gandhi  Bhawans

 Scientific  Policy  Resointion

 2640  Shri  D  C  Sharma:  Wl  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  336  on  the  i8th  March,  959,
 and  state  the  further  progress  made
 with  regard  to  the  implementation  of
 the  Scientific  pohcy  resolution?

 The  Depaty  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M  M  Das):  (:)  The  scheme  of
 “Ment  Promotions  and  Advance  In-
 crements”  its  being  extendeg  to  the
 scientific  personnel  working  in  the
 Geologica]  Survey  of  India

 (b)  The  salary  scales  of  teachers
 working  m  technical  institutions  are
 being  revised  on  the  basis  of  a  scheme
 formulated  by  the  Al!  India  Council
 for  Technical  Education  The  salary
 scales  of  teachers  of  science  in  uni-
 versities  and  affiliated  colleges  have
 been  upgraded

 (au)  The  University  Grants  Com-
 mission  hag  initiated  a  scheme  for
 awarding  post-graduate  research
 scholarships,  junior  fellowships  and
 senior  feliowshipe  The  Commission

 has  also  taken  steps  to  improve  the
 study  of  scence  subjects  and  research
 facilities  in  universities.

 (iv)  In  pursuance  of  para  7(iil)  af
 the  Scientafic  Polcy  Resolution,  a
 fellowship  scheme  has  bean  -nstituted
 to  attach  50  scientists  a  year  to  the
 various  establishments  in  the  Defence
 Research  ang  Development  Organisa-
 tion  with  a  view  to  absorbmg  them
 ultimately  in  the  Defence  Science
 Organisation.  In  addition,  26  stipends
 are  to  be  awarded  annually  to  re-
 search  students  and  others  working  on
 subjects  pertaining  to  defence  in  uni-
 versities,  technical  institutions  and
 Defence  Establishments

 River  Jumna

 eeai,  {  Shri  0  C  Sharma:. *
 (Shri  Radha  Ramaz:

 Will  the  Minster  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  7795  on  the
 llth  April,  3959  and  state.

 (a)  whether  any  progress  has  since
 been  made  to  bring  the  river  Jumna
 near  the  Ghats  in  Delhi  and

 (b)  if  so,  the  nature  of  the  progress
 made?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b)  Yes  A  detailed  survey  of
 the  river  Jamuna  from  upstream  of
 Wazirabad  to  Okhla  has  since  been
 completed  and  submitteg  to  the  Cen-
 tral  Water  Research  Station,  Poona,
 which  will  make  recommendations  on
 the  basis  of  experiments  carried  out
 m  this  regard

 Development  Works  in  Laccadive  and
 Minicoy  Islands

 2642.  Shri  D.  C.  Sharma:  Will  the
 Mimster  of  Home  Affairg  be  pleased
 to  state

 (a)  the  amount  proposed  to  be  spent
 on  development  works  under  different
 heads  mm  Laccadive  and  Minicoy
 Islands  during  the  year  ‘1959-60;  and

 (b)  the  time  by  which  these  Islands
 are  proposed  to  be  fully  developed?
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 Alain:  है?“  औ  Afts)  (a)  ‘The
 spent  on

 an  the
 achemeg  under  different

 the  Laccadive,  Winicoy  and
 Amindivi  Yslands  during  the  year
 ‘1959-80  is  as  follows:

 Rs,

 (3)  Agriculture.  90,780
 (2)  Animal  Husbandry  20,660
 (3)  Fisheries  481,650
 (4)  Cooperation  —  1,06,540
 (s)  Community  Development  30,000
 {6)  Electriaty  Scheme.  $0,000
 (7)  Steamer  Service  972;§00
 @)  Boat  Service.  280,800
 (9)  Blasting of  rocks  7  2,00,000

 (ie)  Loans  for  fitting  engines  to
 §0;000

 an  Construction  of  jetties  $0,000
 ६४2)  Gottage  industries  5,$2,2£0
 (१३)  Education  :  610,966
 a  Medical  &  Public  Health  33e
 as)  Publicity  Scheme.  26,000
 a6)  C.  P.  ्,  D.  Staff  ¥,96  420

 Tora.  28,57  95  76

 (b>  Development  is  a  continuous
 process  and  it  is  not  possible  to  lay
 down  a  time  limit.

 Forest  Labour  Co-operatives  in  States

 {  Shel  Subodn

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  despite
 the  reéommendations  of  the  Central
 Advivery  Board  for  Tribal  Welfare
 some  of  the  State  Governments  have
 not  yet  been  able  to  set  up  Forest
 Labour  Co-operative  Societies  for  the

 tribes  till  now;  and

 (b)  @  so,  the  names  of  the  such
 States?

 Minister  of  Home
 abure  ele  Alva):  (a)  Yes,  Sir

 230  L.S.D.—3.
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 (b)  Forest  Labour  Co-operative
 Societies  have  not  yet  been  set  up  in
 Andhra  Pradesh,  Assam,  Purtiab,
 Madras,  Rajasthan,  West  Benga
 Manipur  and  Himachal  Pradesh.  Out
 of  these  the  States  of  Assam,  Madras,
 and  Himachal  Pradesh  have  accepted
 the  recommendation  of  the  Central
 Advisory  Board  for  कूलेछात  Weltare
 and  are  taking  steps  to  set  up  such
 Societies  In  West  Bengal,  Punjab
 and  Manipur,  such  Societies  are  nbt
 considered  necessary  by  the  State
 Gévernments  and  the  Union  Adminis-
 tration.  Government  of  Andhra  Pra:
 desh  propose  to  consider  inclusion  of
 such  Societies  in  the  Third  Five  Year
 Plan.

 Mining  Personnel  for  Third  Five
 Year  Plan

 2644,  Shri  Ram  Krishan  Gupta:
 the  Minister  of  Steel,  Mines  and
 be  pleased  to  state:

 (a)  whether  any  assessment  of
 requirements  for  mining  personnel  up
 to  the  end  of  the  Third  Pian  period
 has  been  made,

 क

 (9)  if  so,  the  nature  of  the  assess-
 ment  made;  and

 (e)  the  nature  of  steps  taken  or
 proposed  to  be  taken  to  meet  thé
 requirements?

 ह
 (harder  ag  Singh):  (oo

 es;

 (b)  The  additional  requirement  of
 mining  personnel  fas  béen  asSsesedd
 as  under:—

 a)  Mines  Manager  3,000
 Cii)  Surveyors  950
 (ii)  Overmen  7,000
 (iv)  Sirdars  i2,508
 (v)  Shotfirers  17,500

 (९)  The  following  steps  have  been
 taken  to  meet  the  expected  shortage:
 Mine  Managers

 1)  The  annual  mtake  of  students
 at  the  Indian  School  of  Mines  ana
 Applied  Geology,  Dhanbad,  has  beep
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 raised  from  45  to  90  and  that  at
 Benaras  Hindu  University  from  20  to
 40.

 ii)  Seven  more  institutions  have
 started  mining  courses  with  an  annual
 intake  of  25  at  each.

 Other  Categories  of  Personnel

 aii)  Four  schools  have  been  started
 by  the  National  Coal  Development
 Corporation  for  training  personnel  as
 Surveyors,  Overmen,  Supervisors,
 Shortfirers  etc.

 (iv)  Nine  institutions  have  been  set
 up  by  the  respective  State  Govern-
 ments  with  Central  assistance  for
 oonducting  National  Certificates  course
 in  Mining  and  Mine  Surveying

 The  following  further  steps  are
 also  being  taken:

 (i)  The  Coal  Mines  Regulations  are
 being  relaxed  for  a  lhmutedg  period  to
 permit  graduates  m  Mining  Engineer-
 ing  to  act  as  understudy  to  First  Class
 Managers

 (it)  The  feasibility  of  holding  2
 examinations  in  a  year.  as  against
 one  at  present,  fo:  Mine  Managers,
 is  being  examined

 Gin)  Avenues  for  directed  practical
 training  abroad  of  graduates  in  min-
 ing  and  other  branches  of  engineer-
 ing  are  being  explored

 (iv)  The  State  Govts  concerned
 have  been  requested  to  draw  up
 schemes  for  the  reorganisation  of
 evening  mining  classes

 (v)  A  Joint  Committee  of  the  All
 ‘India  Council  of  Technical  Education
 ang  the  Coal  Council  has  been  set  up
 to  consider:-—

 (a)  the  integration  of  the  academ-
 cal  course  in  mining  engineering  with
 practical  training;  and

 (b)  the  formulation  of  common
 standards  and  the  preparation  of
 syliabi  for  the  overmen  and  mune
 surveyors  courses
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 Enquiry  inte  Breakdown  of  Water
 Supply  in  Delhi

 ms.  J  Shri  Ram  Krishan  Gupta:
 [Shri  Bhakt  Darshan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  954  on  the
 2Ist  April,  959  and  state:

 (a)  whether  the  Delh;  Municipal
 Corporation  have  considered  the
 report  submitted  by  the  officer  ap-
 pointed  for  fixing  responsibility  for
 the  breakdown  of  water  supply  in
 Delhi;  and

 (0)  if  so,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes

 (b)  The  Delhi  Municipal  Corpora-
 tion  has  resolveg  to  record  the  report,
 te,  to  take  no  further  action  thereon

 Rourkela  Blast  Furnace

 2646.  Shri  Ram  Krishan  Gupta:  W:ll
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  944  on  2Ist
 April,  959  ang  state

 (a)  whether  the  Hindustan  Steel
 Ltd  have  taken  over  the  blast  furnace
 at  Rourkela;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  blast  furnace  has  been
 taken  over  provisionally  for  operation
 by  Rourkela  Project  after  prelummary
 acceptance  subject  to  the  Contractor
 demonstrating  the  guaranteed  output
 later  on

 Silver  Refinery  Project
 2647.  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 silver  refinery  project  has  not  been
 set  up  so  far;
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 (b)  if  so,  the  reasons  for  the  delay;
 and

 ९०)  the  loss  mmcurred  on  account  of
 this  delay?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b),  The
 erection  of  the  S:lver  Refinery  Plant
 is  complete  but  the  plant  has  not  been
 commissioned  yet

 Delay  in  the  completion  of  the  civil
 engineering  works,  non-availability
 of  raw  materials  and  accessories  in
 the  country  and  failure  on  the  part  of
 the  Calcutta  Municipal  Corporation  to
 supply  the  required  filtered  water  are
 some  of  the  reasons  for  the  delay  in
 the  erection  of  the  plant  After  the
 completion  of  the  erection  work,  an
 explosion  occurred  when  one  of  the
 two  furnaces  of  the  plant  was  first
 fired  on  the  22nd  December,  958
 causing  damage  to  the  furnace,  coils,
 etc  The  plant  is  now  under  testing
 and  trial  commissioning

 (c)  The  total  capital  cost  of  the
 project  as  now  estimated,  35  of  the
 order  of  Rs  327  lakhg  as  against  the
 origina!  estimate  of  Rs  88  lakhs  It
 is  difficult  to  say  how  much  of  this
 increase  in  expenditure  is  due  to  the
 delay,  as  rise  in  prices  m  India  and
 abroad  price-adjustment  clause  of
 the  contract  with  the  supphers  of  the
 equipment,  rise  in  Municipal  Taxes
 and  addition  of  certain  items  m_  the
 constructional  work  also  account  for
 additional  expenditure

 Hindustan  Aircraft  Ltd

 ‘2048,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state

 (a)  whether  the  programme  for
 training  of  apprentices  in  Hindustan
 Aircraft  Limited  has  been  finalised,
 and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir

 (७)  A  Traiming  School  38  being
 established  at  Hindustan’  Argrcraft
 Limited  which  will  have  the  capacity
 to  train  at  any  one  tmme  240  trade
 apprentices  and  about  80  trainees  for
 familharisation/conversion  from  one
 trade  to  the  other

 Iron  Ore  in  Punjab

 2649  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state

 (a)  whether  any  steps  have  been
 taken  by  Government  to  exploit  the
 ron  ore  deposits  in  Punjab  State,
 and

 (b)  af  so  the  details  thereof?

 The  Minister  of  Mines  and  Oil
 (Shri  K  D  Malaviya):  (a)  and  (b)
 Govt  have  not  taken  any  steps  to  ex-
 ploit  iron  ore  deposits  in  Punjab
 themselves  However  mining  Jeases
 for  exploiting  iron  ore  deposits  in
 Mohindergarh  district  have  been
 granted  to  three  private  parties

 Overcrowding  in  Colleges  and
 Universities

 2650  Shr:  Ram  Krishan  Gupta:
 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  ‘1642  on  10th:
 March,  959  and  state  at  what  stage  35
 the  proposal  to  mtroduce  a  suitable
 entrance  test  for  admission  to  uni-
 versiies  with  a  view  to  reducing
 overcrowding  in  colleges  and  universi-
 ties?

 The  Minister  of  Education  (Dr
 K  L.  Shrimali):  The  proposal  25
 still  under  the  consideration  of  the
 University  Grants  Commission

 Educational  Grants  to  Orissa

 265i  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  646  on  the  20th
 February  959  and  state

 (a)  whether  Government  have
 taken  decision  on  the  request  of  the
 Orissa  Government  for  an  increased
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 percentage  of  Central  Grants  for
 educationally  backward  areas  of  that
 State;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Educatien  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  It
 has  been  decided  that  (the  existing
 pattern  of  Central  assistance  for  State
 Schemes  should  not  be  changed
 during  the  Second  Five  Year  Plan.
 However  in  some  Central  Schemes
 quantum  of  assistance  has  been  deter-
 mined  after  taking  into  consideration
 the  State’s  backwardness  in  the  field
 of  Education

 Liability  of  the  Government  in  Torts

 2652.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Law  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  639  on  the  2nd  April
 7959  and  state  at  what  stage  is  the
 question  of  introducing  83  bill  in
 Parliament  to  define  the  law  relating
 to  the  liability  of  the  Government  in
 Torts?

 The  Deputy  Minister  of  Law  (Shri
 Wajarnavis):  Replies  from  three  State
 Governments  are  still  awaited.  The
 matter  is,  however,  under  examina-
 tion  in  the  light  of  the  views  expres-
 sed  by  the  Ministries  of  the  Central
 Government  and  the  other  State  Gov-
 ernments.

 indian  Institute  of  Biochemistry  and
 Experimental  Medicine,  Calcutta

 2633  Shri  Ram  Krishan  Gupta:
 Shri  S.  A.  Mehdi:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No,  6l5  on  the  2nd  April,
 i959  and  state  the  nature  of  progress
 made  so  far  in  setting  up  a  laboratory
 at  Calcutta  for  the  Indian  Institute
 of  Biochemistry  ang  Experimental
 Medicine?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M..M.  Das):  Land  required  for  the
 building  of  the  Institute  has  been
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 acquired  and  developed.  Architects
 have  been  appointed  for  drawing  up
 detailed  plans  of  the  Institute.  The
 ground  plans  including  the  structural
 design  for  the  building  has  been  pre-
 pareg  by  the  architects.  Work  on
 laying  the  foundations  is  expected  to
 commence  shortly.

 Production  of  Steel  in  Ordnance
 Factories

 2654.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  production  cost  of  steel  in
 ordnance  factories  compared  to  the
 steél  plants  elsewhere  in  the  country;
 and

 (b)  if  it  is  higher,  the  reasons  there-
 for?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  Com-
 plete  information  in  this  regard  is  not
 readily  available.  Cost  of  production
 of  mild  billets  in  Ordnance  Factories
 which  could  only  be  compared  with
 that  of  the  other  main  producers  in
 the  country,  is  somewhat  higher.

 This  is  mainly  due  to  smaller  steel
 producing  Units  in  Ordnance  Fac-
 tories,  which  are  primarily  meant  for
 manufacture  of  Tool  and  alloy  steels.
 However  some  quantity  of  mild  steel
 billets  are  also  produced  in  thése
 Units.

 Small  Savings  Scheme

 2655.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 existing  small  savings  schemes  do  not
 appeal  much  to  the  agricultural  and
 labour  classes;  and

 (b)  if  so,  nature  of  the  steps  taken
 or  propose  to  be  taken  to  modify  the
 existing  schemes  and  introduce  new
 and  more  attractive  schemes?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 National  Savings  Movement

 2656.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  to
 reorganise  the  National  Savings
 movement  with  a  view  to  enthuse  the
 people  and  enable  savings  to  be  mobi-
 lised  for  the  success  of  the  plans;

 (b)  if  so,  at  what  stage  the  propo-
 sal  is;  and

 (c)  details  of  the  pattern  on  which
 it  is  to  be  reorganised?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  With  a
 view.  to  secure  greater  co-ordination
 and  support,  the  National  Savings  Ad-
 visory  Committee  and  the  Women’s
 Savings  Campaign  have  been  amalga-
 mated  with  effect  from  lst  September,
 959  and  re-constituted  into  a  single
 Advisory  Board  with  adequate
 representation  for  women  workers
 and  with  representation  for  all
 State  Boards.  The  State  Com-
 Mittees  are  also  being  recon-
 stituted  on  similar  lines.  There  is
 no  other  proposal  for  reorganisation
 under  consideration.

 Industrial  Finance  Corporation

 2657  J  Shri  Ram  Krishan  Gupta:
 Shri  A.  M.  Tariq:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  increas-
 ing  import  restrictions  have  hampered
 the  operations  of  the  Industrial  Fin-
 ance  Corporation  of  India;  and

 (b)  if  so,  nature  of  the  steps  taken
 or  proposed  to  be  taken  in  this
 matter?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir,  its
 gan,  operations  have  declineg  to  some
 extent.  However,  its  other  operations
 viz.,  underwriting  of  capital  and
 guaranteeing  of  deferred  payments
 have  increased  appreciably.
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 (b)  The  Industrial  Finance  Corpo-
 ration  Act,  948  was  amended  in  4957
 to  enable  the  Corporation  to  guarantee
 deferred  payments  for  import  of
 machinery  from  abroad  so  as_  to
 stimulate  investment  with  the  Corpo-
 ration’s  assistance.

 Cultural  Activities

 2658.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Scientific  Researcly
 and  Cultural  Affairs  be  pleased  to
 state  the  total  amount  of  grants  sane-
 tioned  to  various  institutions  (State-
 wise)  during  1958-59  for  promotion  of
 cultural  activities  in  India?

 The  Deputy  Minister  of  Scientific
 Research  ang  Cultural  Affairs  (Dr,
 M.  M.  Das):  Grants  sanctioned  to
 various  institutions  (State-wise)
 during  the  year  1958-59  are:—

 States  Amount

 Rs.
 oo  Andhra  Pradesh  ¥527,500
 2.  Bombay  98,075
 3.  Delhi  ५  °  26,02,7 4०
 4.  Madras  T,44,900
 5.  Madhya  Pradesh  ‘i  3,000
 6.  Mysore.  t  मु  T,000
 7.  N.E.F.  A.  3,000
 8.  Orissa  3,000
 9.  Punjab  2,82,820

 io.  Uttar  Pradesh  69,500
 रा,  West  Bengal  3,76,I00

 TOTAL  37;61,044

 दिल्‍ली  में  सरकारी  स्कूल

 २६५६.  श्री  प्रकाश  बीर  जास्त्री  :  क्‍या

 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच है  कि  प्राइवेट  स्कूलों
 की  तुलना  में  दिल्ली  के  सरकारी  स्कूलों  का

 परिणाम  इस  वर्ष  बड़ा  असन्तोषजनक  रहा

 है;
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 (8)  प्रकारी  शौर  प्राइवेट  स्कूलों  में
 कितने  प्रतिशत  विद्यार्थी  सफल  ये  हैं  ,
 झौर

 (ग)  इन  झसन्तोषजनक  परिणामों  का

 मुख्य  कारण  क्‍या  है  ?

 सिका  मंत्री  (डा०  का०  eyo  शोभाली)  :

 (क)  दिल्ली  में  उच्च  माध्यमिक  परीक्षा  को

 छोड़  कर,  सरकारी  स्कूलों  का  परीक्षाफल

 सहायता  प्राप्त  स्‍्कूलो  की  तुलना  में  बहुत
 सन्तोषजनक  नहीं  माना  जा  सकता  t

 (ख)

 परीक्षए  का
 नाम

 सरकारी  सरकारी

 स्क्ल  सहायता
 प्राप्त  गैर
 सरकारी

 जितने  प्रतिशत  पास  हुये

 १  हाई  स्कन
 परीक्षा  १६९५९  ५०  ७  we  ५

 २  उच्च  माध्यमिक
 परीक्षा,  (६५६  ४४  ७  ब है.

 ३  उच्च  भाध्यमिक
 तकनीकी  परीक्षा

 ReXe  ८५४  9  महायता
 प्राप्त  स्कूलो

 से  कोई  छात्र
 नही  बैठा

 (ग)  इसका  मुख्य  कारण  यह  है  कि

 जहा  सहायता  प्राप्स  स्कूल  संसस्यापित  सस्थाओरो

 के  रूप में काम  करते  चले झा  रह ेहै वहा  सरकारी

 स्कूल  हाल  ही  के  खुले  है  शौर  पढ़ाई  की  सुवि-
 धारों  की  अभूतपूर्व  माग  को  पूरा  करने  के

 मिये  पिछले  वर्षों  में  खोले  गये  थे  ।  oT  सुधार
 रूप  से  कार्य  करने  के  लिये  उन्हें  भी  पर्वाप्त

 समय  नहीं  मिला  था  t  वे  भरत  भी  कठिन  परि-

 स्थितियों  में काम  कर  रहेहै,  जैसे,  उचित  स्कूली
 इमारतों  को  कमी  बौर  प्रतुभवी भ्रमले  तथा
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 are  साबान  की  कमी  ।  इसके  विपरीत  गैर-
 सरकारी  स्कूलों  को  ऐसी  कोई  कठिनाई  नही
 है  भ्च्छी  प्रकार  स्थापित  हो  जाने  के  बाद
 मै झब  सच्छा  परीक्षाफल  दिखाने  के  विचार  से
 छात्रों  के  प्रवेश  के समय  सावधानी  से  चुनाव
 कर  सकते  है  ।

 Pakistani  Intruders  in  Jammu
 2660  Shri  Raghunath  Singh:  जया

 the  Minister  of  Home  Affairs  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  two
 Pakistan:  armed  intruders  were  killed
 by  the  Indian  Police  on  the  l4th  June,
 3959  at  Homura,  40  miles  away  from
 Jammu  when  they  entered  with  a
 group  in  the  Indian  territory  under
 the  cover  of  darkness,  and

 (७)  if  50  details  of  the  ineident”

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant)  (a)  and  (b)  On  the
 night  between  the  i4th  and  i5th  June,
 1959,  a  party  from  Pakistan  infiltrated
 into  our  area  On  being  challenged
 by  the  Border  pohce  patrol,  they
 opened  fire  They  party  fired  in  self
 defence  as  a  result  of  which  two  of
 the  intruders  were  killed  ang  the  rest
 escaped  The  site  of  the  incident  35
 000  yards  from  the  border  and  about
 cy  miles  to  the  south  of  Police  Station
 Hiranagar

 Reform  tn  University  Education

 266]  Shri  Damani:  Will  the  Minis
 ter  of  Education  be  pleased  to  state

 (a)  whether  steps  have  been  taken
 by  Government  to  place  additional
 funds  at  the  disposal  of  the  University
 Grants  Commission  to  enable  it  to
 introduce  reform  in  University  educa
 tion  expeditiously,  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Edacation  (Dr
 K  L.  Shrimali):  (a)  and  (b)  Efforts
 were  made  in  consultation  with  the
 Ministry  of  Finance  to  make  another
 sum  of  rupees  one  crore  available  to
 the  University  Grants  Commission  :f
 they  required  further  funds  for
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 development  purposes  Whether  the
 Commussion  will,  m  fact,  need  more
 money  will  be  known  when  the  Budget
 Estimates  for  1960-61  are  received  by
 Government  and  necessary  action  to
 explore  the  possibility  of  allotting
 more  funds  will  be  taken  at  the
 appropriate  time

 Model  Jails  and  Bureaus  for  Correc-
 tional  Services

 2662  Shri  Radha  Raman:  Wl  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  any  new  schemes  have
 been  introduced  39  jails  of  the  Union
 Territories

 (b)  if  so,  their  nature,  and

 (९)  the  special  features  of  the
 Bureau  of  Correctional  Services  pro-
 posed  to  be  set  up?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes

 (9)  Delh:  The  ja]  has  been  housed
 in  a  new  building  at  Tehar  which  has
 been  provided  with  all  modern  equip-
 ment  and  amenities  like  electricity,
 flush  system  in  latrines  space  for
 sports  and  games,  recreation  and  cul-
 tural  activities,  training  m_  crafts,
 separate  wards  for  women  and  child-
 ren  and  treatment  of  TB  and  leprosy
 patients  8  wage-earning  scheme
 and  canteen  have  been  introduced
 and  prisoners  can  now  be  released  on
 probation,  parole  and  furlough

 Himachal  Pradesh  Provision  of
 whole-some  food  adequate  clothing
 and  accommodation,  better  sanitation
 and  lighting,  newspapers,  radio  sets,
 out-door  games,  and  part-time
 teachers,  training  in  certain  industries
 and  crafts,  release  of  prisoners  on
 parole

 Manipur  Increase  in  the  scale  of
 det  and  in  the  quantity  of  vegetables
 in  the  diet,  provision  of  satisfactory
 arrangements  for  accommodation,
 lighting,  industrial  and  vocational
 training,  and  release  of  prisoners  on
 ‘arole  and  furlough
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 Tripura  Provision  for  improved
 food,  clothing,  sanitation,  ventilation,
 lighting,  toilet,  facihties  for  visitors,
 letters  and  interviews,  radio  sets,
 hbrary,  newspapers,  magazines,  indus-
 trial  and  vocational  traiming,  educa-
 tion,  medical  aid,  wage-earning  sche-
 me  and  canteen,  release  of  prisoners
 on  parole  and  furlough

 A.  &  N  Islands  Provision  of  radio
 sets,  indoor  games,  training  of  prison—
 ers  in  weaving,  tailoring,  making  of
 coir  mats,  rope  making  and  biack-
 smithy,  education  and  teaching  of
 Hindi

 (c)  The  Bureau  will  be  an  office
 under  the  Ministry  of  Home  Affairs
 Its  main  functions  will  be

 qa)  to  standardise  the  collection,
 on  a  national  basis,  of  statis-
 tics  relating  to  crime,  jails,
 probation  and  other  correc-
 tional  work  in  the  different
 States

 (i)  to  coordinate  the  work  in
 regard  to  the  prevention  of
 ermme  and  treatment  of  offen-
 ders,

 (mm)  to  exchange  information  ?)n
 regard  to  crime  prevention
 and  coriectional  services

 Coal  in  Bihar

 2663.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state

 (a)  whether  new  deposits  of  coal
 have  been  found  m  North  Bihar  as
 revealed  by  Government  survey,  and

 (b)  if  so  the  quantity  of  deposits
 of  the  said  coal?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b)  Some  coal  has  been  reported  in
 the  neighbourhood  of  Someshwar
 hills  in  the  district  of  Champaran,
 North  Bihar  Genera]  assessment  af
 the  coal  deposits  is  yet  to  be  made
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 der  के  कहते  पर  सातों  का  ret

 २६६४  हे  रघुताज  सिह  कया  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  संच  दै  कि  जैमगलाग  सब-
 के  पावरम  नामक  स्थान  में  १७

 जून,  १६५६  को  सेना  के  एक  श्स्से  पर  २०

 सुशस्त्र  नागाधो  ने  झाक्ररण  किया

 जिसके  फलस्ब्रसूप  एक  भारतीय  सैनिक
 भारा  कया  ,  और

 (ख)  यदि  हा,  तो  उस  घटना  का  ब्योरा

 कया है ?

 सुह-कार्य  मंत्री  (धी  गो०  wo  पन्‍्त)
 (क)  और  (ख्र)  तेमंमलाम  सब  डिवीजन

 के  पावरम  नाम्रक  स्थान  के  पास  १७  जून,
 ३६४६  को  पुलिस  झौर  करीब  २५  विरोधी
 मस्माधों  के  कीच  सफश्च  मुठभेड  हुई  जिसमें

 एक  दिरोधी  नागा  मारा  गया  शौर  मणिपुर
 राइफल्ज  का  एक  सिपाही  माली  से  जर्मी

 हुआ  पुलिस  ने  कुछ  हथियार  भौर  गोला-
 बारूद  प्रपने  कब्जे  में  लिया  ।

 Tripura  Territorial  Council

 2665.  Shri  Dasaratha  Deb.  Will  the
 BMintster  of  Home  A@airs  be  pleased
 te  state:

 (a)  whether  the  representation  of
 parties  on  the  Standing  Committee
 formed  by  the  Tripura  Termtorial
 Cownci!  sm  made  on  a  proportionate
 basis,  and

 (b)  uf  not,  whether  the  question  of
 gmmendment  of  rules  providing  for

 ate  representation  for  mem-
 bers  of  various  parties  in  the  com-
 mittee  of  the  Council  5  under  consi-
 deration?

 The  Minister  of  State  in  the  Minis-
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 Government  २४  6  the  ques-
 thon

 el  pies  &
 80  Ps  ta

 prow:  election  of  members
 these  committees  on  the  basis  of  pro-
 portionate  representa  fe,

 Casts  in  High  Coutts

 2666  Shri  Bibhoti  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  total  number  of  cases  filed
 béfore  various  High  Courts  from  the
 Ist  January  till  Sist  July,  ‘1969,  and

 (b)  the  steps  taken  by  Government
 to  dispose  of  thése  cases  upto  the
 3ist  July,  19597

 The  Minister  of  State  in  the  Minis-
 try  of  Home  (Shri  =  Datar):
 (a)  The  mfacmation  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  Lok  Sabha

 (b)  Cases  are  disposed  of  by  the
 High  Courts  in  the  normal  course  of
 their  business  and  no  steps  are  requis-
 ed  to  be  taken  by  Government  fer
 their  disposal

 कहबुतलियों  के  खेल

 २६६७  भी  १०  ला०  eer  क्या
 afinfee  अनुसंधान  ह... अ  सॉसकलिक-कार्य
 मंत्री यह  बताने की  कुपा  करेंगे  कि

 (क)  सरकार  नें  कठपुतलियों  के  खेल
 को  प्रोत्साहन  देते  के  लिये  क्या  योजना,  यदि

 कीई  हो  तो,  बनाई  है  शौर  उस  पर  कितना  धन

 व्यय  करने  का  विभार  है  ,  भौर

 (ख)  भास्त  सरकार  द्वारा  पिछले  वर्ष

 कहुपुतलिंयों  के  कितने  खेल  करवाये गंगे  घौर
 उसका  विषम  कक  था

 ?

 wher  अनुल्यक्र  सौर  सांस्कुरलिक  काने

 मंत्री  (जी  हुमाबून  कथिर)  (कफ)  इस

 अंत्रस्थय  की  ऐसी  कोई  बोजना  नही  है  केकिय

 डीफर  बोह  बतोर  संगीत  शीट  संफादमी
 से  फ्देठरी  को  किर  से  बोधित  करने  कर  wet
 चि७ंक्स  के  लिये  सरस्कृतिक डमों  को  अर्म-
 दान  दिये  हैं
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 पपेटरी  भौर  कठपुत्ली  के  तमाणों  की

 टैनिंग  के  लिंये  खोत्रवतिया  भी  दी  गई

 है

 (a)  स्टेट  सेंट्रल  पपट  भिमेटर  मास्को
 ले  देश

 में
 नीचे  लिखे  दोनों  लेसो  के  ३६  शो

 है  --

 (क)  “पलादीन्स  भेजिक  ेम्प"”

 (ख)  "एन  अनयूजुभल  कास्ट”

 Oil  Drillers  Training  Scheel

 2ett  Shrimati  Mafda  Ahmed:  Will

 the  Minster  of  Steél,  Mines  and  Fuel

 be  pleased  to  State

 (a)  the  number  of  training  institu-
 fions  set  up  by  Government  in  the
 country  for  the  training  of  ou  drillers,

 (by  the  places  where  they  are
 located;  and

 (c)  the  number  of  students  tn  each
 institution”

 The  Minister  of  Mines  and  Oi!  (Shri
 K  D.  Maliaviya)-  (a)  to  (c)  One  in-
 service  trainmg  schoo!  for  ov  anilers
 has  been  started  by  the  Oil  and
 Natural  Gas  Commission  at  Jawals-
 mukh:  where  at  present  22  technicians
 are  receiving  training

 Media  of  Instruction  for  Tribal  Areas

 2689.  Shri  P  G.  Beb:  Will  the  Min-
 ister  of  Education  be  pleased  to  state

 (4)  whether  there  is  any  proposal
 to  have  a  survey  for  finding  out  suit-
 able  media  of  instruction  for  tribal
 areas;  and

 (<b)  af  80,  whether  any  such  survey
 will  be  conducted  in  Orissa?

 Tae  Minikter  of  Kdwoation  (Br.  K
 L.  Sbrimali):  (a)  No,  87

 (४)  Dees.  not  erise.

 Rourkela  Steel  Piast

 eH  Shri  Syrendrenath  Drwiveds:
 Will  the  Munster  of  Stpel,  Mines  aud
 Fuel  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 construction  of  some  section  of  the
 Rourkela  Steel  Project  has  been
 affected  on  account  of  bad  quality  of
 cement  used  for  the  purpose,

 (b)  sf  so,  the  quantity  of  cement
 used  and  who  supphed  the  cement,
 and

 (९)  whethe:  there  »  any  machmery
 to  test  the  cement  before  it  is  accept-
 ed  by  the  project  authorities?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir

 (b)  About  1,300  tons  of  cement
 supplied  by  Ms  Orissa  Cement  Lta.,
 was  used.

 (c)  Usually  the  manufacturer's  cer-
 tificate  that  the  cement  conform  to
 standards  laid  down  is  accepted  and
 no  test  of  the  cement  supplied  35
 cained  out,  at  the  Prosect  Field
 tests  are,  however,  invanably  carricd
 out  to  test  the  quality  of  concrete  and
 as  a  result  of  these  tests  the  sub-
 standard  quality  of  the  cement  was
 found  out

 Government  Employees  in  Tripera
 267  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whethe:  there  is  any  छा9छ०591
 under  consideration  to  bring  the  pay
 and  allowance  structure  of  Employees
 of  all  classes  of  Tripura  Admunistra-
 tion  at  par  with  that  of  West  Bengal
 Government  Employees,  and

 (a)  if  so,  how  long  it  will  take  ta
 finalse  the  matter®

 The  Minister  of  State  in  the  Minlb-

 oO  of  चिन
 Afials  (Shri  Date)

 Present  allqwange- atructure  of  the  Ea
 a

 Administra-
 tion  generally  follews  the  बड  did
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 allowance  structure  of  the  West
 Bengal  Government  for  posts  of  cor-
 responding  status  and  responsibility
 There  is  no  proposal  to  modify  it  at
 present

 (b)  Does  not  anse

 Scientists  under  the  Council  of  Scienti
 fic  and  Industrial  Research

 2672.  Shri  S.  A.  Mehdi:  Whll  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  stat-

 (a)  whether  any  restrictions  had
 been  imposed  on  scientists  servme
 under  the  Council  of  Scientific  and
 Industria]  Research  not  to  contribute
 any  articles  to  papers,  and

 (b)  7  so  the  reasons  therefor?

 The  Deputy  Minister  of  Scientific
 Research  ang  Cultural  Affairs  (Dr.  M
 M.  Das)  (a)  No  restrictions  other
 than  those  laid  down  in  the  Central
 Civil  Services  (Conduct)  Rules  have
 been  imposed

 (b)  Does  not  arise

 राजस्थान  में  गाडिया  लुहारों  का  पुनर्वास

 २६७३.  भरी  प०  Alo  बारुपाल  क्‍या

 गृह-कार्य  मत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  राजस्थान  में  गाडिया  लुहारो  के

 युनर्वास  के  लिये  केन्द्रीय  सरकार  नें  कुल
 कितना  घन  दिया  है  ,  भ्ौर

 (ख)  जब  तक  गाड़िया  लुहारों  के

 कितने  परिवारों  को  बसाया  जा  चूका
 ज्

 गृह-कार्य  उपभन्री  (शोसती  झाल्या )

 (क)  १६५६-५७  शौर  LEXA KE  में
 २  ७३  लाख  रुपये  मजूर  किये  गये  |  इस  यांजना
 के  लिये  १६५८-५६  से  केन्द्र  ट्वारा  खास  तौर

 से  कोई  रकम  निर्धारित  नहीं  भी  गई  है  लेकिन

 भआरत  सरकार  इस  योजना  पर  हुये  वास्तविक
 खर्च  का  ५०  प्रतिशत  केन्द्रीय  सहायता  के

 रूप  में  देगी  ।  इसके  लिये  १६४७-५८  भौर

 SEPTEMBER  ly,  959  Written  Anewers  774

 १६४८-५६  में क्रमदा  १  vo  शौर १  ४५
 लाख  रुपये  निर्भारित  किये  थे  ।  इस  रकम  में
 राज्य  सरकार  का  हिस्सा  भी  सामिल  है

 (ख)  १६५८-५६  के  वित्तीय  वर्ष  के
 झन्त  तक  ४४०  परिवार  बसाये  गये  ।  चालू
 वित्तीय  बच  के  दौरान  मे  बसाये  जाने  वाले
 परिवारों  की  सल्या  उपलब्ध  नहीं  है।

 Urban  Community  Projects
 2674.  Shri  8.  A.  Mehdi:  Will  the

 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  the  amount  of  Rs  8
 lakhs  given  by  Ford  Foundation  he;
 been  earmarked  for  some  Urban  Com-
 munity  Projects,

 (b)  if  so,  to  which  urban  centre  it
 has  been  given  and

 (c)  the  detail,  of  the  scheme
 The  Minister  of  Finance  (Shri

 Morarji  Desai).  A  statement  723  laid  o:
 the  Table  [See  Appendix  IV,  annex
 ure  No  9]]

 Srinagar  Museum

 2675  Shr  S  A  Mehdi-  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  how  much  grant  has  been  givii
 by  the  Central  Government  to  Sr
 nagar  Museum  during  ‘1958  so  far  anc

 (b)  whether  the  Museum  :s  under
 the  control  of  the  Central  Gover:
 ment?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr  M
 M  Das).  (a)  Nil

 (b)  No  Sir

 Smuggling  of  Indian  Hemp  to  U.K

 2676.  Shri  Raghunath  Singh:  W)’'l
 the  Minister  of  Finance  be  pleased  tc
 state

 (a)  whether  it  3s  a  fact  that  Indian
 hemp  (narcotic  drug)  is  being  sums-
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 gled  to  U.K  in  large  quantities  ana
 that  on  the  7th  August,  959  Jndan
 hemp  (narcotic  drug)  weighing  ‘5,804
 tons  was  recovered  from  ai  Snitich
 freighter  at  Liverpool,

 (b)  whether  it  a  fact  that  befo-c
 this  smuggling  incident,  Indian  hemp
 worth  £3,00,006  was  also  detected
 and  caught  bv  customs  authonte«
 and

 {e)  at  so  whethe:  Government  ai
 aware  of  some  International  Organi-
 sation  of  smugglers  of  Indian  hemp
 (narcotic  drug)  working  in  India  and
 elsev  here?

 The  Minister  of  Finance  (Shn
 Morarj:  Desai).  (a)  and  (b)  The  Gor
 ernment  of  India  have  also  seen  3
 report  appearing  in  the  “Statesman”
 Delhi  Edition  dated  the  20th  Augut
 ‘1959,  to  the  effect  that  on  7th  August
 I958  Customs  officials  in  Liverpool
 «{UK)  found  a  large  quantity  of
 Indian  hemp  on  board  the  5,800  ton
 British  freighter  “YOMA’  which  had
 arrived  at  Liverpool  two  days  ago
 from  Burma  vw  Antwerp  Apart
 from  this  press  report,  Government  of
 India  have  no  further  information  on
 this  subject

 tc)  The  term  Indian  hemp’  is  the
 name  by  which  the  narcotic  bearing
 plant  ‘Cannabis  Sativa  L"  is  common-
 ly  known  Besides  India  this  plant  is
 widely  produced  in  a  number  of  cour
 tries  all  over  the  world  Internationai
 arrangements  exist  by  which  mayo!
 seizures  of  drugs  of  Indian  origin
 seized  abroad  are  reported  to  the
 Narcotics  Commussioner  by  the  seiz-
 ing  authorities  for  further  mvestiga
 tion  In  the  absence  of  any  such
 reference  so  far  there  is  no  reason
 whatsoever  to  believe  that  the  drugs
 reported  to  have  been  seized  in  the
 UK  were  either  actually  or  even
 strongly  suspected  to  be  of  Indian
 ongin

 नाहन  क्मरपालिका

 २६७७.  भरी  पदण  देव  या  गृह-कार्य
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  यह  विदित ह  कि

 नाहन  नगरपालिका  ने  ठेकेदारों  से  'जमानते

 लीहै,

 (3)  क्‍या  यह  सच  है  कि  इस  राधि  का
 निममानुसार  न  तो  बैंक  में  जमा  कराया  गया
 और  न  ही  लेखा-प्स्तकों  में  इसका  कोई  हिसाब
 है,

 (ग)  क्‍या  यह  सच  है  कि  कार्य  को
 समाप्ति  के  छे  मास  पञ्चात्‌  भी  ब्याज  सहित
 यह  धन  राशि  ठेकेदारां  को  नहीं  लौटाई
 गई  ,

 (धघ)  कया  यह  भी  सच  है  कि  ठेकंदारों
 ने  झपनी  माग  सरकार  तक  पहुचाई  है  ,
 शर

 (४)  यदि  (क)  a  (घ)  के  उत्तर  हा”
 में  हो  तो  सरकार  न  इस  सबंध  में  क्या  कार्य -
 वाही  की  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य-मती (  भी  वातार )  :

 (क)  से  (४)  ठेकेदारों  से  जमानत ली  गई
 थी  या  नहीं  भौर  यदि  ली  गई  थी  तो  उस  रकम
 का  किस  तरह  भुगतान  किया  गया  तथा  झन्य

 बातो  के  बारे  मे  निश्चित  जानकारी  हासिल
 करने  के  लिये  म्यूनिसिपल  हिसाब  किताब  को
 खात-तौर  से  प्राडिट  किया  जा  रहा  है।  लेकित
 जमीनत  की  कोई  रकम  किसी  बेक  में  जमा

 नही  कराई  गई  है  ।

 (3)  सरकार  के  पास  एक  बुमनाम
 चिट्ठी  .  भलावा  ठकेदारा  के  पास  से  कोई  माग

 नहीं  प्राई  है  ।
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 नाहन  के  तारपीन  के  कारखाने  में  हड़ताल

 २६७८.  श्री  पदम  देव  :  क्या  गुह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नाहन

 (हिमाचल  प्रदेश)  के  तारपीन  के  कारखाने
 के  मजदूरों  ने  जून  और  जुलाई,  १९५६  के

 महीनों  में  हड़ताल  की  थी  ;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण

 हैं  ;  और

 (ग)  यह  हड़ताल  कैसे  समाप्त  हुई  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 दातार)  :  (क)  से  (ग).  नाहन  के  रेसिन  और
 तारपीन  के  कारखाने  में  १४  से  १६  जुलाई,
 १९५६९  तक  हड़ताल  रही  |  मजदूरों  ने  १३

 जुलाई,  १६९५९  की  रात  को  एक  तार  द्वारा

 सूचित  किया  कि  वे  अगले  दिन  से  नीचे  बताये

 गये  कारणों  से  हड़ताल  करेंगे  और  उन्होंने
 काम  करना  बन्द  कर  दिया  eel

 (१)  आहुजा  कमेटी  की  सिफा-
 रिशों  पर  कार्यवाही  न  करना  ।

 (२)  हिमाचल  प्रदेश  के  सचिव

 (उद्योग)  द्वारा  फरवरी,
 १६५६  में  दिये  गये  आश्वा-

 सनों  की  पूरा  न  करना  ।

 (३)  कारखाने  के  कलककों  पर  कार-
 खाने  की  ट्रेड-यूनियन  के  संदस्य
 बनने  की  पाबन्दी  ।

 (४)  मजदूर  पंचायत  के  एक  पदा-

 धिकारी  का  निरादार  किया
 जाना  ।

 मजदूरों  ने  हड़ताल  करने  के  लिये  दिये
 गये  इस  अल्पकालीन  नोटिस  पर  स्वयं  खेद
 अगट  करके  काम  करना  शुरू  कर  दिया  ।

 Sindhi  High  Schools  in  Delhi

 2679.  Shri  Assar:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  no  Sindhi  knowing  teachers  in  the
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 Sindhi  High  School,  Lodhi  Road,  and
 the  Sindhi  Higher  Secondary  School,.
 Rajendra  Nagar,  New  Delhi  to  teach.
 Sindhi;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  it  is  a  fact  that  many
 complaints  were  made  by  the  Sindhi
 community  to  the  authorities  on  the:
 above  account;  and

 (a)  the  action  Government  propose:
 to  take  in  the  matter?

 The  Minister  of  Education  (Dr.  K..
 L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  &  (d)..  The  Local  Sindhi  com--
 munity  made  a  request  to  the  Delhi
 Administration  for  the  appointment.
 of  more  Sindhi  knowing  teachers  in
 these  schools.  The  Administration
 has  since  posted  five  Sindhi  knowing
 teachers  in  these  schools  this  year:
 and  one  more  is  going  to  be  appoint-
 ed  shortly.

 Jain  Monuments  in  Madurai  District.

 2680.  Shri  Gulam  Méhideep:  Will
 the  Minister  of  Scientific  Research:
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  the  number  of  Jain  monuments.
 in  Madurai  District  under  the  protec-
 tion  of  the  Union  Department  of
 Archaeology;  and

 tb)  the  places  where  they  are
 located?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  (a)  Nine.

 (b)  (i)  Tiruparankunram.
 (ii)  Alagarkoil.
 (iii)  Kitaiyur-Kilavalavu..
 (iv)  Mettupatti.
 (v)  Uthamapalayam.
 (vi)  Kalluttu.

 (vii)  Kailakuyilkudi.
 (viii)  Karadipatti.
 (ix)  Melakuylkudi.
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 Dyyeaper  Stepl  Fiant
 2681.  Shri  8.  A.

 es
 Will  the

 Minuster  of  tee,  And  Fuel  be
 pleased  to  state:

 (a)  whether  any  change  in  the
 agreement  has  been  made  with
 LSC.O.N.  of  Durgapur  Steel  Plant;
 and

 (b)  if  so,  the  nature  of  the  changes
 proposed  and  accepted?

 ‘The  Minister  of  Steel,  Mines  and
 Foti  (Sattar  Swaran  Singh):  (a)  and
 (b).  Under  the  original  agreement  fr
 Durgapur,  the  liability  of  the  contrac-
 tors  for  the  safe  working  of  varitus
 portions  of  work  is  limited  to  twelve
 months  from  the  date  certified  by  the
 Consulting  Engineers  or  six  months
 after  taking  over  of  a  section  by  the
 project  authorities,  whichever  is  later.
 As  I  mentioned  in  this  House  on  the
 10th  of  August  1988,  IBCON  has
 ub@ertaken  to  rectify  at  their  own
 expense  any  damage  te  the  Durgapur
 atéel  works  caused  by  settlertent  of
 fouldations  containing  bored  piles  fer
 a  féFiod  of  ten  years  The  Hindustan
 Steé]  Lisnitédd  is  taking  necéssary
 ation  to  incorporate  this  change  in
 the  agreemént.

 Gorakhpur  University

 reat,  Shri  Ratike  Mohan  Siegh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  grant  proposed  to  be  given
 to  the  Gorakhpur  University  by  the
 University  Grants  Commission  during
 1969-60;

 (b)  the  grant  ectually  given  during
 ‘1958-59;  and

 (९)  the  amount  of  special  grants,  if
 any,  given  for  special  schemes  for
 rural  uplift  during  ‘1950-807

 The  Minister  of  Education  (Dr
 L.  Shrimall):  (a)  A  sam  of  Rs.  2.5

 already  been  sanctioned  to  the
 Gorakhpur  University  during  1p50-80
 Aé  regirds  further  granta  proposed  to
 ‘be  given  during  the  year,  it  is  not

 Written  Anawerz  TT}80

 le  to  give  any  estimate  et
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 ctungl

 ot

 ar

 {b)  and  (८).  Nil.

 Central  Special  Felice  Establishment

 Shri  5.  N.  Ramaal:
 248s.  {  Shri  Nok  Rin  Negi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 fa)  the  total  number  of  cases  under
 investigation  of  the  Central  Special
 Police  Establishment  im  Ambela
 Branch  with  their  date  of  registration;

 (b)  wivether  it  is  a  fect  that  these
 eases  have  been  pending  for  the  last
 two  or  three  years  without  any  action
 being  taken  in  the  matter;  and

 (c)  sf  so,  the  action  taken  by
 ernment  to  expédite  their  disposal?

 The  Minister  of  State  in  the  Diipis-
 try  of  Home  Affairs  (Shri  १६
 (a)  A  stétenent  éhéwing  thé
 information  is  placed  on  thé  pea  of
 the  House  [See  Append:x  IV,  an-
 nexure  No

 (6)  No

 «  Does  not  arise.

 Toddy  shops  in  Kerala

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  it  u  a  fact  that  the
 Kerala  Administration  have  decked
 to  take  back  toddy  shops  fram  (o-
 operative  Bocietues  of  Teddy  Tappers;

 (b)  if  50,  how  many  shops  aré  te
 be  re-auctionéd,  and

 {c)  the  reasons  for  taking  this
 decision?
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 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  No.

 (b)  and  (c)  Do  not  arise

 Dollar  Cheques

 Shri  Warior:
 Shri  A.  K  Gopalan:
 Shri  Kunhan:

 L  Shri  Kodiyan:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  the  Government  of  India
 that  a  large  number  of  dollar  cheques
 were  expedited  to  individuals  and
 instatutions  in  Kerala  during  the  last
 few  months,

 (b)  af  so,  what  is  the  total  amount
 of  these  dollar  bills  during  the  first
 seven  months  of  the  year;

 (c)  who  are  main  recipients  of
 these  bills;  and

 (d)  what  are  the  sources  abroad  of
 these  bills?

 The  Minister  of  Finance  (Shri
 Merarji  Desai):  (a)  and  (b)  During
 the  first  six  months  of  959  dollar
 cheques  totalling  Rs  11,51,685.  were
 encashed  by  banks  m  Kerala  as  com-
 pered  to  Rs  11,50,458  in  the  first  half
 of  958  There  is,  thus,  no  great
 variation  between  the  amounts  of
 dollar  cheques  received  during  the
 two  comparative  periods,  and  the
 remittances  appear  to  follow  the  usual
 pattern

 (c)  and  (d)  The  banks  authonsed
 to  deal  in  foreign  exchange  furnish
 returns  to  the  Reserve  Bank  purely
 for  statistical  purpose.  While  under
 the  normal  banker/customer  relation-
 ship  it  is  not  open  to  the  former  to
 make  available  for  publication  the
 names  of  the  remitters  or  of  the  reci-
 pients,  it  may  be  stated  that  a  good
 deal  of  the  foreign  remittances  receiv-
 ed  in  India  are  remittances  from  per-
 sons  of  Indian  origin  who  are  over-
 seas  and  remittances  to  various  mmis-
 sions  in  India
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 Kerala  Béucation  Act

 Shri  A.  K.  Gopalan:
 Shri  Warior:

 2686.)  Shri  Kunhan
 Shri  Kodiyan

 Will  the  Minster  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  new  Kerala  Gov-
 ernment  have  decided  to  suspend,
 modify  or  amend  the  Kerala  Educa-
 tion  Act  or  any  rules  made  under  the
 Act;

 (b)  7  so,  what  are  the  changes  pro-
 posed;  and

 (c)  whether  the  interests  concern-
 ed  and  the  political  parties“  in  the
 State  were  consulted  before  deciding
 about  the  proposed  changes’

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (c)  No  decision  has  so  far  been
 taken  to  suspend,  modify  or  amend  the
 Kerala  Education  Act  or  the  Rules
 made  thereunder  Two  new  rules,
 No  23-A  and  No  23-B,  in  Chapter  V
 of  the  Kerala  Education  Rules,  1959,
 have,  however,  been  issued  by  the
 State  Government  on  August  6,  1959,
 to  provide  for  review  and  appeal  on
 the  order  of  withdrawal  of  recogni-
 tion  made  by  a  District  Educational
 Officer

 Eviction  of  Tenants  and  Hat-Dwellers
 in  Kerala

 Shri  Warior:

 2687
 Shri  A.  K.  Gopalan:

 )  Shri  Kunhan:
 {  Shri  Kodtyan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  complaints  of  large  scale  evic-
 tions  of  tenants  and  hut-dwellers  in
 Kerala  after  the  proclamation  of
 President's  Rule  there;

 (b)  sf  so,  how  many  cases  of  evic-
 tion  have  come  to  their  notice  in  each
 district;  and
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 (c)  whether  any  help  has  been
 given  to  the  tenants  and  hut-dwellers
 for  restitution  of  their  mghts?

 The  Minister  of  Home  Affairs  (Shri
 Pant):  (a)  No

 (b)  and  (c)  Do  not  arise

 Aided  Industrial  Schools  in  Kerala

 2688.  Shri  Maniyangadan.  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  recog
 mtion  and  grant-in-aid  to  Aided
 Industrial  schools  m  Kerala  State
 have  been  withdrawn  recently,

 (b)  the  number  of  institutions  and
 the  number  of  students  that  are  affect
 ed  by  the  withdrawal  of  recognition,

 (c)  the  reasons  that  led  the  Gov-
 ernment  to  take  the  decision

 (a)  whether  it  is  a  fact  that  in
 June,  959  a  memo  was  issued  to  the
 Aided  Industnal  Schools  and  Techni-
 cal  Education  Association,  Ernakulam
 intimating  them  that  the  grant-in-aid
 for  the  year  1959-60  was  sanctioned

 4९)  whether  any  representations
 have  been  made  by  the  Aided  Indus
 trial  Schools  and  Technical  Education
 Association,  Ernakulam  regarding  the
 orders  of  Government  withdrawing
 recognition  and  grant-in-aid  to  these
 mstitutions,  and

 (f)  what  steps  have  been  taken  on
 their  representations”

 The  Minister  of  Home  Affairs  (Shri
 G.  B  Pant).  (a)  On  30th  May,  959
 orders  were  issued  withdrawing
 recognition  with  effect  from  July  1
 3989

 (b)  72  institutions  and  approximate.
 ly  1,500  students,  but  the  students
 were  permitted  to  appear  at  the  exa-
 minations

 (c)  The  State  Government  had
 ordered  in  July,  ‘1968,  that  it  was  not
 necessary  to  recognise  or  encourage
 or  sive

 aid  or  any  other  concession  to
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 any  craft  school  and  that  even  the
 existing  recognitions  should  be  with-
 drawn  Subsequently  the  Board  of
 Technica]  Education  in  the  State  pas-
 sed  a  resolution  in  favour  of  with-
 drawa]  of  recognition  with  =  effect
 from  June  1,  959  The  Board  of
 Assesament  for  Technical  and  Profes
 sional  Qualifications  had  also  express-
 ed  dissatisfaction  with  regard  to  the
 coaching  given  by  these  institutions

 (d)  On  2nd  June,  +1959,  a  memo  was
 issued  by  the  Director  of  Industries
 and  Commerce  in  the  State  to  all
 District  Industries  Officers,  authoris-
 ing  the  latter  to  issue  renewal  grant
 memos  to  the  grant-m  aid  schools  for
 the  year  1959-60,  in  order  to  avoid
 delay  in  the  payment  of  grant  to  the
 schools  A  copy  of  this  latter  memo
 was  sent  to  the  schools  also

 (e)  Yes

 (f)  Now  Government  have  issued
 orders  on  27th  August,  4959  to  the
 «ffect  that  the  grant  in-aid  which
 Industrial  Schools  are  getting  at  pre
 sent  will  be  continued  during  the  cur-
 rent  year  subject  to  recognition  being
 continued  by  the  Director  of  Indus-
 tries  ang  Commerce

 School  Radio  Licences

 2689  Shri  Assar.  Wil!  the  Munistei
 of  Education  be  pleased  to  state.

 (a)  the  number  of  school  radio
 licences  which  are  in  force,  and

 (b)  how  many  out  of  these  are  in
 small  town  schools,  district  schools
 and  metropolitan  schools?

 The  Minister  of  Education  (Dr  K.
 L  Shrimali):  (a)  The  total  number
 of  licences  mn  force  as  on  3ist  March,
 1959,  was  13,093

 (b)  As  no  distinction  is  made  bet-
 ween  district  and  metropolitan  schools
 when  issuing  school  Broadcast  Recerv-
 ing  heences,  separate  statistics  are  not
 maintained
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 Scheel  Radio  Sets

 aap.  Beet
 Amar:  Will  the  Minister

 of  Education  be  pleased  to  state:

 (a)  whether  Government  have  tried
 te  encourage  more  schools  to  instal
 schoo!  radio  sets;

 (b)  if  so,  the  result  thereof;

 (c)  whether  it  is  a  fact  that  school
 manufactured  radio  sets  are  not
 ‘encouraged  by  Government;

 4d)  if  so,  the  reason  thereof;

 १७)  whether  Government  have  tried
 to  help  the  to  instal  radio  sets
 at  cheaper  rates;  and

 {f)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir.

 (७)  Though  statistics  are  not  avail-
 able,  it  is  prestimmed  that  more  and
 more  schools  afe  installing  radio  sets
 as  a  result  of  the  assistance  and  con-
 cession  given  by  the  Government  of
 Inf  as  etalled  in  reply  to  patt  (f)

 (९)  No  such  complaint  has  been
 brought  to  the  notice  of  this  Ministry.

 (d)  Does  not  arise.

 te)  Fes,  Sir.

 Uf)  Grants  are  given  to  schools  by
 the  Government  of  India  through  the
 State  Governments  and  Union
 Aiiymninistrations  to  the  extent  of  50  per
 cent.  and  ॥00  per  cent.  respectively,
 of  the  cost  of  the  radio  sets  purchased

 for  a  schools  set  used  fer
 Sduceticnsl  purposes,  the  licence  fee
 is  Rs  $  only,  as  against  Rs  I5  for  a
 domestic  radio  set

 कादाकफोट  ह.

 २६३११.  भी  शक्त  बशेंग  :  क्या  wegen
 बांधी  १३  झगस्त,  १६५६  के  ताराफ़ित  प्रहन

 शंह्वा  ४३१३  के  उत्तर  के  संधंध  में  यह  बताने
 की  per  करेंगे  कि  :

 (क)  भारतीय  नौसेगा के  जिन  पांच
 पदाधिकारियों  ने  नन्‍्दाकोट दिला  स्रमियान'
 में  भाग  लिया  था  उसके  नाम  चौर  पद  क्‍या

 है  ;

 (ल)  उंगमें  से  किने  आऑक्तियों  की

 शिलर  पर  चढ़ने  में  संकश्षत्ता मिली  ;

 (ग)  इस  सफलता  पर  उन्हें  क्यों  चची
 जति  शौर  पाश्लौिषिक,  यदि  कोई  हों  तो,
 कपि  गये  हैं  ;

 (थ)  सरकार  से  इस  अभिमान  के  सिने
 क्या  सुविधा  प्रधान  कौ  थीं  ;  और

 (७)  भारतीय  नौसेगा  हारा  भविष्य  में

 प्रबंशारोहण  के  लिये  कौन  कौन  सी  बोजनानें
 बनाई  जां  रही  हैं  ?

 afore  मंत्री  (की  gen  बेसन)
 (क)  (१)  भरी  एंभ०  एस०  हीहली  सीनियर

 कृमिलंद  (बलैंसान

 (३१)  &  ए०  gee  बढ़ेंजा,  सीदियर
 कमिसंद  इन्स्युक्टर  शाफिसर  ।

 (४)  श्री  के०  पी०  शर्मा,  चीफ  यौमैम
 झाफ  सिभ्नल्स  ।

 (४)  श्री  te  te  अम्दास्था,  तिक
 च  अंटच्ेंट  ।

 (ख)  इन्स्ट्रप्टर  लेफ्टिनेंट  एगि०  एस०
 कोहली  तथा  श्री  के०  पी०  शर्मा  चीफ  बौमैन
 झाफ  सिम्मत्त  |

 (7)  क्री  एम०  एस०  कोहली  को
 सीनियर  कमिशड़  इन्ह्ट्रक्टर  झाफितर  से

 जेपिटनेंट  कौर  श्री  Bo  Ge  कर्मा

 को  नीमैन  ाप  सिमतल्स  से  चौक  तैमन  भाक
 सिस्तल्स पना  दिया  गया  |  सें ०  te  बाई०
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 Gro  wat  शौर  एक्टिंग  इन्स्टरक्टर  ले०  एम०

 एस०  कोहली  को  छोड  कर  सभी  भमियात  में

 आग  सेने  बालों  को  १०१  रुपये  इनाम  दिया

 गया  1

 च)  साज  सामान  सेना,  वायुसेना  भौर

 हिमालयन  माऊठीनिरिंग  इन्स्टीब्यूट  ने  मूल्य
 पर  उपलब्ध  किया  था  ।

 (है)  मामले  पर  श्रमी  विचार  नहीं
 किया  गया  |

 न्यू  इंडिया  एक्पोरेंस  कम्पनी

 २६१२९.  भी  झनिषर्द्ध  सिंह  :  क्‍या

 बिस  मत्री यह  बताते की  कृपा  करेंगे कि

 (क)  क्‍या  यह  सच  है  कि  न्यू  इंडिया
 एद्योरेंस  कम्पनी  का  फसलों  का  बीमा

 करने  के  उद्देश्य  से  एक  सहायक  कम्पती

 खोलने  का  विजार  है  ,

 (ख)  क्‍या  उपरोक्त  कम्पनी  ने  सहा-
 यक  कम्पनी  खोलने  के  लिये  सरकार  से

 सहायता  मांगी  है,  और

 (ग)  प्रस्तावित  कम्पनी  की  पूजी
 कितनी  होगी  और  यह  किस  प्रकार  का
 व्यवसाय  करेगी  ?

 विश  मंत्री  फी  मोराश्णी  देसाई)  :

 (क)  सरकार  को  इसका  पता  नही  है  ।

 (ख)  जी  नहीं

 (ग)  यह  सवाल  पैदा  ही  नही  होता।

 2683
 Shri  A.  K.  Gopalan: *  Shrimati  Parvathi  Krishnan:

 Will  the  Monster  of  Home  Affairs
 be  pleased  to  state

 (a)  the  date  on  which  the  Kerala
 Prevention  of  Eviction  of  Tenants  and

 230  LSD--4.
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 Kudikidappakars’  Act  of  957  will
 expire;

 (b)  whether  Government  propose
 to  extend  the  said  Act  for  a  further
 period;  and

 (ce)  2f  not,  the  reason  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (2)
 llth  April,  960

 (b)  and  (c)
 present

 Do  not  arse  for  the

 Kerala  Indebted  Agricuiturisis  Relief
 (Amendment)  Bill

 2694.  Shri  Maniyangadan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  the  Kerala  Indebted
 Agriculturists  Relief  (Amendment)
 Bill  has  been  submitted  to  the  Pre-
 sident  of  India  for  his  assent,

 (b)  the  date  of  its  submission  to  the
 President,

 (c)  whether  assent  has  been  given
 to  the  Bill,  and

 (a)  uf  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (d)  The  Bill  in  question  was
 received  in  the  Ministry  of  Home
 Affarrs  from  the  State  Government
 for  obtaining  the  assent  of  the  Pre-
 sident  thereon  in  the  first  week  of
 July,  959  The  Proclamation  under
 Article  356  of  the  Constitution  was
 issued  on  July  3I,  1959,  in  relation  to
 the  State  of  Kerala  The  matter  it
 under  examination

 Pay  Scales  of  District  Jadges  in  Kerala

 2895.  Shri  Maniyangadsn:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  the  salary  scales  of
 District  Judges  in  Kerala  State  have
 been  fixed  after  integration  of  States;

 (b)  whether  District  Judges  now
 serving  in  Kerala  and  who  were  for-
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 merly  in  Madras  service  have  suffered
 on  account  of  the  revision  of  pay
 ecales;

 (e)  whether  any  advice  or  direction
 was  given  by  the  Union  Government
 to  the  Kérala  Government  at  the  time
 of  revision  of  pay  scales  to  the  effect
 that  the  new  scales  of  pay  to  he  fixed
 for  District  Judges  should  not
 adversely  affect  the  salary  of  those

 ole
 Judges  who  came  from  Madras

 tate;

 (d)  whether  any  appeal  has  been
 filed  before  the  Union  Government  by
 any  of  the  District  Judges  from
 Kerala  State  regarding  the  fixation  of
 salary;  and

 (e)  whether  any  decision  has  been
 taken  on  those  appeals’

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  ग)  Yes.

 (b)  No.
 (c)  No

 (d)  Two  District  Judges  have  pre-
 ferred  appeals  to  Centra]  Government

 (९)  The  appeals  are  under  con-
 sideration.

 Porson  Hospitalised  in  Kerala

 Shri  Warior:
 ans.  {  Shri  Kodtyan:

 Wilt  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  people  who  were
 hospitalised  during  the  first  two  weeks
 of  August,  959  as  a  result  of  clashes
 in  Kerala  State  after  the  promulga-
 tion  of  the  President's  Rule;  and

 0०)  the  number  of  cases  registered
 during  the  same  period  by  the  police
 against  members  and  sympathisers  of
 various  politica)  organisations  in  the
 State?

 The  Minister  of  Home  Mifairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  The  infor-
 mation  ig  being  collected  and  will  be
 teid  on  the  Table  of  the  House  in  due
 e@ourse.
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 Reacne  Work  Dene  by  N.S.  Kathar’

 Shri  Raghunath  Singh:  चता
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Anti-
 submarine  Frigate  ‘Kuthar’  was  con-
 verging  on  an  area  near  the  Sailly
 Isles  off  Cornwall  in  search  of  a  four
 engined  Victor  Jet  Bomber  which  dis-
 appeared  in  a  training  flight  on  the
 20th  August,  1958;  and

 (b)  if  so,  the  work  done  by  the
 Indian  frigate?

 The  Deputy  Minister  of  Defence
 (Shri  Raghutamaiah):  (a)  Yes,  Sir

 (b)  On  receipt  of  the  message  that
 a  Victor  Jet  Bomber,  which  was  on  a
 training  flight,  wag  missing,  IN.  Ship
 ‘Kuthar’  was  ordered  to  proceed  to  sea
 at  19 80  hours  on  20th  August,  959  to
 assist  in  the  search  of  the  mussing
 plane  The  IN  Ship  reached  the
 search  area  at  22.30  hours  the  same
 day  The  ship  continued  her  search
 upto  32  30  hours  on  द151.  August,  959
 As  the  search  was  on  for  some  con-
 siderable  time  and  the  aircraft  was
 not  located  she  was  ordered  to  return
 to  base

 Board  of  Technical  Terminolegy

 2698.  Shri  Bhakt  Darshan:  Wil!  the
 Mimster  of  Education  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 thirteenth  meeting  of  the  Technica!
 Terminology  Board  was  held  in  Delh:
 on  the  2ist  August,  ‘1959,

 (b)  if  so,  the  decisions  taken  and
 recommendations  made  by  the  Board
 mn  the  meeting;  and

 (९)  the  action  being  taken  accordmg
 to  those  decisions  and  recommenda-
 tions?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (४)  Yes,  Sir.

 (b>  and  (c),  A  statement  is  ‘laid  on
 the  Table  of  the  House.  (See  Appet-
 dix  IV,  annexure  No.  88).
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 Rourkela  Steel  Plant

 =  4  Shri  Bhakt  Darshan:
 WII!  the  Minister  of  Steel,  Mines  and

 Fael  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 security  jawan  of  Rourkela  Steel
 Plant  was  killed  as  a  result  of  a  clash
 between  two  groups  on  the  9th
 August,  B59,  and

 {b)  af  so,  the  causes  of  this  clash?

 The  Minister  of  Steel,  Mines  and
 Fael  (Sardar  Swaran  Singh):  (a)  and
 (b).  On  the  17th  August,  959  worker,
 of  one  of  the  Contractors  struck  work
 demanding  proper  security  arrange-
 ments  At  abouf  3  pm  a  procession
 of  about  300  to  400  people  was  taken
 out  There  was  stone  pelting  by  some
 unknown  clements  and  a  clash  result-
 ed  One  security  jawan  was  seriously
 wounded  and  he  subsequently  died  in
 the  hospital

 Sangeet  Natak  Akademi  Grants  to
 Orissa  Organisations

 2700.  Shri  Panigrahi:  Will  the  Mmus-
 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  the  names  of  organisations  in
 Orissa  which  received  grants  from  the
 Sangeet  Natak  Akademi  in  ‘1958-59  and
 the  amounts  thereof;

 (bo)  whether  the  Sangeet  Natak
 Akademi  has  decided  to  give  grants
 for  promotion  of  Oriya  Drama  during
 1059-60.  and

 (c)  if  so,  the  amount  thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M  M.  Das):  (a)  The  Sangeet  Natak
 Akademi  sanctioned  the  followung
 grants  during  ‘1958-59  to  various
 organisations  m  Orissa

 +  Rs
 LR  ‘Kale  Vikas  Kendra,  Cuttack  2,900
 2.  National  Music  Assocaucn,

 Cuttack  7000

 Rea,
 3.  Orissa  Sangeet  Parnhad,  Pun  t,fo0

 4.  Mayurbhan)  Chhow  Nnitya
 Pratuhthan,  Mayurbhan)  4,590

 Onsse  Sangeet  Natak  Aka- 3
 dem,  Bhubaneswar  6,000

 (b)  and  (c)  The  matter  is  under
 the  consideration  of  the  Sangeet
 Natak  Akademi

 Employees  of  Oi]  and  Natural  Gas
 Commission

 270l.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fael  be
 pleased  to  state  the  number  of
 employees,  skilled  and  unskilled,  of
 all  categories  now  working  in  Assam
 under  the  Onl  and  Natural  Gas  Com-
 mission”

 The  Minister  of  Mines  ang  on
 (Shri  K  D  Malaviya):  The  total
 number  of  employees  of  the  O:)  and
 Natural  Ga,  Commission  now  work-
 ing  im  Assam  s  126,  as  under.

 Techmeal:  Nimaber
 Drillers  (Senor  T
 Dnilers  4
 Geologist  I
 Non-Gazetted  6

 Non-Techmcal
 Assistant  Adm  Office:  i
 Non-Gazetted  33

 Tv  at  126

 Remains  of  Ancient  Capital  at  Dimapur

 2702.  Shri  Basumatari:  Will  the
 Minster  of  Soefentific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  remaons  of  the
 ancient  capital  of  Bodo  Kachari
 Kingdom  at  Dimapur  in  Assam  have
 been  preserved  under  the  Ancient
 Monumewts  Preservation  Act,  19;
 ह, ह
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 (b)  whether  any  allotment  of  funds
 hag  been  made  so  far  for  this  purpose?

 The  Deputy  Minister  of  Scientific
 Research  and  Caltaral  Affairs  (Dr.
 M.  M.  Das):  (a)  and  (b).  Yes,  Sir.

 राष्ट्रीय  प्रोसेसर

 २७०३.  भी  wer  ain:  क्या
 जेज्ञानिक  स्मुसस्थान  और  सांस्कृतिक  कार्य
 मंत्री  यह  बताने की  कृपा  करेगे कि

 (क)  क्‍या  यह  सच  है  कि  भारत  के

 राष्ट्रीय  प्रोफेसर  नियुक्त  करने  की  एक
 योजना  स्वीकार  की  गई  हैं  ,

 (व)  यदि  हां,  तो  उसका  विवरण
 क्या  है,  और

 (ग)  कौन-कौन  से  व्यक्ति  इस  योजना
 के  अन्तर्गत  इन  पदों  पर  नियुक्त  किये  गये

 है  भौर  उनकी  क्‍या  क्‍या  विशेष  योग्यताये

 है  जिनके  आधार  पर  वें  नियुक्‍त  किये

 गये  हैं?

 वैज्ञानिक  अमुसम्यान  झोर  सांस्कृतिक
 कार्य  मंत्रो  (ली  हुसायून  कबिर)  ४

 (क)  से  (ग)  ऐसी  कोई  योजना नही  है,
 लेकिन  समय  समय  पर  विभिन्न  क्षेत्रों  से

 ब्रस्यात  व्यक्तियो  को  राष्ट्रीय.  प्रोफेसर

 नियक्त  किया  गया  हूँ  7  सन्‌  १६४६  में
 डा०  सी०  वी०  रमन  पहिले  प्रोफंसर  नियुक्त
 किये  गये  ।  सन  १६५८  में  प्रोफेसर

 एस०  एन०  बोस  भौर  १६५६  में  ‘Sto
 राधा  विनोद  पाल  और  डा०  पी०  बी०

 काने  राष्ट्रीय  प्रोफेसर  नियुक्त  किये  गये

 हैं।  १६५८  में  wo  Fo  एस०  कृष्णन्‌

 की  मी  नियुक्ति  की  गई  पर  उन्होंने  ममी  तक
 काम  नहीं  लिया  है।  राष्ट्रीय  प्रोफेसर
 दिप  का  माहबार  वेतत  २,५००  रुपये

 है।

 टन  लोगो  की  नियुक्ति  इसलिये  की

 गई  क्योकि  सभी  व्यक्तित  अम्तर्राष्ट्रीय  ब्याति
 के  हैं  भौर  इन्होंने  क्‍श्राविध्कार  शौर  नगु

 सभान  से  भारत  को  गौरव  प्रदान  किया
 है!

 उत्तर  प्रदेश  में  भूतत्व-विशेषज्ञों  का  बोरा

 २७०४.  थी  wer  बचन  :  क्या

 इस्पात,  खान  शौर  इंजन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  श्री  जेम्स

 एफ०  सेट्ज  नामक  एक  अ्रमरीकन  भूतत्व-
 विशेषज्ञों  ने  प्रन्य  दो  भारतीयों  के  साथ
 पिछली  फरवरी  में  उत्तर  प्रदेश  के  गढ़वाल
 जिले  का  दौरा  किया  था  ,

 ्ख)  याद  हां,  तो  भारत  के
 सर्वेक्षण  विभाग  की  शोर  से

 उन्हें  क्‍या  सहायता  दी  गई  है  ;  शौर

 (ग)  उन्होंने  अपने  दौरे  के  परात
 यदि  कोई  रिपोर्ट  दी  हो,  तो  उसका  साराश

 & 16  है?

 इस्पात,  खान  झौर  इंचम  सत्री

 (सरदार  |... अै  सिह)  :  (क)  से  (7),
 जीहा।  पुआ्राएट  फोर  प्रोग्राम  (Point
 Four  Programme  )  के  झनुसार  श्री  जेम्स

 एफ  सेट्ज  की  हिमालय  भ्रन्त  कृत  विशेषज्ञ

 (Himalayan  Tectonic  Specialist)
 के  रूप  में  दी  साल  के  लिये  सेवाये  प्राप्त

 की  गई  थीं  ।  हिमालय  सरचना  का

 झम्बेकण,  करने  के  लिये  उसने  भारतीय
 सर्वेक्षण.  विभाग  के  अन्य  तीन

 अफसरों  के  साथ  गढ़वाल-प्लमोड़ा  क्षेत्र

 की  दौरा  किया  ।  हिमालयन्‌  धन्त:कृत
 क्वनता  को  जानने  के  लिये  ये  तीन  भारतीय
 झफसर  'चिल्षार्थी  के  रूप  में  उसके  साथ  भेजें

 गये  ।  श्री  सेट्ज  को  सब  श्रकार  की

 सुविधायें  दी  गईं  नीर  क्षेत्र  कार्य  को  पूरा
 करने  के  लिये  हर  प्रकार का  सामान भी  दिया

 शषा 1  बह  अभी  ही  क्षेत्र  से  वापिस  भागे
 हैं  भौर  उनसे  रिपोर्ट  की  प्रतीक्षा  की  या

 रही  है
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 Diploma  in  Delhi  Polytechnic

 me
 Shri  A.  K.  Gopalan:

 {  Shrimati  Parvathi  Krishnan:

 Will  the  Mhnister  of  Scientific  Re-
 search  and  Cultura]  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 students  of  Delhi  Polytechnic,  who
 passed  the  diploma  examination  in
 Commerce  in  957  and  1958,  have  not
 so  far  been  awarded  the  diploma;  and

 (b)  ४  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  and  (b).  The  Delhi
 Polytechnic  is_  offering  a  part-time
 National  Diploma  Course  in  Commerce
 The  diploma  is  awarded  to  candidates
 who  pass  the  final  examination  and
 faave  either  undergone  the  prescribed
 practical  training  for  a  period  of  one
 year  or  have  gained  experience  com-
 parable  to  the  practical  training  over  a
 period  of  three  years  in  service  in  an
 approved  concern.

 In  3957  and  1958,  45  candidates
 passed  the  final  examination  for  the
 National  Diploma  in  Commerce  from
 the  Delhi  Polytechnic  after  a  part-
 time  course.  Practical  training  reports
 of  ह ३६  candidates  have  so  far  been
 received.  The  training  of  two  candi-
 dates  has  been  approved  and  diplomas
 awarded  to  them.  The  cases  of  two
 more  candidates  are  now  being  fina-
 lized.  Information  regarding  some  of
 the  remaining  13  candidates  .s  not
 complete  and  further  necessary  parti-
 culars  have  been  called  for  from  the
 Polytechnic.  These  cases  will  be  con-
 sidered  after  full  informatio:  is
 received.

 The  cases  of  28  candidates,  whose
 training  reports  have  not  been
 received  so  far,  can  be  taken  up  only
 after  the  Institute  has  forwarded  these
 reports,
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 E.  P.  Central  Primary  School,

 New  Delhi

 Shri  D.  0.  Sharma: 2106.
 4  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Education  be
 Pieased  to  state:

 ta)  whether  it  is  a  fart  thai  the
 privately  managed  E.  P.  Centr.  Pri-
 mary  School,  Tagore  Road,  New  Delhi,
 had  been  given  Government  grant  upto
 the  quarter  ending  March,  2959  prior
 to  its  being  handed  over  to  the  Delhi
 Corporation  with  effect  from  the  I5th
 July,  1959;

 (b)  whether  it  3४  also  a  fact  that
 some  of  the  teachers  of  the  scnool
 have  not  been  paid  their  salaries  fiom
 December,  958  to  the  !4th  July,  3959;
 and

 (c)  if  so,  the  steps  being  taken  ‘by
 Government  to  have  the  amount  of
 grant  realised  from  the  management
 of  the  school  and  to  ensure  payment
 of  arrears  of  pay  to  the  teachers  for
 the  above  period

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir

 (b)  Yes,  Sir

 (c)  The  Delhi:  Municipal  Corpora-
 tion  is  taking  necessary  action  to  dis-
 burse  the  arrears  of  salaries  of  the
 teachers  concerned  out  of  the  zrants
 due  to  the  schoo]  and  other  schvuol
 funds  held  by  the  Corporation.

 संस्कृत-संस्थाध्ों  के  लिये  झनुवान  र्वोशस
 करने  बालो  समिति

 २७०७.  भी  प्रकाश  बीर  झास्त्री  :

 क्या  शिक्षा  मंत्री  यह  बताने की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  ने  संस्कृत  खंस्थाद्यों
 के  लिये  झनुदान  स्वीकार  करने  के  लिये
 कोई  समिति  नियुक्त  की  है  ;



 7797  Written  Answers  SEPTEMBER  i),  28939

 (a)  यदि  हां,  तो  समिति  के  सदस्य
 कौन  हूं  और  इसके  क्‍्य  हझ्णिकार  हें;
 और

 (ग)  समिति  का  कार्य-काल  कितना

 | अ  ?

 शिक्षा  wn  1! त  wre  ला०  जौनाली)

 (क)  जी,  नहीं  ।

 (3)  तथा
 (ग)  (क)  के  उत्तर

 को  देखते  हुये  ये  है. ... ल  उपस्थित  नहीं
 होते  ।

 (क)  क्‍या  तिलपत  रेज  का  झौर

 किस्तार  किया  गया  है

 (ल)  वंदि हां,  तो  उसमें  मिलायी  गई
 भूमि  का  सछेत्रफल  कितना है  ,

 (ग)  उसचें  लिलाई गई  कि  के  लिये
 क्षतिपूर्ति  किस  दर  से  दी  गई  है  भौर  कितना

 बन  दिया  गग्ा  है  ;  भौर

 (थ)  कया  यह  सत्र  है  कि  शतियूर्ति

 के  खम्बन्ा  में  सरकार  और  पर्मि  के  साचिकों
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 के  बीच  कोई  समलीौता  नहीं  ट््भां  है  ?

 बलिका  संभी  (| इ  & ..  ब्रेन)  :

 (क)  जी,  नहीं  ।

 (ल),  (व)  तथा  (च).  ह...

 नहीं  उठता  ।

 Virupoksheswars  Temple,  ह...

 Affairs  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  of  India  that  on
 the  inner  sides  of  the  walls  and  ceil-
 ings  of  the  Virupaksheswara  Temple
 at  Hampi,  District  Bellary.  Mysere
 State,  are  very  valueblé  and  rare
 paintings  of  the  days  of  the  Vijaya-
 nagar  Empire  which  are  unique  in
 their  style  and  coleur;

 (b)  if  the  condition  in  which
 they  are  at  present:  and

 (c)  the  action,  if  any,  taken  to  pro-
 tect  them  from  decay  and  deteriora-
 thon?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affair,  (Dr.
 M.  M.  Bas):  (a)  The  Government  of
 Indie  has  no  information  in  the  matter
 as  the  monument  is  not  a  protected
 one

 (b)  and  (c)  Do  not  arise

 “Gold  Smuggling  from  द... अ

 27ii.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  8  a  fact  that  gold  5
 being  smuggled  to  Pakistan  from  the
 Fatrik  Roy  area  of  Tripura  constantly,
 and

 (b>)  of  so,  what  steps  are  being  taken
 to  prevent  gold  smuggling?

 The  Minister  of  Finance  (Shri
 Moarar§i  Desai):  (a)  As  far  as  Gavern-
 mant  gre  aware,  the  anawer  is  in  the
 negative.
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 ६9)  Does  not  arise.

 Panchayat  Electiong  in  Tripura
 cote  Shri  Dasaratha  Bob:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  probable  date  by  which  the
 panchayet  election  i,  likely  to  take
 place  in  Tripura;  and

 (b)  the  steps  being  taken  to  expe-
 ate  the  panchayat  election  in  Tripura?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  provisions  of  the  UP
 Panchayat  Ra)  Act,  1947,  as  extended
 to  Tripura  will  be  enforced  in  Sadar
 Zast  and  WDnarmanpagar  (Panisagar)
 Development  Blocks  with  effect  from
 the  Ist  November,  959  Steps  have
 been  taken  to  prepare  a  list  of  villages
 for  constitution  of  Gram  Sabhas,
 AMelimitation  of  constituencies  and  the
 ह...  of  electoral  rolls.  Gzon
 panchayat  elections  are  likely  to  be
 held  in  December,  ‘1989,  or  January,
 3960

 Asian  Theatre  Institute  in  New  Delhi

 pra.  Shri  डग  C.  Boroosh:  Will  the
 Manister  of  Scientific  Research  and
 Caltural  Affairs  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  have  one  Asian  Theatre  Institute  in
 New  Delhi  with  the  coblaboration  of
 UNESCO:  and

 tb)  if  so,  the  detarls  of  the  scheme?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 MM.  Das):  (a)  The  Institute  is
 already  functioning

 tb)  The  Asian  Theatre  Institute  was
 taken  over  by  the  Sangeet  Natak
 Akademi  from  the  Bharatiya  Natya
 Sangh  m  1958.  The  intention  was  that
 the  Institute  should  concentrate  on
 research  work  and  collect  material
 aad  carry  on  research  in  important
 traditional  forms  of  Drama  in  India
 and  other  countries  of  Asia  by  study-
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 ing  their  common  traditions,  mutual
 influence,  modern  trends  etc.

 Qi)  U.N.£.8.C.0  assisted  i  the
 beginning  by  providing  the  services  of
 two  experts.  It  is  expected  that  in
 future  U.N.E.S.C.O,  may  extend  some
 assistance  for  some  equipment  and  for
 some  study  grants  to  enable  1...
 scholars  from  Asian  countries  fo  come
 for  work  to  the  Institute

 (in)  The  lines  on  which  the  Institute
 should  now  develop  are  still  being
 worked  out

 Defence  Production  Conference

 2715.  Shri  ह  C.  Boroosh:  Will  the
 Minster  of  Defence  be  pleased  to
 state.

 (a)  whether  it  i»  a  fact  that  a
 Defence  Production  Conference  was
 held  in  New  Delhi  on  the  27th  Augst,
 1959  and

 (b)  if  so,  the  nature  of  the  decisions
 taken  n  order  to  make  Defence  gfo-
 duction  as  efficient  as  possihde  .for
 defence  purposes?

 The  Minister  of  Defence  (Shri
 Krishma  Menon):  (a)  Yeou,-Sir.

 (b)  This  was  a  meeting  of  officers
 of  Services  and  of  Productiqn,  and
 Research  and  Development  Organiza
 tions  to  exchange  ideas,
 and  experience  with  a  view  to  im-
 proving  and  accelerating  production  of
 Defence  Stores.  The  Conference  was
 not  called  for  taking  any  decisions.

 Government  Scheolg  in  Delhi

 2716.  Shri  Balmiki:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  the  Government  schools
 in  Dethi  are  still  running  in  tents;  and

 (b)  if  so,  how  long  will  it  take  to
 them  with  buildings  or

 temporary  huts”

 Tne  Minister  of  Education  (Dr.
 L.  Shrimati):  (a)  Yes,  Sir

 (b)  By  the  end  of  the  Third  Five
 Year  Plan
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 Teachers  in  Government  Schecls  in
 Delhi

 था,  Shri  Balmiki:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state’

 (a)  whether  all  the  teachers,  who
 have  put  in  three  years  of  service  in
 Government  schools  in  Delhi,  have
 not  been  made  permanent;  and

 (b)  af  so,  how  long  will  it  take  to
 make  them  permanent?

 The  Minister  of  Education  (Dr
 K  UL.  Shrimali):  (a)  Yes,  Sir

 (b)  They  will  be  made  permanent
 as  and  when  permanent  posts  become
 available.

 Delegation  of  Imperial  Defence
 College

 ? 3118  Shri  P.  C.  Boroozh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  a  delegation  of  Imperial
 Defence  College  visited  India  on  the
 Ist  September,  ‘1959,  and

 (b)  af  so,  the  nature  of  their  visit
 and  places  visited?

 The  Minister  of  Defence  (Shri
 Krishna  Menon).  (a)  Yes,  Sir  A
 party  of  12  officers  from  the  Imperial
 Defence  College  is  on  a  visit  to  this
 country  from  Ist  to  i0th  September
 3959  ang  again  from  5th  to  20th  Sep-
 tember,  4959

 (b)  As  part  of  the  College  Course,
 the  Government  of  the  Umied  Kuing-
 dom  arranges  visits  outside  their
 country  every  year  The  visit  to
 India  1s  m  pursuance  of  this  practice
 The  itinerary  of  the  party  includes
 Delhi),  Faridabad,  Jammu  and  Kash-
 mur,  Ambala,  Bhakra-Nangal,  Agra,
 Calcutta,  Bangalore,  Mysore,  Poona
 and  Bombay.

 Gevernment  Model  Higher  Secondary
 School,  Ludlow  Castle,  Delhi

 {  Shri  A.  K.  Gopalan:
 27i9.  4  Shrimati  Parvathi

 t  Krishnan:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  since

 the  Government  Model  Higher

 Secondary  School,  Ludlow  Castle,
 Delh;  opened  after  the  summer  vaca-
 tion,  no  arrangements  have  been  made
 for  teaching  chemistry,  hustory  and
 economics  to  the  higher  classes,

 (b)  af  so,  the  reasons  therefor,  and

 (c)  the  steps  taken  to  mske  the
 necessary  arrangements?

 The  Minister  of  Education  (Dr
 हू.  &  Shrimali):  (a)  to  (c)  As  a
 result  of  the  promotion  of  the  Chemis-
 try  and  History-cum-Economics
 teachers  of  the  School  as  Principals,
 their  posts  remameéd  vacant  for  some
 tame  Pending  appointment  of  ther
 substitutes,  arrangements  for  the
 teaching  of  these  subjects  were  made
 by  internal  adjustments-  Separate
 teachers  for  History  and  Economics
 have  since  been  appointed  It  has  not
 yet  been  possible  to  recruit  as  separa-
 rate  Chemistry  teachers  as  no  suitable
 candidates  are  available  with  the  Em-
 ployment  Exchange  Efforts  are  being
 made  to  recruit  Science  teachers
 through  other  sources

 Rehabilitation  of  Jhumias

 2720.  Shri  Dasaratha  Deb:  W:ll  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  amount  sanctioned  for  the
 rehabilitation  of  Jhum‘as  at  Taich-
 hama  of  Kanchanpur,  Tripura,

 (9)  the  total  estimated  expenditure
 that  35  expected  to  be  incurred,

 (c)  the  items  of  works  that  are
 going  to  be  undertaken  m  this  scheme.

 (a)  whether  any  technical  person-
 nel  have  been  deputed  to  carry  out
 this  scheme,  and

 (९)  xf  so,  the  particulars  of  those
 technical  personnel?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Rs.  62,857
 has  been  sanctioned  so  far  for  the
 rehabilitation  of  Jhumias  et  Tuisama
 and  not  Taichhama  colony  =  in
 Kanchanpur.

 (०)  Res.  62,857.
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 (९)  Construction  of  roads,  wells.
 community  centres,  godowns,  super-
 कंड0द5  office  and  quarters,  entertain-
 ment  of  staff  and  payment  of  Jhumia
 grants.

 (a)  Yes.

 (e)  One  supervisor  exclusively  for
 the  colony,  Agricultural  Extention
 Officer,  Overseer  and  Amuins

 Asian  Research  Centre

 2721,  Shri  ह  G.  Deb:  Will  the
 Minister  of  Scientific  Research  and:
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  3६  is  a  fact  that  an
 Asian  Research  Centre  is  to  be  estab-
 hshed  in  New  Delhi;

 (b)  if  so,  what  are  its  functions;  and

 (c)  whether  it  is  also  a  fact  that
 UNESCO  js  giving  some  aid  in  this
 venture?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr,
 M.  M.  Das):  (a)  to  (c).  1  38  not
 understood  to  which  Asian  Research
 Centre  the  Honourable  Member  35
 referring,  us  there  are  suggestions  for
 a  number  of  Centres  for  different  sub-
 jects

 Appointments  to  Class  I  ana  Class  Hf
 Posts

 2123.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  how  many  officers  continued  to
 hold  Class  I  and  Class  I  posts  in
 the  Ministry  for  periods  exceeding
 three  months  without  such  appoint-
 ments  being  approved  by  the  UPSC
 during  the  period  from  १953  to  1988;

 (b)  whether  the  appointments  of

 any  such  officers  have  been  regularis-
 ed  with  the  approval  and  concurrence
 ef  the  UPSC  subsequently;  and
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 (९)  if  so,  the  number  of  such  cases
 during  the  above  period?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Three  These
 officers  were  appointed  in  the  Mmistry
 of  Education  and  came  on  transfer  to
 the  Ministry  of  Scientific  Research
 and  Cultural  Affairs  on  its  constitu-
 tion  ag  a  separate  Mimstry  in  3958

 (by  Yes

 (४)  T  >  Too  third  case  has  been
 taken  up  with  the  UPSC.

 Appointments  to  Class  I  and  Class  Eg
 Posts  !

 2724.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  how  many  officers  continued  to
 hold  Class  I  and  Class  II  posts  mm  the
 Ministry  for  periods  exceeding  three
 months  without  such  appointments
 beng  approved  by  the  UPSC  during
 the  period  1953-58;

 (b)  whether  the  appomtments  of
 any  such  officers  have  been  regularis-
 ed  with  the  approval  and  concurrence
 of  the  UPSC  subsequently;  and

 (९)  ॥  so,  the  number  of  such  cases
 during  the  above  period?

 The  Minister  of  Education  (Dr.
 K  L  Shrimall):  (a)  96  Officers.

 (b)  Yes,  Sur.

 (c)  72;  of  the  remaining  24,  twenty
 officers  were  reverted  to  lower  posts
 or  had  otherwise  left  this  Ministry,  ॥  4
 was  regularised  in  2959  and  the  cases
 of  3  are  under  consideration  in  con-
 sultation  with  UPSC.
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 Stenographers

 2725.  Sari  Anirudh  Sinha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 ‘to  state

 (a)  when  the  result  of  U.P.S.C.
 ‘Stenographers’  Examination  held  in
 ‘Mey  1959  will  be  announced.

 (b)  how  many  candidates  were
 declared  successful  in  Stenographers’
 Examination  held  in  June,  1998;  and

 (९)  how  many  of  them  have  since
 ‘been  absorbed?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)

 result  is  likely  to  be  announced
 or  Union  Public  Service  Conimis-
 sion  tn’  October,  १959

 (०)  206.

 (९)  So  far  68  qualified  candidates
 have  been

 epee
 nted  by  the  Ministry

 of  Home
 declined  offers  of  appointment,  and  |
 candidate  has  been  declared  ineligible.
 Somme  candidates  have  also  beer
 appointed  ‘direct  by  other  Ministrie:
 ard  offices.  Information  regarding
 such  appointments  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Hindi  tests  for  Government  Servants

 2726.  Shri  Narasimhan:  Wil]  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Home  Ministry  have  circularized  that
 imérement  and  promotion  of  certain
 categories  of  officers  depended  upon

 “the  ‘officers  passing  certain  tests  in
 Hindi;
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 rs  9  candidates  have.
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 (b)  if  so,  the  number  of  non-Hindi
 speaking  offictra  who  were  asked  to
 comply  with  the  test  and  the  number
 of  such  officers  who  have  failed  in  the
 test;  and

 (९)  whether  Government  will  con-
 sider  the  advisability  of  altering  or
 amending  the  rules  in  the  context  of
 the  Prime  Minister’s  speech  in  the
 Lok  Sabha  on  the  7th  August,  3959
 that  English  will  be  considered  as  ‘an
 additional  official  language  as  long  as
 non-Hindi  people  desired  it?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  A  copy  of  the  te-
 levant  office  memoranda  issued  in
 95i  is  laid  on  the  Table’of  the  House.
 [See  Appendix  IV,  annexure  No.  94).

 (b)  Complete  information  is  not
 available.

 (९)  Officers  of  a  number  of  superior
 services  were  required  to  pass  depart-
 mental  tests  in  Hindi  or  Hindusthan
 from  long  before  !95l.  In  September
 1958,  orders  were  issued  in  respect  of
 certain  categones  of  staff  that  their
 faiture  to  pass  in  Hindi  will  not  en-
 tail  stoppage  of  increments,  confirma-
 tion  and  promotion  The  question
 will  be  reviewed  after  decisions  have
 been  taken  on  the  report  of  the  Com-
 mittee  of  Parliament.

 Directorate  of  Health  Services,  Deihi

 ‘2722.  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an
 ambulance  belonging  to  the  erstwhile
 Directorate  of  Health  Services,  undet
 the  Dethi  Administration  is  lying  idle
 in  Hindu  Rao  Hospital:

 (b)  if  ७०,  since  when  it  is  lyin
 file



 गथ्व्ि  Written  Ainwerg

 fe)  what  action  has  been  taken  for
 ats  repairs  or  otherwize,  and

 (a)  the  steps  proposed  to  be  taken
 to  prevent  such  losses  to  the  Admi-
 mistration  in  future?

 The  Minister  of  State  in  the  Minis-
 ह.  of  Home  Affairs  (Shri  Datar):
 (a)  No

 <b)  to  (d)  Do  not  anse

 Pilet  Pignts  for  Indystrial  Regearch

 Shri  Rem  Krishan  Gapta:
 ‘Witi  the  Minister  of  Schentifc  Research
 and  Cultura]  Affairs  be  pleased  to
 state

 (a)  whether  it  ७5  @  fact  that  the
 French  Gevernment  have  offered  tech-
 nical  assistance  for  the  establishment
 of  pilot  plants  for  mdustrial  research
 an  India,

 {b)  uf  so,  the  details  of  the  offer
 made,  and

 (c)  whether
 accepted?

 the  offer  has  been

 The  Deputy  Minister  of  Scientific
 Reacarch  and  Cultural  Affairs  (Dr.
 M  MM.  Das):  (a)  to  (c)  The  French
 Government  have  agreed  to  arrange
 practical  training  in  France  for  a  few
 smentisis  of  the  Laboratories  of  the
 Council  of  Scientific  and  Industrial
 Research  :n  their  respective  flelds  for
 pilot  plant  development  French  ex-
 perts  wall  later  agsist  in  the  setting  up
 of  a  pilot  plant  development  cell  का
 India  under  the  Council  The  entire
 expenditure  in  connection  with  the
 deputatiqn  of  Indian  scientists  and  the
 asalgnment  of  French  experts  will  be
 borne  by  the  French  Government
 Necessary  action  to  avail  of  these

 ities  is  being  taken  hy  the  Coun-
 दी  of  Scientific  and  Industrial  Re-
 search.
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 Answer  to  Unstarred

 Question  No.  873
 Hostels  for  Working  Women

 273l.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  the  number  of  hostels  in  Delhi
 for  working  women,

 (b)  the  amount  charged  for  board-
 ing  and  lodging,  and

 (c)  whether  there  is  a  proposal.  te
 construct  some  more  hostels  m  Delhi
 for  working  women’

 The  Minister  of  Education  ह
 K  L  Shrimali):  (a)  to  (c)  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  as
 soon  as  possible

 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION  NO  ‘1873.

 The  Minkkter  of  Befence  (Shri
 Erishna  Menon):  In  reply  to  part  (a)
 of  Unstarred  Question  No  873  for
 3ist  August.  959  by  Shri  Morarka,
 regarding  the  rank  and  status  ef
 persons  who  are  entitled  to  the  use  of
 IAF  planes  for  their  travelling,  I  had
 inter  ala  stated  as  under

 “Cabinet  Mmusters  other  than
 those  mentioned  above  but  in
 their  case  full  charter  rates  are
 recovered  from  their  departmen-
 tal  budgets”

 2  The  portion  of  the  answer  =  re-

 pioduced  above  needs  revision  to  the
 extent  of  the  deletion  of  the  word
 “Cabinet”  appearing  in  line  l  The
 correct  version  should  read  as  fol-
 lows

 “Ministers  other  than  those
 mentioned  above  but  in  their  case
 full  charter  rates  are
 from  thelr  departmental  badgete”.
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 RE,  MOTIONS  FOR  ADJOURNMENT

 Shri  8.  K  Gaikwad  (Nasik)  Sir,
 most  respectfully,  I  beg  to  draw  your
 attention  to  the  adjournment  motron
 which  was  tabled  by  me  Unfortu-
 nately,  consent  has  been  withheld.
 Several  Members  were  asking  ques-
 tions  We  can  ask  only  questions

 Mr.  Deputy-Speaker:  Order,  order
 I  would  advise  them  to  seek  some
 other  opportunity  Even  in  the  absence
 of  the  Speaker  here,  I  have  been
 informing  the  hon  Members  that  we
 should  now  reconcile  ourselves  to  the
 decision  that  has  been  taken  The
 Speaker  has  ruled  more  than  once  that
 when  he  withholds  consent,  7  the  hon
 Member  has  gol  any  grievance  and  he
 wants  to  make  a  representation,  he
 can  come  to  the  hon.  Speaker's
 Chamber  or  write  to  him  and  that  he
 would  then  consider  it  again  and  ५  he
 feels  that  it  is  advisable  to  bring  it
 again  before  the  House,  he  will  do  so
 The  hon  Members  ought  not  to  get
 up  here  and  say  something  when  they
 have  been  mformed  that  consent  has
 been  withheld  They  should  not  rise
 m  their  ts  and  begin  to  discuss
 something  for  which  consent  has  not
 been  given  I  would  again  draw  the
 attention  of  the  hon  Members  to  th’s
 ruling  माँ  any  hon  Member  has  any
 grievance  or  complaint  that  the  deci
 ston  taken  by  me  today  ts  not  justi-
 fled,  he  can  come  to  me  9  the
 Chamber  or  can  wnte  to  me  and  I  will
 discuss  xt  with  him  and  certainly  sce
 whether  it  is  advisable  to  bring  it  up
 again

 Shri  Tangamani  (Madurai).  Sir,  I
 want  to  make  a  submission.  Tomor-
 row  is  the  last  day  of  this  session

 it  to  the  notice  of  the  Government  so
 that  we  might  know  if  it  was  true
 and  it  might  be  clarified.

 Mr.  Deputy-Speaker:  That  obiec-
 tive  has  been  served  It  has  been
 brought  to  the  notice  of  the  Govern-
 ment  Here,  we  have  only  to  see
 whether  it  should  be  admitted  as  an
 adjournment  motion  and  I  have  with-
 held  consent,  Now,  if  the  hon  Mem-
 ber  wants  me  to  revise  my  decision,  I
 will  agamin  advise  him  to  come  to  my
 Chamber  at  3  O'clock

 Shri  Tangamani  rose—

 Mr.  Deputy-Speaker:  Order.  order
 If  I  have  given  the  decision  twice,  he
 ought  to  reconcile  himself  to  that

 Shri  Tangamani:  Normally,  "  would
 have

 Mr.  Deputy-Speaker:  Even  abnoi-
 mally,  he  ought  to  submit  to  this  deci-
 sion  at  present  He  ought  to  recon-
 elle  himself  now

 8  bra.

 PAPERS  LAID  ON  THE  TABLE

 AMENDMENT  FO  CAPITAL  =  I[SSUFS
 (EXeEmMPrTion)  ORDER

 The  Deputy  Minister  of  Finance
 (Shri  हे  R  Bhagat):  I  beg  to  lay  on
 the  Table,  under  sub-section  (2)  of
 Section  2  of  the  Capital  Issues  (Con-
 trol)  Act,  1947,  a  copy  of  Notification
 No  SO  1857,  dated  the  29th  August
 1959,  making  certain  amendment  to
 the  Capital  Issues  (Exemption)  Order.
 949  [Placed  का  Library,  See  No
 LT-62! 136  ]

 NOTIFICATION  ISSUED  UNDER  Cow
 Mines  (ConsexvaTion  amp  Sarerr)
 Act

 The  Minister  of  Stecl,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  I  beg  to
 lay  on  the  Table  a  copy  of  Notifica-
 tion  No  5.0  1915,  dated  the  Sth
 September,  ‘1959,  under  sub-section
 (a)  of  Section  है  of  the  Coal  Mines
 (Conservation  and  Safety)  Act,  I953.

 ee
 én  Library,  See  No,  UT-622/
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 AMENDMENT  TO  Minrrat  CONSERVATION
 AND  DEVELOPMENT  RULES

 The  Minister  of  Mines  and  Oil  (Shri
 i.  D.  Malaviya):  I  beg  to  lay  on  the
 Table,  under  sub-section  (l)  of  Sec-
 tion  28  of  the  Mines  and  Mhnerals
 (Regulation  and  Development)  Act.
 1957,  a  copy  of  Notification  No  GSR
 965,  dated  the  22nd  August,  ‘1959,
 making  certain  further  amendment  to
 the  Mineral  Conservation  and  Devc-
 lopment  Rules,  958  [Placed  in  Lth-
 rary,  See  No  LT-623/59  }

 AMENDMENT  TO  ALL  INDIA  SERVICES
 (Provipent  Funp)  RuLEs

 The  Minister  of  State  in  the  Min.
 istry  of  Home  Affairs  (Shri  Datar)
 XY  beg  to  lay  on  the  Table,  unde:  subd-
 section  (2)  of  Section  3  of  thr  Al)
 India  Services  Act,  ‘1951,  a  copy  of
 Notification  No  GSR  982,  dated  the
 ट. ह  August,  1959,  makmg  certain
 amendment  to  the  Al!  India  Services
 (Provident  Fund)  Rules  3955  [Place]
 in  Library,  See  No  LT-i624/59  |

 RAILWAY  PROTFCTION  ForRCH

 The  Deputy  Mimister  of  Railways
 «Shri  Shahnawaz  Khan)  I  beg  to  jay

 on  the  Table  under  sub-section  (3)
 of  Section  2  of  the  Railway  Protec-
 tron  Force  Act,  957  a  copy  of  the
 Raylway  Protection  Force  Rules,  959
 published  in  Notification  No  GSR
 05i,  dated  the  0th  September,  959
 {Placed  mm  Library,  See  No  LT-625/
 59)

 RELLS

 NOTIFICATIONS  ISSUED  UNDER  AGRICUL-
 TURAL  Propuce  (DFVELOPMENT  AND
 WAREHOUSING)  CORPORATIONS  AcT

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Marthy):  I  beg  to  lay  on  the
 Table  under  sub-section  (3)  of  Sec-
 tion  52  of  the  Agnecultural  Produce
 (Development  and  Warehousing)
 Corporations  Act  ‘1956,  a  copy  of  cach
 of  the  following  Not:fications

 (i)  GS.R  No  1013,  dated  the
 Sth  September,  959  making
 certain  further  amendment  to
 the  Agneultural  Produce

 Committee  on  7812
 Absence  of  Members

 (Development  and  Warehous-
 ing)  Corporations  Rules,  1956.

 (a)  GSR  No,  1014,  dated  the
 5th  September,  959  [Placed
 am  Library,  See  No  LT-626/
 59.)

 2.05  hrs

 AMENDMENT  TO  DIRECTION
 ISSUED  BY  SPEAKER  UNDER

 RULES  OF  PROCEDURE

 Shri  Barman  (Cooch-Bibar—Reserv-
 ed—Sch  Castes)  I  peg  to  lay  on  the
 Table  copy  of  an  amendment  to  Direc-
 tion  56  issued  by  the  Speaker  under
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha

 12.05}  hrs

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 MINUTES

 Sardar  A  S.  Saigal  (Janjgir)  Sur,
 }  beg  to  lay  on  the  Table  the  minutes
 of  the  Forty-seventh,  Forty-mghth,
 Forty-ninth,  Fiftieth  and  Fifty-first
 sittings  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions  held
 during  the  Eighth  Sessron

 2.054  hrs

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS

 Minutes

 Shri  Mulchand  Dube  (Farrukhe-
 bad)  Suir,  I  beg  to  lay  on  the  Table
 the  Mmutes  of  the  Fifteenth  and  Six-
 teenth  sittings  of  the  Commuttee  on
 Absence  of  Members  from  the  Sittiigs
 of  the  House  held  during  the  Eighth
 Session
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 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  Monday,  the
 ३38६  August,  1959,  adopted  the
 following  motion  in  regard  to  the
 Committee  on  Offices  of  Profit

 MOTION

 ‘That  this  House  concurs  in
 the  recommendation  of  the  Lok
 Sabha  that  a  Jomt  Committee
 of  the  Houses  to  be  called  the
 Jomt  Committee  on  Offices  of
 Profit  be  constituted  for  the
 purposes  set  out  in  the  motion
 adopted  by  the  Lok  Sabha  at  its
 sitting  held  on  the  3rd  August.
 ‘1959,  and  communicated  to  thi
 House  and  resolves  that  this
 House  do  30m  in  the  said  Joint
 Committee  and  proceed  to  elect
 im  accordance  with  the  system  of
 proportional  representation  by
 means  of  the  single  transferable
 vote,  five  members  from  among
 themselves  to  serve  on  the  said
 Jomt  Committee’

 ‘2  am  further  to  inform  the
 Lok  Sabha  that  at  the  sitting  of
 the  Rajya  Sabha  held  =  on
 Monday,  the  7th  September,
 ‘1959,  the  Chairman  declared  the
 following  Members  of  the  Ra3y
 Sabha  to  be  duly  elected  to  the
 said  Joint  Committee’ —
 3.  Dewan  Chaman  Lal)
 2  Shn  थी  S  Avinashilingam

 Chettiar
 3  Shri  Amolakh  Chand
 4  Dr  Ra)  Bahadur  Gour
 5.  Shn  Rajendra  Pratap  Sinha’

 i296)  drs.

 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:  The  Commit-
 tee  on  Absence  of  Members  from  the

 Starred  Question  Ho.  2060
 sittings  of  the  House  in  thei  Sixteonth
 Report  have  recommended  that  leave
 of  absence  may  be  granted  to  the
 following  Members  for  the  periods
 mentioned  against  each:

 60  Shri  Keshavrao  Marutirao
 Jedhe—3rd  August  to  lith
 September.  959  (Eighth  Ses-
 ston)

 (2)  Shri  Aurobindo  Ghosal--3rd
 August  to  24th  August,  959
 (Eighth  Session).

 (3)  Shri  Kamal  Narayan  Singh—
 3rd  August  to  lith  Septem-
 ber,  959  (Eighth  Session)

 (4)  Shrimat:  Ila  Palchoudhuri—
 17th  August  to  Mth  Septen-
 ber,  १७59  (Eighth  Session)

 ]  take  it  that  the  House  agrees  with
 the  recommendations  of  the  Coummit-
 tee

 Hon  Members.  Yes

 Mr  Depoty-Speaker.  The  Member+
 will  be  informed  accordingly

 Shri  Harish  Chandra  Mathur  (Pal)
 Will  the  leave  be  upto  the  Ulth?  In
 this  report,  it  i9  upto  the  lith?  But
 the  session  has  been  extended  ti}!  the
 I2th

 Mr.  Deputy-Speaker:  It  is  the
 report  which  is  agreed  to  So  it
 would  be  upto  the  i]th

 32.073  hrs

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO  ‘1009

 The  Deputy  Minister  of  Defence
 (Shri  Raghnramainah):  Sir,  during  the
 course  of  supplementaries  arising  from
 Starred  Question  No  1098,  regarding
 an  agreement  signed  by  the  Bharat
 Electronics  Ltd  with  a  foreign  urm
 for  the  manufacture  of  certain  equip-
 ment,  on  the  3rd  September,  1958,  4
 had  stated  that,  as  far  as  my  then
 knowledge  went,  this  equipment  had
 not  been  in  use  before  in  the  Detence
 Services  Tf  have  looked  into  the  ma:ter
 further  and  find  that  the  correct  posti~
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 tion  is  that  this  equipment  has  been
 im  use  in  our  Defence  Seivues  sor
 some  time.  This  slight  modificatio:
 may,  therefore,  be  made  to  my  earlier
 reply

 18.08  brs.

 STATEMENT  RE  P  AND  ९  BOARD

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  ह  Subbarayan)-
 Sir,  with  your  permusnon,  I  should
 Vike  to  make  a  brief  statement  on  the
 constitution  of  the  P  &  T  Board  in
 pursuance  of  the  assurance  held  out
 by  my  distinguished  predecessor  and
 colleague.  Shri  5  K  Patil  As  the
 House  ws  aware,  this  question  has
 been  referred  to  fairly  frequently  in
 tts  proceedings  ever  since  my  hon
 colleague,  Shri  Lal  Bahadur  Shastri,
 mentioned  4  m  1957  Since  then,  we
 have  had  the  matter  under  very  care
 ful  consideration  to  which  Shr:  S  K
 Patil  imparted  hus  usual  vigour,
 elarity  and  dynamism  and  I  consider
 myself  privileged  to  have  been  a  par-
 tictpant  in  the  final  stages  of  that  con-
 sideration  on  the  very  first  day  of  my
 assumption  of  office

 The  Government  of  India  have  felt
 both  on  financial  and  admunustrative
 grounds  that  the  analogy  with  the
 Railway  Board  would  not  be  quite
 appropriate  for  the  P  &  T  Board  The
 P  &  T,  unhke  the  Railways,  does  not
 have  a  separate  budget  and  the
 Railway  Board  pattern  would  not,
 therefore,  lend  itself  fully  to  meet  the
 requirements  of  the  P&T  AP&T
 Board  has  already  been  functioning,
 though  in  a  much  restricted  form  both
 in  its  constitution  and  powers  The
 Government  of  India  have,  therefore,
 decided  that  a  reconstitution  and  a
 very  substantial  enhancement  6  the
 powers  of  the  present  Board  should  be
 adequate  to  meet  generally  the  needs
 of  the  P  &  T  Department.

 Ie  has,  therefore,  been  decided  to
 titute  the  Board  so  as  to  consist

 of  the  Director-General,  Posts  and
 Deaaeraphs  as  Chairman  and  six  other

 consisting  of-  Member,  Fin-
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 ance,  Member,  Posts,  Member,  Admin-
 istration,  Member,  Tele-communica-
 tion  Traffic,  Maintenance  and  Opera-
 tion,  Member,  Tele-commumnication,
 Planning,  Development  and  Work-
 shops,  and  Member,  Banking  and
 Insurance  The  Board  will  have  a
 Secretary  of  the  status  of  a  Deputy
 Secretary  of  the  Government  of  Inda
 The  existing  officers  of  the  Directorate
 will  be  appomted  ex-officio  appro-
 pnate  members  of  the  Board  and  the
 present  Financial  Adviser,  Ministry  of
 Finance  (Communications)  would  be
 the  Member,  Fiance

 The  Board  and  the  Director  Gene-
 ral,  Posts  and  Telegraphs  between
 themselves  shall  exercise  all  the
 powers  of  the  Ministry  of  Commun-
 cations  in  administrative  matters  with
 the  approval,  where  necessary,  of  the
 Minister  of  Communications  The
 Workshop  Board  will  function  as  a
 sub-Board  under  the  P  &  T  Board  In
 policy  matters,  the  approval  of  the
 Minister  of  Communications  will  be
 obtained  through  the  Secretary,  Min-
 istry  of  Communications  In  financial
 matters  the  Board  will  exercise  all
 the  powers  of  the  Ministry  of  Com-
 munications  under  the  arrangement  of
 internal  finance  The  Ministry  of
 Fmance  have  also  agreed  to  confei  on
 the  Board  such  enhanced  powers  as
 may  be  needed  In  the  event  of
 difference  of  opinion  between  the
 Member,  Finance,  and  the  majority  of
 the  members  of  the  Board  and  whee
 the  Member,  Finance,  requires  that
 the  matter  be  submitted  to  Govern-
 ment,  a  reference  shall  be  made  to  the
 Minister  of  Communications  through
 the  Secretary,  Ministry  of  Communi-
 cations  In  regard  to  matters  cover-
 ad  by  internal  finance,  the  decision  of
 the  Minister  of  Communications  would
 be  final  But  in  regard  to  other  mat-
 ters,  if  the  Financial  Adviser  so
 desires  a  reference  would  be  made  to
 the  Minister  of  Finance

 The  Financiei  Adviser,  Communica-
 tions,  will  be  relieved  of  the  wotk
 relating  to  Ministnes  other  than
 Transport  and  Communications  te
 enable  him  to  devote  himself  ade-
 quately  to  the  new  responsibilitics
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 that  would  devolve  upon  him  He
 would  also  be  competent  to  deal  with
 the  ह:  &  T  matters  on  behalf  of  the
 other  appropmate  wings  of  the  Fin-
 ance  Ministry  The  Ministry  of  Home
 Affairs  have  also  agreed  to  confer  on
 the  Director-General,  Posts  and  Telc-
 graphs  such  powers  as  may  be  needed
 for  the  efficient  functionmg  of  the
 Board

 Further  details  as  to  the  enhanced
 powers  that  will  be  exercised  by  the
 Board,  the  procedure  which  would  be
 followed  and  other  consequential  mat-
 ters  are  actively  under  consideration
 As  soon  as  that  consideration  28  com
 plete  and  the  matter  35  finalised,  the
 Moinistry  of  Communications  will  issuc
 final  orders  reconstituting  the  Board
 on  the  lines  I  have  mentioned  I  need
 hardly  assure  the  House  that  every
 possible  attempt  would  be  made  to
 bring  the  Board  into  being  as  early  8५
 possible  I  am  hoping  that  probably
 before,  but  in  any  case  during  the
 tume,  the  next  Session  of  Parhament
 meets,  the  Board  shall  have  started  to
 function

 Shri  Hem  Barua  (Gauhats)  Suir,
 the  powers  given  to  the  represents-
 tive  of  the  Ministry  of  Finance  on  this
 Board  are  thkely  to  over-weigh
 against  the  collective  powers  enjoyed
 by  the  Board  itself,  because  where
 there  is  a  difference  between  the
 representative  of  the  Ministry  of  Fin-
 ance  and  the  rest  of  the  members  of
 the  Board,  the  representative  of  the
 Ministry  of  Fmance  has  the  power
 against  the  wishes  of  the  other  mcm-
 bers  of  the  Board,  to  bring  the  matter
 to  the  Finance  Mumustry  Therefore,
 this  representative  is  put  there  as  a
 check-post,  and  the  powers  given  to
 the  Board  are  all  neutralised  by  the
 over-weighing  powers  that  are  given
 to  the  Member  from  the  Finance
 Ministry

 Dr.  P.  Subbarayan:  As  I  have  men-
 tioned  already,  xf  the  Financial
 Adviser  differs  from  the  majonty  of
 the  Board,  the  matter  would  be  refer-
 red  through  the  Secretary,  Ministry  of
 Communications,  tp  the  Minister  of

 the  State  Trading  Cor-
 poration  of  India  Limited

 Communications  and  his  order  will  be
 final;  but  if  the  Financial  Adviser
 feels  that  it  is  not  correct,  he  could
 refer  the  matter  to  the  Minister  of
 Fmance

 22.5  brs
 MOTION  RE  REPORT  OF  THE
 STATE  TRADING  CORPORATION  OF

 INDIA  LIMITED

 Mr.  Deputy-Speaker:  We  will  now
 take  up  the  next  item.  Shri  Ram
 Krishan  Gupta  may  move  his  motion.

 Shri  Ram  Krishan  Gupta  (Mahen-
 dragarh)  Sur,  I  beg  to  move

 “That  this  House  takes  note  of
 the  Second  Annual  Report  of  the
 State  Tradmg  Corporation  of
 India  Limited  for  the  period  end-
 ing  the  30th  June,  1958,  laid  on
 the  Table  of  the  House  on  the
 29th  April  3959  "

 मिस्टर  डिप्टी  स्पीकर  सर,  यह  जा

 वूसरी  रिपोर्ट  हाउस  के  टेबिल  पर  रखी  गई
 है.  इसका  देने  से  पता  चलता  है  ि  इस
 साल  के  अन्दर  काफी  से  ज्यादा  तरक्की

 हुई  है।  हालाकि  रास्ते  में  बहुत  सी
 डिफिकल्टीड  भी  झायी  जिनका  कि  रिपोर्ट
 में  खास  तौर  पर  जिक्र  किया  गया  है
 उसमे  कहा  गया है

 “In  the  second  year  of  its
 existence,  your  Corporation  has
 had  to  face  heavy  odds  There
 was  a  world-wide  decline  in  eco-
 nomic  activity,  mitiated  by  the
 recession  in  the  United  States”

 Then  it  says

 “The  set-back  in  industrial  act-
 vity,  the  dechne  in  purchasing
 power  and  the  deterioration  in
 the  terms  of  trade  placed  serious
 ampediments  in  the  way  of  the
 country’s  effort  to  augment  export
 earnings.”

 मेरे.  कहने  भा  मतलब  यह  है  कि  इतनी
 दिक्कतों  के  बावजूद  भी  जब  हम  पहसी
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 साल  की  रिपोर्ट  का  इस  साल  की  रिपोर्ट  से

 मुकाबला  करते  हैं  तो  पता  चलता  है  कि

 श्राधिक  दृष्टि  से  काफी  से  ज्यादा  उन्नति

 हुई  हैं  ।

 पिछली  साल  जब  कि  पहली  रिपोर्ट

 शर  बहस  हो  रही  थी  तो  श्री  मोरारजी

 देसाई  ने  जो  कि  उन  दिनों  इस  मुहकमे  के

 मिनिस्टर  थे  उस  बहस  का  जवाब  देते  हये
 शह  फरमाया  था  :

 “I  think  that  it  will  be  possible
 two  give  a  better  account  next
 wear.”

 aie  इस  रिपोर्ट  को  देखने  से  पता  चलता  है
 कि  यह  बात  काफी  हद  तक  पूरी  हो  गई  है
 क्योंकि  इस  साल  के  काम  का  एकाउंट

 पिछले  साल  से  काफी  बेहतर  है  in  मिसाल

 के  तौर  पर  जहां  तक  ग्रास  प्राफिट  का  सवाल

 है  वह  सन्‌  १९५६-५७  में  इसी  पीरियड

 के.  अन्दर  ३५.४२  लाख  के  करीब  था,
 जो  कि  इस  साल  दो  करोड़  से  भी  ज्यादा

 हैं।  इसी  तरह  से  टोटल  टन  ओवर  में  भी

 आज  काफी  इजाफ़ा  हुआ  है  ।  डिवीडेंड

 का!  जहां  तक  सवाल  है,  पहले  साल  यह  सिर्फ

 <  परसेंट  दिया  गया  था,  इस  साल  ७  फी

 सदी  कर  दिया  गया  है  ।  सीमेंट  के  इम्पोर्ट
 में  पहले  साल  में  भी  काफी  कमी  हुई  थी

 ऊेंकिन  इस  साल  यह  तकरीबन  तमाम

 बन्द  हो  गया  है।  यही  नहीं  हमने  एक्सपोर्ट
 भी  शुरू  कर  दी  है।  तो  इन  तमाम  बातों  से

 यह  कहा  जा  सकता  है  कि  इस  साल  में  पिछले
 साल  से  काफी  से  ज्यादा  उन्नति  हो  चुकी
 ै  लेकिन  अगर  हम  तमाम  देश  के  अन्दर

 जी.  पिछले  साल  इम्पोर्ट  और  एक्सपोर्ट

 हुआ  उसका  इससे  मुकाबला  करें  तो  मैं

 यह  कहे  बगैर  नहीं  रहूंगा  कि  जितनी  तरक्की

 छोनी  चाहिये  थी  उतनी  तरक्की  नहीं  हुई
 हैं।  मिसाल  के  तौर  पर  सन्‌  १६५७-५८
 में  कुल  इम्पोर्ट  १३१५४  करोड़  से  ज्यादा

 थीं  इसी  तरह  से  एक्सपोर्ट  भी  ६०३
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 करोड़  के  करीब  थी  ।  लेकिन  डझ्व  कारपोरेशन

 का  तमाम  टन  ओवर  एक्सपोर्ट  और

 इम्पोर्ट  दोनों  को  मिला  कर  २८  करोड़  के

 करीब  बैठता  है,  जो  कि  बहुत  कम  है  t

 इसलिये  मैं  यह  कहंगा  कि  हमें  इसके  काम  को

 बढ़ाने  की  पूरी  कोशिश  करनी  चाहिये
 आर  इसके  लिये  यह  जरूरी  है  कि  और  भी

 बहुत  सी  चीजों  के  ग्रन्दर  स्टेट  ट्रेडिग  इंट्रोड्यस
 की  जाये  ।

 इस  साल  के  अन्दर  जो  खास  एचीव-
 मेंट  हुये  हैं  उनमें  सबसे  ज्यादा  जरूरी

 बात  यह  है  कि  न्यू  मारकेट्स  को  तलाश

 करने  के  लिये  बहुत  ज्यादा  कोशिश  की  गई
 है  ।  एक्सपोर्ट  को  भी  बढ़ाने  की  कोशिश

 की  गई  है  और  इसके  साथ-पाथ  जो
 जापान  के  साथ  दो  मिलियन  टन  आयरन
 ओर  देने  के  लिये  नया  एग्रीमेंट  किया  गया

 वह  इस  कारपोरेशन  का  बहुत  बड़ा  एचीवमेंट

 हैं  a  मुझे  पूरा  विश्वास  है  कि  इन  तमाम
 बातों  के  होने  के  बावजूद  भी  इसके  काम  को

 बढ़ाने  की  और  भी  ज्यादा  कोशिश  की

 जायेगी  ।  इसके  लिये  मैं  दो  चार  तजवीज

 हाउस  के  सामने  रखना  चाहता  हूं  और

 मुझे  पूरा  विश्वास  है  कि  उन  पर  पूरा
 विचार  किया  जायेगा

 जैसा  कि  मैंने  पहले  कहा  था,

 हमारे  तमाम  देश  की  जो  एक्सपोर्ट  और

 इम्पोर्ट  है  उससे  जब  हम  एस०  टी०  सी०

 के  काम  का  मुकाबला  करते  हैं  तो  वह

 बहुत  कम  मालूम  होता  हैं  |  इसके  लिये

 मेरी  तजत्रीज  यह  हूँ  कि  दो  चार  चीजों

 के  अन्दर  तो  खास  तौर  पर  इसको  इंट्रीड्यूस
 किया  जाये  H  सबसे  पहली  मेरी  तजवीज

 मैंगनीज  ओर  के  बारे  में  है  ।  मुझे  यह
 देख  कर  बड़ा  दुम्खजे  होता  है  कि  पिछले
 साल  कारपोरेशन  ने  कुल  ४४  लाख  टन

 मेंगनीज  ओर  एक्सपोर्ट  किया  जब  कि  टोटल

 एक्सपोर्ट  १३  या  १४  लाख  टन  के  करीब

 था  इसको  बढ़ाने  की  बहुत  ज्यादा

 जरूरत  है  ।
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 इसी  तरह  से  फिल्म  इंडस्ट्री  हैं  जिससे
 कि  बहुत  ज्यादा  फारिन  एक्सचेंज  मिल  सकता

 हैं  ।  मेरी  प्रार्थना  है  कि  इसके  अन्दर  भी  इस
 स्कीम  को  लागू  किया  जाए  ।  मेरा  ख्याल  हैं
 कि  ऐसा  करने  से  देश  की  आमदनी  बढ़ेगी
 और  उसको  देश  की  तरक्की  के  कामों  में

 इस्तैमाल  किया  जा  सकेगा  ।

 1221  hrs.

 [Sarr  BARMAN  in  the  Chair  |

 इसके  साथ  साथ  दूसरी  बात  मेँ  पैट्रो-
 लियम  प्रोडक्ट्स  के  बारे  में  कहना  चाहता

 हूं  ।  इसके  मुताल्लिक  दो  तीन  दफा  पहले  भी

 हाउस  में  जिक्र  आया  है  और  थोड़े  दिन  हुए
 इस  बारे  में  एक  सवाल  किया  गया  था  ।
 उस  सवाल  के  जवाब  से  पता  चलता है  करि

 फारिन  कम्पनीज़  जिन्होंने  इस  काम  के  अन्दर

 हिन्दुस्तान  में  मानापली  हासिल  की  हुई  हैं
 सालाना  कितना  ज्यादा  मुनाफा  हासिल
 कर  रही  है  |  मेरी  यह  खास  तौर  पर  अपील

 हैं  कि  इस  काम  को  जरूर  स्टेट  ट्रेंडिग  कारपो-
 रेशन  अपने  हाथ  में  ले  ।  अगर  में  उस  सवाल
 का  जवाब  हाउस  के  सामने  रखूं  तो  आप

 इसका  अन्दाजा  लगा  सकेंगे  7  सितम्बर  सन्‌
 १६५६  में  ही  यह  सवाल  हाउस  के  सामने

 आया  था  ।  उसका  जवाब  जो  दिया  गया  उससे

 पता  चलता  हैं  कि  सन्‌  १६५७  में  जो  पेट्रो-
 लियम  कम्पनीज  और  रिफाइनरीज़  यहा
 हैं  उन्होंने  करीब  १४६२  करोड़  मुनाफा
 हासिल  किया  ।  पिछले  साल  भी  इसकी
 तादाद  १२००  करोड़  के  करीब  है  ।  मेरी

 यह  अपील  हैं  कि  इस  काम  को  जरूर
 स्टेट  ट्रेडिंग  कारपोरेशन  अपने  हाथ  में  ले

 और  में  ऐसा  महसूस  करता  हूं  कि  ऐसा  करने
 से  देश  को  बहुत  ज्यादा  फायदा  होगा  ।

 यह  सवाल  कई  दफा  पहले  भी  उठाया  गया

 हैं  कि  इस  तमाम  काम  पर  फारिन  कम्पनीज

 ने  मानेपलीज  हासिल  की  हुई  हैं  ।

 में  समझता  हूं  कि  स्टेट  ट्रेडिग  कारपोरेशन

 इसलिये  कायम  किया  गया  था  कि  जो  देश
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 के  एकक्‍्सपोर्ट  और  इम्पोर्ट  से  प्राइवेट  लोगों  को

 बड़ी  आमदनी  हो  रही  है  उसको  यह  कार-
 पोरेशन  हासिल  करे  और  उसको  सोसाइटी
 में  सोशलिस्टिक  तरीके  से  बांटा  जाए  ।  अगर
 श्राज  हम  इस  दृष्टि  से  इस  सवाल  को  (देखें
 तो  मैं  यह  कहे  बगैर  नहीं  रहुंगा  कि  हमें  इसमें
 ज्यादा  कामयाबी  नहीं  हुई  ।  दो  साल  पहले
 जबकि  यह  कारपोरेशन  कायम  नहीं  न]
 था  उस  वक्‍त  के  हालात  का  अगर  हम  आज
 के  हालात  से  मुकाबला  करें  तो  में  यह  कहै
 बगैर  नहीं  रहंंगा  कि  हमें  पुरी  कामयाबी  नहीं

 हुई  ।  इसलिये  आज  सबसे  बड़ा  सवाल  हमारे
 सामने  यह  है  कि  वह  कौन  से  कारण  थे  जिन  के

 कारण  हमें  पूरी  कामयाबी  नहीं  हुई  ।  कार-
 पोरेशन  का  जो  मैमोरेंडस  आफ  एसोसिएशन

 है  उसके  मुताबिक  हम  हर  किस्म  के  काम  में

 एक्सपोर्ट  और  इस्पोर्ट  कर  सकते  थे  ।  इसके

 अन्दर  कहा  गया  है  :
 का

 “The  objects  for  which  tae
 Company  is  established  are  ६७
 organise  and  effect  exports  and
 imports  from  and  into  India  of  ali
 such  goods  and  commodities  as  the
 Company  may,  from  time  to  time.
 determine,  and  the  purchase,  sale
 and  transport  of  and  general  trade
 in  such  goods  and  commodities  ir:
 India  or  anywhere  else  in  the
 world,  and  to  do  all  such  other
 things  as  are  incidental  or  con-
 ducive  to  the  attainment  of  the
 above  objects”.

 मेरे  कहने  का  मतलब  यह  है  कि  एस
 टी०  सी०  के  काम  पर  कोई  रेस्ट्रिकशन  नहीं
 है  ।  बल्कि  में  तो  यह  कहुंगा  कि  बहुत  मी
 फ़ैसलिटीज  जो  कि  एस०  टी०  सी०  को
 मिली  हुई  हैं,  वे  प्राइवेट  कम्पनियों  को  नहीं
 मिली  हुई  हैं  ।  इसके  बावजद  भी  काम  में.
 जितनी  तरक्की  होनी  चाहिये  थी,  वह  नही
 हुई  |  उसका  क्‍या  कारण  हैं  ?  हमे  आज  उस
 बात  का  पता  लगाना  है  में  तो  यह  कहूंगा:
 कि  इस  का  सबसे  बड़ा  कारण  यह  है  कि  इप  क.
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 एक्सपोट  और  श्योर  टेड  को  रेगलेट  करने  का

 जो  तरीका  था,  बढ़  बहुत  ज्यादा  डिफ़ेक्टिव

 था  ।  मेने  इस  रिपोर्ट  को  सौर  से  पढ़ा  हे  और

 उससे  मझे  यह  पता  चला  हें  t  मेरी  समझ  में

 नहीं  आता  कि  एक  तरफ़  तो  सरकार  ट्रेड  को

 अपने  हाथ  में  लेती  है  और  दूसरी  तस्य

 उसकी  डिस्ट्रिब्यशन  का  काम  उन्हीं  इम्पोर्टर्ज

 और  मगहर  एजेण्ट्स  को  दे  देती  है,  जिनसे
 कि  उसने  काम  हासिल  किया  है  ।  में  यह  बात

 जानना  चाहता  हुं  कि  एस०  टी०  सी०  का

 क्या  फंक्शन  हैं  ।  क्‍या  उसका  काम  महज
 कमीशन  वसूल  करना  ही  है,  या  इस  काम  को
 एक  झ  दे  ढंग  से  एक  अच्छे  तरीके  से  चलाना

 दसरी  बात  में  यह  भी  कहना  चाहता
 कि  इसका  क्‍या  रिजल्ट  हुआ,  जो  हमारा
 यह  मक़सद  हैं  कि  हम  एस०  टी०  सी०  को

 इसलिये  इन्ट्रोडयूस  करना  चाहते  हैं  कि  देश

 की  आमदनी  से  देश  को  फ़ायदा  हो  सके  और
 स्टेट  का  एक्सचेकर  बढ़े  |  उसमें  हमें  इसी
 लिए  ज्यादा  कामयादी  नहों  हई  क्योंकि

 तमाम  प्राफ़िट,  तमाम  मनाफ़ा  दस्तूर  उसी

 तरीके  से  चन्द  बड़े  बड  कंपिटलिस्ट्स  के  हाथ

 में,  इम्पोर्टर्ज  के  हाथ  में  जमा  हो  रहा  हैं.  जो

 कि  पहले  भी  इस  विज़िनेस  को  कंट्रोल  करते

 थे  |  इतना  फर्क  ज़रूर  हैं  कि  थोडा  बहुत  कमी-

 टन  इस  कम्पनी  को  मिल  जाता  हैँ  ।  इसलिये
 मेरी  अपील  2  कि  सारे  सिस्टम  को  री-

 सार्गनाइज  करता  आहिये,  ताकि  एक्सपोर्ट

 और  इच्पोर्ट  पर  हमारा  ज्यादा  से  ज्यादा

 कष्ट्रोल  बढ़े  और  उससे  हम  ज्यादा  से  ज्यादा

 फायदा  उठा  सकें  !

 इस  सिलसिले  में  में  यह  भी  कहना
 चाहता  हैं  कि  इस  काम  को  चलाने  वाले  जो

 आफिस  हैं,  वे  दिजिनेसमंन  की  तरह  से

 इस  काम  को  नहीं  चलाते  हैं  ।  जिस  तरह

 एक  लिजिनेसमैन  अपने  काम  को  खुद  चलाता

 है,  उसके  नफा-नुक्सान  का  ख्याल  रखता  है
 उस  लिहाज़  से  यह  काम  नहीं  किया  जा  रहा

 हैं  अगर  इस  तरीके  से  काम  किया  जाता,
 अगर  हर  एक  काम  में  मामली  सी  भी  अकक्‍्ल-
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 wet  से--प्रडेस  से--काम  लिया  जाता,  तो

 हाजात  और  भी  अच्छे  होते  |  इसके  लिखे  में

 दो  चार  मिसालें  इस  हाउस  के  सामने  रखना

 चाहता  हूं  t

 इस  साल  सेंट्रल  गवरनमेंट  ने  जो  Wot-

 प्रिएशन  एकाउपण्ट्स  की  रिपोर्ट  पेश  की  है,  उसमें

 इस  किस्म  की  दो  तीन  बातों  का  सफ़हा  १६
 पर  जिक्र  है ंऔर  आप  को  यह्  सुन  कर  हँरानी

 होगी  कि  बाहर  जो  हमारे  डेलीग्रेशन  जाते

 हैं,  या  शो-रूम  वगैरह  बनाये  जाते  हैं,  उन  में

 कितनी  लापरवाही  से  काम  लिया  जाता  है  ।

 सबसे  पहली  बात  जो  मे  इस  बारे  में  हाउस  के

 सामने  रखना  चाहता  हूं,  उसका  जिक्र  उस

 रिपोर्ट  सफ़हा  2६  पर  किया  गया  a

 “Avoidable  double  eapenditure
 ow  rent  of  a  showroom  and  ७
 residential  flat  abroad:  With  a
 view  to  expanding  the  market  for
 Indian  goods,  Government  decid-
 ed  in  February,  1957,  to  cpen  =  a
 showroom  in  a  foreign  ccuntiry.
 Some  premises  were  taken  on
 lease  for  one  year  on  2nd  Nov-
 ember,  957  But  the  show-
 room  actually  opened  on  the  30th
 October,  1958”.

 आप  अन्दाजा  लगा  लें  कि  मकान  कब  किराग्रे

 पर  लिया  गया  el  ६.  -t  मे  कब  खोला  गया  ।

 इसमें  कोई  ज्यादा  खर्चा  नहीं  हुआ,  ठेकिन  यह

 एक  उसूल  की  बात  है  ।  आज

 सोचना  हैं,  क्योंकि  यह  सवाल  बड़ा  ग्रह

 ब्रौर  इस  किस्म  के  रेजोल्यशन

 दफ़ा  आते  है  कि  जिस  काम  को  स्टेट  अपने

 हाथ  में  ले,  जिस  अंडरटेकिग  को  अपने  हाश्र

 में  लिया  जाये,  उस  को  किस  तरीके  से  चलाया

 जाय  और  मेरी  यह  राय  है  कि  इस  तमाम

 मामले  पर  सीरियस  विचार  होना  चाहिये,
 क्योंकि  हम  चाहते  हैं  कि  जिस  काम  को  भी

 नंशनलाइज  किया  जाये,  जिस  ट्रेड  में  भी

 स्टेट  ट्रेडिंग  इन्ट्रोड्यूस  की  जाये,  वह  कामयात्र

 इस  बाल  पर

 मह

 उग  में  तह

 हो,  क्योंकि  उसकी  कामयात्री  पर  देश  की  सरककों

 का  दारो-मदार  है  और  जो  हम  सोशलिस्टिक
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 पैटने  आफ  सोसाइटी  कायम  करना  चाहते  हैं,
 उसका  दारोमदार  हैं  ।

 इस  रिपोर्ट  में  आगे  चल  कर  कहा  गया  है
 कि  एक  अफ़सर  के  लिये  एक  रेज़ीडेंशियल

 फ्लैट  १  अप्रैल,  १६५८  को  लिया  गया,

 लेकिन  वह  अफ़सर  साहब  फ़रवरी,  १६५६  तक

 बाहर  नहीं  गए  ।  इन  तमाम  बातों  को  हाउस
 में  रखने  में  मेरा  मकसद  यह  है  कि  हमें  इस
 बात  की  तरफ़  पूरा  ध्यान  देना  चाहिये  कि

 जिस  काम  में  भी  स्टेट  ट्रेडिग  इन्ट्रोड्यूस  की

 जाये,  उस  को  ऐसे  ढंग  से  चलाया  जाय,

 जैसे  कि  एक  आम  आदमी,  एक  आम  दुकान-
 दार  अपना  काम  अपने  तरीके  से  चला  सकता

 हैं,  वर्ना  हमें  इस  में  ज्यादा  कामयाबी  नहीं

 होगी  ।

 इसके  बाद  मे  ट्रांसपोर्ट  के  बारे  में  भी

 कुछ  कहना  चाहता  हूं  ।  इस  किस्म  का  एक
 सवाल  हाउस  के  सामने  ४  आया  था  और  वह
 सवाल  यह  था  कि  बाहर  से  जो  माल  स्टेट

 ट्रेडिग  कार्पोरोशन  मंगवाती  है,  वह  अपने

 जहाज!  नं--हिन्दुन्तानी  वैसल्ज़  में  नहीं

 संगवाती,  बल्कि  वह  ज्यादातर  बाहर  के

 जहाज़ों  से  श्राता  है।  इस  बात  की  तरफ़  भी

 ध्यान  देने  की  बहुत  ज्यादा  ज़रूरत  है  और

 मेरी  यह  अपील  हैं  कि  कम  से  कम  स्टेट

 ट्रेंडिय  कार्पोरेशन  को  तो  तमाम  माल  हिन्दु-
 स्तानी  जहाजों  में  मंगवाना  चाहिये  ।  मैंने

 इस  बात  का  पहले  भी  ज़िक्र  किया  था  कि  अगर

 सरकार  वाकई  यह  चाहती  हैँ  कि  स्टेट  ट्रेंडिंग
 कांमयाब  हो,  एक्सपोर्ट  और  इम्पोर्ट  बढ़े,
 तो  जैसे  जो  कमेटी  १६४७  में  मुकरेर  की  गई

 थीं  और  उसकी  यह  रिपोर्ट  थी--

 “The  Commerce  Department
 should  take  over  the  administra-
 tion  of  the  Transport  Department
 to  some  extent.”
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 हमें  उस  तरफ़  कार्यवाही  करनी  चाहिये  ।

 मेरी  अपील  है  कि  हमें  इंस  तरफ़  सीरियसली

 ध्यान  देना  चाहिये  और  खास  तौर  पर  जिन

 जहाज़ों  के  जरिये  एक्सपोर्ट  और  इम्पोर्ट  का

 काम  किया  जाता  है,  वह  कामर्स  डिपार्टमेंट

 के  मातहत  होने  चाहियें,  ताकि  किराया  कम

 हो  और  इसमें  हमें  ज्यादा  से  ज्यादा  फ़ायदा

 ही।

 आखिर  में  में  सीमेंट  के  बारे  में  कुछ

 कहना  चाहता  हूं  ।  मैं  हाउस  के  सामने  यह
 बात  रखना  चाहता  हूँ  कि  जब  १६५६  में

 सीमेंट  में  इस  स्कीम  को  लागू  किया  गया,

 उससे  पहले  सीमेंट  का  रेट  ८४.  ४  रुपए  पर

 टन  था,  लेकिन  जून,  १६५७  में--इस  स्कीम

 के  लागू  करने  के  बाद--इसका  रेट  ११७.  ८

 रुपए  पर  टन  हो  गया  ।  मुझे  इस  बात  का  दुख

 नहीं  है  कि  रेट  ज्यादा  हुआ  है,  या  कम  है.
 लेकिन  देखना  यह  हैं  कि  रेट  बढ़ने  से  जो  मुनाफ़ा

 हुआ,  वह  किन  लोगों  के  हाथों  में  गया  ।  अगर

 मुझे  थोड़ा  सा  टाइम  मिले,  तो  में  यह  बात॑

 साबित  करने  की  कोशिश  करूंगा  कि  यह  जों

 रेट  बढ़ा,  उसका  न  तो  कनज्यूमर  को  फ़ायदा

 हुआ  हैं  और

 Mr,  Chairman:  The  hon.  Member
 has  been  given  20  minutes.  It  is  only
 a  two-hour  discussion  and  I  do  not
 know  how  much  time  the  hon.  Minis-
 ter  will  take.  I  have  already  got  the
 names  of  five  Members  and  everyone
 should  be  given  some  chance.  The
 hon.  Member  should  confine  himself
 to  important  points  and  conclude  his
 speech.  Five  minutes  have  passed
 since  I  rang  the  first  bell.

 The  Minister  of  Commerce  (Shri
 Kanungo):  I  will  take  not  less  than
 half  an  hour.

 श्री  राम  कृष्ण  गुप्त  :  जसा  मैं  कह  रहा  थो,

 इस  बात  पर,  इस  पालिसी  पर  दुबारा  विचार

 करने  की  बहुत  ज्यादा  जरूरत  है  क्योंकि  जिंस
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 Motion  re:

 eve यह  स्कीम  लागू को  गई  थी  उस  वक्‍त

 चो  कड़ा  सवाल  ag  भा  कि  हम  मेंट  कहर
 से  इग्फरर करते थे करते  थे  ह! अ  तो  इम्पीर्  करने  का

 OR  वहीं  है,  Lal  EN  बाहर  को  एक्सपोर्ट  का

 गु
 प्रभी चम्द  रोज  हुए  एक  सबाल के  जयाब

 कातकावा  मया  बा  कि  इस  साल  भी  हमने
 तंकरीक्  १०  हजार  टन  सीमेंट  बाहर  भेज,

 थो  कि  कारेन  एक्सचेंज  के  झन्द्र  हमारी
 ह... &  भदद  कर  रहा है  ।  उस  वक्‍त  तो  यह
 लचाल  उठा  था  कि  दोनों  प्राइसेज  को  मिला

 कर  बाहूर से  थो  सीमेन्ट  भावा है  उसकी

 कीमत को  कम  करने  के  लिये  यहा  के  सीमेंट

 की  छोमत  को  बढ़ाया  जाय  t  लेकिन  जब  बाज
 बन्तो  बन्द  ही  गया  है,  हम  एक्सपोर्ट  करते

 हैं,  ठी  मैं  यह  चाहूंगा  कि  इसका  प्राफिट,  इसका
 बुकाफा  कंश्यूमर  को  जरूर  मिले  |  कछैकिन

 को  सीमेंट  उसी  तरीके  से  महुंगा
 ्िनवा  है  (  इस  तरफ  ध्यान  देने  की  बहुत
 ज्यादा  जरूरत  है  t

 इस  सिलसिले  में  जो  दूसरी  बात  मेँ

 क्य  चाहता  हु  वह  यह  हैं  कि  स्टेट  ट्रेडिव
 कारपोरेशन इस  बारे  में  क्या  कर  रहा  है  1

 उसका  इसके  सिवा  कोई  काम  नहीं  कि

 ३/४  परस ेट  मुनाफा  च्सूल  कर  ले  a  इसके
 झलाना  वह  कोई  काम  नहीं  करता  ।  इसके
 बारे  में  कें  त  ते सबालात भी  बेक  के  पर
 उतने  तमाम  सवालों  का  यह  जवाब  दिया  गया
 कि  अन्दरूनी  तौर  पर  हमारा  उस  पर  कोई

 कंट्रोल नही  है  इसलिय  मैं  यहू  जानना  चाहता
 हूं  कि  कमेंट  के अन्दर  जड़  इस  स्कीम  को

 ु  किया  गया  सो  बस  से  क्‍या  फायदा  हुघा

 अब  उसके  एजेन्ट्स
 पर  कोई  कंट्रोल  नही

 स्टाक्िस्ट्स फ्र  कोई  कल्ट्रील  तही  मेने  यह

 मालूम  करने  की  कोशि की की  कि  जो  एजेंष्ट्स

 ई...  क्र  किसे  पते  हैं,  उतले  कया  सिक्योन
 रिटी  ली  जाती है,  उनका  स्टाफिस्ट्स से  ताल्लुक
 क्या है  1  तो  यही  जवाब  दिया  गया  कि  उन  ५२

 हमारा  कोई  कंट्रोल  नहीं  ।  हैं  यह  पूछना
 चचत्हता  हूं  कि  ऐसी  हालत  में  इस  श्जेशी

 कौ  खड़ा  करने  से  क्‍या  फायदा  हुमा  t  हव्स

 बारे  में  मेरी  ey  weer  है  कि  फरार  इस  आकर
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 मह  चाहते  हैं  कि  इससे  पोते  बने  मवा हो, को,
 देश  को  फ्रामदा  हो,  तो  Pr  we  ra

 pea

 eb

 bein 1

 जहा  हूं का  कौर  क्त  ट्रेंडिंग  का  दाइरेक्ट
 ताल्मुक हो  ।  बह  उनको  बढि  गाल  सप्माई
 करे,  उनको  थो  मुनाफा  अगैरह  भिलता  है
 बह  नहीं  मिलना  चाहिये  ।  मैं  यह  बात  इक
 लिये  कह  रहा  हूं  कि  ज्रो  एजेष्ट्स  वगैरह

 मुकर्रर  हुए  हैं  स्टाकिस्ट्स से  वह  बहुत  ज्यादा,
 करोड़ों  की  तादाद  में,  रुपया  बतौर  सिक्‍्यों-
 रिटी  के  वसूल  कर  लेते  हैं।  इसके  अलावा
 माल  देने  के  लिये  उन  से  एडवान्स  भौ  वसूल
 करते  हैं।

 झ्यर  भ्राप  ढाइरेक्टली इस काम इस  काग्र
 को  हाथ  में  ले  लेंगे  तो आप को  ३५  करोड़
 इपया  मिल  जाना  कोई  मुहिकल  बात  नहीं है  1
 एडबान्स  के  तौर  पर  भी  स्टाकिस्ट्स  भापकों
 बहू  रकम  दे  सकते  हैं  1  इसलिये  मेरी  यह
 अपील  है  कि  इस  बारे  में  जरूर  गौर  किया

 जाय,  भ्रौर  सीमेंट  के  कम से  कृम
 ऐसा  इंतज़ास  जरूर  किया  जाय  जिससे  कंज्यूसस
 को  ज्यादा से  ज्यादा  फ़ायदा  हो  और  मैनु-
 फंक्चरस  भौर  प्रोडमूसर्स  जो  भपने  ही  झाद-
 सियों  को  स्टाकिस्ट्स  मुकरंर  करके  या  जो

 दूसरे  स्टा  किस्ट्स  हों  उनसे  सिक्योरिटी  वगैरह
 मांग  कर  फायदा  उठाते है,  वह  बन्द हो  t

 इन  तमाम  बातों  को  कहते  हुए  मेरी
 फिर  भ्रपील  है  कि  इस  तमाम  स्कीम  पर  दुबारा
 गौर  किया  जाय  और  इसके  बिजिनेस  को
 बढ़ाने की  कोशिश  को  जाय  जिससे  इससे  ज्यादा
 से  ज्यादा  मुनाफा हो  t  जो  कुछ  मैंने  सीमेंट  के
 बारे  में  कहा  बह  इसलिये  नहीं  कहा  कि  से
 इस  स्कोम  के  शिखाफ  हूं,  यह  मेंगे  इस  लिखे
 कहा  है  कि  इससे  जो  मुनाफा  हो,  कंज्यूमर्स
 से  जो  पैसा  ह्म  वसूल  करें  वह  पब्लिक  के
 खजाने  में,  फ्लिक  एक्स्वेकर में  जाय  न  कि
 वह  बड़े  एजेष्ट्स  और  कीपिटलिस्ट्स  की  जेबों
 में  जाय  t

 Mr.  Chairman:  Motion  Moved:
 “That  this  House  takes  note  of
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 State  Trading  Corporation  of  India
 Limited  for  the  period  ending  the
 30th  June,  ‘1958,  laid  on  the  Table
 of  the  House  on  the  29th  April,
 1959.”

 Shri  V.  P.  Nayar  (Quilon):  I  should
 have  liked  to  sp2ak  a  little  later  but
 it  would  appear  that  Members  who
 have  given  their  names  are  not  in
 their  seats.  However,  having  regard
 to  the  trend  of  some  questions  asked
 in  this  House  on  previous  occasions,
 as  also  the  stand  taken  by  some  of  the
 hon.  Members  here,  I  would  like  to
 anticipate  certain  points  which  they
 will  make  during  the  debate  and  would
 also  like  to  lesson  the  burden  of  my
 hon.  friend,  Shri  Kanungo,  in  giving
 replies  to  them.

 We,  the  members  of  the  Commu-
 nist  Party,  are  proud  that  the  idea  of
 having  a  State  Trading  Corporation
 was  first  suggested  in  this  House  by
 us.  It  was  on  a  resolution  by  comrade
 A.  K.  Gopalan  that  the  point  was  dis-
 cussed  in  this  House.  I  know  there
 was  a  committee  before  that,  but  I
 am  referring  to  this  House.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  This  has  been  under  discus-
 sion  since  1950.

 Shri  V.  P.  Nayar:  True.  There  was
 a  committee  also,  I  know.

 But,  at  that  time,  many  of  the
 Members  who  spoke  were  against  the
 resolution.  Jt  was  not  long  after  that
 resolution  that  the  Government  came
 forward  with  the  proposal  to  set  up
 a  State  Trading  Corporation,  and  when
 once  they  set  up  this  corporation
 attacks  were  Jaunched  on  that  from
 almost  every  quarter.  Political  part-
 jes  have,  now,  been  formed  with  the
 object  of  defeating  State  trading.  I
 find  my  hon,  friend,  Shri  Ranga,  is  not
 here.  His  Swatantra  party,  in  its  2]
 pledges,  has  this  to  say:

 “The  party  is  opposed  to  State
 entering  the  field  of  trade.  and  dis-
 turbing  the  procedure  of  distribu-
 tion  and  introducing  official
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 management  with  all  its  bottle-
 necks,  expense  and  wastefulness.”

 This  is  the  criticism  that  has  been
 launched  against  the  State  Trading
 Corporation.  Sir,  I  am  not  very  happy
 of  all  that  has  happened  in  the  State
 Trading  Corporation—I  am  very  criti-
 cal  of  that.also—but  my  complaint  is
 not  on  the  State  Trading  Corporation
 as  such,  but  it  is  on  the  Government.
 The  policies  of  Government  in  respect
 of  the  State  Trading  Corporation,  I
 must  say,  are  extremely  halting.  The
 hon.  Member  who  spoke  before  me,
 said  that  he  was  glad  that  the  volume
 of  business  of  the  State  Trading  Cor-
 poration  had  increased.  I  too  am  glad.
 But  I  am  very  sorry  that  Government
 have  not  found  it  possible  to  increase
 the  business  turn-over  of  the  State
 Trading  Corporation,  minus  the
 cement  deal,  at  least  to  the  extent  of
 Rs.  00  crores  by  now.  I  do  not  know
 what  steps  they  have  taken  for  help-
 ing  the  State  Trading  Corporation  for
 this.

 I  do  not  for  a  moment  understand
 why  in  pursuing  the  policy  of  State
 trading,  Government  have  left  cer-
 tain  vitally  important  materials  to  the
 private  trade  to  import  and  distribute.
 There  is  again  the  other  point  that
 even  in  respect  of  the  items  imported
 by  the  State  Trading  Corporation,
 Government  have  no  machinery
 whereby  to  ensure  that  it  is  properly
 distributed.  Let  us  take  the  case  of
 soda  ash  which  the  State  Trading  Cer-
 poration  imports.  In  respect  of  that,
 the  distribution  and  handling
 throughout  the  country  has  been  given
 io.  6lthree  firms.  Imperial  Chemical
 Industries,  Tatas  and  the  Alkali  Cor-
 poration.  What  do  they  do?  It  is
 extremely  difficult  for  anybody  to  get
 even  the  imported  soda  ash  thanks  to
 the.  wonderful  distributing  agencies
 which  have  been  entrusted  with  this
 work  by  the  Government.

 Then  again,  take  the  question  of
 newsprint.  We  know  that  in  the  case
 of  newsprint,  the  State  Trading  Cor-
 poration  has  successfully  negotiated
 the  import  of  newsprint  from  U.S.S.R.
 The.  private  trade,  especially  the  press
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 ‘tycoons,  do  not  buy  from  the  Soviet
 Union.  I  was  surprised  to  hear  that
 the  Government  is  allowing  the  import
 of  newsprint  from  Sweden  at  a  rate
 which  it  is  important  to  note.  I  find
 that  while  from  the  Soviet  Union,
 newsprint  has  been  imported  by  the
 State  Trading  Corporation  at  around
 £868  per  ton,  the  Swedish  newsprint
 costs  the  country  about  £6!  per  ton,  a
 difference  of  £5  per  ton.  We  also
 know  that  importing  things  into  the
 country  is  the  means  for  the  private
 business  people  to  practise  grave
 crimes  on  our  economy.  ,For  example,
 the  other  day,  the  hon.  Finance  Min-
 ister  laid  on  the  Table  a  statement
 showing  the  details  of  cases  in  which
 the  Foreign  Exchange  Regulations
 have  been  violated.  And  whom  do  we
 find?  We  find  one  Shri  Goenka  and
 his  wife  implicated  thrice  for  viola-
 tion  of  Foreign  Exchange  Regulations.
 And  I  say  they  are  doing  it  because
 there  is  a  possibility  of  retaining  pri-
 vate  accounts  with  Swiss  banks  or
 with  other  benks  for  these  people  and
 so  they  go  on  importing  newsprint.
 which  the  State  Trading  Corporation
 is  able  to  do  at  a  price  of  £56  per
 ton.  at  the  fantastic  rate  of  £6!  per
 tan.  Why  could  not  the  State  Trad-
 ing  Corporation  be  asked  to  import
 the  entire  newsprint  requirements  of
 this  country?  Why  is  it  not  possible
 for  the  Government  to  have  a  mono-
 poly  on  the  import  of  vita]  raw  mate-
 rials  like  chemicals,  dye-stuffs  and
 non-ferrous  metals?

 Sir,  vou  know  very  well  that  in  the
 field  of  non-ferrous  metals,  two  or
 three  firms  control  the  entire  distribu-
 tion  through  a  system  of  their  agents.
 Government  have  nothing  to  do  with
 it  and  I  am  told  that  the  metal  prices
 are  anywhere  between  00  ta  50  per
 cent.  more  than  the  imported  prices.
 Can't  we  have  a  monopaly  on  these
 vitally  required  raw  materials?  It  is
 a  similar  case  in  the  matter  of  dye-
 stuffs,  where  the  pricc  varies  from  300
 to  400  per  cent.  We  know  our
 requirements  of  dye-stuffs:  we  know
 our  requirements  of  non-ferrous
 Metals;  we  know  our  requirements  of
 chemicals.  Why  is  it  that  firms  like,
 tor  example,  Imperial  Chemicals,  are
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 given  a  monopoly  or  near  monopoly
 in  the  import  of  chemicals?  Is  it  not
 possible  for  the  State  Trading  Cor-
 poration  to  get  the  vat  dye  and  anelinc
 dye  and  ensure  fair  distribution?  The
 State  Trading  Corporation  has  already
 proved  beyond  doubt  that  it  is  pos-
 sible  for  them  to  get  all  these  raw
 materials  at  cheaper  rates  than  would
 be  possible  for  the  private  trade  to
 get.  Still,  the  Government  have  not
 taken  a  bold  decision  and  they  have
 not  reposed  that  much  of  confidence
 on  the  State  Trading  Corporation  in
 order  to  entrust  it  with  the  monopoly
 on  the  import  of  these  materials.

 Take,  the  question  of  exports.  Here
 I  want  to  discuss  only  certain  broad
 points.  What  do  we  find  in  the  matter
 of  exports?  I  know  as  a  matter  of
 fact  that  the  pepper  prices  in  Kerala
 had  some  sort  of  stability  because  of
 a  big  purchase  made  by  the  U.S.S.R.
 What  is  the  position  now?  U.S.S.R.
 has  withdrawn  from  the  market  com-
 pletely.  Why?  Because,  their  eco-
 nomy  cannot  adjust  itself  to  purchas-
 ing  articles  in  which  there  is  fantastic
 speculation.  I  remember  those  days
 when  the  price  of  pepper  stood  at
 Rs.  5000  per  candy.  Today,  it  is
 Rs.  500.  Nobody  seems  to  be  bothered
 about  it,  although  the  entire  economy
 of  that  State  depends  upon  the  price
 of  pepper.

 Take,  the  case  of  cashew-nuts.  Is  it
 not  possible  for  the  State  Trading
 Corporation  to  have  a  monopoly  in  the
 matter  of  cashew  exports?  After  all,
 it  is  only  a  matter  of  Rs.  0  crores  or
 i5  crores.  The  economy  of  that  State.
 is  very  much  linked  up  with  the
 export  price  of  cashew-nuts.  Every
 day.  you  find  forward  deals.  Ameri-
 can  offers  come  for  December-January
 supplies.  And@  the  result  is  that  the
 growcr  does  not  get  anything.

 Take.  again,  the  question  of  ails.
 India  is  claimed  to  be  one  of  the  big-.
 gest  producers  of  vegetable  oils.  Has.
 it  been  possible  for  the  Government  to
 find  out  a  suitable  market?  Oil  has
 been  left  to  the  tender  mercies  of  a.
 big  business  house.  I  do  not  find  here
 Shri  Kilachand  who  represents  the
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 famous  firm  of  Devchand  Kilachand,
 probably  the  biggest  oil  business  firm
 in  this  country.  He  could  have  given
 the  figures.  But  I  find  that  the  State
 Trading  Corporation  has  not  been  able
 to  undertake  the  work  of  finding  out
 a  suitable  market  even  in  the  matter
 of  an  article  over  which  we  have  a
 monopoly.

 Then,  take  the  case  of  the  export
 of  manganese  over  which,  I  think,  my
 hon.  friend,  Shri  Vidya  Charan
 Shukla,  is  very  much  interested.  What
 is  the  position  of  manganese?  Shri
 Ram  Krishan  Gupta  said  that  there
 was  a  reduction  in  the  matter  of
 2xport  of  manganese.  Whose  fault  is
 it?  I  remember,  long  before  the
 American  recession  set  in,  there  were
 forebodings  and  I  warned  the  Finance
 Minister  in  this  House  that  the  Ame-
 rican  recession  is  likely  to  affect  the
 Indian  industry.  But  he  said  “nothing
 doing”.  Now,  they  have  to  agree  that
 the  American  recession  has  not  mere-
 ly  affected  us  but  has  affected  us  very
 seriously.

 What  is  the  position?  We  all  know
 that  recently  steel  production  in  the
 world  has  been  cut  down  to  30  to  40
 per  cent.  We  are  in  a  very  precarious
 position  in  respect  of  manganese
 because  we  do  not  produce  the  world’s
 best  manganese.  Our  production  is
 confined  to  the  lower  grades  of
 manganese  while  the  Soviet  Union,
 which  is  the  biggest  producer  of
 manganese,  can,  for  example,  offer
 manganese  ore  of  50  per  cent.  We
 cannot  do  it  and  the  Soviet  Union,  if
 it  chooses,  can  literally  throw  us  out
 of  the  world  market  for  manganese.
 Is  it  not  possible  for  the  Government
 to  negotiate  an  agreement  with  the
 Soviet  Union  whereby  areas  for  the
 sale  of  manganese  can  be  demarcated?

 I  know  that  the  steel  mills  in  the
 United  States  and  in  other  capitalist
 countries  have  recently  opened  their
 mines  in  Brazil  and  in  West  Africa.
 We  are  helpless  in  this.  Owing  to  the
 bad  practices  of  the  private  trade  in
 respect  of  the  export  of  manganese.
 hecause  when  the  miners  enter  into
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 a  contract  for  30-32  or  40-42,  they  de
 not  honour  that  contract—because  af
 such  practices,  it  has  become  neces-
 sary  for  the  steel  millers  to  have  their
 own  mines  and  naturally  we  suffer.

 I  know  that  much  criticism  will  be
 levelled  against  the  State  Trading
 Corporation  for  the  handling  of  the
 manganese  trade.  I  have  heard  that
 these  manganese  exporters  have  built
 up  all  their  contacts  by  several  years
 of  business  and  because  the  State
 Trading  Corporation  has  taken  it  over
 they  suffer  in  pursuing  their  business.
 and  all  that.  All  that  should  be  dis-
 missed  because  they  plead  for  certain
 interests  whom  they  want  to  secretly
 represent.  It  may  not  be  open  to  this
 House  or  elsewhere.  So,  it  is  like  that.
 But  it  does  not  mean  that  every  act
 of  the  State  Trading  Corporation  has.
 to  be  supported.  Not  at  all.  There
 are  certain  aspects  of  the  State  Trad-
 ing  Corporation  to  which,  if  time  per-
 mits,  I  shall  come  later.

 Take  again  the  case  of  income-tax.
 Is  there  any  one  firm  in  _  this
 country....

 Mr.  ‘Chairman:  I  would  like  to  give
 him  some  idea  of  the  time.  He  has
 taken  ten  minutes  already.  I  will  give
 him  another  nine  minutes.  He  must
 finish  within  that  time.

 Shri  V.  P.  Nayar:  I  was  referring
 to  income-tax.  I  say  that  in  this
 country,  nobody  can  say  that  there  is
 any  honest  tax-payer  in  business
 except  the  State  Trading  Corporation.
 Tell  me  one  instance  of  a  firm  which
 has  paid  the  tax  due  or  which  has  not
 tried  either  to  evade  the  tax  or  to
 avoid  the  tax.  Is  there  one  firm?
 What  is  the  amount  which  the  State
 Trading  Corporation  pays?  That-
 alone  should  be  a  justification  for
 giving  more  and  more  business  to  the
 State  Trading  Corporation  because
 even  if  they  want  to  avoid  or  evade
 the  tax,  they  cannot  do  it.  It  is  a
 Government  organisation  and  so  there
 will  be  no  tax  evasion.

 It  is  a  very  important  matter  aise
 because  the  volume  of  foreign  trade



 7835  Motion  re:

 is  so  gigantic  that  tax  is  a  very
 essential  part  of  it.  It  will  be  tax  on
 a-volume  of  Rs.  3,300  crores.  That  is
 why  I  said  that  I  am  very  unhappy
 that  the  State  Trading  Corporation
 has  been  able  to  have  only  a  total
 turn-over  of  only  Rs.  28  or  Rs.  29
 crores  when  they  could  have  made  a
 turn-over  of  Rs.  I00  crore  by  this  time
 if  Government  had  the  vision.  Apart
 from  the  fact  that  vital  raw  material
 is  imported  into  this  country  on  pri-
 vate  account  and  sold  at  fantastic
 prices  to  the  serious  detriment  of  the
 industries  depending  upon  them  and
 apart  also  from  the  fact  that  our  raw
 materials  are  being  exported  at  rock
 bottom  prices,  this  Government  is  sit-
 ting  almost  in  an  idle  fashion  and  is
 not  encouraging  the  State  Trading
 Corporation  to  do  more  and  more
 business.  This  is  my  complaint  against
 the  Government.

 We  find  criticism  of  the  State  Trad-
 ing  Corporation.  It  is  inevitable  that
 an  organisation  will  have  criticism.  I
 do  not  hold  a  brief  for  the  State  Trad-
 ing  Corporation  but  I  would  like  the
 State  Trading  Corporation  to  function
 in  such  a  way  that  it  is  beyond  criti-
 cism.  I  have  a  little  knowledge  of
 the  malpractices  of  the  manganese
 miners  or  the  other  exporters.  I  know
 that  even  the  State  Trading  Corpora-
 tion,  despite  the  very  laudable  objects
 for  which  it  is  set  up,  favours  some
 people  in  the  matter  of  distribution
 and  export  quotas.  I  do  not  want  to
 give  the  figures  but  I  know  that  this
 has  happened  and  I  am  sure  the  hon.
 Minister  will  not  repudiate  that.  But
 more  than  that  I  am  astonished  by  the
 manner  in  which  Government  tried  to
 place  some  of  their  tried.  officers  in
 key  jobs.  There  are  three  divisional
 managers  and  all  the  three  happen  to
 be  retired  officers.  This  is  a  new
 organisation  where  a  dynamic
 approach  is  réquired,  where  energy
 may  have  to  be  canalised  in  the  day
 to  day  working.  And  we  find  that
 retired  people  are  preferred  not  mere-
 ly  from  the  Commerce  Ministry  but
 even  from  the  Union  Public  Service
 Commission  also!
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 There  is  one  gentleman  who  is  ‘he

 hon.  Minister’s  name  sake  but  I  know
 that  he  is  not  in  any  way  related  to
 him.  I  know  that.  Why  is  it  neces-
 sary  that  we  have  to  take  recourse  to
 such  officers?  Surprisingly,  I  found
 that  one  or  two  of  the  directors  are
 connected  with  some  private  business
 houses.  If  the  hon.  Minister  wants,  I
 would  like  to  give  it  openly  in  the
 House,  but  if  he  does  not  want  it  here,
 I  can  give  details  to  him.  One  or  two
 of  them  are  directly  in  league  with
 business  houses.  I  can  give  their
 names  and  their  connections  also.

 That  apart,  the  State  Trading  Cor-
 poration  today  employs,  I  am  told,
 round  about  600  or  700  people.  Is
 that  correct,  Shri  Kanungo?  They  are
 being  watched  by  this  House  and
 rightly  so.  There  are  complaints.  है
 have  said  that  I  am  not  in  support  of
 all  the  action  taken  by....

 Mr.  Chairman:  The  hon.  Member’s
 time  is  up.

 Shri  V.  P.  Nayar:  Just
 minutes  more,  Sir

 a  tew

 This  is  an  organisation  which  is  con-
 trolled  by  Government.  The  whole
 capital  has  been  invested  by  Govern-
 ment.  Cent.  per  cent.  it  is  Govern-
 ment’s  money.  What  is  the  position
 of  the  staff  there?  Are  they  being.
 treated  as  the  staff  of  the  Government
 or  are  they  being  treated  as  the  staff
 of  a  company?  I  understand  that  the
 Class  III  and  ‘Class  IV  employees  or
 Class  II  employees  of  the  State  Trad-
 ing  Corporation—none  of  them—get
 Government  accommodation  in  Delhi.
 How  can  they  live?  You  must  either
 say  that  this  is  an  organisation  of  the
 Government,  in  which  case  the
 employees  should  get  all  the  benefits;
 or  you  must  say  that  Government  has
 nothing  to  do  with  it  except  paying
 the  money.  This  is  a  very  anomalous
 and  a  very  ridiculous  position.  When
 the  entire  investment  has  been  made
 by  the  Government,  the  staff  is  left  to
 the  mercy  of  the  landlords  of  Delhi.
 I  do  not  know  the  service  conditions.
 I  do  not  find  a  single  line  or  mention.
 about  the  service  conditions  in  either
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 -of  these  reports  and  I  am  not  happy
 about  it  also  But  I  understand  that
 there  are  many  staff  problems  which,

 on  a  later  occasion,  we  may  take  up
 wath  the  hon  Minister  himself.  Things
 like  that  must  be  avoided  and  must
 necessarily  be  avoided

 Mr.  Chairman:  The  hon  Member's
 time  35  up.

 Shri  VP.  Nayar:  Once  again,  Sir
 because  you  have  rung  the  bell
 again.  I  urge  upon  the  hon  Muniste:
 to  be  more  firm  in  his  pohcy  and  in
 his  atitude  towards  the  State  Trading
 Corporation  and  see  that  the  private
 mterests  in  this  country  do  not  do
 anything  to  sabotage  the  organisa-
 tion  Both  in  the  unport  and  export
 of  important  material  Government
 should  see  that  the  State  Trading

 Corporation  gets  a  monopoly  We
 can,  3  we  plan  properly,  by  the  end
 of  the  Third  Plan  monopolise  the
 entre  foreign  trade  of  this  country  J
 want  the  Government  to  do  :t  because
 half  in  the  private  sector  in  respect
 of  one  material  and  another  half  with
 the  State  Trading  Corporation  is  not
 good  It  है  not  advisable  also

 Therefore  ]  would  once  again  ie-
 quest  the  hon  Minster  to  take  a
 bolder  step  to  face  the  criticism  and
 ensure  that  the  State  Tradmg  Cor-
 poration  is  put  on  a  proper  footing
 with  the  object  of  dong  at  least
 business  for  a  turnover  of  Rs  00
 crores  370  this  year  and  to  take  steps
 whereby  at  least  by  the  middle  of  thc
 Third  Five-Year  Pian  the  State  Trad-
 ming  Corporation  can  monopolise  the
 entire  foreign  trade  of  our  country

 Mr  Chairman:  I  propose  that  no
 hon  Member  should  take  more  than
 fifteen  minutes  in  any  case.  |  shall
 ring  the  be])  three  minutes  from  time.

 Shri  Ranga  (Tenah):  Mr  Charman.
 Bir,  I  start  with  the  point  with  which
 my  hon  frend  has  closed  his  remarks
 just  now.  He  wents  the  State  Trading
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 Corporation  to  achieve  monopoly  im
 our  export  and  import  trade.  I  am
 opposed  to  that.  I  want  competi-
 tron  to  exist  I  am  not  in  favour
 of  the  abolition  of  the  State  Trading
 Corporation  that  has  come  into  exis-
 tence  But,  I  would  like  the  State
 Trading  Corporation  to  justify  its
 existence  not  merely  by  showing  to
 us  that  it  is  making  such  and  such
 profits,  but  also  by  standing  the  com-
 petition  of  private  trade  and  in  that
 way  demonstrating  unto  our  people
 that  it  is  capable  of  serving  our  con-
 sumers  and  also  the  industrial  deve-
 lopment  of  our  country,  by  competing
 in  an  efficient  manner  with  similar
 enterprise,  in  our  export  and  import
 trade

 ¥$  hrs.

 Recently,  there  has  been  a  start  an
 entrusting  to  the  State  Trading  Cor-
 poration  trading  in  foodgrains  also
 There  have  been  varying  comments  on
 at

 Shri  Kanungo:  i  may  mention  that
 State  Trading  Corporation  has  nothing
 to  do  with  trading  m  foodgrains

 Shri  Ranga.  I  am  very  glad  that
 he  said  it  One  burden  less  for  the
 State  Trading  Corporation  Possibly,
 they  would  be  thinking  of  creating
 another  one  with  a  similar  front,  but
 in  a  different  name  I  would  like  to
 warn  the  Government  through  this
 Ministry  that  so  far  as  I  and  those
 behind  me  in  the  country  are  con-
 cerned  we  are  opposed  to  any  such
 attempt  We  consider  that  any  such
 attempt  35  likely  to  be  disastrous  to
 national  interests  and  also  to  agricul-
 tural  interests.  I  find  that  not
 enough  explanation  has  been  provided
 to  us  in  regard  to  this  difference.  The
 cost  of  cement  imported  during  the
 year  was  Rs  2,24,00,000  and  odd,  By
 the  tame,  if  came  to  be  sold,  it  achiev-
 ed  a  price  of  Rs  3,53,23,000  and  odd
 In  between,  the  Goyernment  had  paid
 Re  47  lakhs  towards  import  duty.
 Rs  44  lakhs  for  freight,  clearing
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 charges,  Rs.  9  lakhs,  and  sales  tax
 Rs,  6  lakhs.  There  was  a  huge  profit
 made  by  the  State  Trading  Corpora-
 tion.  I  would  like  to  know  whether
 the  Stute  Trading  Corporation  has
 ‘been  constituted  into  a  kind  of  Private
 company  limited  to  make  profits  at
 the  cost  of  the  consumers,  and  also  at
 the  cost  of  producers.  Was  it  not  a
 fact  that  quite  a  number  of  producers
 of  cement  in  our  country  have  been
 complaming  of  their  inability  to  sell
 their  own  cement  because  of  the  poh-
 cies  of  the  Government  ain  imposing
 heavy  excise  duty  a,  well  as  sales  tax
 and  other  things’  In  what  way  can
 the  State  Trading  Corporation  help
 the  consumer,  ४  at  were  to  persist  in
 its  own  policy  of  making  such  huge
 profits  of  this  kind?

 From  year  to  year  several  charges
 seem  to  be  ancreasing  |  do  not  know
 what  3३  the  reason  The  Corporation
 has  not  vouchsafed  any  explanation
 Take,  for  instance.  page—they  have
 not  given  the  page  number—here  35
 the  trading  account  for  the  year  30th
 Junc  3958  On  purchases  amounting
 to  Ks  8  crores,  they  spent  Rs.  20
 lakhs  on  fregght  charges  Next  year,
 on  purchase,  amounting  to  Rs  22  cro-
 res,  freight  charges  have  come  to
 be  Rs  I  crore  and  3  lakhs  Is  that
 Propoitionate”  If  not.  why  not?  We
 have  another  poimt  Clearing,  handhny
 and  other  charges:  on  Rs  &  crores,  it
 was  Rs,  89  lakhs  in  the  previous  vear
 This  year.  3t  comes  to  Rs  65  lakhs
 on  much  larger  purchases  How  has
 it  come  down?  It  78  a  welcame  thing
 Why  had  it  gone  up?  Customs  duty:
 for  that,  of  course.  we  cannot  blame
 the  State  Trading  Corporation  It
 is  worth  nothing  that  while  they  paid
 Rs  20  lakhs  in  the  previous  year.  this
 year,  this  comes  to  Rs  ]  crore  and
 53  lakhs  If  you  go  on  raising  these
 things  in  this  way,  is  it  mn  the  inter-
 ests  of  the  consumers?  Or  is  it  in-
 tended  to  give—a  kind  of  disguised
 Protection  by  way  of  compensation
 for  their  inability  to  sel}  their  stocks
 in  our  own  country  to  the  manutfac-
 turer.

 Trading  Corporation  o;
 India  Limited

 Shri  Kanungo:  How  can  customs
 duty  work  for  that  purpose?

 Shri  Ranga:  Unfortunateny,  my
 hon.  friend  does  not  happen  to  be  the
 Finance  Manister.

 Shri  Kanungo:  It  3५  beyond  my
 comprehension

 S  anga:  Then,  I  come  to  th.
 working  of  the  Corporation  It  is  said
 that  they  were  in  touch  with  300  or
 400  reputed  firms  In  spite  of  ths,
 they  have  not  been  able  to  give  any
 satisfaction  to  them  What  is  hap-
 pening  is  this  There  has  been  any
 amount  of  favouritism  and  discritina-
 tion  between  one  anothe:  I  have  my-
 self  been  responsible  for  making  that
 complaint  here  repedtedly.  that  those
 who  do  not  own  mines  themselves
 directly.  but  who  have  been  dealing
 im  exports  or  imports  have  been  fav-
 oured  in  preference  fo  ‘those  who
 own  mines,  take  all  the  risk,  invest
 their  funds,  employ  labour  and  all
 the  rest  of  9  If  these  people  wish  to
 have  the  privilege  of  exporting  it  to
 other  countries.  they  have  to  come
 to  the  gate-keeper  here  or  the  toll-
 keeper  and  ‘the  toll-keeper  levies  hi-
 own  toll.  esther  pohtical  toll  or  any
 other  toll  that  he  may  think  of  They
 make  these  distinctions  They  have
 shown  these  discriminations  They
 havc  invented  the  new  stunt  of  busi-
 ness  peoples  co-operatives,  mine-
 owners  co-operatives  Why  develop  a
 kind  of  combination  so  that  some  of
 those  people  who  are  not  themselves
 directl,  interested  in  mmuing.  could
 alsa  become  members  of  the  co-ope-
 ratives,  take  in  their  train  a  large
 number  of  small  miners  and  then
 begin  to  exploit  them”?  If  my  friend’<
 facts  ate  different,  he  is  welcome  to
 take  the  House  into  confidence.  I
 vould  hke  him  to  assure  the  House
 that  there  2s  no  favouritism  shown  to
 those  people  haihng  from  Calcutta  and
 Bombay.  who  have  got  big  funds  at
 thei:  disposal,  who  have  so  little  to
 do  with  actual  ore  mining.

 Next,  this  complaint  has  been  made
 by  my  hon.  friend,  Shri  द  P.  Nayar.
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 Here,  in  this  organisation  itself,  is
 everything  all  right?  He  may  say;  is
 everything  alj  right  in  any  other
 office.  That  may  be  so.  This  १5  a  new
 office.  Therefore,  it  must  be  easier
 for  them  to  save  the  office  from  red
 tape.  This  office  suffers  as  much  from
 red  tape  as  other  offices,  if  not  more.
 There  is  over-redundancy  of  staff,  if
 my  information  is  correct,  and  within
 the  staff  also,  there  is  plenty  of  poli-
 tics.  There  is  no  reservation  given  at
 all  to  recruit  people  regionally.  Es-
 pecially,  it  is  very  important  in  the
 case  of  the  State  Trading  Corporation
 that  it  should  have  on  its  staff  officers
 as  Well  as  others,  people  hailing  from
 different  parts  of  the  country,  who
 could  be  expected  to  help  the  State
 Trading  Corporation  with  their  local
 knowledge,  with  their  local  reactions
 and  _  feelings.  Unfortunately,  not
 enough  consideration  seems  to  have
 been  given  to  that  aspect  of  the
 matter.

 Lastly,  I  would  like  to  warn  the
 Government  that  this  Corporation  has
 had  to  deal  with  about  500  business
 firms  and  manufacturing  concerns  and
 still  it  has  not  been  able  to  give  satis-
 faction  to  these  people,  even  to  the
 minimum  possible  degree.  How  would
 it  be  possible,  I  would  like  the
 House  to  consider,  if  any  other  Cor-
 poration  or  a  similar  Corporation  is  to
 be  brought  into  existence  in  order  to
 develop  State-trading  in  foodgrains,  to
 give  satisfaction?  That  corporation
 will  have  to  deal  with  not  300  busi-
 ness  concerns,  not  3,000,  not  300,000,
 but  tens  of  lakhs  of  traders  and  busi-
 ness  people  who,  today,  are  dealing  in
 foodgrains.  Would  that  be  possible  at
 all?  Therefore,  let  us  not  be  too  hasty
 in  our  proposals  for  going  ahead  with
 not  only  this  Corporation,  but  with
 other  corporations  also.  Secondly,  the
 time  has  come  when  my  hon.  friend
 should  be  good  enough  to  himself
 appoint  a  committee  to  go  into  the
 working  of  this  Corporation.  Let  them
 make  their  own  choice,  but  it  would
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 best,  I  think,  to  have  some  non-officials
 also  including  those  who  have  had  ६०
 deal  with  them  in  doing  this  business,
 those  also  to  include  the  bigger  sector
 as  well  as  the  smaller  sector,  those
 hailing  from  the  big  cities  and  export
 centres  as  well  as  the  production  cen-—
 tres.  Let  them  go  into  the  working
 of  this  Corporation.

 Shrimati  Renuka  Ray  (Maida):
 May  I  interrupt  for  a  minute  and.
 suggest  that  some  inspection  into  the
 private  sector  might  be  done  first,  be-
 cause  that  has  gone  on  for  a  long
 time?  The  State  Trading  Corporation
 is  new  and  it  must  be  given  a  little,
 time.

 Shri  Ranga:  If  inspection  is  to  be
 made  into  the  other  one,  I  have  no
 objection  at  all.  I  do  not  know  when
 my  hon.  friend  the  lady  Member  éts-
 covered  that  she  was  more  interested
 in  examining  the  doings  of  private
 trade  than  myself.  I  do  not  know
 whether  she  was  a  Member  of  the
 Select  Committee  on  the  Companies
 (Amendment)  Bill.  I  was  there.  We
 were  all  keen  on  controlling  and  re~
 gulating  private  industry,  private
 trade  and  companies  and  all  _  these
 things,  in  such  a  way  that  the  public
 interest  would  be  safeguarded.  We
 are  now  concerned  with  this  Corpora-
 tion.  It  has  been  functioning  for  some
 years  now,  and  there  have  been  many
 complaints,  and  I  do  not  think  it
 would  be  derogatory  to  the  prestige
 of  the  Government  to  appoint  a  com-
 mittee  to  go  into  the  working  of  this
 Corporation  so  that  they  would  be  able.
 to  satisfy  themselves  that  everything
 is  all  right.  If  everything  is  not  all
 right,  it  should  be  open  to  that  com-
 mittee  to  make  relevant  and_  useful
 suggestions  for  its  better  working  and
 more  efficient  functioning.

 Shri  Vidya  Charan  Shukla  (Baloda
 Bazar):  There  has  been  large-scale
 criticism  of  the  STC’s  activities,  and
 though  some  of  it  has“come  out  be-
 cause  of  the  novelty  of  the  experi-
 ment  here,  most  of  the  criticism  is
 justified.
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 _In  our  present-day  needs  and  aspira-
 iwons,  a  State  trading  corporafion
 might  be  necessary,  and  it  is  parti-
 cularly  advantageous  to  have  it  to  deal
 with  the  Communist  countries  which
 have  got  such  State  trading  organisa-
 tiens  for  foreign  trade.

 As  far  as  the  STC’s  dealings  with
 the  Iron  Curtain  countries  are  con-
 cerned,  there  has  not  been  much  to
 say  either  to  condemn  or  to  commend,
 but  their  operations  in  the  home  mar-
 ket  and  particularly  with  countries
 which  have  got  the  free  trade  system
 have  been  quite  bad,  and  most  of  the
 eriticism  that  has  been  levelled  has
 been  levelled  against  their  deals  with
 such  countries,

 lt.  has  been  pointed  out  on  various
 occasions  that  they  have  been  indulg-
 ing  in  unwholesome  and  short-sighted
 policies  with  an  eye  on  quick  profits
 without  caring  whether  or  not  their
 activities  were  beneficial  to  the  coun-
 try  or  its  people.  The  STC  itself  has
 ‘been  indulging  in  business  malprac-
 tices  and  coercion.  But  before  I  give
 examples  of  their  coercive  tactics  and
 miaipractices,  I  would  like  to  clarify
 what  Shri  V.  P.  Nayar  said  about  me.
 I  am  not  personally  connected  with
 aYty  Manganese  export  trade  or  any-
 thing  like  that.

 Shri  V.  P.  Nayar:  I  never  said  so.

 Shri  Vidya  Charan  Shukla:  My
 eniy  connection  with  or  interest  in
 ‘mining  trade  is  that  I  come  from  an
 atea  which  ig  particularly  important
 as  far  as  manganese  production  is  con-
 cexned.

 Shri  V.  P.  Nayar:  May  I  interrupt
 the:  hon.  Member  and  say  that  I  never
 said  that  he  was  in  any  way  connect-
 eél.  F  said,  having  regard  to  certain
 quzestions  he  put  I  thought  he  was  in-
 térested  in  manganese.  I  know  he  is
 not  connected  with  any  mining  inter-
 est.

 Shri  Vidya  Charan  Shokla:  Let  us
 wow  examine  the  performance  of  the
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 STC  as  far  as  the  manganese  trade
 is  concerned,

 To  begin  with,  the  performance  has
 been  very  bad.  There  were  various
 excuses  advancéd  saying  that  they
 had  probably  no  experience,  the  esta-
 blishéed  exporters  did  not  co-operate
 with  them,  that  there  was  a  recession
 in  the  world  market  etc.,  but  the  fact
 stands  out  that  in  1955-56,  that  is  be-
 fore  the  Corporation  came  into  being,
 36  lakh  tons  of  manganése  ore  were
 shipped.  From  6  lakh  tons,  the  ex-
 ports  have  steadily  declined  to  about
 9  lakhs  tons  in-958-59,  and  this  is  the
 result  of  the  STC’s  continued  effort
 to  increase  manganese  export.  Even
 here,  they  always  find  fault  with
 everybody  else  including  their  parent
 Ministry,  but  they  do  not  see  any
 fault  of  their  own,

 I  will  give  the  House  a  few  in-
 stances  of  coercion  and  the  malprac-
 tices  in  which  they  have  been  indulg-
 ing.  Presumably  at  the  instance  of
 the  Commerce  and  Industry  Ministry,
 instructions  were  issued  by  the  Rail-
 way  Board  that  new  lease  and  re-
 newa]  of  railway  siding  plots  should
 be  made  only  in  favour  of  such  mine-
 owners  to  whom  quota  slips  were  is-
 sued  by  the  STC.  or  those  who  held
 movement  quota  from  the  Controller
 of  Imports  and  Exports.  The  small
 minéowners  who  did  not  fall  under
 these  two  categories  would  not  be  al-
 lowed  any  plots.  Plots  already  in  pos-
 session  of  such  mineowners  would
 have  to  be  surrendered  as  soon  as  the
 traffic  stacked  in  stich  plots  was  re-
 moved.  Now,  did  the  management  of
 the  STC  and  the  Railway  adrninistra-
 tion  ever  realise  that  there  is  a  great
 number  of  small  mineowners  who  date
 neither  exporters  of  Manganese  ore
 nor  do  they  want  to  catialise  their  ex-
 ports  through  the  STC?  These  mine-
 owners  generally  sell  their  ore  to  pri-
 vate  exporters  or  to  national  cori-
 sumers.  No  manganese  ore  is  gené-
 relly  sold  unless  it  is  offered  f.o.r.  rail-
 way  siding,  arid  if  thesé  smal]  mtirie-
 owners  are  deprived  of  their  railway
 sidings  according  to  the  instructions
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 issued  by  the  Railway  Board,  then
 these  people  will  be  forced  either  to
 sell  to  the  STC  or  to  canalize  their
 export  of  their  products  through  the
 STC.  And  this  is  the  indirect  coer-
 con  that  has  been  resorted  to  on  auch
 mineowners  who  are  not  selling  their
 ere  to  the  STC.

 If  any  exporter  has  any  foreign  con-
 tact  for  sale  of  manganese  076९  over
 and  above  his  own  quota,  then  the
 STC  offers  him  wagon  space  and  the
 export  licence  granted  to  the  STC  for
 some  money  which  i8  designated  by
 them  as  service  charge.  Any  expor-
 ter  willing  to  buy  STC's  export  per-
 mit  and  wagon  space  can  pay  some
 money  and  export  his  material  in  the
 name  of  STC.  When  the  Corporation
 ytself  indulges  wn‘such  malpractices,
 how  can  we  condemn  those  people
 who  sell  their  export  permits  or  do
 not  utilse  their  wagon  space  properly”
 Just  because  the  STC  does  it,  It  does
 not  become  justifiable  The  mecha-
 nism  of  trading  pattern  in  this  coun-
 try  hinges  on  transport,  and  if  such
 transport  becomes  q  matter  of  sale  and
 purchase  by  the  STC,  it  is  nothing  but
 ar  «adignified  picture  of  civil  servants’
 cap  talism

 In  spite  of  ts,  the  STC  5  fmbng
 muserably  in  manganese  export  trade.
 Out  of  a  total  export  of  8.63  lakh  tons
 during  the  eleven  months  ending  May,
 ‘1950,  the  Corporation  was  not  able  to
 sel]  more  than  .9  lakh  tons  including
 the  export  canalized  through  the  STC
 by  private  exporters.  On  the  other
 hand,  private  exporters  not  only  ex-
 hausted  their  entire  quota,  but  cana-
 lized  substantially  additional  quanto-

 to  forward  business  for  deli-
 very  to  ‘1961,  the  Corporation,  in
 spite  of  its  best  efforts,  failed  to  con-
 clade  any  forward  deal  with  any  of

 Shri  V.  है  Nayar:  Fluctuating
 prices?  Whose  fault?
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 Shri  Vidya  Charan  Shekis:  As  if
 not  satisfied  with  this  debacle  up  to!
 date,  the  Managing  Director  of  STC
 recently  threatened  the  private  ex-
 porters  in  Bombay  that  he  had  re~
 quested  all  the  important  buyers  m
 Europe  not  to  purchase  any  ore  from
 the  private  exporters,  but  only  from
 the  corporation  He  38  also  reported
 to  have  asked  all  the  quota-holders  to
 surrender  their  quotas  to  the  corpora-
 tuon,  so  that  it  alone  could  handle  the
 trade  in  future.  He  is  further  report-
 ed  to  have  threatened  that  he  would
 try  to  isolate  the  private  trade  by
 deahng  directly  with  the  mineowners
 m  case  they  did  not  agree  to  his  re-
 quest  »

 The  STC  should  be  stopped  from
 monkeying  around  like  this  with  our
 fifth  best  foreign  exchange  earner
 They  have  never  been  able  to  give  any
 good  account  of  themselves,  and  I  do
 not  know,  by  doing  all  this  thing.
 what  they  are  going  to  do  with  the
 manganese  export  trade  द

 Now,  fet  us  examine  the  STC's  acu-
 vilies  in  iron  ore  exports  They  have
 done  quite  well  in  this.  Here  also.
 they  have  shown  a  mad  craze  for
 quick  profits  at  any  cost  Practically.
 all  the  smal]  mineowners  in  Bihar  and
 Orissa  who  were  running  their  mine<
 very  well  before  the  STC  monopolised
 the  iron  ore  export  have  now  almost
 been  crushed  to  death  by  STC’s  di:
 criminatory  purchase  policy

 As  an  example,  take  the  case  of  the
 twenty  small  mineowners  of  Singh-
 bhurn  district  of  Bihar.  These  twenty
 mineowners  sold  slightly  over  $  lakhs
 of  tons  of  iron  ore  before  the  STC
 took  over  the  entire  eXBort  of  iron  ore,
 but  in  1987-58,  the  despatches  of
 these  mineowners  fell  down  to  1,146,288

 down  in  Bihar  and  in  Orissa,  throw-
 mg  thousands  of  persons  out  of
 employment,  The  fall  in  production
 has  been  more  than  offset  by  tir
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 foreign-owned  Tron  mimes  .  which
 enjoyed  the  unmuxed  patronage  of  the
 STC;  but  these  mines  cannot  take  the
 unemployed  labourers,  because  these
 mines  are  all  highly  mechanised

 Shr  V  P  Nayar  was  making  the
 point  that  the  STC  should  take  over
 such  and  such  export  of  such  and
 such  material  and  all  that,  probably
 under  the  umpression  that  such  taking
 over  will  benefit  the  country  and  the
 average  person  or  the  consumer  in  the
 country  But  if  he  analyses  the  past
 performance  of  the  STC  he  will  see
 that  whenever  the  STC  has  taken
 over  any  trade,  either  import  or
 export,  they  have  done  nothing  by
 themelves;  they  have  just  appointed
 the  biggest  companies  in_  that  trade
 or  xn  those  commodities,  which  were
 mostly  foreign  companies,  as  their
 agents,  they  have  taken  some  sort  2f
 commussion  or  service  charge  from
 them,  which  has  not  come  out  of  the
 profits  of  those  compares  but  which
 has  mdirectly  been  recovered  from
 the  consumers,

 Shri  V  P  Nayar:  Like  Tatas

 Shri  Vidya  Charan  Shukis  and
 it  ४४  the  smali  Indian  merchants  or
 traders  who  have  been  put  to  further
 disadvantage  by  the  STC  patronising
 these  big  people  rather  than  trymg  to
 serve  or  support  the  smal!  traders

 T  can  understand  the  STC  taking
 over  all  sorts  of  business,  but  our
 criterion  is  that  the  maximum  number
 of  people  in  the  trade  or  the  maxz-
 mum  number  of  consumers  of  the
 particular  commodity  should  be  bene-
 fitted.  It  should  not  be  the  case  that
 only  these  three  or  four  big  people
 are  benefitted  by  the  STC’s  activities

 Regarding  iron  ore,  I  shall  present-
 ly  show  how  they  have  been  absolute-
 ly  indifferent  to  the  national  mterests
 an  the  export  of  iron  ore  also.  Now,
 the  STC  is  exporting  iron  ore  of  63
 per  cent  Fe  content.  whereas  before
 the  STC  took  over  the  export  of  iron

 कल्पक  are  containing  even  60  per
 Fe  content  or  ferrous  content
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 was  exported  Now,  the  STC,  in
 order  to  make  quick  profits,  is  con-
 centrating  entirely  on  the  high  grade
 Iron  ore;  and  this  type  of  selcc.  ve
 buying  m  turn  encourages  selective
 mining,  and  ths  selective  muning,
 according  to  the  unanimous  opinion  of
 experts,  is  absoultely  ruinous  to  any
 country's  mineral  resources,  howso-
 ever  rich  they  may  be  But  the  STC
 has  not  been  bothering  about  :t

 If  you  analyse  ther  mineral
 exports,  you  will  see  they  have  only
 exported  the  best  and  the  highest
 grade  of  minerals,  without  caring  to
 tack  with  it  the  lower  grade  or
 medium  grade  of  minerals  as  was
 being  done  by  the  private  trade
 before  the  STC  came  in,  STC  as  the
 national  body  should  have  taken  care
 to  see  that  along  with  high  grade  ore
 they  also  export  low  grade  ores
 which  they  have  not  done

 The  claims  about  the  earnings  of  the
 STC  have  to  be  balanced  against  its
 operational  efficiency  Answering  a
 question  m  the  Rajya  Sabha,  the
 Deputy  Minister  of  Commerce  and
 Industry  gave  the  figures  of  business
 undertaken  by  the  STC,  but  replied
 that  the  amount  of  expenditure  incur-
 red  by  the  STC  had  not  yet  been
 finally  assessed  Now,  a  private
 undertaking  would  have  gone  to  the
 wall,  xf  the  cost  side  had  not  been  kept
 track  of,  to  judge  the  operational
 efficiency  But  these  people  have  just
 been  doing  their  business  without
 even  knowing  what  they  are  spending,
 and  what  it  is  costing  them

 Shri  द  P.  Nayar:  Because  they
 have  no  eye  on  tax  evasion

 Shri  Vidya  Charan  Shukla:  If  I  had
 time,  I  could  show  that  even  accord-
 ing  to  the  last  year’s  balance-sheet
 and  this  vear’s  balance-sheet.  they
 have  not  earned  as  much  profit  as
 they  should  have;  that  1s,  the  normal
 profit  which  would  have  come  in,  if
 any  other  expert  and  more  efficient
 body  was  doing  this;  the  STC  could
 have  got  much  more  income,  but  they
 have  lost  lakhs  of  rupees  because  of
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 their  inefficiency,  and  so  they  have
 paid  much  less  taxes,

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 What  was  the  question,  and  what  was
 the  answer?  I  could  not  follow.

 Shri  Vidya  Charan  Shukla:  I  shall
 paid  much  less  taxes.

 Mr.  Chairman:  The  hon.
 should  try  to  conclude  now.

 Member

 Shri  Satish  Chandra:  The  hon.
 Member  said  that  I  had  given  some
 answer.

 Shri  Vidya  Charan  Shukla:  I  was
 referring  to  the  reply  given  by  the
 hon,  Deputy  Minister  in  the  last
 session  in  the  Rajya  Sabha.  I  shall
 give  the  particulars  later  on,  because
 I  do  not  have  much  time  here.

 Shri  ्  P.  Nayar:  The  hon.  Member
 ‘does  not  have  any.  That  is  what  the
 chairman  says.

 Shri  Vidya  Charan  Shukla:  The
 STC  has  been  so  greedy;  it  has  taken
 up  the  trade  only  in  such  insignificant
 items  or  ordinary  items  as  lemongrass
 oi].  I  do  not  understand  in  what
 public  interest  it  was  that  the  STC
 should  take  over  the  export  of  lemon-
 grass  oil.  There  are  various  concerns
 and  various  companies  which  as  a
 result  of  their  hard  labour  have  built
 up  the  export  trade,  but  one  fine
 morning  they  receive  a  letter  from
 the  STC  that  the  STC  had  decided  to
 ‘take  over  the  export  of  lemongrass

 -oil  themselves.

 Mr.  Chairman:  The  hon.  Member
 should  conclude  now.

 Shri  Vidya  Charan  Shukla:  May  I
 request  that  I  may  be  given  two  more
 minutes.

 Mr.  Chairman:  I  have  already  told
 the  hon,  Member  that  I  shall  not  be
 ‘able  to  give  him  say  more  time,
 ‘because  there  are  other  Members  also
 “who  have  to  get  some  chance.
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 Shri  Vidya  Charan  Shukla:  I  am
 one  of  the  sponsors  of  this  motion,
 and  I  shall  be  grateful  if  you  would
 give  me  two  or  three  minutes  more.

 I  wanted  to  make  a  specia]  point
 about  the  business  associates  of  the
 STC.  It  séems  that  anybody  can
 become  the  associate  of  the  STC  by
 pleasing  it.  I  want  to  emphasise  here
 that  the  Minister  and  the  Ministry
 must  lay  down  criteria  and  basis  on
 which  the  business  associates  of  the
 STC  will  be  selected.  I  realise  that
 there  must  be  some  flexibility  in  this
 matter,  but  there  must  be  some
 fundamental  basis  or  some  qualifica-
 tions  must  be  prescribed  for  the
 associates  of  the  STC,  Similarly,  in
 regard  to  the  items  of  export  or  the
 commodities  that  they  trade  in,  they
 must  indicate  or  they  must  lay  down
 the  criteria  or  the  basis  on  which
 they  will  take  up  the  commodities  for
 trading  in  the  STC.

 I  shall  conclude  by  saying  that  the
 hon,  Minister  must  re-examine  the

 scope  and  sphere  of  activity  of  the
 STC  and  make  it  a  really  useful  body

 ‘for  the  country  rather  than  let  it
 remain  a  terrorising  body,  as  it  is
 today,  so  far  as  the  private  trade  in
 the  country  is  concerned.

 श्री  यादव  (बाराबंकी)  :  समापति

 महोदय,  अभी  राजकीय  व्यापार  निगर्म  के
 सम्बन्ध  में  अपने  विचार  प्रकट  करते  हुए  श्री

 रंगा  ने  जो  उसके  प्रति  विरोध  प्रकट  किया  है
 तो  मैं  तो  उनके  उस  विरोध  को  समझ  पाने  में

 असमर्थ  रहा  क्‍योंकि  श्री  रंगा  जैसे  लोय

 जों  कि  अपने  को  किसान  नेता  कहें  वे  किस

 तरीके  से  इस  राजकीय  व्यापार  निगम  की

 नुक्ताचीनी  करते  हैं  ?  उसकी  जगह  पर  वे

 चाहते  हैं  कि  प्राइवेट  सैक्टर  उस  कार्य  को

 करता  रहे

 श्रीमन्‌ू,  जहां  तक  कि  इस  राजकीय

 व्यापार  को  सम्बंध  है  मैं  उसका  स्वार्मत

 करता  हूं  और  सर्देव  स्वागत  केरता  रहूंगा
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 झौर  में  तो  चाहता हूं  कियहु  हो  राजकीय

 ब्यापार  निगम  है  बहु  इस  देश  के  समस्त
 अ्यापार  को  झपने  हाथ  में  ले  ले  भौर  उसका

 सम्पूर्ण  विस्तार  होना  चाहिमे  ।  हमारे  देश  की

 चो  [|  व्यवस्था है  वह  बहुत ही ही  पिछड़ी हुई
 है  उसके  लिये  यह  झावध्यक  है  कि  हम
 झपने  देश  की  तरक्की  के  लिये कुछ  बुनियादी
 झऔद्योगिक कार्य  को  प्रपने  देवा  में  करें  ।  उसके
 लिये  झावश्यक  है  कि  हमको  कुछ  विदेशी

 मुद्दा  उपलब्ध  रहे  भौर  उस  विदेशी  मुद्रा  की
 उपलब्धि  में  हमको  यह  राजकीय  व्यापार
 ज्यादा से  ज्यादा  सहायता  दे  सकता है

 श्रीमन्‌,  में  आपसे  यह  निवेदन करूं  कि
 जो  शमी  माननीय  रामकृष्ण  गुप्त  ने  इस  पर
 विचार  प्रकट  क्रिया  कि  राजकीय  व्यापार  ने

 पिछले  वर्ष  से  कुछ  सफलता  हासिल  की  हैं
 झौर  पिछले  बर्ष  की  अपेक्षा  इस  वर्ष  ज्यादा
 लाभ  हभा  है  तो  मै  इस  बात  को  मानते  हुए
 आपके  द्वारा  निवेदन  करना  चाहता  हू  कि
 जो  भी  इस  वर्ष  पिछले  साल  की  अपेक्षा
 ज्यादा  फायदा  ह््भा  है  उसे  हम  काफी  नहीं
 समझते  है  शौर  इसको  झौर  बढ़ाया  जा  सकता

 है  t  इसमें  जो  ज्यादा  प्रगति  नहीं  हुई  है  भर
 जैसे  कि  भ्रमी  हमारे  शुक्ला  की  ने  कहा  कि
 इसमे  बुनियादी  दोष  हैं  भौर  रंगा  जी  ने  भी

 इसमें  दोष  बताया  तो  में  कहना  चाहता  हूं  कि

 बहू  इस  व्यापार  निगम  का  दोष  नही  है  क्योकि

 ह. अ  तो  सरकार  का  बुनियादी  दोष  है  ।  सर-
 कार  स्वयं  इस  झगड़े  में  पड़ी  हुई  है  भौर  वह
 सय  नहीं  कर  पा  रही  है  कि  इसके  बारे  में
 उसकी  क्या  निधदित्रित  नीति  हो।
 यह  नहीं  चाहती  है  कि  समस्त
 ब्वापार  इस  देश  का  इस  राजकीय
 व्यापार  निगम  को  दे  दिया  जाय,  इसीलिये

 इसमें  जो  भी  खराबियां हैं  बह  हो  रही  हैं।
 द | उ  से  इस  निगम की  स्थापना हुई  बबि  उसकी
 कायबिशियों  को  देखें  तो  भ्रापको  मालूम
 हो  डरेगा  कि  सन्‌  १६४९  में  इसके  लिए

 शह  हेठी  ढ्गी  घौर  उसने  शद  १६४४  में
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 झपनी  राय  या  सिफारिश  oy  oc  उस  पर  फिर

 से  बिचार  करने  के  लिए  सनू  १९५४२ में  कमेटी
 बनी  झौर  उसके  बाद  ग्रन्ततोगर्वा  सनू  १६५६
 में  राजकीय  व्यापार  निग्रम  की स्थापना  हुई
 इससे  यह  प्रता  चलता  है  कि  सरकार  इसको
 स्थापना  में  बहुत  भच्छे  तरीके  से  सोच  विचार
 करके  या  पूरे  मन  से  झागे  नही  बढ़ी  और  उसके

 बाद  में  सन्‌  १६५६  में  यह  निगम  किसी  फ़्छु
 स्थापित  हुआ  t  इसी  सदन  में  एक  माननीय  सदत्य
 ने  इस  भाशय  का  एक  प्रस्ताव  भी  रक्खा  बौर
 मले  ही  यह  प्रस्ताव  रिजेक्ट हो  गया  लेकिन कद
 में  सरकार  पर  कुछ  दबाव  पड़ा  भौर  इस  तरीके
 से  इस  निगम  की  स्थापना  की  ।  इस  निगम  की
 स्थापना  में  भ्राप  जानते  है,  सदन  जानता  है
 झौर  देश  भी  जानता  हूं  कि  सरकार  व्यापार  को
 झपने  हाथ  में  लेने  जा  रही  हूँ  लेकिन  ऐसे  बड़े
 कार्य  को  जब  वह  एक  बहुत  छोटी  पूंजी  से  शुरू
 करती  है  तो  उसी  से  पता  चलता  है  कि  बहू
 झाधे  मन  से  इस  कार्य  को  करना  चाहती  है  |

 अगर  हम  इस  राजकीय  व्यापार  निगम  के

 उद्देश्यों  की  झोर  जाये  तो  हमें  पता  लगेगा  कि
 इस  निगम  का  उद्देश्य  यह  है  कि  भायात  और
 निर्यात  की  व्यवस्था  विदेशी  मुल्कों  में  करें  कि
 कौन  सी  चीजे  यहा  से  दूसरे  देशों  को  भेजी
 जा  सकती  है  और  वहा  से  कौन  सी  चीजें  लाई

 जा  सकती  हैं  भर  उन  चीजो  के  लिए  विदेशों में
 झपना  बाजार  खोजे  |  साथ  ही  साथ  उससे
 सम्बन्धित जो  प्रन्य  कार्य  उत्पन्न होते  हो  वे  करे
 अब  पश्रगर  इस  देश  में  हम  देखते  हे  कि  क्‍या
 इस  उद्देष्य  की  पूर्ति  हुई  तो  हम  यह  कह  सकते

 है  कि  हम  इस  दिशा  में  सफल  नही  रहे  हैं  ।
 यदि  इस  देश  के  भायात  झौर  निर्यात  को  देखें
 तो  हम  मह  कह  सकते  है  कि  जितने  रुपये  का

 हर  वर्ष  झायात  भौर  निर्यात  होता  है  उस हिसत्य
 से  हम  इस  कम्पनी  की  स्थिति  को  देखते  है

 कि  उसने  कितना  कार्य  किया  है  तो  हम  पाते  हैं
 कि  यह  न  के  बराबर  है।  उसने कोई  विशेष

 काम  नहीं  किया  धौर  जिसकी  कि  जिम्मेदारी

 सरकार पर  है।  इस  कारप्रोरेशन या  चिगम
 पर  नहीं  है  1
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 [सी  यादव]
 द...  उस  रिपोर्ट  को  जो  कि  हमारे  सामने

 ईं  देखें  तो  पता  लगेगा  कि  ऐसी  चीजें  बाहर
 एक्सपोर्ट  कौ  गई  थीं,  जिन  बीजों  का  यहां  से
 निर्यात  किया  गया  है,  वह  मुख्य  चीजें  जो  कि

 इस  देश  से  लगभग  पचास  प्रतिशत  के  परिमाण
 में  बाहर  जाती  हैं  जेसे  कि  जूट  है,  चाय  है  भौर
 रई  है।  हन  चीजों  के  निर्यात  का  काम  इस
 कारपोरेशन  के  हाथ  में  नहीं  है।  इन  चीजों  का
 निर्यात  जो  कि  देशी  ौर  विदेशी  पूजीपतियो
 के  द्वारा  चलाया  जा  रहा  है,  जूट,  चाय  भौर
 शईं  का  काम  विदेशी  लोगों  के  हाथ  में  है,  मैं

 चाहता  हू  कि  इन  तमाम  चीजो  का  काम  इस
 निमम  के  हाथ  में  आये  अब  तम्बाकू  का
 व्यापार  झ्राई०एल०टी०भो  के  पास  है  तिलहन
 बालकर्ट  ब्रदर्स  के  पास  है  शौर  रुई  राली  ब्रदर्स
 के  हाथ  में  है  जौर  उनको  करोडो  रुपये  का

 मुनाफा  होता  है।  इस  मुनाफे  से  देश  को  कोई
 फायदा  नहीं  पहुचता  बल्कि  विदेशी  झौर  यहा

 के  देशी  पूजीपति फलते  फूलते हैं

 Shri  Rameshwar  Tantia  (Sikar)
 The  entire  raw  Jute  export  is  through
 the  State  Trading  Corporation,  not
 through  private  channels

 ft  यादव  जो  मुनाफा  यह  कमाते  हैं

 वह  उनकी  जेब  में  जाता  हूँ  -  जब  बह  लोग
 अपने  हाथ  से  व्यापार  करते  हैं  तो  इनके

 हाथ  में  पूरी  ताकत  रहती  हैं  कि  किस  तरीके
 से  दामों  पर  झपना  अझसर  डालते  रहें  और
 अपने  तरीके  से  दामों को  घटाते  बढाते  रहे  भौर
 जिसका  कि  नतीजा  यह  होता  है  कि  जो  यहा
 दे  उत्पादक  है,  प्राइमरी  प्रोड्यूसस  है,  वह

 उनके  दया  के  पात्र  रहा  करते  है।  पोम  चाहता

 हैं  कि  इस  दिशा  भे  मी  सरकार  का  ध्थान

 जाना  चाहिए  |

 एक  चीज़  की  तरफ  भमानतीय  सदस्यों  ने
 बोलते  हुए  इशारा  किया  कि  इस  निगम ने  पिछले
 र्थ  काफी  मुनाफा  किया  हू  में  इसका  विरोधी

 नही  हु  ।  निगस  मुनाफा  कमाये  1  लेकिन  से

 यह  कहना  चाहता  हू  कि
 जहां  तक  पूजीपतियों
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 का  सवाल  है  उसके  सामने  केवल  मुनाफा  ही
 रहता  है,  उपभोकताभों  का  हित  उसकी  तजर
 के  सामने  नहीं  रहता  |  लेकित  यदि  यह  तिगस
 भी  उसी  वुष्टिकोण  से  काम  अलायेगा  तो
 उसका  बुरा  भसर  पडेगा  क्योंकि  वैसा  करने  के
 उपभोक्ता  पीड़ित  और  सित  होंगे  भौर  इस
 निगम  की  तरफ  जनता  की  झजीब  सी  धारणा
 बनेगी  भौर  लोग  इसके  विरोधी  बनते  जायेंगे  ।
 तो  मैं  निवेदन  करना  चाहता  हू  कि  सरकार  इस
 निगम  के  काम  का  ज्यादा  से  ज्यादा  विस्तार
 करे  शौर  देश  का  सारा  आयात  भौर  निर्यात
 व्यापार  इसी  निगम  के  हाथ  से  हो  ।  भौर  इस
 प्रकार  सरकार  इस  निगम  को  मजबूत  बनाये  ।
 लेकित  इसके  साथ  ही  साथ  4  यह  निवेदन  भी
 करना  चाहता  ह्  कि  सरकार  की  एक  सु-
 मिश्चित  भौर  दृढ़  दाम  नीति  भी  होनी  चाहिए  ।
 जब  तक  ऐसा  नहीं  किया  जाता  तब  तक  यह
 हो  सकता  है  कि  सरकार  को  मुनाफा  होता  रहे
 झौर  वह  सरकारी  खजाने  में  जाता  रहे  लेकित
 उससे  उपभोक्‍ता  को  लाभ  नहीं  होगा  और

 वह  पहले  की  तरह  पीडित  भौर  जसित  रहेगा  1

 इसलिए  मेरा  निवेदन  है  कि  सरकार  को

 सुनिदिचत  दाम  नीति  झपनानी  चाहिए  बौर

 इस  काम  के  लिए  कोई  सॉर्मात  या  कज्यूमर्स
 काउसिल  बनानी  चाहिए  जो  कि  दाम  के  उतराव
 अढ़ाव  पर  दृष्टि  रखती  रहे  ताकि  उपमोक्ताभो
 झौर  उत्पादको  पर  सरकार  की  नीति  का  कोई

 बुरा  असर  न  पडे।  में  चाहता  हू  कि  जिस  तरह  से
 रेलवे  में  रेट  ट्राइबुनल  है  उसी  प्रकार  का

 द्राइबुनल  यहा  मी  बनाया  जाये  t  पिछली  बार
 जब  यह  प्रषन  उठाया  गया  तो  श्री  देसाई  साहब
 ने  कहा  था  कि  सरकार  को  जो  मुनाफा  होगा  बह
 खजाने  में  जायेगा  झौर  उससे  सभी  को
 फायदा  होगा  ।  यह  ठीक  है  कि  सरकार  के

 मुनाफ  में  भौर  पूजोपतियों  के  मुनाफे  में  यह
 फक  तो  है  पर  इससे  समस्या  का  हल  नही  होता  t

 सरकार  जो  कार्य  करती  है  वह  वेश  के  हित  के

 लिए  करती  है  भौर  अगर  सरकार  द्वारा  यह
 काम  अपने  हाथ  में  लेने  का  यह  परिणाम
 ने  हुआ  कि  उपभोक्ताझों  धौर  उत्पादकों  को



 #  ५०  «=  _  Motion  re:

 अपनी  चीजें  खरीदने  भौर  बेचने  में  सुनिधा
 मिले,  तो  इससे  कोई  विशेष  फायदा  होने  बाला

 नहीं  है  I  तो  में  मही  निवेदन  करना  चाहता  हूं
 कि  सरकार  सारे  भायात  निर्यात  व्यापार  को
 अपने  हाथ  में  ले,  वह  किसी  र्‌  जीपति  या  दूसरी
 संस्था  के  हाथ  में  न  रहे  ।  दूसरी  बात  मैं

 यह  निवेदन  करना  चाहता  ह्  कि  इसी  के
 ध्ाय-साथ  सरकार  एक  निश्चित  दाम  नीति
 अपनायं  और  इस  काम  के  लिए  कज्यूमर
 काउंसिल  या  रेट  ट्राइबुनल  का  निर्माण  करे
 जो  वीजों  के  दाम  बढ़ने  घटने  पर  ध्यान  रनवे  ।

 तभी  हम  इस  दिशा  में  आगे  बढ़  सकते  है  ।

 दूसरी  बात  में  यह  निवेदन  करना  चाहता

 हैं  कि  जैसा  कि  इस  सदन  के  माननीय  सदस्यों  के
 भाषणों  से  मालूम  होता  है  जिनका  यह  खयाल

 है  कि  यह  कारपोरेंशन  सश्कारी  है  चाहे
 सरकार  अपने  मन  ने  यह  समझती  हो  कि  यहे

 एक  कम्पनी  है।  जनता  इसको  सरकारी
 समझती  है  1  इस  कारपोरेशन  से  इस  सदन  के
 किसी  सदस्य  का  कोई  सम्बन्ध  नहीं  है  t  तो
 में  चाहता  ह  कि  क्सी  ध्यवस्था  होनी  चाहिए
 इस  कारपोरेशन  में  इस  सदन  का  कोई  माननीय
 सदस्य  या  उस  सदल  का  कोई  माननीय  सदस्य
 जरूर  शामिल  किया  जाये  ताकि  उसको  इस
 निगम  के  रोजमर्रा  के  कार्य  से  जानकारी  रहे  ।

 कसा  होगा  तो  हम  इसकों  सफलता  के  साथ
 चला  सकेंगे  1  जब  तक  ऐसा  नहीं  होता  तब  तक
 जो  हम  मिशखित  झ््थ  नीति  चला  रहे  है  इसको
 श्ाइ  में  पडिलिक  सेक्टर  भोर  प्राइवेट  सेक्टर  में
 बराबर  रस्साकशी  चलती  रहेगी  भौर  जो
 चीजें  प्रभी  हमारे  सामने  झाती  है  बे  फिर  भी

 हमारे  सामने  भाती  रहेंगी  a  सरकार  की  नीति
 को  कृपा  है  शौर  कुछ  पृजीपतियो  की  दुर्नीति
 का  परिणाम  है  कि  जो  पब्लिक  सेक्टर  का  काम
 जलाया  जाता  है  उसमें  तरह-तरह  की  अडनैने
 बरावर  आती  रहती  हूँ  t  प्राइवेट  सेक्टर

 ,  बाले  चाहते  हैँ  कि  किसी  न  किसी  तरह  से  यह
 चीज़  भ्रसफल  हो  ताकि  उनको  यह  कहने  का
 मौका  मिले  1: अ  प्रलिक  सेक्टर  में  शीजें

 जनहित  में  नहीं  हो  रही  है  ।  तो  मेरा  निवेदन
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 है  कि  यदि  आप  चाहते  हूँ  कि  हस  कार्य  को
 सफलता  मिले  तो  भाषको  धझाधे  दिल  से  काम

 नहीं  करना  चाहिए  अल्कि  इस  कायें  को

 पूरे  दिल  से  करना  चाहिए  शौर  निगम  को
 जिन  भ्रधिकारों  की  झावश्यकता  झौर  हो  वें
 उसको  दिये  जाने  चाहिएं  ताकि  किसी  तरह
 की  ध्रसफलता  की  गुजाइश  व  रहे  में  कहना
 जाहता  हूं  कि  श्राज  इस  सम्बन्ध  में  सरकार  के
 प्रयत्नों  को विफल  करने  का  देक्ष  में  बड़ा  प्रयत्न
 चम  रहा  है  I  पिछले  वर्ष  जो  पूजीपतियों  का
 डेलीगेशन  विदेशों  को  गया  उसने  ऐसी  भ्रारणा
 पैदा  करने  का  प्रयत्न  किया  कि  हमारे  देश  में
 जो  एस०  टी०  सी०  का  काम  चल  रहा  है  यह
 एक  खतरनांद  चीज  है  ii  में  और  ज्यादा  न
 कह  कर  माननीय  मत्री  महोदय  से  निवेदन
 करना  चाहता  हू  कि  इसको  सफल  बनाया  जा
 सकता  है  !

 झगर  हम  इस  निगम  की  नुक्ताचीनी  करते

 हैँ  तो  उसका  सीधा  अर्य  यही  है  कि  हम  सरकार
 की  नुक्‍्ताचीनी  करते  है  ।  इसकी  सारी  जिम्मे-
 दारी  सरकार  पर  है  क्योंकि  यह  पूरे  तौर  से
 सरकार  द्वारा  चलाया  जाता  है  |  अगर  यह
 झसफल  होता  है  तो  इसका  मतलब  है  कि
 सरकार  प्रमफल  होती  है

 इन  शब्दों  के  साथ  मे  निवेदन  करूगा  कि

 इस  शोर  ध्यान  देता  चाहिए  ।
 Shri  Achar  (Manalore):  Mr

 Chairman,  Sir,  I  think  this  Corpora-
 tion  has  been  doing  well  and  I  con-
 gratulate  it  on  the  work  it  has  done.
 No  doubt,  compared  with  the  private

 and  the  private  merchants
 who  have  been  doing  export  business,
 probably,  the  Corporation  is  not  able
 te  do  much  and  to  compete  with  them
 as  we  would  expect.

 The  Chagla  Commission  Report  has
 certain  recommendations  in  regard  to
 the  working  of  such  corporations  and
 I  am  glad  to  note  that  at  least  one
 recommendation  of  that  Commission
 has  been  given  effect  to  and  one  non-
 official  member  has  been  appointed
 recently  as  the  Chairman  of  this  cor-
 poration,



 है...  Molloy  me:

 Shei  द /  P.  Nayar:  Your  neighbeur
 also,

 fbr  Achar:  Yen  it  is  89;  I  am
 happy  about  it.  Why  should  I  not?

 Shri  झ,  ह  Nayar:  All  of  us  are

 Shri  Achar:  I  am  very  glad  to  note
 it,  I  submit  he  is  an  efficient  person
 who  has  considerable  experience
 coming  from  an  area  where  there  is
 considerable  production  of  a  very
 valuable  cash  crop,  a  gentleman  who
 was  Chief  Minister  of  a  State  for  some
 time  and  then  Home  Minister  also  nm
 my  State  of  Mysore;  and  he  has  been
 appointed  as  the  Chairman’  I  wish,
 more  such  people  are  added  After
 all,  officials  are  good  in  their  own
 capecity,  in  ther  own  field  But,  so
 far  as  business  is  concerned,  it  38  a
 different  type  of  work  For  that  pur-
 pose  I  wish  very  much  that  more
 persons  who  have  some  experience  of
 business  and  who  are  interested  in  the
 welfare  of  the  country  are  associated
 with  the  Corporation  Then,  ]  am
 sure,  this  Corporation  will  do  much
 better  than  what  3६  is  doing  now  It
 3s  not  many  years  since  it  was  started
 It  ७  doing  very  well  and  I  congratu-
 late  it  for  the  work  it  is  doing

 Shr:  Ranga  spoke  about  competition
 I  submit  that  I  do  want  competition,
 but  it  should  be  far  competition
 What  :s  happening  to  the  foreign
 trade?  It  is  in  the  hands  of  a  few
 individuals  ang  they  make  undue
 profits  and  very  huge  profits  That  2s
 to  be  put  an  end  to  in  the  interests
 of  the  country  Those  profits  should
 not  be  allowed  to  go  into  the  hands
 of  a  few  individuals.

 From  my  expenmence  of  things  in
 my  constituency  I  can  say  that  this
 foreign  trade  was  in  the  hands  of  a
 few  foreign  merchants  like  Parry  &
 Co,  Pierce  Lasiie  &  Co,  and  people
 like  thet,  Though  it  has  changed
 hands  to  some  extent,  it  is  still  in
 their  hands.

 i  ह ह  give  one  example,  that  of
 mashewnut.  What  is  the  condition  ¢f
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 of  coshew-nutt  |  ई...

 ig  the  condition  of  those  who

 Shri  VY.  P.  Nayar:
 bungalows.

 Shri  Achar:  The  Chairman  has
 given  me  only  6  or  7  minutes  ‘Sir,
 may  I  know  how  many  minutes  more
 I  have  got?

 Shri  द  P.  Nayar:  I  am  only  sup-
 porting  you.

 Shri  Achar:  It  is  true,  but  the  time
 allowed  to  me  is  very  little,

 I  am  only  pointing  out  this  aspect
 when  they  consider  this  question  of
 competition—I  agree  with  Shri  Ranga
 that  there  must  be  competition—it
 must  be  fair  competition

 Arr-conditioned

 I  referred  to  one  example  of
 cashew-nut  The  producers  are  even
 half-starved  But  look  at  the  position
 of  the  owners  of  these  factories  and
 those  who  export  it  They  have  got
 the  latest  models  of  cars;  they  are
 in  a  very  high  position  What  ts  it
 due  to?  Is  it  not  because  they  are
 making  huge  profits?  I  do  not  deny
 that  there  must  be  competition  Our
 corporations  are  new  institutions
 They  must  be  able  to  compete  From
 that  point  of  view,  we  must  also  con-
 sider  associating  more  business  people
 and  not  officials  with  the  Corporation

 I  may  be  missing  the  main  point
 which  I  wanted  to  urge  I  am  very
 much  mterested  in  the  west  coast.  In
 Paragraph  9,  the  Report  itself  refers
 to  the  shipment  of  ores  The  market
 for  Indian  ores  in  European  countries
 ए  also  being  developed  and  extended.
 Earher,  the  Report  says:

 *  “Mineral  ores  constitute  the
 core  of  your  company’s  business
 in  the  field  of  exports.”

 That  is  paragraph  5.  In  paragraph
 9,  it  anys:

 “The  market  for  Indian  ores  in
 Kuropean  countries  is  alan  beings



 है.  Metion  re.

 developed  and  extended  Sales  to
 Cxechoulavaksa,  Poland,  Yugosla-
 via  and  Hungary  have  been
 stepped  up  while  exports  to  Italy
 have  been  mantamed”

 Two  minutes,  Sir,  and  I  will  finish.

 है  was  speaking  about  the  possibility
 of  bulk  shipment  of  ores  from  the
 west  coast,  to  West  European  coun-
 tries  What  I  want  to  emphasise  is
 this.  There  is  a  vast  fleld  for  export
 of  iron  ore  to  the  West  European
 countries  From  that  pomt  of  view
 the  development  of  ports  im  _  the
 Mangalore-Karwar  area  is  necessary
 The  railway  lines  should  also  be
 developed.  In  the  interests  of  the
 Corporation  they  should  develop  com-
 tranications  there,

 During  last  May  I  found  huge  heaps
 of  fron  ore  neer  the  port  there  I!
 asked  a  question  the  other  day  and
 the  hon  Mnister  answered  by
 atying  that  it  was  a  seatona)  work.
 In  fact,  it  was  a  huge  hill  of  iron
 there  We  can  understand  what
 amount  of  inconvenience  that  2t  sw
 going  to  cause  From  that  pomt  of
 wiew,  I  would  request  the  Communi-
 cations  Mimatry  to  develop  the  ports
 in  that  area  and  also  to  have  railway

 Another  point  in  connechon  with
 roads  38  this  There  are  a  number

 rivers  and  there  are  smal]  bridges
 these  roads  Because  there  are

 heavy  rains  m  the  western  ghats,
 bridges  are  not  able  to  stand
 ght  of  the  heavy  trucks  It

 ive  only  some  small  expen-
 e  are  spending  so  much  But

 are  not  improved  I  would
 Ministry  and  also  the  STC

 this  matter  up  seriously  with
 Transport  Miarustry  and  see  that
 roads  and  ports  are  improved.

 ्
 uy

 eF

 झ ्ied

 Rameshwar  Tantia:  Sometime
 व्‌  -  also  of  the  same  view fe

 a8 the  other  hon
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 thought  that  the  State  Tracing  Cor-
 poration  is  a  hindrance  m  our  export
 trade  and  that  it  would  lesson  our
 export  trade  and  foreign  exchange  to
 some  extent  I  am  not  in  manganese
 trade  or  iron  ore  trade,  but  I  was  told
 that  our  export  trade  in  these  had
 gone  down  because  the  STC  had
 entered  into  this  trade  and  so  the
 STC  was  not  competent  to  ship  them
 and  they  had  to  pay  a  heavy  demur-
 rage  I  was  listening  to  all  these
 things  in  the  House  and  I  read  in  the
 ह... ल  also  about  them

 Last  year  or  early  this  year,  the
 export  of  raw  jute  was  considered  and
 after  due  consideration  the  export
 trade  was  given  to  the  STC  I  was
 one  of  those  who  thought  that  the
 export  of  jute  was  a  technical  thing.
 There  were  many  grades  and  the  STC,
 as  a  newcomer  would  not  be  able  to
 handle  that  properly  I  was  thinking
 that  we  would  lose  our  name  in  ‘the
 foreign  markets  and  probably  our
 quality  would  not  be  equal  to  that  of
 Pakistan  jute  But  now  I  have  no
 hesitation  in  saying  that  the  STC  has
 done  more  than  what  we  thought  in
 regard  to  the  export  of  jute  Now,
 the  export  of  raw  jute  is  handled  by
 the  STC  and  no  private  shipper  can
 export  it  It  seems  we  have  till  now
 shipped  raw  Jute  worth  Rs.  3  crores.
 The  STC  had  its  own  inspectors  to
 verify  the  quality  and  we  hear  that
 it  is  as  good  as  Pakistan's  jute  It
 seems  that  there  are  greater  demands
 from  all  those  countries  which
 received  our  jute  We  exported  about
 a  lakh  of  bales  to  the  communist
 countries  and  about  50,000  bales  to
 the  continental  countnes  The  trade
 negotiations  with  the  communist
 countries  were  conducted  by  the  STC
 which  those  with  the  continental
 countries,  by  the  private  traders.
 Comparing  the  prices  the  STC  got  for
 this,  at  seems  that  it  got  Rs  7  less  per
 baie  from  the  communist  countnes
 than  the  continental  countnes.  The
 STC  might  have  lost  something  in
 the  iron  ore  export  or  the  manganese
 ore  export  I  do  not  know  about  :t
 But  m  regard  to  jute,  I  can  say  this
 that  by  entering  thus,  they  have  got
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 more  money  than  what  they  should
 have  got.  The  report  says  that  the
 STC  made  a  profit  of  Rs  32:33  crores‘
 J  am  not  happy  over  that  because  it
 has  only  a  capital  of  Rs  crores.  It
 seems  to  be  profiteering  It  is  not
 desirable

 Shri  Satish  Chandra.  But  what
 about  the  volume  of  business”

 Shri  Rameshwar  Tantia:  I  think
 the  profit  should  be  restricted  Other-
 wise,  this  35  a  capitalist  view
 (interruptions  )  Some  hon.  Members
 have  said  that  the  whole  trade  should
 go  to  the  STC  !  do  not  agree  It  is
 very  difficult  India  is  a  big  country
 and  there  are  many  importers  and
 exporters  If  the  whole  ०  7.  75
 entrusted  to  the  STC  it  will  do  more
 harm  than  good,

 Mr.  Chairman:  Now,  I  ehall  call
 the  hon  Munster  We  shall  posit:ve-
 ly  conclude  this  debate  at  230  The
 hon  Mover  also  wants  two  or
 three  minutes  to  reply  So,  I  would
 request  the  hon  Munister  to  finish
 before  230  leaving  two—or  three
 rmunutes  for  the  reply

 Shri  Kanungo:  Sir,  my  hon  frend
 opposite  clams  the  credit  for  the
 birth  of  the  STC  for  himself  and  his
 associates  My  task  has  been  lingten-
 ed  I  am  grateful  to  him  and  other
 hon  Members  of  this  House  as  well

 I  have  rather  an  awkward  task  in
 replying  to  this  debate  If  I  may  be

 permitted  to  draw  rather  a  wide

 analogy,  today  the  discussion  may  be
 considered  to  be  a  meeting  of  the
 shareholders.  After  all  the  President
 of  India  is  the  only  shareholder  of
 this  company  In  other  words,  it
 means  that  the  Members  of  this
 House  and  the  other  House  are  the
 shareholders  of  this  company  and  the
 shareholders,  in  their  wisdom  ०

 otherwise,  according  to  Shri  Shukla,
 have  appointed  directors  who,  accor-

 ding  to  the  like  or  dislike  of  the  hon.

 Members,  are  duds  or  very  capable
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 men  Here  I  would  firmly  deny  the
 charges  which  have  been  anonymous-
 ly  made  by  my  friend  Shri  द  ्,
 Nayar  about  the  business  assomations
 of  the  directors  of  the  STC,  their
 association  with  private  firms  I
 strongly  deny  them  with  all  the
 6trength  that  I  have

 Shri  दि  P  Nayar:  Shall  I  give  you
 the  name?

 Shri  Kanunge.  J  shall  be  glad  if  he
 does

 Mr  Chairman  Not  here
 done  privately

 It  can  be

 Shri  Kanongo  The  gentlemen  con-
 cerned  are  not  in  this  House  If  he
 does  give  the  names,  I  Will  give  him
 a  suitable  reply  But  I  can  say  stra
 ghtaway  that  the  board  of  directors,
 as  constituted,  hag  no  relation  and
 Possibly  cannot  have  any  relation,
 with  any  private  trading  company  or
 other  private  interests  at  all

 Shri  झ,  ह  Nayar:  I  accept  the
 challenge

 Shri  Kanungo:  I  am  sorry  that  this
 statement  has  been  made  in  this
 House

 I  shall  take  the  last  pomt  first—that
 is,  Shn  Tantia’s  horror  at  a  company
 with  Rs  2  crores  of  capital,  making
 a  profit  of  two  and  odd  crores  of
 rupees  It  is  not  such  a  dangerou
 factor  at  all  After  all  it  35  a  trading
 organisation,  its  not  a  manufacturing
 organisation  This  trading  organisa
 tion,  though  barcly  two  years  old,  has
 been  able  to  justify  itself  by  trading
 profitably  and  producing  profits  for
 the  share-holders  of  the  company
 There  have  been  two  distinct  trend
 in  the  short  debate  in  this  House.
 One  view  has  been  that  the  operations
 of  the  State  Trading  Corporaticd
 should  be  expanded  to  the  whole

 gamut  of  the  external  and  internal
 trade  of  all  commodities.  ,
 submit,  Sir,  that  when  the

 agency
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 @one  with  the  distinct  understanding
 thet  the  Corporation  shall  not  sup.
 plani  trade  but  will  supplement  trade,
 because  conditions  have  changed  m
 such  a  way  that  aggressive  salesman-
 ship  and  forward  looking  efforts  have
 got  to  be  taken  up  in  developing  new
 areas  and  new  commodities  of  trade
 This  House  approved  that  the  func-
 tion  of  the  State  Trading  Corporation
 should  be  that  of  a  company,  lke
 many  other  companies,  and  it  should
 in  18  operations  associate  itself  with
 the  existing  trade  channels  That  35
 exactly  what  it  has  been  doing,  in.
 spite  of  what  my  hon  fmend  Shri
 Shukla  says  of  the  oppressions,  mal-
 practices  and  other  factors

 34  brs.

 Sir,  all  I  can  clasm  on  behalf  of  the
 State  Trading  Corporation  in  regard
 to  its  trading  on  import  side  is  that
 it  has  been  able  to  provide  scarce  raw
 materials  at  a  price  which  is  con-
 stant  Without  this  agency,  the  price
 fluctuations  >  earlier  years  were
 rather  violent  It  ७  well  known,
 when  there  ४9  a  large  gap  between
 demand  and  supply  there  as  bound  to
 be  fluctuations  in  prices  and  other
 malpractices  as  well  The  State  Trad.
 ing  Corporation  can  very  amply  take
 the  credit  that  :t  has  provided  a  chan-
 nel  by  which  scarce  raw  materials  for
 running  our  industnes  are  available  at
 constant  prices

 Shn  Nayar’s  criticism  was  that  the
 distributing  agency  should  be  more
 widespread  or,  in  the  alternative,  as
 the  other  hon  Member  from  that  side
 suggested,  the  entire  distribution
 should  be  handled  by  the  State  Trad-
 ing  Corporation  right  from  the  import
 to  the  consumer  As  a  matter  of  fact,
 most  of  the  items  are  controlled  by
 the  Government  In  fact,  the  State
 Trading  Corporation  and  the  distribu.
 tors  it  appoints  are  merely  controlled
 stockists,  and  allotments  are  made  by
 the  Government  through  sts  Develop-
 ment  Wing  The  margins  of  profit  are
 all  settled.  The  State  Trading  Cor-
 Poration  has  been  entrusted  with  the
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 work  because  they  will  adhere  to  the
 principles  and  to  the  procedures  which
 this  Government  has  provided  for,  and
 in  choosing  their  distributors,  I  might
 submit,  they  have  chosen  such  agen.
 cies  where  the  control  of  the  distri-
 bution  can  be  observed  and  efficiency
 can  be  assured

 An  hon.  Member:  How’

 Shri  Kanungo:  Efficiency  is  assured
 in  the  sense  that  today  the  commodi-
 ties  which  are  sold  are  sold  at  fixed
 prices  und  there  is  no  fluctuation  of
 prices  That  is  one  sure  proof  that
 the  distmbution  organisation  has
 worked  well  As  far  as  chemicals  are
 concerned,  a  group  of  distributors  who
 were  in  the  trade  before  have  been
 clubbed  together  into  organisations  and
 other  corporate  bodies,  and  they  have
 been  appointed  as  distributors  of  the
 State  Trading  Corporation

 The  fundamental  fact  which  has
 been  kept  in  view  by  the  State  Trad.
 ing  Corporation,  according  to  direc-
 tuons  given  to  it  by  this  House,  ७  that
 they  will  use  the  existing  trade  chan-
 nels  to  the  best  of  their  capacity  I
 would  submit,  Sir,  that  they  have
 manntained  it  very  efficiently  I  would
 also  say  today  that  but  for  this  opera.
 tion  by  the  Government  through  the
 agency  of  the  State  Trading  Corpora-
 tion  the  fluctuations  in  prices  and
 other  malpractices  would  have  been
 too  many

 Regarding  cement,  I  would  submit
 that  this  State  Trading  Corporation  १5
 merely  an  agency,  and  that  agency  has
 been  chosen  by  Government  because
 the  Tariff  Commission  m  its  report
 had  suggested  thaf  this  agency  can
 be  used  and  it  shold  be  used.  The
 pfices  of  cement,  as  far  as  manufac-
 turers  are  concerned,  are  controjled
 by  Government  according  to  the  ad.
 vice  of  the  Tariff  Board  The  distri-
 bution  at  the  final  end  is  controlied
 by  the  State  Governments.  The  func-
 tion  of  the  State  Trading  Corporation
 is  to  see  that  rationality  is  observed
 in  the  distribution  of  the  material  that
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 is  available  and  that  the  prices  §  as
 far  ag  stockists  are  concerned  are  kept
 under  control.

 I  do  not  understand  the  implication
 of  the  suggestion  of  Shri  Ram  Krishan
 Gupta  that  the  entire  profits  amount.
 ing  to  more  than  Rs,  35  crores  could
 have  been  pocketed  by  the  State  Trad-
 ing  Corporation.  The  State  Trading
 Corporation  could  not  conceivably  do
 it  until  they  enter  into  the  last  rung
 in  the  retail  trade  and,  as  I  said,  ac-
 cording  to  the  directions  of  this  House
 they  cannot  go  into  the  retail  trade  or
 the  whole  line  of  it.  I  think,  within
 the  limitations,  they  have  done  a  good
 job  of  it.  In  fact,  the  prices  have
 been  kept  constant  and  supphes  have
 heen  adequate,  and  the  State  Trading
 Corporation  can  take  credit  to  a  cer-
 tain  extent  that  they  have  been  able
 to  develop  certam  export  markets
 which  normally  would  not  have  been
 possible  otherwise.

 Shi  द  है.  Nayar:  If  so  much  credit
 is  taken,  there  is  no  scope  for  debit.

 Sliri  Kanungo:  It  is  hon  Members
 who  have  provided  the  credit,  barring
 one.

 Shri  Bam  Krishan  Gupta:  A  portion
 of  the  profit  should  be  given  to  the
 consumers.

 Shri  Kanunge:  There  again,  as  my
 hon.  friend  Shri  Gupta  says,  as  far  as
 the  State  Trading  Corporation  is  con.
 cerned,  Government  have  got  to  give
 the  directions  where  the  prices,  as  I
 said,  are  decided  or  settled  by  the
 Government  on  the  advice  of  the
 Tariff  Commission.  I  need  not  go
 into  the  logic  of  it—at  other  times
 when  the  Tariff  Commission  Report
 will  be  debated  Shri  Gupta  can  debate
 that  point  as  well—but  considering  the
 fact  that  there  are  manufacturing
 establishments  the  prices  of  whose
 goods  are  settled  with  such  wide  dis-
 parity  as  Rs.  50  to  Hs.  85,  if  there
 ‘was  no  centralised  agency  for  pooling
 the  sales  and  having  a  pool  price  there
 would  have  been  a  sort  of  unrestricted
 “pate  war”  going  on  in  this  country
 The  low-cost  units  would  try  to  sell
 at  a  lower  price  a  larger  turnover  and
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 strain  the  Umited  transport  capacity
 that  is  available.  Therefore,  the
 pohcy  is  not  that  of  the  State  Trading
 Corporation,  the  policy  is  that  of  the
 Government,  and  within  that  limited
 policy  the  State  Trading  Corporation
 has  done,  I  suppose,  a  good  job  of  it,

 The  question  of  having  or  charging
 a  lower  price  for  cement  is  perhaps
 valid,  but  one  thing  has  got  to  be
 taken  into  consideration,  and  that  is,
 the  STC  is  taking  risks,  and  it  took
 semous  risks  when  it  was  directed
 by  the  Government  to  import  cement
 at  very  high  prices  to  meet  the  needs
 of  the  country.  If  its  calculations  had
 gone  wrong,  then  2  would  have  been
 saddled  with  losses.  Therefore,  it  is
 not  merely  a  profit  which  the  STC  is
 earning.  When  it  earns  any  “profit  it
 also  takes  the  risk  of  covering  the
 losses  in  the  past  or  in  the  future.

 Shr  Ram  Krishan  Gupta  mentioned
 about  the  showrooms  and  other  things.
 But  they  are  not  the  function  of  the
 STC  The  function  of  the  STC  ih
 developing  new  markets  for  new  com-
 modities  is  just  beginning  In  fact,
 this  is  the  first  year  when  it  has  been
 able  to  make  a  provision  of  Rs.  5
 lakhs  for  development  purposes  tt
 never  had  it  before  Considering  the
 conditions  of  world  trade  as  they  are,
 and  the  keen  competition  and  the  ex-
 perience  of  traders  in  other  countries
 I  believe  that  with  a  little  patience
 the  STC  will  justify  the  trust  which
 the  House  has  placed  in  it  At  least,
 personally,  to  my  mind,  this  Rs.  5
 Jakhs  is  yust  nothing  in  the  form  of
 development  of  trade  contacts,  be-
 cause,  after  all,  to  run  any  worth-
 while  branch  office  will  cdst  normally
 more  than  Rs  5  lakhs,  and  up  till
 today,  the  STC  has  not  got  a  single
 branch  office  outside  India  though  it
 does  such  a  large  amount  of  business

 Suggestions  have  been  made  that
 various  commodities  could  be  taken
 up  so  that  trade  in  those  commodities
 can  be  developed.  ‘That  is  exactly
 what  the  STC  hopes  to  do.  But  re.
 garding  the  broad  suggestion  that  the
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 entre  foreign  trade  as  also  the  inter-
 nal  trade  should  be  taken  over  by  the
 STC,  I  would  subimt  that  however
 deger  the  board  of  directors  of  the
 STC  might  be,  it  depends  upon  the
 direction  which  it  receives  from  this
 Mouse  through  the  Government  I
 would  also  submit  that  today,  the  STC
 being  what  it  js,  even  uf  it  is  given
 that  responsiblity  it  will  be  too  much
 for  xt  to  chew

 Reference  has  been  made  to  the  dis-
 stribution  of  non-ferrous  metals  and
 other  commodities  As  |  said,  these
 are  merely  agency  functions  In  fact,
 the  STC  would  have  been  happier  sf
 it  were  not  saddled  with  this  job,  be.
 cause  the  returns  on  this  work  are
 very  low  indeed  The  STC  Is  being
 used  by  the  Government  as  an  agency
 and  the  actual  distribution  is  done,
 thder  the  orderg  of  the  Government,
 to  actual  users  of  these  scarce  commo-
 dities

 Shri  द  ह  Nayar:  They  sell  st  :n  the
 Diack  market  at  $00  or  400  per  cent

 Shri  Kanungo:  There  are  always
 black  sheep  80४  all  I  want  to  sub-
 mit  is  that  the  amount  of  malpractice
 has  been  reduced  to  the  minimum
 During  the  stage  between  the  import
 and  the  distribution  to  the  allottees
 who  are  decided  by  the  Government,
 the  STC  takes  full  responsibility  and
 I  can  assure  the  House  that  there  are
 no  malpractices  in  spite  of  Shri  Vidya
 Charan  Shukia's  allegations

 Shri  Vidya  Charan  Shukla:  Do
 they  not  sell  export  licences?  What
 is  canalieation?  (Interruption)

 Mr.  Chairman:  Order,  order

 Shri  Kanango:  I  am  in_  possession
 of  the  House  I  am  coming  to  the
 Points  which  the  hon  Member  has
 raused  I  would  next  take  up  the
 points  which  have  been  made  by  my
 esteemed  friend  Shri  Ranga  who  is  not
 here  now  Shri  Ranga  used  rather
 strong  words  when  he  said  that  the
 STC  indulges  in  favouritism  and  discri.

 _Mination  The  material  on  which  he
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 based  these  charges  is  this,  namely,
 the  purchase  policy  of  the  STC,  as  far
 as  metal  ores  are  concerned,  is,  axc-
 cording  to  him,  discrimmatory  How”?
 In  the  public  notices  which  have  been
 issued  since  987  onwards,  the  Gov-
 ernment  directed  the  STC  to  use  the
 fullest  capacity  of  the  shippers  who
 were  in  the  trade  for  700  years.  To.
 day,  the  STC  is  trying  to  do  it  and  the
 development  within  the  last  two  and
 &  half  years  has  been  that  it  has
 stablised  its  procurement  policy  to
 such  an  extent  that  it  is  today  able
 to  offer  the  small  man  the  benefits
 which  are  available  to  richer  asso-
 ciates

 My  friend  from  Bellary  just  now
 mentioned  about  a  co-operative
 society—

 Shri  Achar:  Mangalore
 Shri  Kanungo:  Which  receives  the

 same  privileges  and  the  same  terms
 as  any  other  associate  of  the  STC.
 The  fact  1s,  this  If  larger  producers
 who  have  experience  in  this  line,  such
 as  larger  mine-owners  who  have  got
 capacities,  get  larger  orders,  it  is
 simply  because  they  can  offer  them  As
 far  as  the  difficulties  of  the  Bihar  and
 Onssa  mine.owners  are  concerned,  I
 may  say  one  thing  I  am  supposed  to
 know  something  of  it  because  I  come
 from  that  part  of  the  country  §  It  is
 the  misfortune  of  the  mine-owners  of
 Bihar  and  Orissa  that  there  are  more
 efficient  mine-owners  and  _  shippers
 elsewhere  in  the  country  than  happen
 to  be  in  that  region

 Sbri  Vidya  Charan  Shukla  Only
 one  shipper

 Shri  Kanungo:  From  the  whole  of
 the  southern  region—Bellary-Hospet
 region—the  STC  gets  more  attractive
 offers,  and  but  for  the  direction  of
 the  Government  and  the  hmitation  of
 transport,  an  ordinary  profit  motive
 would  induce  any  trading  organisation
 to  concentrate  more  on  the  Bellary-
 Hospet  region  than  anywhere  else  It
 is  only  because  the  STC  ३३  handling  3t
 that  it  is  able  to  cushion  to  a  certain
 extent  the  high  cost  in  the  matter  of
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 availability  of  iran  ore  for  export
 shipment.  The  other  factor  must  also
 be  remembered.  Our  internal  capa-
 city  for  consuming  iron  ore  has  been
 entirely  based“  upon  the  availability
 of  iron  ore  in  that  region.  Moreover,
 when  the  steel-making  capacity  in  this
 country  grows,  to  that  extent,  the
 availability  of  iron  ore  for  export  from
 that  particular  region—Bihar  and
 Orissa—will  be  limited.  There  is
 nothing  to  be  sorry  about  it,  because
 the  off.take  will  be  assured  irrespec-
 tive  of  the  fluctuations  of  the  export
 market.

 Shri  Vidya  Charan  Shukla:  30  mine
 owners  have  closed  their  mines  there.
 Whatever  may  be  done  later  on,  for
 the  time  being,  they  have  closed  down
 the  mines.

 Shri  Kanungo:  The  closing  down  of
 mines  is  not  a  new  factor.  My  exper-
 ience  for  30  years  in  the  Central  Pro.
 vinces  and  Bihar  has  been  that  mines
 are  closed  and  opened  for  many  other
 reasons,  It  is  not  due  to  the  opera-
 tion  ot  the  STC.  The  STC  has  today
 embarked  on  a  policy  of  distributing
 its  patronage  on  an  acreage-basis  in
 the  Bihar.Orissa  area.  Any  business-
 man  will  buy  in  the  cheapest  market
 and  confine  his  purchases  to  near
 about  railway  lines,  and  not  go  to
 mines  which  are  situated  in  unecono-
 mic  areas.  The  STC  has  done  the
 utmost  it  can  do.  It  has  distributed
 its  patronage  on  an  _  acreage-basis.
 Shri  Shukla’s  charges  of  coercion  and
 he  used  some  stronger  word  ‘mal-
 practice’—are  not  justified.  It  is  easy
 to  say  all  that.  The  Railway  Board,
 naturally,  is  the  authority  to  decide
 which  party  is  to  be  allotted  which
 area.  Knowing  as  they  do  that  to-
 day  STC  are  the  sole  shippers  of  fron
 ore,  I  think  they  are  perfectly  justified
 in  preferring  those  parties  who  have
 contracts  with  the  STC.

 Shri  Vidya  Charan  Shukla:  I  am
 talking  of  manganese  ore  and  not
 iron  ore,
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 Shri  Kanungo  As  far  as  manganéfe
 Xe  is  concerned,  STC  has  got  only  50
 Ptr  cent.  of  the  quota;  the  other  50
 Per  cent  is  open  to  everybody.  The
 ANotment  of  space  is  the  responsibi-
 lity  of  the  railways.  Naturally  it  has
 8X  to  be  allotted  to  such  parties  who
 Can  make  the  maximum  use  of  it  and
 7९६  hold  the  plots  to  ransom  for  other
 Parties,  The  judge  of  the  situation  is

 e  railway  authority.  If  the  railway
 ®Xthority  have  taken  the  decision  that

 ‘ose  who  have  foreign  contracts  and
 Stc  will  have  preference,  I  think  they
 8१9९  justified  in  the  sense  that  they

 ve  got  the  larger  turnover....

 Sher  Vidya  Chacan  Shakes:  Mae
 NEcessarily.

 Shri  Kanungo:  It  does  not  rule  of
 ‘at  others  will  not  have  a  chance.

 Shri  Vidya  Charan  Shukla:  It  has
 TWed  out.  It  has  been  mentioned  in

 ’  Railway  District  Commercial
 Superintendent's  reply  to  the  M  P.
 Mineral  Development  Corporation.

 Mr.  Chairman:  Order,  order.  The
 Minister  is  not  yielding.

 Shri  Kanungo:  I  am  prepared  ४
 SPeak  on  behalf  of  the  Transport
 Ministry  that  they  use  their  best
 JUygment  to  give  it  to  such  people

 0  can  make  the  maximum  use  of
 tht,  plots  allotted  to  them.  As  far  as

 ९  STC  is  concerned,  we  have  never
 ®Pproached  them  to  give  us  any  pre.
 €lence.  The  railway  today  treats  the

 ST  on  a  par  with  any  other  trading
 Tganisation  in  the  country.

 Shri  Vidya  Charan  Shukla:  That  is
 NO  correct.

 Mr.  Chairman:  I  do  not  approve  of
 this  sort  of  running  commentary.  This

 not  correct.  If  the  hon.  Minister
 Yitids,  the  hon.  Member  can  get  up.
 Otherwise,  this  sort  of  running  com-
 Mtntary  while  the  Minister  is  giving
 hi  reply  is  not  allowed.

 s



 पश्  Motion  re:

 Shri  Kanungo:  As  far  as  the  mang-
 anese  ore  trade  is  concerned,  I  cer_
 tainly  admit  that  the  manganese  ore
 trade  has  been  reduced.  I  am  _  not
 going  to  compare  the  performance  of
 the  50  per  cent  quota  holders  and  of
 the  STC  which  hoids  50  per  cent  of
 the  quota.  It  is  a  credit  to  the  asso-
 ciates  of  the  STC  who  have  helped
 the  STC  in  fulfilling  whatever  exports
 could  be  possibly  fulfilled.  If  the
 toial  exports  have  fallen,  the  reasons
 have  been  explained  in  this  House
 very  often.  I  will  challenge  anybody.
 But  for  the  efforts  of  the  STC  in  the
 form  of  triangular  contracts,  link  deals
 and  barter  agreements,  I  do  not  know
 what  opportunities  there  would  have
 been  to  revive  the  trade.

 Dr.  M.  S.  Aney  (Nagpur):  What  is
 the  up-shot  of  all  your  efforts  for  the
 sake  of  manganese  trade?

 Shri  Vidya  Charan  Shukla:  We
 were  exporting  6  lakhs  tons  of  mang.
 anese  ore....

 Mr.  Chairman:  How  can  I  approve
 of  two  people  talking  at  a  time?

 Shri  Kanungo:  The  confusion  creat-
 ed  by  Shri  Shukla  is  that  after  the
 STC  entered  into  the  manganese  ore
 trade,  the  exports  have  been  reduced.
 I  dispute  it.  Of  course,  opinions  can
 differ  about  it.  Today,  the  quota-
 holders  are  in  a  much  better  position
 than  they  were,  because  public  notices
 have  been  issued  from  958  onwards
 and  it  has  been  stated  that  anybody
 who  has  got  a  contract  for  more  than

 .three  years  or  for  any  period  up  to
 3  years  can  get  ad  hoc  quotas  from
 Government.  Therefore,  today  the
 quota-holder  is  very  much  at  an  ad-
 vantage,  because  as  soon  as  he  com-
 pletes  the  contract,  he  gets  movement
 facilities  and  quota  facilities.  To  say
 that  the  STC  is  the  villain  of  the:
 piece  is  not  correct.

 But  I  must  say  that  the  STC  is  not
 perfect.  It  is  only  two  years  old  and
 it  has  got  to  gain  experience.  I  believe
 the  shortcomings  which  are  inherent
 in  it  because  of  its  new  experience  will
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 be  eradicated  as  soon  as  possible.  I
 also  believe  the  success  which  has  been
 attained  and  the  encomiums  given  to
 the  STC  in  today’s  discussion  will  en-
 courage  them  to  run  their  affairs  more
 efficiently  and  to  get  over  their  short.
 comings.

 Regarding  staff  and  other  matters,  I
 have  no  time  to  deal  with  them.  It  is
 a  fact  that  the  staff  are  working  under
 various  disadvantages.  They  are  not
 treated  as  Government  servants,  be-
 cause  they  are  not  Government  ser-
 vants.

 Shri  V.  P.  Nayar:  Have  you  seen
 their  office?  It  is  a  dungeon.

 Shri  Kanungo:  The  STC  is  con-
 structing  buildings  for  its  office,  for
 housing  the  staff,  etc.

 Iam  grateful  to  the  Members  of  the
 House  that  on  the  whole,  largely  the
 efforts  of  the  STC  have  been  appre-
 ciated.

 श्री  राम  कृष्ण  गुप्त  :  मि०  चेयरमैन,  में
 ाप  के  ज़रिये  माननीय  मंत्री  जी  का  शुक्रिया
 अदा  करता  ट्  कि  उन्होंने  इस  बात  को  तस्लीम
 कर  लिया  है  कि  एस०  टी०  सी०  का  काम
 अभी  तक  मुकम्मल  नहीं  ह्श्रा  वह  परफेक्ट

 नहीं
 है  और  जो  डिफ्ेक्ट्स  उस  में  हैं,  उन  को

 इरैंडिकेट  करने  की  पूरी  कोशिश्ञ  की  जा  रही  है।

 मुझे  पूरा  विश्वास  है  कि  मैक्स्ट  यीश्रर  तक  इस

 काम  में  जितने  डिफेक्टस  हैं,  ya  को  काफ़ी  से
 ज्यादा  दूर  कर  दिया  जायेगा  |  जैसा  कि  अभी
 साननीय  मंत्री  जी  ने  कहा  है,  ट्रेड  की  बहत  सी

 ऐसी  एक्टिविटीज़  हैं  कि  जिन  का  एस०  टी०
 सी०  कोई  ताल्‍लुक  नहीं  है  ।  में  ग्रपील
 करूंगा  कि  सब  से  ज्यादा  ज़रूरत  इस  बात  की  है
 कि  कम  से  कम  जो  गवरनंमेंट  के  ट्रेड  के  अलग
 अलग  डिपार्टमेंट  है,  उनको  जरूर  युनाइट
 और  को-झ्राडिनेट  कर  दिया  जाये  और  उस
 तमाम  काम  को  एस०  टी०  सी०  चलाये  ।
 मिसाल  के  तौर  पर  स्टील  कंट्रोलर  भी  काम
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 करे  रहा  है  भोर  स्मांल-स्केल  इंडस्ट्रीज  कॉर्पो-
 रेखन  भी  भ्रलग  काम  कर  रही  है  इस  से  भी
 काफी  दिवकंत  झाती  है  ध्रौर  मुझे  पूरा  विश्वास

 है  कि  जितना  ट्रेड  का  काम  किया  जाता  है,
 उस  तमाम  को  को-भाडिनेट  किया  जायगा

 बह  एस०  टी०  सी ०  केयू  किया  जायगा।

 इस  के  अलाबा  में  कोई  नई  बात  नही
 कहना  चाहता  हू  ।  मुझ  पूरा  विश्वास  है  कि
 नेक्स्ट  योभर  जो  रिपोर्ट  पेश  की  जायगी,
 औ  पिक्चर  हाउस  के  सामने  रखी  जायगी,

 बह  इस  साल  से  भौर  भी  ज्यादा  बेहतर  होभी,
 जैसे  कि  हस  सोल  की  रिपोर्ट  पिछुले  साल  से
 ज्यादा  भच्छी  है  ।

 Mir.  Chairman:  The  question  is:

 “That  this  House  takes  note  of
 the  Second  Annual  Report  of  the
 State  Trading  Corporation  of  India
 Iamited  for  the  period  ending  the
 30th  June,  1958,  laid  on  the  Table

 vse
 House  on  the  29th  April,

 7  Thi

 The  motion  was  adopted.

 1638  hrs.

 COMMITTEE  ON  PRIVATE
 MEMBERS’  BILLS  AND

 RESOLUTIONS

 Firrrn  Report

 Mr.  Chairman:  The  House  will  now
 take  up  Private  Members’  Bills.

 Shri  Ram  Krishan  Gupta  (Mahend-
 ragarh):  I  beg  to  move:

 “That  this  House  agrees  with
 the  Fiftieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  98th  September,
 1989.”

 Mr.  Chairman:  The  question  is:

 “That  this  House  agrees  with
 the  Fiftieth  Report  of  the  Com-

 ment)  Bill

 mittee  off  Pivate  Metibers’  Bille
 and  Resolutions  presented  to  the
 House  on  the  99  September,
 1959."

 The  motion  was  adopted.

 16.303,  hrs.
 MIRZAPUR  STONE  MAHAL
 (AMENDMENT)  BILL—contd.

 (AMENDMENT  OF  SECTION  3)  BY  Sar
 RaGHUNATE  Strak-—contd.

 Mr.  Chairman:  The  House  will  now
 resume  further  consideration  of  the
 following  motion  moved  by  Shri
 Raghunath  on  the  28th  August,  1950:

 “That  the  Bill  further  to  amend
 the  Mirzapur  Stone  Mahal  Act,
 886  be  taken  into  consideration.”

 Out  of  one  hour  allotted  for  the  dis-
 cussion  of  the  Bill,  one  minute  has  al-
 ready  been  taken  on  the  28th  August,
 3959  and  59  minutes  are  now  avail.
 able  for  further  discussion  today.
 Shri  Raghunath  Singh  may  continue
 his  speech.

 शौ  रघुमात  सिंह  (वाराणसी)  :  सभापति

 महोदय,  यह  एक  बहुत  पुराना  सेंट्रल  कानून

 है,  जो  १८८६  में  पास  हुआ  था  t  जेसा कि  सब
 को  मालूम  है,  मिर्जापुर  प्राचीन  काल  से  ही
 फ्त्वर  के  कारोबार  मे  प्रग्मणी  रहा  है  ।  हिन्दु-
 स्तान  में  ग्वार  पांच  प्रकार  के  फ्त्थर  होते  हैं,
 जैंसे  सफ़ेद  पत्थर,  काला  पत्थर,  भूरा  पत्थर

 झौर  लाल  पत्थर  बगैरह  1  यह  कानून  स्टोन  के
 सम्बन्ध में  है,  लेकिन  स्टोन  क्‍या  पदा  है  भौर

 मिर्जापुर  में  किस  प्रकार  का  स्टोन  होता  है,

 इस  एक्ट  मे  इस  की  कही  परिभाषा  नहीं  है  ।

 में  इस  बात  को  मानता  हूं  कि  भारतीय

 संविधान  के  सातवें  झिड्यूल  की  २३वीं  एन्‍्ट्री
 के  भ्नूसार  यह  भव  स्टेट  सबजेक्ट  हो  गया  है
 और  स्टेट्स  को  इस  सम्बन्ध  में  कानून  बनाने

 का  अधिकार  प्राप्त  है,  छेकित  में  ने  इस  विधेवक

 को  यहां  इसलिए  उपस्थित  किया  था  कि  चूंकि

 यह  बैडल  एक्ट  है,  मतएम  इस  संसद्‌  को  यह
 अधिकार  प्राप्त  है  कि  द... ह  इस  संशोधभ  को
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 स्वीकार  करें  |  एक  हूसरे  महागुभाव  का  यह
 काम है,  जिस  को  कि  मैं  करने  जा  रहा  हूं  ।

 अपेलित  तो  यह  ह ल  कि  श्रौसान  कलभीय  जौ,
 लिंग  की  यह  पुराती  कांस्टीअअएन्सी  श्री,
 इत्र  प्रकार  का  विधान  अ्रपनी  पुरानी  कॉस्टी-

 कयुएन्सी की  सेवा  के  रयाल  से  उपस्थित  करते,

 साकि  उन  लोगों  का  कुछ  उपकार  हो  जाता  |

 थी  te  do  wat  (गुरदासपुर)  भव
 जन  की  कौम  सी  कांस्टीच्यूछन्सी  है  ?

 की  'इधुवाक  सिंह  :  प्रग  तो  बस्ती  है  t
 जब  वह  यू०  पी०  में  इंडस्ट्रीज  के  मिनिस्टर  थे,
 उस  वक्‍त  यह  उन  की  कास्टीच्यूएन्सी  थी  t

 भी  त०  wo  निटुठल  शव]  (लम्मम्‌)
 इसी  लिए  यह  डेबेलप  नहीं  हुई  t

 sh  रघुनाथ  सिह  उस  के  प्रति  & छ  भी

 उन  का  मोह  है|  ऐसा  नही  है  कि  मोह  नही  है---
 स्नेह  है  भौर  में  उस  स्नेह  की  फिर  से  उन  को
 याद  दिलाता  हु  कि  उस  स्नेह  के  स्वरूप,  उस
 आर  और  उस  ऋण  वने'  स्वरूप  ज़रा  सर्वेदनापूर्ण
 और  सहानूभूतिपूर्ण  विचार  उन  को  इस  पर
 करना  चाहिए

 की  fio  wo  mat  मोह  को  त्याग
 को।

 को  रघुनाथ  सिह  इस  विधेयक  को
 लाने  का  मुंख्य  कारण  यह  था  कि  पहले  जमाने
 में  मिर्जापुर  का  पत्थर,  जिस  को  कि  चुनार
 स्टोन  कहा  जाता  है,  उत्तर  भारत  मे  प्रयुक्त
 क्या  जाता  था,  क्योकि  इमारत  के  काम  में

 बही  का  पत्थर  काम  में  भाता  था  rT  या  तो

 चुनार  का  फ्त्थर  होता  था,  या  भरतपुर  का
 डाल  पत्थर  होता  भा,  जिस  को  डरे  स्टोन

 कहते  है  ।  थे  दो  पत्थर  बहुत  सस्ते  होते  थे,
 ह...  को  इमारत  के  काम  में  लोग  लाते  थे  ।
 लकिन  झाज  कल  ग्रातायात  के  साधनों  की

 ऋषिया  के  कारण  भौर  भी  स्थातो  पर  जो  पत्थर

 हैं  उस  का  प्रयोग  होते  लगा  है  1  दिवकत  इस
 म्यास्ते  पैदा  हो  गई  कि  जो  हमारा  खुत्तार  का
 शल्क  है  या  मिक्तेपुर  का  पत्वर  है  बह  स्टोस

 Miemonr
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 सैंड  स्टोन  है  t  a  मा्ब  |.  नहीं  है,
 बहू  ब्लैक  स्टोन  नहीं  है,  ब्ाउन'  स्टोन  नहीं  हैं,

 रेड  स्टोन  नहीं  है।  झेकिन  जब  यह  कहीं  जाता
 है  तो  जो  चु्ी  ली  जाती  है  उस  के  ऊपर,

 चूकि  इस  स्टोन की  कोई  परिभाषा  नहीं  है
 इस  लिये  कहीं पर  भार्वल  स्टोन  की  भ्राषद्ाय
 ली  जाती  है,  कही  पर  रेड  स्टोस  की  भाषदाय
 के  हिसाव  से  ली  जाती  है,  कही  बनैकस्टोन की कौ
 झाक्ट्राय  के  हिसाव  से  ली  जाती  है  और  कहीं
 ब्राउन  स्टोन  की  झक्ट्राय  के  हिसाब  से  सी

 जाही है  है।  इस  प्रकार  से  जो  हमारे  ज़ार  ह्
 पत्थर  बहुत  सस्ता  स्टोन  होता  है  वह  बहुत
 मंहंगा  होने  लगा  है,  भौर इस  का  परिणाम  यह
 हुआ  है  कि  वहा  पर  खान  में  काम  करने  बाक़े
 जो  लोग  है  उन  के  पास  प्राज  काम  नहीं  रह
 या  है  क्योंकि  इतना  मंहगा  होने  के  कारण
 वह  पत्चर  बाहर  नहीं  भेजा  जा  सकता  4

 झ्रतएवं  में  यह  प्रार्थना  करता  हूं  कि  इस
 छोटे  से  विधेयक  को  जो  कि  सिर्फ  एक  पंक्ति

 का  है  यानी  “स्टोन  सीन्स  सेंड  स्टोन”

 Shri  V.  P,  Nayar  (Quilon)  What  us
 its  chemical  composition?

 Shri  Raghunath  Singh:  I  do  not
 know  Iam  not  a  scientist  &hn
 Malavija  7५  a  scientist  He  can  tell
 you

 इस  वास्ते  मे  यह  कहता  हू  कि  इस  पत्थर  की
 मेरी  परिभाषा  सिर्फ  यह  है  कि  मिर्जापुर  में  जो

 सेड  स्टोन  होता  है,  जिस  को  कि  हमारे  मालवीय

 जी  जानते  हे,  भौर  जिस  के  भलावा  बढ़ा  कोई

 और  स्टोन  नही  होता  है,  उस  को  स्वीकार  कर

 लिया  जाय  । भिर्जापुर ऐक्ट  से,  जो  कि  सन्‌
 १८८६  का  ऐक्ट  है,  भव  तक  इस  स्य्ेच  की
 परिभाषा  तही  है  ।  इस  लिये  इस  रिज़ाव
 को,  जो  कि  एक  दास्त्विक्ृदा  सी  है,  एक  ट
 है,  हमे  स्वीकार  करता  चाहिये  ।  इस  के
 स्वीकार  करने  से  यह  होगा  कि  ब्  की
 श्ातों  में  काम  करने  बाले  जो  लोग  हैं,  या  जो

 बहा  का  पत्थर  का  व्यापार है,  उस  की  श्सीम-
 बृद्धि  होगी  ।  जो  व्यापार  आज  एक  आकार
 मै  कपा ् दो  बपा  है,  इस  से  उस  ब्याक्फ  में



 yen  Mineper,  SmPrennch  ew  पक

 चयन
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 [ली  रघुनाव  सिह

 एक  नई  जागृति  उत्पन्न  होगी  ।  भाप  यहां  पर
 जो  यह  पत्थर  लगा  हुभा  देखते  हें  वह  भी

 चुनार  का  स्टोन  है,  मिजञपुर  का  स्टोन  है  ।

 कितना  अच्छा  यह  स्टोन  होता  था,  केकित
 झाज  उस  मिर्धापुर  स्टोन  की  कोई  है ५
 नहीं  है  1

 Shri  ्,  है .  Nayar:  The  hon.  Mem-
 ber  may  address  a  quorum  in  this
 House.  Now  there  is  no  quorum,

 Mr.  Chairman:  The  hon.  Member
 may  resume  his  seat.  The  quorum
 bell  is  being  rung.

 Shri  Raghunath  Singh:  This  is  only
 a  Private  Member's  bill.  Rather,  it  is
 our  day.  It  is  not  a  Government  day.

 Shri  द  2,  Nayar:  I  want  more
 Members  to  hear  your  speech.  Other
 hon.  Members  should  also  benefit  by
 your  speech.  Such  a  good  speech
 should  not  be  wasted  on  20  Members.

 Mr.  Chairman:  Now  there  is
 quorum,  The  hon.  Member  can
 continue  his  speech.

 sh  corre  सिह  :  में  यह  कह  रहा  था

 कि  मिर्जापुर का  जो  स्टोन  होता  है  वह  इतना
 झच्दा  होता  है  जिस  का  ठिकाना  नही  है  ।
 उस  पर  बड़ी  सुन्दरता  के  साथ  काम  किया

 जा  सकता है।  खास  कर  भाप जो  जाली
 का  काम  देख  रहे  है  वह  मिर्जापुर  स्टोन  पर
 बड़ा  झच्छा  होता  है  ?  दूसरी  बात  भाष  यह
 देखेंगे  कि  जितने  भी  स्‍भ्रशोक  के  स्तम्भ  हिन्दु-
 स्तान  में  हैं,  हिन्दुस्तान  ही  नहीं,  उस  के  बाहर

 भी  जितने  स्तम्म हैं,  वे  सब  चुनार के  पत्थर

 के  हैं  -  चुनार  स्टोन  पर  जो  पालिश  की
 जाती  है  वह  इतनी  मच्छो  होती  है  कि  उस
 का  झन्दाजा  लगाना  कठिन  है  सारनाथ
 जिन  लोगों  ने  देखा  है  उन  को  इस  का  पता

 होगा ।  चुनार  के  स्टोन  पर  पत्थर से
 पत्थर  लगा  कर  जो  पालिश  की  जाती हूँ  बह

 क्षिला  लेख  भाप  देखेंगे  यह  सब  आप  चुनार
 के  स्टोन  के  पायेंगे  ।

 चुनार  के  स्टोन  की  दूसरी  तारीफ  यह  है
 कि  वह  बहुत  लम्बा  होता  है  t  एक  शुनार
 की  खान  ही  ऐसी  लान  है  जहां  लम्बा  पत्थर

 होता  है  भाप  किसी  भी  अझदोक  के  स्तम्भ
 को  देख  लीजिये  |  उन  में  श्राप  ४०,  ४०

 फीट  तक  के  पत्थर  पायेंगे  ।  इस  प्रकार  से  जो

 हमारे  देश  का  इतना  सुन्दर  व्यापार  था,
 जो  हमारे  उत्तर  प्रदेश  की  इतती  सुन्दर  कला
 थी,  आज  वह  व्यापार  और  कला  घट  रही
 है  ।  उस  का  नाश  हो  रहा  है  ।  इस  वास्ते  मैं
 मालवीय  जी  से  विशेष  रूप  से  यह  प्रार्थना
 करूगा  कि  वे  इस  एक  लाइन  के  विथेयक  को,
 जिस  में  इस  पत्थर  की  डेफिनिशन  दी  हुई  है,
 स्वीकार  कर  लें  ।  और  भ्रगर  इसे  स्वीकार  न
 कर  सकें  तो  राज्य  सरकार  को  लिखे  कि  वहू

 चुनार  स्टोन  को  डिफाइन  कर  दे,  ताकि  हस
 व्यापार  में  जो  व्यवधान  पैदा  हो  गया  है  वह
 उपस्थित  न  हो

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fael
 (Shri  Gajendra  Prasad  Sinha):  Mr.
 Chairman,  Sir,  the  hon.  Membt?  has
 already  referred  to  the  fact  that
 though  he  has  krought  this  amend-
 ment  to  the  Act  this  Chunar  stone  or
 the  sand-stone  to  which  he  has  refer-
 red  in  his  amendment  is  entirely  within
 the  purview  of  the  State  concerned.
 He  has  accepted  that  the  matter  may
 be  referred  to  the  State  Government
 so  that  necessary  steps  may  be  taken.
 According  to  Entry  23  in  the  Seventh
 Schedule,  it  is  already  laid  down  that
 whatever  enactment  is  to  be  made  for
 this  type  of  minerals  it  should  be  done
 by  the  States.  I  would  like  to  assure
 the  hon.  Member  that  we  thank  him
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 fer  what  he  has  said  and  assure  him
 that  whatever  point  that  has  been
 raised  by  him  will  be  referred  to  the
 State  concerned  and  if  the  State  con-
 siders  it  necessary  the  Act  will  be
 amended  accordingly

 As  far  as  charging  of  taxes  at
 different  rates  ts  ccncerned,  the  hon
 Member  will  appreciate  that  that  also
 w  entirely  under  the  contro]  of  the
 State  Government  We  cannot  inter-
 fere  in  that  matter  He  simply  want-
 ed  a  clarification  that  Mirzapur  stone
 be  classified  as  sand-stone  This
 matter,  we  assure  him,  will  be  refer-
 red  to  the  State  concerned

 Mr.  Chairman:  Is  that  the  reply?

 The  Minister  of  Mines  and  Ol!  (Shri
 K.  D.  Malaviya):  I  have  nothing  to
 add  to  what  my  hon  colleague  has
 said  The  matter  will  be  referred  to
 the  State  Government  and  I  hope  they
 will  accept  the  good  advice  given  by
 my  hon  friend,  Shr:  Raghunath  Singh

 Shri  V.  P  Nayar.  I  could  not  find
 out  as  to  what  type  of  stone  it  35
 Unfortunately  I  have  not  been  to
 Mirzapur  What  is  the  chemical  com.
 Position  of  this  stone?

 Shri  K.  D.  Malaviya:  So  far  as  the
 sand-stone  referred  to  by  my  hon
 friend  is  concerned,  it  appears  to
 me

 Shri  चा,  P  Nayar:  It  38  not  a  pre
 cious  stone?

 Shri  K  D.  Malaviya:  No  It  :s  silica,
 ‘ontaming  perhaps  more  airspace  than
 what  is  contained  usually  in  other
 tones  Physically  it  5  not  such  a
 ‘ompact  stone  as  other  stones  are

 Shri  V.  P  Nayar:  What  geological
 lge  @o  you  attribute  to  :t?

 Shri  K.  D  Malsviya:  I  do  not  Know
 what  the  geological  age  of  that  sand-
 itone  is,  J  cannoy  say.
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 ah  रचुनाव  tee  सभापति  महोदय,
 माननीय  मत्री  महोदय  ते  भर  संसदीय  सचिव

 महोदय  ने  जो  भ्राष्यासन  दिया  है  उस
 का  में  स्वागत  करता  हू  भौर  फिर
 उन  से  निवेदन  करता  ह्  कि  वह
 स्टेट  गवर्नेमेंट  को  इस  बारे  में  याद
 कर  के  हिदायत  भेजें  भौर  अपनी  भोर  से  सुझाव
 भेजे  कि  जो  बेचार  गरीब  लोग  पत्थर  की
 खानों  में  काम  करन  वाने  हैं  और  पत्थर  तोड
 कर  पैसा  पैदा  करने  बाने  लोग  है  उन  का

 कुछ  उपकार  किया  जाय  ।

 इन  शब्दों  के  साथ  में  इस  विधेयक  को
 वापस  लेता  हू  ।

 Mr.  Chairman:  Has  the  hon  Mem-
 ber  leave  of  the  House  to  withdraw
 the  Bill?

 Shri  द  P.  Nayar:  No
 Important  Bill

 Mr  Chairman:  I  do  not  think  Shri
 Nayar  means  it  seriously  I  think
 the  hon  Mover  of  the  Bill  has  the
 leave  of  the  House  to  withdraw  it,

 It  is  a  very

 The  Bill  was  by  leave,  withdrawn.

 5.4  hrs

 ORPHANAGES  AND  OTHER
 CHARITABLE  HOMES  (SUPER-
 VISION  AND  CONTROL)  BILL,
 by  Shr  Katlash  Bihar.  Lall

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr  Chairman,  Sir,  I  have  the  honour
 to  move

 “That  this  House  concurs  in  the
 recommendation  of  Rajya  Sabha
 that  the  House  do  join  9  the  Joint
 Committee  of  the  Houses  on  the
 Bill  to  provide  for  the  supervision
 and  control  of  orphanages,  homes
 for  neglected  women  or  children
 and  other  hke  institutions  and  for
 matters  connected  therewith  by
 Shn  Kailash  Buhari  Lall,  made  in
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 [Shri  D.  C.  Sharma]
 ‘the  motion  adopted  by  Rajya
 Sabha  at  its  sitting  held  on  the
 4th  September,  959  and  communi-
 cated  to  this  House  on  the  7th
 September,  959  and  resolves  that
 the  following  Members  of  Lok
 Sabha  be  nominated  to  serve  on
 the  said  Joint  Committee  namely:
 Shri  Asoke  K.  Sen,  Shri  R.  M,
 Hajarnavis,  Shri  K.  V.  Rama-
 krishna  Reddy,  Kumari  Maniben
 Vallabhbhai  Patel,  Shri  B,  L.
 Chandak,  Shri  S.  A.  Agadi,  Dr.
 N,  C.  Samantsinhar,  Pandit  Mukat
 Behari  Lal  Bhargava,  Shri  Ansar
 Harvani,  Shri  Bhagwan  Din,
 Shrimati  Renuka  Ray,  Shri  Nek
 Ram  Negi,  Shri  A.  Doraiswami
 Gounder,  Shri  K.  K.  Warior,  Shri
 Khushwaqt  Rai,  Shri  Ram  Garib,
 Shri  Bibhuti  Bhushan  Das  Gupta,
 Shri  Bhaurao  Krishnarao  Gaik-
 wad,  Shri  Mohammad  Tahir,  and
 the  mover.”

 An  Hon.  Member:  Who  is  he?

 Shri  V.  P.  Nayar  (Quilon):  Are  they
 ‘all  charitable  persons?

 Shri  D.  C.  Sharma:  It  is  true,  I  am
 holding  somebody  else’s  baby,

 Shri  V.  P.  Nayar:  Do  not  do  if.

 Shri  D.  6.  Sharma:  But  I  must  say
 that  it  is  a  good  baby  and  I  am  proud
 of  being  its  godfather.  There  are
 many  reasons  which  prompt  me  _  to
 play  that  role.  In  the  first  place,  the
 condition  of  civilisation  prevailing  in
 a  country  is  judged  by  the  kind  of
 treatment  that  is  offered  to  its  child-
 ren.  The  treatment  of  children  in  a
 country  is  the  index  of  the  prosperity
 and  also  of  the  Welfare  activities  of
 the  country.  For  a  long  time  our
 country  has  not  paid  as  much  atten-
 tion  to  women  and  children,  specially,
 orphans  and  neglected  women,  as_  it
 should  have  done.  The  simple  reason
 for  that  is  that  we  were  interested
 much  more  in  political  matters  than
 in  matters  connected  with  social  wel-
 fare,  But  a  wholesome  change  has
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 come  over  our  country  eversince  the
 attainment  of  independence.  Now  my
 country  is  addressing  itself  very  sys-
 tematically  and  very~™  sedulously  to
 those  problems  which  are  connected
 with  children  who  are  the  best  wealth
 of  a  country.  In  this  matter  no  one
 deserves  our  sympathy  and  our  active
 support  more  than  the  orphans.  I  do
 not  know  the  number  of  orphans  in
 my  country;  but  I  know  that  their  lot
 is  very  hard.  At  the  same  time,  the
 lot  of  neglected  women,  who  are  neg-
 lected  by  their  husbands  or  their  re-
 lations,  is  also  pitiable.

 It  is  true,  we  have  some  institutions
 for  looking  after  these  orphans  and
 for  taking  care  of  these  neglected
 women.  But,  I  am  constrained  to
 point  out  that  these  are  very  often,
 unless  they  are  run  by  recognised  and
 well  established  social  welfare  agen-
 cies,  commercial  propositions.  They
 are  run  by  persons  whose  sole  object
 is  to  traffic  in  the  misery  of  ‘these
 orphans,  to  trade  upon  the  sad  plight
 of  these  neglected  women.  I  think  this
 is  one  of  the  stock  topics  of  our  novels,
 this  is  one  of  the  stock  subjects  of
 our  films,  this  is  one  of  the  well  known
 themes  of  our  social  reformers.  In
 this  matter,  I  must  say,  our  record
 has  not  been  very  fine.  I  know,  there
 are  some  institutions  run  by  the  Arya
 Samaj,  by  Sanatan  Dharma  samaj,  the
 Singh  Sabha  and  Christian  societies
 that  are  doing  very  good  work.  I
 have  nothing  to  say  against  them.
 There  are  also  some  institutions  which
 are  run  by  individuals.  I  do  not  take
 exception  to  every  such  institution
 run  by  an  individual.  But,  I  must
 say  that  most  of  them  do  not  give  a
 good  account  of  themselves.  Every
 now  and  then,  we  read  in  the  papers
 that  something  thas  gone  wrong
 somewhere,  in  some  institution  which
 looks  after  these  destitute  persons,
 whether  children  or  women,  and  these
 awaken  our  conscience.  They  are  a
 challenge  to  our  social  sympathy.  So,
 in  the  light  of  our  social  need,  in  the
 light  of  the  fact  that  we  are  building
 up  a  social  welfare  State,  in  view
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 of  the  fact  that  we  have  a_  Social
 Welfare  Board  and  other  agencies
 which  are  trying  to  improve  thé  lot  of
 children  and  neglected  women,  I
 think,  this  Bill  is  very  timely  and
 very  opportune.

 The  story  of  social  legislation  in  our
 country  has  not  been  a  very  happy
 story.  It  has  been  very  unhappy  when
 it  has  beeri  sponsoréd  by  a  private
 individual.  I  do  not  want  to  accuse
 the  Government  of  anything.  But,  I
 submit  véry  respectfully  that  fhe
 Government  génerally  does  not  look
 with  favour  upon  those  efforts  of
 social  reform  which  private  members
 ih  a  Legislative  Assembly  or  in  the
 Parliament  make,  Either  their  Bills
 are  turned  down  or  they  are  given  a
 ‘vague  assurance  that  something  would
 be  done  in  the  near  future  which
 would  make  use  of  their  valuable
 suggestions.  This  happens  occasional-
 ly,  but  not  very  often.  I  have  receiv.
 ed  assurances  of  that  kind  with  res-
 pect  to  so  many  of  my  Bills.  I  have
 never  seen  these  assurances  fructifying.
 But,  I  am  glad  that  Shri  Kailash
 Bihari  Lall  has  had  this  stroke  of  good
 luck.  Good  luck  is  very  rare  in  this
 world  and  any  one  who  has  that  rises
 ym  my  estimation.

 But,  this  good  luck  has  come  to  him
 after  a  series  of  strokes  of  ill-Iuck.
 For.  instance,  he  sponsored  a  Bill  in
 4954  which  came  up  for  discussion.  for
 reference  to  a  Select  Committee.  But,
 the  Government  opposed  it  and  there-
 fore,  the  Bill  had  to  be  withdrawn.
 But;  Shri  Kailash  Bihari  Lall  srieks
 it  out.  He  is  a  very  tough  and  per-

 ‘sistent  person.

 Some  Hon.  Members:  So  are  you.

 Shri  D.  C,  Sharma:
 when  cotnpared  to  him.

 TI  am  nothing

 He  again  introduced  a  Bill  in  1956.
 Then,  it  came  up  for  discussion,  for
 circulation  for  public  opinion  on
 Nevember,  30,  1956.  To  this,  the
 Government  agreed.  I  may  tell  you
 that  there  are  three  books  here  with
 ‘me  which  show  the  opinions  that  were

 230  LSD—7.
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 received  as  regards  this  Bill.  Tae
 opinions,  by  and  large,  and  in’  an
 overwhelming  degree  have  been
 favourable.  For  instance,  I  will  read
 out  one  opinion  which  came  from  thé
 District  Collector  of  Kottayam.  I
 think  my  hon.  friends  over  there  will
 appreciate  this  much  more  than  any
 other  person.  He  says:

 “The  proposed  legislation  ३8
 necessary  ard  is  in  keeping  with
 the  trends  of  modern  legislation
 where  the  functions  of  the  State
 extend  into  social  and  economic
 fields.  The  provisidns  are  ace-
 quate.”
 I  do  not  want  to  take  a  lot  of  the

 time  of  the  House  reading  out  the
 Opinions.  But,  I  wold  submit  very
 respectfully  that  public  men,  mem-
 bers  of  legislaturés,  jiidges  of  High
 Courts,  social  welfare  agericiés,
 charitable  institutions,  have  expressed
 their  opinions  on  this  Bill,  and  they
 have,  on  the  whole,  welcomed  the
 provisions  of  this  Bill.  It  ts  because
 this  Bill  is  in  céhformity  with  the  need
 of  the  time,  it  is  in  conformity  with
 the  social  needs  of  our  country  and
 our  society.

 One  of  the  opinions  that  was  given
 was  that  this  Bill  should  be  exten-
 ded  not  only  to  Part  A  States,  but
 also  to  Part  B  States.  Now  Part  B
 States  have  disappeared  and  we  have
 only  4  States.  My  hon.  friend  here
 from  Bihar  says  that  the  Bill  will
 disappear.  So,  you  can  understand
 how  one  Member  from  Bihar  views
 the  efforts  of  another  Member  froth
 Bihar.  I  am  very  sorry  to  make
 comment  on  it.  In  spite  of  public
 opinion  being  overwhelmingly  in
 favour  of  this  Bill,  Governmnterit
 turned  it  down  because  it  entailed
 heavy  expenditure.  This  was  a
 hurdle  created  by  the  Government,
 but  Shri  Kailash  Bihari  Lall  is  a
 person  who  knows  how  to  jump  over
 hurdles.  So,  he  gave  a  revised  ver-
 sion  of  the  Bill  removing  alli  the
 financial  implications.

 Shri  Supakar  (Sambalpur):  What
 remains?
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 45  Ars,
 ‘Suri  D.  C.  Sharma;  Ali  the  whole-

 sozne  provisions  for  the  protection  of
 neglected  children  and  women  re-
 main  in  this  Bill.

 Shri  ्,  P.  Nayar:  Is  it  for  old
 men?

 Shri  D.  C.  Sharma:  3  think  it  would
 be  left  to  you  to  bring  a  Bill  which
 will  deal  with  old  men,  and  I  know
 that  if  you  go  on  speaking  at  this
 rate,  you  will  be  older  much  sooner
 than  you  think!

 So,  the  Bill  hag  had  so  many  trans-
 migrations,  and  in  its  present  form
 was  presented  to  the  Rajya  Sebha  by
 may  esteemed  friend  Shri  Kailash
 Bihari  Lall,  the  indomitable  Kailash
 Bihari  Lall,  on  8th  May,  1959.  0७5
 पिह  2ist  August,  2959  the  sponsor
 moved  in  the  Rajya  Sabha  that  this
 Bul  be  referred  to  a  Joint  Com-
 mittee..  Then  somebody  raised  a  point
 of  order,  but  that  point  of  order  was
 also  over-ruled,  and  then  it  was
 wumanimously  agreed  to  refer  this  Bill
 to  a  Joint  Committee  of  both  the
 Houses.  It  is  on  account  of  that  that
 this  Bill  is  before  you.

 Now  I  would  submit  very  briefly
 and  very  respectfully  that  this  Bill
 contains  many  wholesome  provisions.
 Let  me  refer  to  the  Statement  of
 Objects  and  Reasons.  This  Bil)
 breaks  fresh  ground  because  the  topics
 with  which  it  deals  have  not  been
 before  any  legislator  in  this  form

 I  say  this  with  emphasis  on
 in  this  form.  The  Bills 5
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 iF  trictive.  They  have
 a  panel  kind,  they  have  pro-

 t  penal  action  should  be
 inst  those  who  practise  any

 |  activities  connected  with
 children  and  neglected  women.  These
 Bills  have  dealt  with  erphanages  and
 widows’  homes  and  vested  power  in
 the  executive  to  deal  with  these  anti-
 social  and  criminal  activities,  but
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 all  that  has  been  negatived.  The  pre-
 sent  Bill  is  more  constructive  in  its
 nature.  It  does  not  deal  with  anti-
 social  activities,  but  it  deals  with
 constructive  activities  connected  with
 children.  This  Bil]  wants  orphan--
 ages  and  charitable  homes  to  give
 protection  to  these  neglected  mem-
 bers  of  our  society,  but  it  wants  that
 the  whole  thing  should  be  on  a  proper
 basis,  It  is  also  a  kind  of  appeal  to
 all  charitably  inclined  persons  to
 support  these  institutions  which  are
 run  along  proper  lines,  run  in  such
 a  way  that  they  serve  the  national
 interests.  This  Bill  seeks  only  one
 thing,  and  it  is  this,  that  every  State
 should  establish  a  Board  of  Control
 for  orphanages  and  charitable  homes.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Has  the  motion  been  passed  by  the
 Rajya  Sabha?

 Shri  D.  ९.  Sharma:  Yes.

 Shri  Sinhasan  Singh:  Then,  tf
 think,  if  you  have  no  objection,  you
 might  conclude  now  as  there  are
 other  hon.  Members  who  want  to
 speak.

 Shri  D.  C.  Sharma:  I  am  very  thank-
 ful  to  you  for  this  very  generous
 gesture  that  you  have  made.

 Shri  Sinhasan  Singh:  You  may  re-
 serve  the  speech  for  the  considere-
 tion  stage.

 Shri  0.  C.  Sharma:  1  thank  you
 very  much  for  that,  but  I  think  the
 intention  of  some  of  the  Members  is
 this,  that  they  should  know  slightly
 little  more  about  this  Bill.  Of  course.
 you  know  all  about  it  already.

 Mr.  Chairman:  Order,  order
 Members  should  address  the  Chair

 ा  D.  C.  Sharma:  I  am  sorry.

 I  also  want  to  say  one  thing,  that
 on  account  of  this  Bill,  no  existing
 orphanage  or  charitable  home  will
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 saffer.  Only  that  type  of  institution
 suffer  that  is  not  doing  work

 along  the  right  lines.

 This  Billi  has  been  drafted  with  a
 great  deal  of  care,  and  I  think  the
 lawyer  Members  of  this  House  will
 eppreciate  it  very  much.  Chapter  I
 of  the  Bill  deals  with  definitions  as
 usual.  In  Chapter  II  we  have  the

 of  the  Board.  The  duties  of
 the  Board  are  to  advise  the  State

 t  on  matters  concerning
 recognition,  maintenance  and  con-

 of  homes  and  =  generally  to
 and  contro!  al]  matters  re-
 the  management  of  homes.
 also  gives  those  persons  the

 on.  If  they  think
 provisions  of  this  Bill  are

 anywhere,  they  will
 to  inspect  those  insti.
 no
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 conditions  of  recognition  are  also
 given  here.  These  conditions  are
 such  as  will  make  the  abuses  connec-
 ted  with  these  institutions  a  thing  of
 the  past.

 This  Bill  also  provides  for  the
 management  of  recognised  homes.  It
 wants  that  the  management  of  these
 homes  should  be  vested  in  properly
 constituted  bodies.  And  it  wants
 that  these  homes  should  look  after
 these  children  and  neglected  women.
 as  long  as  they  are  not  able  to  look
 after  themselves,

 Then,  this  Bill  also  says  that  if
 anybody  goes  against  its  provisions,
 he  will  be  punished.  So,  the  powers
 of  the  State  board  are  threefold;  in
 the  first  place,  it  can  grant  recog-
 nition;  in  the  second  piace,  it  can
 inspect,  and  in  the  third  place,  it  can
 also  give  such  directions  as  are  neces-
 sary  when  it  is  going  round. is

 There  is  also  provision  for  making
 d  if  the  Bill  is  passed,  those
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 rules  will  be  placed  before  both
 Houses  of  Parliament.  I  am  not
 asking  my  hon.  friends  to  endorse
 every  word  that  is  to  be  found  in  this
 Bill.  I  am  asking  them  to  give  their
 general  support  to  the  very  wholesome
 provisions  of  this  Bill.  As  you
 know,  Sir,  this  Bill  will  go  before  a
 Joint  Committee,  and  the  Joint  Com-
 mittee,  I  am  sure,  will  make  due
 changes  in  it,  and  if  necessary,  it  will
 improve  it;  if  it  is  not  necessary
 to  improve  it,  it  will  send  back  the
 Bill  as  it  is.

 I  am  sure  that  since  all  of  us  have
 the  welfare  of  children  at  our  heart,
 we  shall  give  unanimous  support  to
 this  Billi.  With  these  words,  I  move.

 Mr,  Chairman:  Motion  moved:
 “That  this  House  concurs  in  the

 recommendation  of  Rajya  Sabha
 that  the  House  do  join  in  the
 Joint  Committee  of  the  Houses
 on  the  Bill  to  provide  for  the
 supervision  and  contro!  of  orpha-
 nages,  homes  for  neglected  women
 or  children  and  other  like  in-
 stitutions  and  for  matters  con-
 nected  therewith  by  Shri  Kailash
 Bihari  Lall,  made  in  the  motion
 adopted  by  Rajya  Sabha  at  it
 sitting  held  on  the  4th  Septem-
 ber,  959  and  communicated  to
 this  House  on  the  7th  September,
 ‘1950  and  resolves  that  the  follow.
 ing  Members  of  Lok  Sabha  be
 nominated  to  serve  on  the  said
 Joint  Committee,  namely:  Shri
 Asoke  K.  Sen,  Shri  R  M.  Hajar-
 navis,  Shri  K.  ्  Ramakrishna
 Reddy,  Kumari  Maniben  Vallabb-
 bhai  Patel,  Shri  B.  L.  Chandak,
 Shri  S.  A.  Agadi,  Dr.  N.  C.  Samant~
 sinhar,  Pandit  Mukat  Bihari  Lal
 Bhargava,  Shri  Ansar  Harvani,
 Shri  Bhagwan  Din.  Shrimati
 Renuka  Ray,  Shri  Nek  Ram  Negi,
 Shri  A.  Doraiswami  Gounder,
 Shri  K.  K.  Warior,  Shri  Khush-
 waqt  Rai,  Shri  Ram  Garib,  Shri
 Bibhuti  Bhushan  Das  Gupta.
 Shri  Bhaurao  Krishnarao  Gaik-
 wad,  Shri  Mohammad  Tahir,  and
 Shri  Diwan  Chand  Sharma.”.
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 3s  no  doubt  that  this  is  a  social  evil
 which  has  to  be  remedied.  Supposing
 these  women  are  allowed  to  remain
 like  this,  without  any  means  of  liveli-
 ‘hood,  then  with  all  their  good  wishes,
 with  all  their  good  intentions,  they
 cannot  but  go  back  to  the  same  pro-
 fession;  they  will  be  forced  to  do  the
 same  job,  which  is  banned  in  certain
 places.

 So,  my  submission  is  that  when  this
 Bill  goes  before  the  Joint  Committee,
 there  should  be  a  proper  survey  of
 this  matter.  Government  should
 institute  a  committee,  or  the  Mem-
 bers  of  the  Joint  Committee  should
 go  to  some  places  and  see  the  said
 plight  of  these  neglected  women  and
 these  small  orphan  boys,  these  bloom-

 ing  boys  whom  we  want  in  this  coun-
 try  to  prosper.

 So,  I  welcome  this  Bill,  and  while
 doing  so,  I  would  like  that  some  of
 these  neglected  women  should  also  be
 allowed  to  come  and  give  evidence
 before  the  Joint  Committee,  so  that
 they  may  express  their  sentiments
 correctly  and  without  any  fear.

 With  these  words,  I  support  this
 Bill,  and  I  congratulate  Shri  Kailash
 Bihari  Lall.

 श्री  शुनशुनवाला  (भागलपुर)  :  चेयर-
 मेन  साहब,  यह  बिल  हमारे  शहर  के

 रहने  वाले  बाबू  कैलाश  बिहारी  लाल,  जेसाकि
 शर्मा  साहब  ने  बतलाया,  सन्‌  १६५४  में  लाये
 थे।  बड़ी  मेहनत  के  बाद  वे  इस  की  उपयोगिता
 सरकार  को  समझा  सके,  और  में  सरकार  को

 बघाई  देता  हूं  कि  यद्यपि  हमारी  स्टेट  वेलफेश्रर
 स्टेट  कही  जाती  है  परन्तु  जो  सचमुच  वेलफेआर
 की  चीजें  हैं  वह  उस  को  बहुत  देर  से  समझ  में
 आती  हैं,  लेकिन  अब  भी  उस  की  समझ  में

 यह  बात  ञ्  गई  |  जो  कुछ  थोड़ा  बहुत  इस
 बिल  में  किया  गया  है  वह  बहुत  अच्छा  है,

 कुछ  काम  तो  शुरू  हुआ,  परन्तु  जितना  सरकार
 को  करना  चाहिये  था  वह  कुछ  भी  नहीं  हुआ  ।
 जैसा  मेरे  पूर्व  बता  ने  कहा,  जिस  प्रकार  की

 BHADRA  20,  88l  (SAKA)  and  other  Chart-  7892
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 दशा  हमारे  आर्फेनेजेज़्  और  विधवाश्रमों  की

 है,  उस  को  देखते  हुए  सरकार  को  चाहिये
 कि  वह  एक  कमेटी  बिठलाये  और  कमेटी

 बिठला  कर  जांच  करे  कि  इन  स्थानों  की  क्‍या

 अवस्था  है  ।  केवल  एक  इस  प्रकार  का  बिल

 ला  कर  के  वह  सन्तोष  न  कर  ले  बल्कि  एक

 कांम्प्रिहेन्सिव  बिल  लावे  और  इस  प्रकार

 का  फैसला  करे  कि  हर  जगह,  कम  से  कम  हर
 जिले  में  इस  प्रकार  के  आर्फनेजेज  खोले  जायें  ।

 हमारे  भाई  श्री  कैलाश  बिहारी  लाल  ऑआआफेनेजेज़ ज
 के  काम  में  करीब  १५  वर्षो  से  लगे  हुए  हैं  ।

 जहां  पर  उन  का  आफंनेज  हूँ,  मुझ  को  भी  जा

 कर  उसे  देखने  का  मौका  मिला  है  वहां  पर

 ऑार्फन्स  और  विधवायें  तो  हैं  ही,  परन्तु
 सौभाग्यवश  वहां  ऐसे  कार्यकर्ता  भी  हैं  जोकि

 अपने  बच्चों  को  भी  उतना  प्रेम  नहीं  करते

 जितने  प्रेम  से  पुचकार  पुचकार  कर  वे  उन

 बच्चों  को  गोद  में  लेते  हैं  -  वहां  पर  इस  प्रकार

 के  दो  चार  कार्यकर्ता  हें  और  उन  की  संख्या

 दिन  प्रति  दिन  बढ़ती  ही  जाती  है  |  एक

 हमारे  पंचानन  झा  हैं,  जिन  को  में  ने  वहां  पर

 जा  कर  देखा  ।  वह  एक  बरस  के  लड़के  को,

 जोकि  ऑआर्फन  था  और  जंगल  में  पंड़ा  हुआ  था

 या  शायद  खेत  में  पड़ा  हुआ  था,  उठा  कर  लाये

 और  हम  को  दिखलाया  ।  उस  बच्चे  की  वह
 इतना  प्रेम  करते  थे  कि  मुझे  देख  कर  अचम्भा

 हुआ  ।  यह  भावनायें  हमारे  कार्यकर्ताओं  की

 हैं।  परन्तु  सरकार  की  ओर  से  इस  ओर  बड़ी
 भारी  उदासीनता  है  ।  इस  में  सरकार  को  जरा

 सी  दिलचस्पी  दिखलानी  चाहिये  और  जो

 असली  काम  बेलफेग्र  स्टेट  का  है,  जेसाकि

 बिल  में  शुरू  में  कहा  गया  था  कि  हर  जगह
 आफेनेज  खोले  जायें,  उस  के  लिये  एक  बिल

 लाना  चाहिये  ।

 जसा  मेरे  पूर्व  वक्ता  ने  कहा,  यह  ठीक  हूं
 कि  ऑआफेनेज  और  विधवाश्रमों  में  बदमाशियां

 भी  बहुत  हुआ  करती  हैं  ।  यह  एक  प्रकार  का

 प्रोफेशन  सा  हो  गया  है,  जैसाकि  उन्हों  ने

 उदाहरण  दिया  |  जन्हों  ने  एक  झन्घे  लड़के
 से  कहा  कि  तुम  झांखें  खोल  दो  तो  तुम्हें
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 [सी  झुनश्‌  अवाला]
 ‘ate  दूगा भौर  उस  ने  मांखे  |  दीं  t
 इस  प्रकार  की  भी  बहुत  सी  संस्थायें  हैं  ।
 इस  प्रकार की  संस्थाप्ों  को  बन्द  करने के  सिये
 भी  सरकार  को  बहुत  काम  करना  है  |  बह
 झावदयक  भी  है  भौर  जल्दी  करना  चाहिये

 जिस  में  ऐसे  लोगों  को  उत्साह  ।  होते  पाये  ।
 उन  को  बराबर  डिस्करेज  करना  चाहिये  |
 लेकिन  जिस  प्रकार की  संस्थायें  होनी  चाहियें,
 जिस  प्रकार  की  संस्थाप्रों  की  ‘waerray  है,
 उन  को  सरकार  को  खुले  दिल  से  मदद  भी

 करनी  चाहिये  t  हमारे देश  में  ऐसी  स्थिति हो

 जई  है  कि  यह  काम  करना  बहुत  धावक्ष्यक  है

 weet  के  कारण  या  दूसरे  कारणों से  इन
 आफरनेजेड  भौर  विधवाअर्मों  की  बहुत  ही
 बुरी  हालत  है।  सरकार को  इस  शोर  म्यान
 दे  कर  ऐसा  करना  भाहिये  कि  कम  से  कम

 हर  एक  जिसे  में  एक  एक  विभवाश्रम  शौर

 शक  एक  धाफनेज  हो  जाय  t

 25.24  brs,

 (Mx.  Dezrcry-Sreaxzen  tn  the  Chair]

 यह  ठीक  है  कि  सरकार  ने  शुरू  में  जस  यह  बिल
 ah  केलाश  बिहारी  साल  लाये  तो  चल  में

 काइनशल  इम्प्लिकेशन  देखा,  इससिये  इस  में

 इतनी  देर  हो  गई  ।  परन्तु  ह, ए  में  कुछ  खर्च
 करने  के  लिये  सरकार  को  पीछे  नहीं  हटना

 चाहिवे,  जागे  भाना  चाहिये  शोर  इस  में  जो

 कार्य  करने  वाले  हैं  उन  को  उत्साहित  करना

 आहिये  t  जो  बोर्ड  बनाने  की  इस  में  योजना  है

 बहू  बहुत  सुन्दर  योजना  है  ।  मैं  उस  की  ताईद
 करता  हूं  परस्तु  थोर्ड  में  जो  लोग  लिये  जायें  बह
 इस  प्रकार  के  लिये  जायें  जोकि  सचमुच  में

 ऐसे  कामों  से  प्रेम  रखते  हों  भौर  समय  पड़ने
 पर  वे  उस  में  सच्ची  राय  दे  सके  केवल  भार्भा-
 मेंटल  बोर्ड  बताने  से  काम  नहीं  चलेगा  1  Ve
 में  विशेष  कुछ  कहना  नहीं  चाहता  t  इतना  ही
 कह  कर  के  में  बठता  हूं  ।  सरकार  को  बधाई
 ear  हूं  भौर  सरकार  से  प्राथेना  करता  हूं  कि

 यह  एक  बड़ा  कम्मीहेन्सिन  बिल  लायें  ित  से
 कि  हर  एक  जिले  में  इस  प्रकार  की  संस्था
 कायम  करें  शौर  झाण  जो  संस्थायें  बदमा
 को  झपना  केसा  बनाये  हुए  हैं,  शस  को  भो  कड़े
 कानून  सता  कर  ऐसी  हरकतों  से  बाज  क्ले
 शौर  इन  खराबियों  को  दूर  करें  1

 बीनती  जयाबेग  शाह...  (गिरगार)  :
 उपाध्यक्ष  महोदय,  शर्मा  जी  ने  जो  दिल  रक्खा
 मैं  उस  का  स्वागत  व  समन  करती  हूं।  इस
 बारे  में  मेरा  भी  कुछ  भ्रतुभव  है  भौर  इस  गाते
 मेरी  भी  इच्छा  इस  बिल  के  सम्बन्ध  में  कुछ
 निषेदन  करने  की  हुई  ।

 सौराष्ट्र  में  इस  प्रकार  का  एक  बिल  पास
 हुआ था  ।  उस  में  संस्थाधों  को  इंस्पैक्ट
 करने  शौर  सटिफाई  करने  की  बातें  थीं  ौर

 मौके  पर  कब्जा  लेने  की  भी  लजबवीज़ें थीं शौर थी  बौर
 सौराष्ट्र  में  हम  ने  देखा  कि  जो  संस्थायें  यहां

 पर  जल  रही  भी
 उस  में  हम  बहुत  कुछ  सुधार

 कर  सके  भौर  उन  की  गतिविधियों को  किसी
 हद  तक  कंट्रोल भी  कर  सके  ।  शमी इस  बिल

 पर  बोलते हुए  श्री  बनर्जी ते  बच्चों  बौर  नेग्ले-
 गरे  बीमेन  के  लिये  जो  फरमाया  उस  से  में

 सहमत हू  t  हुछ  संस्थायें  प्रसबत्त  ऐसी  हैं
 जोकि  वाकई  में  ध्रारफन  बच्चों  से  प्रेम  शौर

 हमदर्दी  रखती  हैं  भौर  वहां  पर  ठीक  से  उन  की
 देखरेख  करती  हैं  लेकिन  मुझे  यह  खेद  के  साथ

 कहेना  पढ़ता  है  कि  देश  में  ऐसी  संस्थायें  बहुत
 कम  हैं  वैसे  संस्थायें  तो  बहुत  काफी  हमारे  देश
 में  चलती  हैं  लेकिन  उन  में  होता  यह  है  कि
 बच्चों  को  बाहर  बाजारों  शौर  मेलों  1... । ड  में

 जोड़  दिया  जाठा  है  शौर उन से उस  से  बाता  अमाना
 करेब  कर  चंदा  इकट्ठा  करवाया  जाता  है  |
 में  समझती  हूं  कि  जब  इस  तरह  की  woe

 हासल  हमारी  इन  संस्थानों  की  हैं  तो  सरकार
 का  उस  पर  कुछ  ते  कुछ  निषंत्रण  रहता
 आवश्यक  हो  याता  है।  भाज  भ्रारफंत  को

 अपनाने  के  लिये  हमें  धपने  शारे  समाज  के

 ढांचे  को  जवलनों  होपा  ।  एक  वेशफ्रेयर



 om  है,  उन
 लिये  सरकार  उपयुक्त  लेजिस्लेशन  लाये
 और  आवश्यक  व्यवस्था  करे  ।  सरकार  के
 झलावा  सारे  समाज  को  भी  इस  के  लिये
 जिम्मेदारी  अपने  कंधों  पर  लेनी  चाहिये  ।

 शर्मा  जी  ने  यह  सुझाव  दिया  कि  ऐसे
 खावारिस  बच्चो  को  लोगों  को  इंडिविजुअली
 भी  अपना  सेना  भाहिये  ।  उन  का  यह  विचार

 सुम  है  लेकिन  में  समझती  ह  कि  हमारे  देश  में

 शेरे  लोगों की  तादाद  कम  ही  होगी  ।  अलवा

 बसरे  देशों  को  बाबत  में  ने  यह  जरूर  सुना
 है  कि  वहां  पर  काफी  लोग  ऐसे  भारफन

 अच्चों  को  अपना  लिया  करते  है  |  चूकि
 हमारे  देश  में  ऐसे  लोगो  की  तादाद  बहुत  कम

 है  तो  यहा  पर  ऐसी  सस्थाधो  का  होना  जरूरी

 हो  जाता  है  जहा  पर  कि  ऐसे  बच्चों  को
 रक्सा  जा  सके  और  उन  का  पालन  पोषण
 शौर  पठनपाठन  ठीक  तरह  मे  किया  जा  सके  |

 जहा  तक  बहिनो  का  सम्बन्ध  है  उन  की
 मी  भ्वस्था  देख  कर  मुझे  रज  होता  है  धौर
 ठरस  ्ाता  है  ।  ने  बहिनो  की  ऐसी  संस्थाये
 देखो  हैं  जहा  कि  उन  को  रख  क्र  एक्स-
 प्लायट  किया  जाता  है  ।  जाये  समाज  व
 अन्य  सस्थाहो  हारा  इस  तरह  की  महिला
 संस्थायें  चलाई  जाती  हैं  भौर  मुझे  यह  बड़े

 w  ate  दार्म  के  साय  कहना  पडता  है  कि

 ऐसी  कई  सस्थायें  हैं  जहां  उन  बेचारी  महिलाशो
 को  भी  एक्सप्लायट  किया  जाता  है  |  भौर
 ये  चूकि  हेल्पलस  होती  है  इसलिये  कुछ  नहीं
 कर  सकती  ।  इसलिये  यह  बहुत  भावहयक  हो
 जाता  हें  कि  इन  संस्थाह्रों  पर  सरकार  का
 नियंत्रण  रहे  ताकि  झाज  जो  यह  गड़बड़ी
 ग्बसती  है  झोर  घौरतो  को  एक्सप्लायट  किया
 जाता  है  बह  न॑  किया  जा  सके  ।  यह  बिल
 मेरी  ६... द  में  सीमित  बिल  है  और  इस

 को  और  बाइडेन  किया  जाना  चाहिये  भौर
 नेगलेक्टेड  वीसेव  के  लिये भी  मर  इस
 बिल  के  द्वारा  समुचित  व्यवस्था  कर दी  जाय

 और  उन  की  देखभाल  की  व्यवस्था  कर
 दी  जाय  तो  बेहतर  होगा  |

 यह  जो  बोर्ड  बनाया  जा  रहा  है  उस
 के  लिये  मेरा  कहना  है  कि  बोर्ड  में  ऐसे

 सदस्य  रखने  चाहियें  जिन  की  कि  इस
 काम  में  दिलचस्पी  हो  भ्रौर  श्राफिक्षिएस
 तौर  पर  ऐमे  लोग  न  रक्खे  जायें  जिन  की
 कि  इस  सामाजिक  कामों  में  दिलचम्पी
 न  हो  ।  इसलिये  मेरा  कहना  है  कि  केवल
 बिल  को  इसी  सीमित  रूप  में  पास  कर  देने
 से  काम  चलने  वाला  नहीं  है  |  इस  के  साथ

 मुझे  यह  भी  कहना  है  कि  चिल्ड्रेन  ह््ट
 जोकि  कई  स्टेट्स  में  है  और  जैसे  कि  अम्बई
 में  है  वह  भी  साथ  में  लगाया  जाना  चाहिये
 क्योकि  यहा  तक  सुना  गया  है  शौर  यह
 हकीकत  भी  है  कि  आज  लावारिस  बच्चे
 जोकि  लंगड़े  लूले  शौर  भषे  सड़कों  पर  भील
 मागते  चूमा  करते  हैं  वह  अंघे  और  लूले  लंगड़े
 होने  का  बहाना  करते  हैं,  झूठ  मूठ  को  अंधे
 बन  जाते  है  ताकि  लोग  उन  पर  दया  कर
 के  भीख  दे  दें  लेकिन  इस  के  साथ  ही  हमारे
 देश  में  ऐसा  भी  चल  रहा  है  शौर  यह  मैं

 अनुभव  के  झाष्नार पर  कहती  हू  कि  कुछ  लोग
 छोटे  छोटे  बच्चों  को  पकड  लते  हैं  भोर  ले
 जा  कर  उनको  आखें  फोड़  देते  हैं  भौर  हाथ
 बैग  तोड  देते  हैं  भौर  इस  तरह  से  उन  को
 हर  तरह  अभ्रपाहिज  बना  कर  पैसा  इकट्ठा
 करवाते  हैं  भौर  में  हाउस  को  यह  बतलाना

 चाहतो  ह  कि  हमारे  देश  में  इस  तरह  के

 झ्रादमी  भी  विद्यमान  है  जोकि  यह  घृणित
 और  कुत्सित  काम  करते  हैं  भौर  इस  तरह
 गैसा  कसाते है  ।  में  चाहती हू  कि  बिल  में  यह
 मी  व्यवस्था हैं।  ताकि  १८  साल  से  कम  क्म्द
 के  बच्चे  यदि  इस  तरह  भीख  भागते  हुए
 पाये  जायें  तो  उन  को  पुलिस  अपने  कब्जे  में

 के  के  ।  इस  काम  के  लिग्रे  हम  किसी  एक  संस्था

 या  कुछ  व्यक्तियों को  सी  एघोशइअ कर  सकते
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 हैं  जोकि  इस  तरह  के  कम  उम्र  के  बच्चों  की

 देखरेख  का  काम  अपने  ऊपर  ले  लें  और  यदि

 ऐसी  व्यवस्था  हो  जाय  तो  मैं  समझती  हूं  कि

 सारा  मामला  कुछ  हद  तक  हल  हो  सकता

 है  ।  लेकिन  अगर  हम  ने  सिर्फ  इसी  वर्तमान

 रूप  में  बिल  को  पास  किया  तो  हम  केवल

 उन्हीं  बच्चों  और  बहनों  की  प्रोटेक्ट  कर

 सकेंगे  ज्ञोकि  इन  संस्थाओं  में  आते  हैं  लेकिन

 हमारे  थे  अभागे  बच्चे  और  बहनें  जोकि

 हमारे  पास  नहीं  आतीं  और  जोकि  ऐसी
 संस्थाओं  में  नहीं  आतीं  और  जोकि  रास्ते  में

 इधर  उधर  घूमते  हैं  और  जोकि  अनैतिक

 आर  खराब  लोगों  के  हाथों  में  पड़  कर  अपना

 जीवन  बर्बाद  कर  डालती  हैं,  उन  के  वास्ते

 हम  कोई  प्रोटेक्शन  नहीं  दे  पायेंगे  और

 उन  का  उद्धार  हम  नहीं  कर  पायेंगे  ।  मुझे

 मालूम  है  कि  कैसे  हमारी  छोटी  छोटी  लड़-
 कियां  इस  तरह  के  शैतान  आदमियों  के  हाथों
 में  पड़  कर  अपना  जीवन  बर्बाद  कर  डालती  हैं
 और  वे  लोग  उन  लड़कियों  को  किस  तरह

 एक्सप्लायट  केर  के  पेदा  कमवाते  हैं  और

 इस  तरह  का  अनैतिक  धंधा  करते  हैं  ।  मैं

 इस  के  साथ  ही  बह  भी  अर्ज  करना  चाहती  हूं
 कि  यह  बिल  तो  ले  ही  आये  हैं  लेकिन  इस

 के  साथ  ही  यह  भी  कोशिश  की  जाय  कि

 सारे  देश  के  वास्ते  एक  ऐसा  चिल्ड्रेन  ऐक्ट
 बनाने  की  कोशिश  करें  और  यदि  हम  ऐसा
 कर  सकें  तो  हम  सारे  देश  के  बच्चों  की  दुआ

 हासिल  कर  सकेंगे  और  हमारी  वे  अभागी

 बहनें  भी  हमारा  आजन्म  आभार  मानेंगी  ।

 हालांकि  काफी  जगह  पर  लेजिस्लेशन  कर  के

 यह  प्रास्टीच्यूशन  बन्द  कर  दिया  गया  है  लेकिन

 तो  भी  बह  एकदम  रुका  नहीं  है  और  प्रास्टी-

 च्यूदान  चल  रहा  है  और  कानून  से  इस  का

 कंट्रोल  करना  बहुत  मुश्किल  है  ।  हमें  तो  अ्रपने

 देश  और  समाज  में  एक  ऐसा  वातावरण

 बनाना  होमा  जिस  में  यह  कुप्रथा  हमारे  बीच

 में  से  सदा  के  लिये  हट  जाय  ।  आज  हमारा
 समाज  उन  अभागी  बहनों  के  लिये  उपेक्षा  का

 भाब  रखता  है  और  में  पूछना  चाहती  हूं  कि
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 क्या  उन  अभागी  बहिनों  को  समाज  आश्रय

 देता  है  ?  वहां  से  जब  बहनें  वापिस  आती  हूँ
 तो  उन  को  कौन  रखता  है  ?  हम  ने  पाकिस्तान

 के  निर्माण  के  समय  देखा  कि  जो  हमारी

 हिन्दू  लड़कियां  उधर  से  जबरदस्ती  रिकवर  हो
 कर  आती  हैं  तो  समाज  उन  को  ग्रहण  नहीं
 करता  और  यहां  तक  कि  उन  के  घरवाले  भी

 उन  को  अपने  घर  में  रखने  से  हिचकिचाते  हैं
 अब  हमें  यह  देखना  होगा  कि  जो  हमारी  बहिनें
 इस  तरह  के  कुत्सित  काम  में  फस  जाती  हैं
 वे  कोई  अपनी  स्वेच्छा  से  तो  उस  में  जाती  नहीं

 हैं  बल्कि  परिस्थितियों  से  लाचार  हो  कर

 उन  को  उस  नारकीय  जीवन  में  जाना  पडता

 है  और  आज  की  जैसी  अवस्था  है  उस  में
 उन  के  लिये  फिर  से  अपने  घरों  और  समाज

 में  आने  का  कोई  रास्ता  ही  नहीं  है,  न  मां

 बाप  रखते  हैं  और  न  और  कोई  रखता  है,
 समाज  में  उन  के  लिये  कोई  स्थान  नहीं

 है  ।  इसी  वजह  से  ऐसी  संस्थायें  बनाई  जायें

 जहां  उन  की  आश्रय  मिल  सके  ।  यह  ग्त्यन्त

 जरूरी  है  ।

 ग्राज  जरूरत  इस  बात  की  है  कि  हम
 समाज  में  एक  ऐसा  स्वस्थ  वातावरण  उत्पन्न

 करें  ताकि  यह  जो  सामाजिक  अभिशाप  हमारे
 बीच  में  विद्यमान  है  वह  हट  जाय  और  इस-
 लिये  में  इस  बिल  का  स्वागत  करने  के  साथ

 ही  यह  भी  सुझाव  देना  चाहती  हूं  कि  इस
 के  साथ  और  भी  जो  कानून  और  सोशल

 लेजिस्लेशन  करना  जरूरी  हों,  वह  भी  किये

 जायें  और  यदि  ऐसा  हम  ने  किया  तो  मुझे
 आशा  है  कि  परिस्थिति  में  सुधार  हो  सकता  है

 Shri  V.  P.  Nayar:  Mr.  Deputy-
 Speaker,  Sir,  I  am  very  glad  that
 the  hon.  Member,  Shri  D.  C.  Sharma
 has  brought  forward  a  measure  like
 this,  in  his  usual  fashion.  He.  has
 made  substantial  contributions  in  the
 field  of  Private  Members’  Bills.  I
 remember  a  Bill  about  Sanyas  Diksha
 and  another  Bill  for  the  restraint  on
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 eld  age  mariage  which  were  moved
 by  the  hon.  Member.

 But  the  subject  is  something  diffe-
 rent  from  those  dealt  with  in  those
 previous  Bille  After  he  made  his
 agecch,  he  referred  to  certain  opinions
 which  had  been  alicited.  And,  he
 was  good  enough  to  give  me  a  copy
 af  the  mpinions  received  from  the

 reading  some  af  the  opinions  that  3
 duty

 We  have  already  had  a  taste  of  that
 in  Kerala;  and  today  it  is  obvious,
 when  I  read  these,  that  only  one
 ¢lags  of  persons  in  our  country  have
 vehement’  i  opposed  any  inroads  into
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 should  smell  a  rat.  What  dogs  this
 Very  Rev.  Father  say?  He  says:

 ‘tT  would  submit  that  the  pro-
 vision  of  clause  3(2)  of  the  Bill
 for  obtaining  recognition  is  up-
 called  for  and  unwarranted  and  is
 calculated  to  affect  adversely
 humanitarian  work  and  act  as  a
 set-back  to  voluntary  institutions
 of  charitable  nature.”.
 The  Very  Rev,  Father  is  worried’

 because  Parligment  is  taking  some
 powers  of  control  and  supervision.
 He  goes  on:

 “Sven  apart  from  a  heence,  the
 right  and  authority  of  the  State  is
 always  there  to  reach  at  wrong-
 doers  and  punish  them  adequate-
 ly.....Their  right  and  authority
 is  always  there  to  reach  at  wrong-
 doers  and  punish  them  adequate-
 ly  and  I  don't  see  the  need  of
 licensing  when  the  present  main-
 tenance  of  orphanages  with  the
 Stata  aid  depends  on  their  recog-
 nition  which  in  itself  I  should
 say  amounts  to  licensing  and  the
 present  provision  of  clause  3(2)
 is  superfluous.”

 “Tae  provisions  in  clause
 denying  the  State  aid  enjoyed
 along  by  orplssnages  in  case
 impart  religious  instructions,  is
 I  would  respectfully  point  eut
 disastrous  and  suicidal  to  the
 the  inmates.”

 Mark  the  wasds,  in  case  =  they
 impart  religious  instructions’

 Then,  there  is  Sister  Rose  Mary,
 A.C.  Correspondent,  St.  Joseph’s  Or-
 phanege,  Kozhikode.  What  does  she
 say?

 ‘We  protest  mest  vehemently
 against  the  provision  by  which
 private  institutions  where  reli-
 gious  instruction  is  provided  wry
 be  disqualified  for  Government
 grants  ”

 The  Sister,  therefore,  wants  the
 Government  grants  and  also  the

 Fe:
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 icence,  also  the  liberty  of  imparting
 religious  instruction  For  what  pur-
 pose,  we  know,  as  we  have  seen  al-
 ready

 Then,  there  is  the  Manager  St
 Philomena's  Orphanage

 “This  १8  to  urge  the  Government
 to  drop  ithe  Orphanages  and
 Widows’  Homes  Bill  For  the  pro-
 posed  Bill,  if  passed,  would  make
 the  efficient  running  of  Orphanages
 and  Widows’  Homes  by  sincere  pri-
 vate  organisations  impossible”

 They  claim  to  be  sincere  private  or-
 garusatioss  What  non  sense  it  it,
 that  they  do  not  even  allow  Govern-
 ment  to  have  the  power  of  supervi-
 sion  and  control?  Shir,  this  is  a  very
 long  hst  I  shall  not  bother  the  House
 with  more  quotations  but  I  must  be
 permitted  to  read  out  some  other
 mames  also  Thev  are

 The  Manager,  Holy  Infant  Marry‘s
 Orphanage  Vayittir:  Wyrnad
 Malabar

 Bony  Secretary  Indian  Conference
 of  Social  Work  Kerala  State  Of
 course,  there  is  a  list  They  are  all
 from  Kerala  You  must  know  what
 these  people  have  been  doing  im

 Then,  the  very  reverend  A
 M.  Patrom,  SJ  Bishop  and  Chairman
 of  the  Roman  Catholic  Diocese  of

 ‘Calicut.  In  his  statement  he  says

 “If  passed  its  implications  and
 penalties  would  be  greatly  detn-
 mental  to  the  establishment  and
 running  of  such  orphanages  and
 homes  We  strongly  protest  against
 the  provision  denying  state  aid  to

 Then  somebody  wrrting  on  behalf  of
 rthe  Bishops  of  Madhya  Pradesh,  Pan-
 ehmarh  says

 “I  do  so  at  the  requests  of  the
 Cathohe  Bishops  having  jurisdic-

 pur,  Jabalpur  and  Indore  who  wish
 me  to  inform  you  that  their  views
 regarding  the  proposed  legishation
 are  identical  to  those  as  expressed
 in  the  Memorandum  ”

 Now,  the  Bishop  of  Mysore  says—
 it  is  very  interesting  to  see  what  the
 Bishop  of  Mysore  says

 ‘I  feel  confident  that  the  protests
 of  the  Christian  huerarchy  and  the
 views  expressed  by  the  .  religious
 (organisations—sic)  conducting  or-
 phanages  and  widows’  homes  will
 have  the  desired  effect”

 Shri  Feroze  Ghandhi:  What  about
 the  Nayar  community*

 Shri  V  P  Nayar’  No  prominent
 Nayar  seems  to  have  bothered  about
 it.  Then,  there  is  the  Mother  Super-
 ior,  Convent  of  0  L  of  the  Assump-
 tion,  Kollegal,  Mysore  I  do  not
 know  what  ‘O  L’  stands  for  Then,
 the  reverend,  Mother  Superior—not
 merely  Mother  but  very  reverend
 Mother  Supenor—Holy  Family  Con
 vent,  Nagavalli,  Chamarajanagar,  the
 St  Joseph's  Convent  Hunsur,  Mysore
 State,  the  Mother  Superior,  St
 Annes  Convent,  Sidapur,  डल  M
 Maryanne  Mother  Superior  Assis!
 Convent,  Tirthapal:  PO,  Mysore
 State.  Mother  C  Sonnean,  Mary
 Immuculate  Convent,  Shimoga,  Ban
 galore,  St  Philomena's  Convent,
 Mothor  Supenor,  The  Sisters  of
 Charity,  Hassan  the  Sisters  of  St
 Charles,  Naimsia  Hospital,  Bhadra-
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 They  have  tried  outside  Kerala  also
 to  see  that  no  inrosd  is  made  by  the
 Government  which  prevents  them
 from  converting  innocent  people  to
 aomething  which  I  do  not  propose  to
 describe;  they  describe  it  as  amount-
 ing  to  the  denial  of  the  Fundamental
 Rights  guaranteed  under  the  Consti-
 tution  There  are  some  other  opi-
 nions  also

 Why  I  was  keen  on  participating  in
 this  debate  is  because  I  see  the  dan-
 ger  of  opinions  expressed  by  a  sec-
 tion  of  the  Catholic  Bishops  and
 Catholic  institutions  What  is  wrong?
 I  do  not  gay  that  the  Bill  by  itself
 will  serve  the  purpose  which  my  hon
 fmend  Shn  D  C  Sharma  wants  to
 have  because  we  have  not  provided
 for  any  Governmental  aid  I  know
 that  for  the  purpose  of  discusmon  m
 this  House  H  was  necessary  for  the
 Mover  to  escape  certain  provisions
 and  therefore,  the  President’s  sanc-
 tron  would  become  unnecessary  If
 that  us  the  only  objection  it  3  all
 nght  What  is  sought  to  be  made
 out  38  a  case  for  such  orphanages  and
 such  institutions  where  the  destitute
 and  the  infirm  are  looked  after  to  be
 better  looked  after  and  better  pro-
 tected  and  better  controlled.  I  know
 certain  institutions  hke  this  I  re-
 member  to  have  visited  one  of  the

 ries  into  the  matter,  I  found  that  a
 tug  house  of  businessman  in  Madras
 wes  running  this  mstitution  and  in
 the

 importin  licenses  for
 milk  which  as  we  know.
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 Sisters  and  Fathers  leading  the  pro-
 cessions.  They  want  freedom  for
 that  They  do  not  want  the  Gov-
 ernment  to  enter  into  their  organisa-
 tions  Having  regard  to  the  activi-
 ties  of  the  Catholic  institutions,  es
 pecially  in  Kerah,  it  is  all  the  more
 necesaary  that  the  Government
 should  take  more  powers  for  con-
 trolling  such  organisations  if  they  in-
 dulge  in  such  very  bad  actions.  I
 give  any  number  of  mstances  I  do
 not  say  that  all  mstitutions  are  like
 that.  These  institutions  have  been
 made  a  tool  in  the  hands  of  certain
 people  and  of  late  they  have  come
 more  and  more  openly  into  politics.
 I  warn  the  country  of  this  danger.  We
 must  all  stand  unsted  against  such
 aggression  from  people  within  our
 country  also  Therefore,  I  support
 Shn  Sharma’s  Bull  and  I  would  re-
 quest  the  Joint  Committee  not  merely
 to  go  through  the  various  provisions
 of  the  Bull  but  to  make  some  surprise
 visits  to  some  of  these  institutions  to
 find  out  what  is  really  happenmg  in
 these  institutions

 Shri  L  Achaw  Singh  (Inner  Mant-
 pur)  Mr  Deputy-Speaker,  ¢his  Bill
 is  a  Bill  which  has  been  recom-
 mended  by  the  Rajya  Sabha  for  re-
 ference  to  the  Jomt  Committee.  I
 submit  that  it  deserves  our  support
 and  concurrence  This  Bull  provides
 for  the  supervision  and  control  of
 the  orphanages  and  other  charitable
 homes  in  the  different  States  I  be-
 long  to  a  Union  Territory  We  have
 no  legislature  Several  States  have
 passed  laws  regarding  the  welfare  of
 the  children  and  the  destitute  There
 are  other  Acts  also  which  provide  for
 the  social  welfare  of  the  neglected
 chuldren  and  the  minors  in  moral
 danger  Now,  the  Union  Territories
 have  no  such  laws  Recently,  the
 Home  Mimster  referred  a  draft  Bill
 on  children’s  welfare  to  the  respective
 advisory  committees  But  I  feel  that  it
 will  take  a  long  time  to  have  the  Act
 enforced  Yet,  there  are  a  number
 of  orphanages  and  charitable  homes
 in  the  Union  Territories  and
 need  supervision  and  control
 somebody  There  ig  no  law  in  ff
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 Union  Territories  to  have  this  control
 and  supervision  over  the  orphanages
 and  other  institutions.  That  is  why
 I  feel  that  this  measure  is  very  im-
 portant  and  necessary.  The  various
 Acts  in  the  several  States  regarding
 child  welfare  do  not  cover  the  whole
 country.  Half  the  country  may  be
 covered  but  the  other  half  is  _  still
 without  any  special  legislation  for  the
 welfare  of  the  children.  The  pro-
 gress  in  the  actual  implementation  of
 the  various  provisicns  of  these  Acts
 is  also  disappointing.  Only  in  the
 big  cities  like  Calcutta,  Bombay  and
 Madras,  voluntary  efforts  are  made
 for  establishing  certain  institutions
 for  the  welfare  of  the  destitute  peo-
 ple.  It  is  in  these  institutions  that
 they  have  been  implemented  to  a  cer-
 tain  extent.  Still,  in  the  other  parts
 of  the  country,  there  are  a  large  num-
 ber  of  orphanages  and  _  charitable
 homes  and  we  require  more  and  more
 of  them.  These  institutions  can  help
 in  giving  protection  to  the  unprotected
 if  they  are  properly  run.

 The  Bill  requires  that  in  every
 State  Government  should  establish  a
 Board  of  control  for  these  orphanages
 and  charitable  homes.  The  Board
 ean  certainly  help,  of  course,  in  bring-
 ing  about  uniformity  in  the  standards
 of  the  performances  of  these  institu-
 tions  and  the  workings  of  these  Acts
 in  different  States.

 It  may  be  noted,  Sir,  that  the
 standards  are  different  in  the  differ-
 ent  institutions  in  all  these  States.
 We  have  to  lay  down  minimum  |  re-
 quirements  for  the  health  and  educa-
 tion  of  the  children  and  women  in
 these  institutions.  The  Bill  seeks  to
 provide  for  a  uniform  policy  regard-
 ing  all  these  matters.

 Then,  I  submit  that  the  Joint  Com-
 mittee  should  consider  another  aspect
 of  the  problem.  There  are  disparities
 between  one  Children’s  Act  and  an-
 other.  For  example,  a  child  may
 mean  a  person  below  the  age  of  14,
 6  or  8  depending  on  the  State.  Some
 State  Acts  have  no  chapter  dealing  3
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 with  offences  against  children,  and
 most  of  the  State  Acts  have  no  pro-
 vision  regarding  victimised  children.
 There  are  also  rules  governing  em-
 ployment  of  children,  treatment  of
 delinquent  children,  protection  of  des-
 titute  and  neglected  children,  rescue
 of  children  in  moral  danger  and  other
 measures  for  the  health,  education,
 safety  and  welfare  of  the  children.
 These  rules  are  scattered  over  seve-
 ral  Central  and  State  Acts.  There  is
 no  reason  for  thinking  that  the  needs
 of  the  children  are  different  in  differ-
 ent  regions.

 I  submit,  Sir,  a  minimum  of  ser-
 vices  must  be  worked  out,  established
 and  maintained.  In  that  case  these
 services  would  be  available  uniform-
 ly  to  all  the  children  in  all  the
 States.  It  is  a  national  necessity
 that  we  should  have  a_  uniform  code
 and  we  should  have  a  comprehensive
 code  for  the  establishment  of  these.
 services.  The  Acts  do  contemplate
 enlisting  the  co-operation  of  volun-
 tary  institutions  for  work  under  the
 Acts,  but  there  is  not  yet  any  uniform
 policy  in  all  these  institutions  who
 care  for  children.  They  must  all
 come  under  sufficient  supervision  and
 control,  and  they  should  conform  to
 some  prescribed  standards.  If  we
 believe  in  some  scientific  methods,
 then  we  must  also  be  faithful  to  the
 scientific  standards.  The  Joint  Com-
 mittee  should  consider  the  question  of
 welding  the  different  programmes
 for  child  welfare  into  a  single  unified
 process.  To  deal  with  the  several
 problems  of  children  in  different  bits
 and  compartments  is  to  miss  the
 totality  of  the  conception  of  child
 welfare.

 The  Statement  of  Objects  and
 Reasons  says  that  no  existing  orphan-
 age  or  charitable  home  is  to  be  dis-
 turbed  by  the  enforcement  of  this
 Act.  I  am  sure  the  Control  Board  ‘is

 +,  mot  going  to  interfere  in  the  day  to

 a

 +4  day  working  of  these  institutions.  It
 only  seeks  to  regularise  the  manage-
 ment  of  these  institutions  through.  a
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 Union  Territories  to  have  this  contro!
 and  supervision  over  the  orphanages
 and  other  institutions.  That  is  why
 I  feel  that  this  measure  is  very  im-
 portant  and  necessary.  The  various
 Acts  in  the  several  States  regarding
 child  welfare  do  not  cover  the  whole
 country.  Half  the  country  may  be
 covered  but  the  other  half  is  still
 without  any  special  legislation  for  the
 welfare  of  the  children..  The  pro-
 gress  in  the  actual  implementation  of
 the  various  provisions  of  these  Acts
 is  also  disappointing.  Only  in  the
 big  cities  like  Calcutta,  Bombay  and
 Madras,  voluntary  efforts  are  made
 for  establishing  certain  institutions
 for  the  welfare  of  the  destitute  peo-
 ple.  It  is  in  these  institutions  that
 they  have  been  implemented  to  a  cer-
 tain  extent.  Still,  in  the  other  parts
 of  the  country,  there  are  a  large  num-
 ber  of  orphanages  and  _  charitable
 homes  and  we  require  more  and  more
 of  them.  These  institutions  can  help
 in  giving  protection  to  the  unprotected
 if  they  are  properly  run.

 The  Bill  requires  that  in  every
 State  Government  should  establish  a
 Board  of  control  for  these  orphanages
 and  charitable  homes.  The  Board
 can  certainly  help,  of  course,  in  bring-
 ing  about  uniformity  in  the  standards
 of  the  performances  of  these  institu-
 tions  and  the  workings  of  these  Acts
 in  different  States.

 It  may  be  noted,  Sir,  that  the
 standards  are  different  in  the  differ-
 ent  institutions  in  all  these  States.
 We  have  to  lay  down  minimum  7€-
 quirements  for  the  health  and  educa-
 tion  of  the  children  and  women  in
 these  institutions.  The  Bill  seeks  to
 provide  for  a  uniform  policy  regard-
 ing  all  these  matters.

 Then,  I  submit  that  the  Joint  Com-
 mittee  should  consider  another  aspect
 of  the  problem.  There  are  disparities
 between  one  Children’s  Act  and  an-
 other.  For  example,  a  child  may
 mean  a  person  below  the  age  of  14,
 6  or  I8  depending  on  the  State.  Some
 State  Acts  have  no  chapter  dealing
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 with  offences  against  children,  and
 most  of  the  State  Acts  have  no  pro-
 vision  regarding  victimised  children.
 There  are  also  rules  governing  em-
 ployment  of  children,  treatment  of
 delinquent  children,  protection  of  des-
 titute  and  neglected  children,  rescue
 of  children  in  moral  danger  and  other
 measures  for  the  health,  education,
 safety  and  welfare  of  the  children.
 These  rules  are  scattered  over  seve-
 ral  Central  and  State  Acts.  There  is
 no  reason  for  thinking  that  the  needs
 of  the  children  are  different  in  differ-
 ent  regions.

 I  submit,  Sir,  a  minimum  of  ser-
 vices  must  be  worked  out,  established
 and  maintained.  In  that  case  these
 services  would  be  available  uniform-
 ly  to  all  the  children  in  all  the
 States.  It  is  a  national  necessity
 that  we  should  have  a_  uniform  code
 and  we  should  have  a  comprehensive
 code  for  the  establishment  of  these.
 services.  The  Acts  do  contemplate
 enlisting  the  co-operation  of  volun-
 tary  institutions  for  work  under  the
 Acts,  but  there  is  not  yet  any  uniform
 policy  in  all  these  institutions  who
 care  for  children.  They  must  all
 come  under  sufficient  supervision  and.
 control,  and  they  should  conform  to
 some  prescribed  standards.  If  we
 believe  in  some  scientific  methods,
 then  we  must  also  be  faithful  to  the
 scientific  standards.  The  Joint  Com-
 mittee  should  consider  the  question  of
 welding  the  different  programmes
 for  child  welfare  into  a  single  unified
 process.  To  deal  with  the  several
 problems  of  children  in  different  bits
 and  compartments  is  to  miss  the
 totality  of  the  conception  of  child
 welfare.

 The  Statement  of  Objects  and
 Reasons  says  that  no  existing  orphan-
 age  or  charitable  home  is  to  be  dis-
 turbed  by  the  enforcement  of  this
 Act.  I  am  sure  the  Control  Board  is
 not  going  to  interfere  in  the  day  to
 day  working  of  these  institutions.  It
 only  seeks  to  regularise  the  manage-
 ment  of  these  institutions  through.  a
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 चलती  हैं  जो  ठोक  हंग  ते  चलती  हैं।  उन
 का  जो  प्रबन्ध  है,  उन  कौ  जो  देख  भाल  है
 ह  ष््डी  है  भौर  जो  उपेक्षित  बच्चे  बज्नियां
 वहां  रहती  हैं  या  जिन  महिला  सदनों  में,  विधवा
 श्रात्ममों  में,  बहुत  सी  स्थियां  क्सी  जाती हैं,
 उन  का  कुछ  उपकार  होता  है।  लेकित

 साथ  ही  यह  बात  भी  सही  है  कि  बिना  नियंत्रण
 के  बहुत से  ऐसे  लोग  भी  हैं,  ऐसी  सस्थायें भी भी
 है,  जो  अपने  ह्वार्ष  की  बजह  से  ऐसी  संस्वाधों
 को  कायम  करते  हैं  पर  उस  संस्थाओं  के  उद्देश्य
 का  ठीक  प्रकार  से  पालन  नहीं  करते  भौर  उन
 से  गाजायज फायदा  उठाते  हैं।  ऐसी  इंस्थावे

 & |  हैँ  जो  धार्मिक  संस्थार्य हैं  लीकेस  जिन  का

 सहे  ऐसी  संस्थानों  को  कायम  करने  में
 बच्चों  का  उपकार  करना  नहीं  रहा  है,  वरन्‌
 उन  का  ध्यान  रहा  है  कि  थे  भ्रपना धर्म  मानने
 बालों  की  तादाद  को  बढ़ायें  -  इस  लिये
 जरूरत इस  are  की  है  कि  झाज  इस  प्रकार
 की जो  संस्थायें  हमारे  देश  में  चलती  हैं  या
 जाने  चलने  वासी  हैं,  उस  संस्थाप्रों  की  देख

 याल उन को उस  का  नियंत्रण,  उन  का  प्रबन्ध,  उसे  का
 इतजाम  भच्छा  रहे,  पौर  ऐसी  संस्थायें  रहें
 लो  उन  की  देख  मास  कर  सके  शौर  उन
 संस्याधों  के  झन्दर,  उन  झाजञ्ममों  के  अन्दर
 यो  हमारे  बच्चे  बच्चियों  रहेंगी  या  महिलायें
 रहेंगी,  उन  के  रहन  सहन,  लाने  पीने  भौर
 शिक्षा  इत्यादि  का  भार  जो  संस्था  लेती  है,

 उसे  वह  ठीक  से  करती  है  या  नहीं,  इत  बात  की
 मिमरानी  पसे ।  इस  लिये  जैसे  भ्रौर  माननीय
 बस्यों  ने  इस  का  समर्थन  किया  है,  में  इस
 बिस  का  समर्थंत  करता  हूं  1

 मेरा  |...  के  पहला  सुझाव  इस  विधेयक
 के  गास  के  बारे  में  है।  में  समझता हूं कि हूं  कि
 *पकनिण  ऐंड  विडोज  होम”  के  बदले  कुछ

 दूसरा  माम  इस  बिल  का  प्क्ल  जाय  तो  भच्छा
 ह  धज  बहुत  सी  हस्थायें  हमारे  बच्चों
 के  कल्याण के  लिये हैं,  महिलाशों के  कल्याण

 के  लिये  हैं,  इस  लिये  बार्न  शब्द  का  इस्तेमाल
 आज  कल  के  समय  में,  जब  कि  हम  ने  अपने
 ऊपर  समाज  कल्याण  की  जिम्मेदारी  भी  है.

 a  (Supervision
 “ond  Control)  Bill

 a  e  तो  wa  है।  इस  की  उपेक्षित  बच्चे
 बच्चियों  की  देख  भाज  गृह-उपेज्षित  कल्याण

 गृह,  बाल  कल्याण  गृह,  बाल  कल्याण  समित्ति  '

 जैसा  कोई  नाम  विया  जाय  तो  अच्छा  है
 इस  सिये  मैं  बबर  समिति  से  ay  भाशा  करता

 हूं.
 १6  brs.

 [Sum  Banman  m  the  Chair)

 ah  to  do  कलो  :  विंडोज  होम  की

 जगह  क्‍या  माम  रक्खा  जाय  ?

 जी  जीगारायण बात  :  मैं  weer

 मैं  प्रवर  समिति  से  कहता  चाहता  हू
 कि  इस  बिल  में  बर्फ  क्ब्द  न  शक्ल  जाग  तो
 भच्छा  है  शौर  जो  संस्था  बने  उस  का  नाग

 किसी  दूसरे  दाब्द  से  प्खा  जाय  in  विडोज

 होम  डे  बारे  में  पूछा  का  रहा  है  जैसे  कि  हमारे
 माननीय  सदस्य  प्रशन  उठा  रहे  हैं।  मैं

 समझता  हूं  कि  पहले  हमारे  देश  में  जो  विषवातरो
 की  हालत  थी  उस  में  कुछ  सुधार  करने  का

 प्रयल्म किया  गया  है।  पहले  विधवायें  पने
 स्वामी  की  जायदाद  में  पूरा  श्रण्रिकार  नहीं

 पाती  थीं,  डस  को  हम  ते  थोड़ा  बहुत  मास  जिया
 है।  ऐसी  हालत  में  |  हमारे  यहा  विधदाभों
 का  स्‍थान,  जो  पहले  उस  का  समाज में  स्थान

 था,  उस  से  ऊंचा है  |  पहले  विधवायें  घर
 से  भाग  कर  के,  या  घर  के  परिवार  से  भाव

 कर  के,  समाज  को  छोड़  कर  ऐसे  काम  में  चला
 करती थीं  जो  प्रवाशनीय थे  ।  लेकिन  मेरा
 व्याल  है  कि  जब  हमने  च्े  सम्पत्ति  में

 अधिकार  दिया  है  तो  इस  बात  को  मदे  सजर

 रखते  हुए  बहुत  थोड़ी  विधवायें  होंगी  जो  प्पना
 घर  छोड़ कर  चली  जायेंगी  ।  लेकित  बहुत सौ
 ऐसी  विभवायें  हो  सकती  हैं  जिन  के  स्वामिशों

 के  पास  सम्पत्ति  गहीं  थी,  ऐसे  स्वामियों  के  मर
 जाने  से  जो  विधवायें  होंगी,  उन  का  पालन

 पोषण  करना  जरूरी  है।  ऐसी भी  उपेधित

 महिलायें  बहुत  सी  होंगी जिन  के  लिये  समाज

 में  कोई  सहारा  तही  है,  इस  लिये  वह  ea

 नाजायज  काम  या  धरनतिक  काम  भी  कर  लिय
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 करती है  7  ऐसी  स्त्रियों की  वेख  भाल  के
 लिये  कोई  संस्था  होगी  चाहिपे  ।  उन को

 विडोज  होम  ते  कह  कर,  महिलाश्रम  कहा

 था  सकता है  1  में  समझता हूं  कि  परान
 चौर  बिशे  इन  दोनों  क्षब्दों  को निकाल कर

 दूशरे  शब्द  इस्तेमाल  किये  जाने  t

 ओऔमती  बापाधेत  शाहू :  झाश्म  झम्द
 भी  तो  गहीं  कहना  चाहिये  ।

 . थी थौनारायण  न  जो  भी  हो,

 पे  प्रवर  समिति से  यह  निवेदन  करता हूं  ।

 मुझे  भी  यदि  कोई  ऐसा  नाम  सूझ  पड़ेगा तो  में
 अवर  समिति  के  सदस्पों  को  इस  बात  की

 सूचना दे  दूंगा  वेकिन  प्रभी  मेरा  ख्याल  है
 कि  ag  दोनों  नाम  जो  है  वह  ठीक  नहीं  है  t

 इस  विधेयक  में  दिया  गया  है  कि  जो
 जी  धनावासय  होगा,  जो  भी  महिलाअम  होगा,

 ई]  के  प्रबन्ध  के  तिये  एक  पबन्थ  समिति  होगी,
 कुछ  व्यक्ति  विशेष  लोगों  का  प्रबन्ध  होगा
 ब्र  उनके  भषिकार सीमित  होंगे  t  इस  के  लिये
 न  का  सुझाव है  कि  इस  के  लिये एक  समिति
 होगी  चाहिये  ।  में  भी  इस  का  समर्थन

 करता हूं  |  खेकिन जैसा  इस  में  दिया  गया  है,
 इस  समिति  के  जो  सदस्य  होंगे  वह  रजिस्टर

 बेम्बल  के  द्वारा  चुने  हुए  होंगे।  मैं  समझता
 हूं  कि  इस  प्रकार की  संस्थाशों  का  प्रबन्ध

 '
 चुनी  जाने  बाली  प्रवस्ध  समिति के  हाथ  में

 होगा  तो  इस  का  परिणाम  बहुत  चा  नहीं
 होगा  t  रजिस्टई  मेम्बर  जो  होगे  बह  लदा
 देते  बाते  सदस्य ही  होगे  भोर  वे  बोढे  से  ही
 होंगे  ’  दस  हों,  पंद्रह  हों,  उन्ही ंके  कहने पर
 बंस्वा  चलेगी  t  agt  पर  प्रवन्प  समिति  के
 लिये  रजिस्टर्ड  मेम्दर्स  के  हारा  चुनाव  किये

 बाने  की  बात  है,  उस  की  चगह  बर  बहां पर
 कोई  स्वानीय  सामाजिक  संस्था  हो.  जँसे  कि

 हमारा  बचन  वेसफेभर बोर्ड  है  जो  कि  प्रान्त
 बान्त  में  शौर  विलेज  विशेय  में  हैं

 वा  यहां  के  जो  अ्रधिकारी है,  डिस्ट्रिक्ट  मजिस्ट्रेट
 बगरू  है  उसके  हारा  उस  जिले  के  झन्दर,

 बच  शहर  के  अन्दर  गर  उस  इसाके  के  धन्दर

 हाती  ether  Chari-  792
 table  Homes

 (Supervision  and
 Control)  Bill

 जो  सामाजिक  काम  करने  वाले  लोग  हूँ  वे

 बोर  में  नहीं  जाते  है  बौर  सामाजिक  काम  करने
 वाले  लोग  बोर्ड  से  मागत  है,  ऐसे  लोगों  को  जो
 कि  समाज  की  सेवा  करने  वाले  हों  या  जिनको
 कि  अच्चों  से खास  दिलचस्पी हो,  ऐसे  लोगों  को
 नामजद  करके  कार्यत्रमिति  में  रखें  जाने
 की  गुजाइश  इसमें  रहती  चाहिए,  यह  भेरा

 सुन्नाव  है  t

 दूसरी  बात  इसमें  यह  दी  हुई  है  कि  इस
 तरह  की  जो  बच्चों  प्रौर  महिलाभों  क ेउपकार
 के  लिए  संस्था  बनेगी,  उसके  नियन्त्रण  भौर
 देखभाल  करने  के  लिए  एक  बोर्ड  झाफ  कंट्रोल

 होगा  लेकिन  उस  बोर्ड  प्रद  कट्रोल  वाले  ग्लाज
 में  जो  कि  हमारा  कलाज  नम्बर  १२  है  उसमें

 यह  लिखा  डा  है  —

 में  समझता  हू  कि  इसमें  मी  अधिक  परिवतंग
 करने  को  जरूरत है  -  केवल  जिलों से  जो

 एक  एक  प्रतिनिधि चुन  कर  इस  बोदे  में  झायेंगे,.

 उनसे  ठीक  काम  शलने  वाला  नहीं  है  और  में
 समझता  हूं  कि  दोनों  तरह  के  अतिनिधि

 इसमें  रहने  चाहिए  अर्थात्‌  संस्था  के  मुख्य
 चसाने  वाले  सोग भी  रहें  और  वे  व्यक्ति  भी

 रहूँ  जो  कि  हालाकि  संस्था  को  ठीक  नहीं  चलाते
 हूँ  लेकिन  समाज  कल्याण  के  कार्यों  में  भाग

 लेते  हैँ  पौर  समाज  कल्याण  कार्यों  में  व्यक्तियत

 हैसियत  से  दिलचस्पी लेत  हूँ,  या  जिनको  कि

 बच्चों  से  प्रेम  व  मुहब्बत  है  या  जितको  कि

 समाज  जानता  है  कि  यह  बोय  बच्चों से  प्रेम

 मुहन्यत  व  दिलचस्पी  लेने  वाले  लोग  है,  ऐसे

 लोगों  की  नामजदगी इस  बोर्ड  भें  सरकार के
 द्वारा  हो  या  किसी  संस्था  के  द्वारा  हो  भौर

 इस  तरह  के  नामजद  व्यक्ति  भी  इस  बोर्ड

 आफ  कंट्रोल  में  रहने  चाहिएं  A  we

 इस  विधेयक  को  जो  भाराएं  दी  गईं  है  उसके



 rad  stare  cre]
 देखने  से  यह  मालूम  होता  है  कि  यह  केबल

 केड्रोल,  नियरानी  शौर  नियज्ण  करने  के  लिये

 हैं  बौर  बिल  &  कलाज  १६  में  यह  दिया  हभा
 है  न

 “It  Will  be  the  duty  of  the
 Reard  to  afford  protection  to  the
 .@phans  and  widows  and  to  that
 end  bear  al)  responsibility  for  the

 hee
 maintenance,  supervision

 vént?ol  of  all  orphanages  and
 widows’  homes  throughout  =  the
 State”

 ध  हम  विधेयक  के  उद्देश्य  की  देखेंते  हैं  प्रौर
 जी  इस  १६  नेम्थर  कै  बलाज  में  फंक्शन  झाफे
 दी  बीड  बताया  गया  है  उसके  अनुसार  उंसेका
 कारव  क्षेत्र  बहुत  व्यापक  हो  गया  है।  ह ६  बोर्ड

 के  दा  दैसा  नहीं  है  धर  जैसे  कि  मैंने  कहा  कि

 इसमें  श्य्ये  ¢  "  का  सकल  बिलकुल  नदारद  है
 -तो  &..  जैसे  कि  यहूं  त्  किया  है  कि  हर  एके

 जिले  भें  एक  एक  ऐसा  धनाथालय  या  महिला-

 गृह  कार्यम  किया  आबगा  और  इसमें  कहा  भवा

 है

 “There  shall  be  maintained  and
 recegnised  in  every  district  town
 of  a  State  at  least  one  orphanage
 and  5४2  widows’  home  if  any  ene
 of  the  categories  provided  in  sub.
 section  (3).”

 अब  ह  "बैस  किस  के  लिए  बाहडिग  है  ?

 बहू  स्टैट  म्तेमेंट्स  के  लिए  आइंडिंग  है  भोर

 इसलिए  यह  उचित  होगा  कि  जब  हम  यहां

 इस  तरह  के  सोशल  लेजिस्लेशन  बनाये  तो  कह
 जी  हंगने  इसमें  णब्दावली  रक्खी  है  में  समझता

 हूं  कि  उसमें  हमें  वरिवर्तन  करना  होगा  |

 बिल  का  जो  उद्देश्य  है  वह  केवल  कंट्रोल  करता

 हो  नहीं  है  बल्कि  १६  नम्बर  के  क्‍्लाज  में
 बीड  का  यह  कत॑ब्य  बतलाया  गया  है  कि  वह
 लाभारिस  भौर  विधवा  बहिनों  को  प्ोटेकक्‍्शन

 वाइड  करे  शरीर  इस  उद्देश्य को  पूरा  करेंगे
 लिए  वह  तमाम  स्टेट  के  बन्दर  भारफानेजेज

 Supervision
 and  Control)  Bui

 ौर  बिंदो  होम्स  के  खोलने,  चलाने  ब्रौर  उसका
 जिमंजंण  करने  की  तमाम  जिम्मेदारी  बंहन
 फेरे।  | क  जाहिर  है  कि  इन  सब  कामों कौ
 करने  के  लिए  उसके  पीस  पर्याप्ते  फंड्स  होने
 चाहिए  शौर  उनकी  राज्य  सरकार  की  तरक
 से  या  केन्द्रीय  सरकार  की  तरफ  से  अभिकोर

 होगा  चाहिए  कि  महे  ह |  कमों  पर  पया
 खले कर सके कर  सके  7  इसलिए पीई  के  लिए  खाली
 यह  कह  देगा कि  उसे  उसको  खोलने  शौर
 उस  पर  नियंत्रण  करने  का  अविकार  होगा

 काफी  नहीं  होगा  ।  जब  तक  कि  छत  कामों

 को  करने के  लिए  उसके  पास  रुपया  नहीं

 होता  भार  फप  उसको  प्रविकार

 रि]

 रद्

 पब  तक  टौफ  से  काम  चलने  वाला  नहीं  है।
 ैसलिए में  समझता  हूं  कि  साज  १६  को
 क्र  से  हीक  करके  बनांगा  बाहिए  |

 सभापति  महोदव,  यह  तो  ठीक  है  कि

 हमारे  देश  में  थर्म  को  मानने  बाले  बहुत  लोग
 है  लेकिन  हमारी  सैकुलर  स्टेट  है,  धर्म  निरपेक

 राज्य है  और  इसलिए  धर्म  के  मामले में
 इस्सप्रंदाजी  नहीं  करता  है,  मे  किसी  चे
 को  सहायता  देता है  ौर  न  ही  किसी  चर्म  के
 काम  में  कोई  रुकावट  अबवा  अंधन  डालतीं

 है  t  लेकिन  इतना  जरूर  है  कि  जब  हमने
 ह... द  देश  को  एक  कल्याणकारी  राज्य  घोषित
 कियो  है  तो  बच्ची  की  देशमाल  करने  का

 काम  राष्ट्र  का  है,  जो  कि  हम  अभी  नही  कर

 गा रहे हैं  झौर  जो  कि  हमें  करना  चाहिए  ।

 शाण  हमारे  देश  में  चाह ेके  किसी  धर्म  के

 'प्रमुवानी हों, बे भाथ हों,  ।  |  भपने  धर्म  का  पाचन
 करने  बाने  बज्ची  की  एक  संस्था  बना  कंर

 फहते  हैं  कि  हम  उनकी  देखभाल  केरेंगे  लेकिन
 उनके  बिंग  में  भावना  यह  रहती  है  कि  हम
 ह... ह  को  देखभाल  करती हुए  सपने  कर्म  को

 उन  बर  छाद  देंगे  भौर  उस  धर्म  विशेष  की

 िका चेहां केते हैं। भेहं  देते  है।  ये  बहाँ पर  इस  शरहे है
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 बच्चों  व  महिलाओं  को  रखते  है  और  उनका

 परिपालन  दःरते  है  कि  उसमें  रहने  वाले  लोग

 उनके  धर्म  की ओर  आकर्षित  हों  और  इस  तरह
 की  शिक्षा  दीक्षा  देने  में  उनका  उद्देश्य  यही

 रहता  है  कि  वे  हमारे  धर्म  को  मान  लें।  में

 समझता  हु  कि  यह  जो  भावना  श्राज  हमारी
 'घामिक  संस्थाओं  में  काम  कर  रही  है  यह

 देशहित  मे  नहीं  है।  हम  उनके  काम  में  वाघः

 डालने  के  लिए  कोई  कान्‌न  नहीं  बनाना  चाहते
 हैं.  लेकिन  में  राज्य  सरकार  या  केन्द्रीय

 सरकार  से  यह  कहना  चाहता  हूं  कि  बच्चों

 और  नेगलेक्टेड  वीमेन  की  देखभाल  करने  की

 जिम्मेदारी  अब  राष्ट्र  की  हो  गई  है  और

 इसलिए  अगर  आप  बच्चों  को  इस  तरह  अपने

 एक  विशेष  स्वार्थ  के  खातिर  अपने  वहां  रखते

 2  और  उनको  डरा  कर  व  धमका  कर  अपने

 मत  के  अनुरूप  करना  चाहते  हैं  और  इस  तरह
 जाजायज  फायदा  उठाते  हैं  तो  में  समझता  हूं
 कि  आप  अपने  कत्तंव्यच्यूत  होते  हैं  ।

 मम  श्री  कैलाश  बिहारी  लाल  को  उस

 परिश्रम  के  लिए  धन्यवाद  देना  चाहता  हूं  जो

 इस  बिल  के  लाने  और  राज्य  सभा  द्वारा  इसको

 ज्दांइट  कमे दी  में  भेजने  के  लिए  उन्होंने  उठाया

 हैं!  इसमे  कोई  संदेह  नहीं  कि  उन्होंने  इस
 बिल  को  बनाने  में  झाफी  मेहनत  की  है  और

 में  मानता  हूं  कि  यह  बहुत  जरूरी  बिल  है
 उर  यह  बड़े  सन्तोष  और  हर्ष  का  विषय  है  कि

 उनको  इस  बिल  को  ज्वाएट  कमेटी  को  रैफर

 कराने  में  सफलता  मिली  और  जैसे  कि  श्री

 दार्मा  ने  इतको  बधाई  दी  तो  में  भी  उन्हें  इस

 बेल  को  लाने  के  लिए  बधाई  देता  हैं  t  यह

 बड़े  सन्‍तोष  का  बिपय  है  कि  यह  विवेयक

 संयुक्त  प्रवर  समिति  को  विचारार्थ  सौंपा

 जा  रहा  है  और  वास्तव  भ॑  यह  एक  गैर  सरकारी

 सदस्य  के  लिए  बहुत  प्रसन्नता  और  संतोष

 की  बात  है।  लेकिन  सरकार  यदि  केवल  इस

 तरह  के  विधेयक  को  पास  करके  यह  समझती

 हो  कि  उपने  उन  अभागे  बच्चे  और  उपेक्षित

 महिलाओं  के  प्रति  अपना  कत्तंव्य  पूरा  कर
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 लिया  है  तो  म॑  समझता  हूं  कि  यह  ठीक  नहीं
 है  में  तो  कहंंगा  कि  जितने  भी  ऐसे  लावारिस

 बच्चे  हमारे  देश  में  हैं  जिनकी  कि  देखभाल

 उनके  माता  पिता  नहीं  कर  सकते  हैं  या समाज

 नहीं  कर  सकती  है  उन  सब  की  देखरेख  और

 पालनपोषण  और  शिक्षा  दीक्षा  का  प्रबन्ध

 करना,  यह  सरकार  का  उत्तरदायित्व  है
 “फार  ने  अपने  ऊपर  तमाम  जनता  का  भार

 लिया  हुआ  है  खास  कर  ऐसे  लोगों  का  जो  कि

 उपेक्षित  है ंऔर  जिनकी  कि  कोई  खोज  खबर

 लेने  वाला  नहीं  है  ।  मेँ  चाहता  हूं  कि  ऐसी
 समाज  सेवी  सेवा  संस्थाएं  और  धनी  मानी

 व्यक्ति  जो  कि  गरीबों  की  परवरिश  के  लिए
 यतीमखाने  और  अश्रनाथालय  इत्यादि  खोलते

 हूँ  वे ंसरकार  को  इस  विशाल  सामाजिक  सुधार
 के  काम  में  सक्तिय  सहयोग  दें  ।  आज  चाहे

 वह  केन्द्रीय  सरकार  हो  अथवा  राज्य  सरकार

 यदि  वह  उपेक्षित  बच्चों  की  शिक्षा  दीक्षा  और

 देखभाल  का  भार  अपने  ऊपर  नहीं  लेती  ह  तो

 में  समझता  हूं  कि  वह  अपने  कत्तंव्य  से  च्यूत
 होगी  ।  इसलिए  इन  शब्दों  के  साथ  में  इस
 बिल  का  समर्थन  करता  हुं  हालांकि  में  यह
 मानता  हु  कि  इस  बिल  में  बहुत  सुधार  की

 गुंजाइश
 है  लेकिन  में  इस  के  सम्बन्ध  में  अधिक

 समय  नहीं  लेना  चाहता  क्‍योंकि  संयुक्त  प्रवर

 समिति  के  माननीय  सदस्य  जिनके  कि  विचारार्थ

 यह  बिल  जा  रहा  है  वे  काफी  योग्य  और  विद्वान

 हैं  और  मुझे  पूरी  आशा  है  कि  वे  इसमें  आवश्यक

 संशोधन  और  सुधार  कर  लेंगे  ।  इन  शब्दों

 के  साथ  में  इस  विधेयक  का  समर्थन  करता

 कि. छ

 Shri  Kodiyan  (Quilon—Reserved—
 Sch.  Castes):  Mr.  Chairman,  I  am
 very  glad  to  support  this  Bill,  From
 the  discussion  in  this  House,  it  is
 clear  that  almost  every  section  of  the
 House  is  whole-heartedly  supporting
 the  idea  behind  this  Bill.  The  vari-
 ous  charitable  institutions  and  or-
 phanages  in  our  country  have  some
 background.  Because  of  the  negli-
 gence  and  disregard  shown  by  Gov-
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 ernment  as  well  as  by  those  at  the
 helm  of  affairs  in  society  towards  the
 sufferings  of  the  weaker  and  unfor-
 tunate  section  of  the  society,  some-
 body  had  to  take  up  their  cause  and
 something  had  to  be  provided.  So,
 naturally,  some  institutions  with  their
 humanitarian  outlook  came  forward
 and  started  here  and  there  some  ins-

 _titutions  to  provide  shelter  to  these
 unhappy  people.

 I  am  not  against  any  such  institu-
 tions  which  are  now  engaged  in  this
 humanitarian  work  in  our  country.
 But  considering  our  experience  of  the
 working  of  the  various  institutions  in
 the  country  that  have  been  engaged
 in  this  kind  of  work,  we  cannot  feel
 happy:  over  the  actual  working  of
 these  institutions.  In  the  name  of
 humanitarian  service,  charity  and
 protecting  the  ill-fed  and  ill-clad,  all
 kinds  of  malpractices  are  going  on  in
 certain  institutions.  I  do  not  blame
 that  all  these  institutions  are  not  run-
 ning  in  a  proper  way.  In  the  name
 of  some  institution,  certain  sections  of
 the  people  are  taking  undue  advan-
 tage  for  their  personal  ends.  In
 several  cases.  the  funds  of  the  institu-
 tions  are  being  misused.  Certain  ins-
 titutions  take  a  very  sectarian  stand
 and  give  these  benefits  only  to  cer-
 tain  religions  or  communities.  That
 also  we  have  come  across  in  the  past.
 In  spite  of  these  defects  and  mal-
 practices,  they  have  done  a  sort  of
 service,  which  should  not  be  taken
 away.

 The  sole  intention  of  this  Bill  is  to
 introduce  certain  kinds  of  supervision
 over  the  functioning  of  these  institu-
 tions.  Today  neither  the  Govern-
 ment  nor  public  organisations  take  the
 responsibility  of  looking  after  these
 unhappy  and  unfortunate  people.  So,
 these  private  institutions  are  practi-
 cally  left  to  their  own  whims  and
 fancies.  Nobody  is  to  question  them
 and  they  are  answerable  to  none.
 This  sort  of  thing  cannot  continue.

 So  far  as  the  Government  is  con-
 eerned,  it  is  highly  regrettable  that
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 even  though  we  are  in  the  midst  of
 intensive  planned  development  work,
 this  human  aspect  of  the  question
 has  been  more  or  less  __onegiected.
 With  regard  to  child  welfare-—I  am
 not  talking  about  the  orphans  alone—
 taking  the  children  of  the  country
 who  are  to  become  the  citizens  of  the
 future,  who  have  to  shoulder  the  res-
 ponsibility  of  running  the  administra-
 tion  of  the  country,  even  those  child-
 ren  are  not  today  looked  after,  970-
 perly.  We  are  spending  crores  of
 rupees  for  various  developmental
 activities  in  our  country.  But.  if  we
 look  into  the  Five  Year  Plan  and  the
 provisions  allotted  for  various  deve-
 lopmental  work,  we  will  find  that  for
 child  welfare  a  comparatively  small
 sum  has,-been  provided  for.  From
 that  we  can  know  that  that  aspect  has
 not  been  taken  seriously  enough  by
 us  to  have  a  definite  policy  of  deve-
 loping  the  health  of  our  children,  to
 mould  their  character  to  make,  them
 become  real  and  worthy  citizens  of
 our  country.  So,  if  that  vital  aspect
 of  the  question  has  not  been  —  given
 due  attention,  we  can  very
 imagine  what  the  position  would  be
 when  we  come  to  the  question  of  poor
 orphans,  the  ill-clad,  ill-fed,  unfor-
 tunate  sections  of  people  of
 society,  in  whose  case  the  negligence
 is  more  revealing.  Therefore,  I
 would  submit  that  this  aspect  of  the

 deration  seriously,  and  I  am  person-
 ally  of  the  opinion  that  if  any  attempt
 is  being  made  to  strangle  the  working
 of  the  private  institutions  which  are
 engaged  in  this  humanitarian  service
 that  would  create  difficulties.

 4
 But,  according  to  this  Bill,  if  the

 working  of  these  various  charitable
 institutions  is  to  be  properly  guided
 and  properly  administered,  some  kind
 of  governmental  supervision  is  to  be
 enforced.  I  maintain  that  this,  kind™
 of  supervision  by  the  Government
 would  not  in  any  way  edversely
 affect  the  institutions  that  are  now
 working  in  the  country.  So,  the  fear
 expressed  by  various  heads  of  Catho-
 lic  institutions  cannot  stand  at  all.

 our
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 country,  I  am  afraid  it  will  come  to
 millions.  Then,  if  we  take  into
 gpeount  some  communities  like  Sche-
 duled  Castes  and  Harijans  as  ill-clad
 and  ill-fed,  the  number  will  be  still
 larger.

 Therefore,  it  is  the  duty  of  the  Gov-
 exnment  to  come  forward  to  assist
 Abete  charitable  institutions,  But,  at
 the  same  time,  enforcement  of  seme
 kind  of  contro!  over  the  functioning
 of  these  instututions  is  very  desirable.
 With  these  few  words  I  conclude  my
 speech.

 fen  wate  Ro  अ्योतियी  (सागर)
 ख़नाव  चेयरमैन  साहब,  समाज  जैसा  ह...  है,
 परिस्थितियां  जैसी  कुछ  है,  उस  क्षमाज  भौर
 उन  परिस्थितियों  में  यह  स्वाभाविक  है  कि
 भ्र्यपृहों,  यह  स्वाभाविक  हैं  कि  धबसायें
 और  विभकायें  हों,  लेकिन  भनायों,  अवलाओं
 धीर  विश्वदाह्मों  को  तड़पने  दिया  जाये,  परे-

 शाद  होने  दिया  आवे,  यह  समाज  भौर  शासन
 के  लिये  कलंक  की  शात  होती  है।  स्वाधीन
 भारत में  जिश्-तरह  न्दम्ड्ू  &  विभिश  दिक्षाओं
 दें  तरक्की  को  भंजिल  पर  कदम  बढ़ाक

 है,  यह  भी  बरूरी है  कि  ह. ल  दिशा  में  भी

 थवन  कदम  बढ़ावे  1  बह  बिल  देख  कर  ते
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 apt  eat  होती  है  कि  हमने  इस  दिशा  में
 भी  सोचा  है  भौर  एक  मजबूत  कदम  उठाने  का
 थोड़ा  इरादा  किया  है  t

 इस  संबंध  में  जितनी  कथायें  प्रात  इधर
 उधर  बल  रही  है  उन  में  जो  ादमी  ईमान-
 दारी  से,  सेवा-माव  से  काम  कर  रहे  हैँ,
 ये  धन्यवाद के  पात्र  है।  यह  ठीक  है  कि  कुछ
 संस्थाप्रो  का  काम  अच्छा  होता  है,  लेकिन  कुछ
 संस्थाधो  का  काम  खराब  भी  पाया  जाता  है
 झौर  बहुत  खराब  पाया  जाता  है  भोर  यह
 जरूरी  है  कि  जहा  खराद  काम  होता  है,  उस

 पर  नियण किया जाये किया  जाये  ।  तो  यह  जो  बिल  है,
 वह  यदि  ऐसी  सस्थाभो  पर  नियंत्रण  का
 मसला  हमारे  सामने  पेश  करता  है,  तो  में  नहीं
 समझता कि  किसी  भी  दियानतदार  संस्था को
 इस  से दुली  होना  चाहिये,  परेशात  होगा
 चाहिये  |  जो  सेवा-भाव  से  काम  कर  रहे  हैं,  जो
 तकलीफ  उठा  रहे  हैं,  उनके  लिये  तो  यह  स्वा-
 गत  की  बात  होनी  चाहिये पौर  उनको  थोड़ी
 सी  तकत्तीफ  भौर  उठाने  के  लिये  मौर  थोड़ा सा
 नियत्रण  और  वर्दाव्त  करने  के  लिये  तैयार  होना
 बाहिये।  जिन  के  मन  में  सेवा-माव  है,  उन
 भ्रादमियो  शौर  संस्थानों  का  इस  तर
 अधिक से  सधिक  ख्याल  होना  चाहिये  कि  कहीं
 पर  भताभों  और  विधवाो की  सेवा  के  नाम
 पर  कोई  गलत  काम  न  हो  सके  1  यदि  इस
 शस्वायें  भच्छी  हूँ  भौर  यदि  णंक  भी  संस्था
 खराब  है,  उस  में  यदि  बेईमानी  का  काम हो
 रहा  है,  उस  के  संचालक  यदि  भ्रनायो,  भ्रपहिजो
 और  विधवाझों  की  सेवा  के  नाम  पर  गुकान-
 दारी चला  रहे  है,  तो  यह  समाज के  लिखे
 झौर  विषेषकर  उन  संस्थाभो  के  लिये,  जो  कि
 ईमानदारी से  काम  कर  रही  है,  एक  चैलेंज कौ
 बात  है।  यदि कोई  ऐसा  कानून  पाये,  जिस  से
 खरादियों  को  रोकने में  कोई  मजबूत  कदम
 छठ  सके,  तो  इस  तरह  के  कानून  से  दुली
 होना,  शुब्ष  होना,  में  समझता  हूं,  उचित  नहीं
 है  1  मुझे  यह  सुन  कर  ताज्जूब  हुआ  कि  एक
 ह...  विशेष  ऐसा  है,  जिस  को  इस  बात  पर
 अफसोस  है  कि  प्राइवेट  संस्थाझ्ों  पर  नियंत्रण
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 लगाया  जा  रहा  है  |  में  मह  निवेदन  करना
 जाहता हूं  कि  जो  सेना-भाव  से  भौर  ईंमान-
 दारी से से  काम  कर  रहे  हूँ,  उनके  लिये  होई
 कहीं  नियंत्रण  नहीं  है,  लेकिन  गलत  सलत

 कास  करने  वाके  भ्रादमियों  के  लिये खुली  छूट
 दे  दी  जाये,  | अ  शासन  का  काम  नहीं  है  ।
 शासन  की  यह  जिम्मेदारी  है  कि  जहां  भी
 सलती  हो,  उस  पर  टोंक  लगाये  ।  यह  बिल
 डोक  लगाने  की  दिशा  में  एक  झज्छा  कदम

 है  t

 दो  चार  संस्थायें  इधर  उधर  जो  मैने

 देखीं,  उनमें  एक  दो  संस्थायें तो  ऐसी  निकर्लो,

 को  कि  समाज  के  लिये  कलंक  हैं|  बच्चों  के
 याम  पर  लोग  पैसा  इकट्ठा  करते  है,  लेकिन

 उस  पैसे  का  दुरुपयोग  किया  जाता  है  दिल्‍ली
 मे ंमैं  देखता  हूं  कि  हर  दो  भार  रोज  के  बाद

 शक  बच्चा  दरवाजा खोल  कर  झा  जायगा
 झौर  किसी  संस्था के  सिये  पैसे  की  मांग  की
 जाएगी ’  समाज  की  इस  स्थिति  में  यदि  कोई

 इस  प्रकार हाथ  नायें  और  उसकी  झोती  में

 कुछ  न  डाला  जाये, यह  गलत  बात  है  |  लेकिन

 कौन  भावमी  सही  है  पौर  कौन  गलत,  कौन
 संस्था  सही  है  और  कोन  गलत,  इसका  कोई
 सख्षमीना  हमारे  सामने  नहीं  है  कितना  पैसा

 हमारा  इस  तरह  गलत  संस्थाप्रों  में  जा  रहा
 है,  यह  हम  जान  नही  पाते  ।  इस  बिल क ेद्वारा
 जो  नियंत्रण  लगाया  जा  रहा  है,  म॑  समझता

 हूं  कि  वह  इस  प्रकार  की  गलत  संस्थाश्ों  को
 बत्म कर सकेगा कर  सकेगा  |

 ज्ञाज की  समाज  की  जैसी  कुछ  स्थिति
 है,  उसमे |. |  जरूरी  है  कि  शासन  की  तरफ से
 ह. 2  दिशा  भें  भ्णद  से  अच्छे  इंस्टीद्यूशनन
 कायम  हों  ।  इसका  में  स्वागत  करूंगा।  हर

 जिले  में  एक  संस्था  लोसी  जाये,  ऐं  ती  बात  इस
 सदन  में  बहुत  से  लोगों ने  कही  हैं  I  सेयरमेन
 महोदय,  में  नर्मतापूर्वक  कहूंगा  कि  हमारे
 चा  के  कोष  को  देखते  हुये  मुझे  समता  है  कि
 हद  जिसे  में  संभवत:  भाज  इस  की  भ्रषश्यकता

 Homas  (apertiion
 and  Contrat)  है. ह

 नही ंहै  1  यदि  एक  प्रदेश में  एक  बढ़ी इ  €दो-
 दुमूशन  लोली  बाती  है,  जो  कि  बैलनार-
 गताइज्ज  हो  भौर  मचे  तरीके  से  तियंभित हो,
 जिस  में  सारे  प्रदेश  के  गान  शौर  भपाहिश
 बच्चों  को  इकट्ठा  किया  जा  शक,  तो  भ्राज

 की  स्थिति  में  वह  पर्याप्त  है।  मेरे  जिले में एक में  एक
 अनगायालय है,  जिमें थ: छः  बच्चे  हैं।  में  पह  नहीं
 कहता  कि  ऐसे  भ्रनायालव  दढ  जायें,  लेकिन
 इस  प्रकार  की  छोटी  थोटी  मशरूप  च्पी
 सॉस्थाधों  की  ओमायटी  मेरी  समझ  में  गहीं
 जाती  |  बहुत  सा  पैसा  ऊपरी  व्यवस्था  में  ही
 खर्च हो  जाता  हैं।अच्डा  हो  बदि  तीन
 जार  जिलों  के  बीच  एक  भ्रच्ची  |... ड
 कायम हो,  जिस  पर  बहुत  |.  निमंत्रण हो
 झौर  उस  को  पर्याप्त  सहायता  दी  जाये  t
 कैदियों  के  तसलों  जैंते  बेग  में  छोटे  छोटे
 सुकुमार  बच्चे  खाना  खायें सौर  उनके  भोजन
 के  लिये  घर  घर  से  दो  दो,  चार  चार  पैंसे  करके
 जो  ह्पये  लिये  जाते  हैं,  उनको  कोई  सेवक
 नामथारी  व्यक्ति  हड़प  जायें,  तो  यह  गलत
 चीज है।  चार  छ  जिलों  में  मिल  कर  एक  शच्छी
 संस्था  बताई  जाये  -  सरकार  का  उस  पर

 नियंत्रण हो  ।  उसको  भच्छी  तरह  से  देखा  जाये
 बच्चों  की  यहां  प्रच्छी  व्यवस्था  हो  t  ore  ऐसा
 किया  ये,  तो  बहुत  भ्ण्छी बात  है  1

 जहां  तक  विधवाश्ों  का  संबंध है,  इस
 देश  का  दुर्भाग्य  है  कि  भ्रमी  हमारे ऐसे  नियम
 है ंकि  जिन  के  कारण,  झौर  कुछ  ऐसी  व्यवस्था

 है  कि  स्त्री  को  जितनी  तेजी  से  समाज  में  प्रागे
 झाना  चाहिये,  बह  नहीं  भा  रही  है  भौर  उस

 पर  जो  धिक  दिक्कत  है,  वहू  हल  हो  जानी
 चाहिये,  गह  हल  नहीं  हो  रही  है।  क्च  दिशा

 में  शासन  भौर  समाज  ते  कदम  उठाया है,
 लेकिन  तो  भी  विभवायें होंगी,  भ्रपाहिज  होंगे
 संगड़े-लूले  होंगे  ।  सासन  का  यह  उत्तर-
 दायित्व  निषिचत  है  कि  ऐसे  व्यक्तियों  को

 सहायता  ग्रिक  से  श्रधिक की  जाये  |  खेकित में
 यह  महसूस  करता  हूं  कि  विधवाअमों  का

 इम्तजाम  करने  में  पह्ों  का  ज्यादा  सहयोग
 जिया  जाये  ।  [|  बहुत  ज़रूरी  है  t  मैं  क्च  की
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 the  में  गहीं  जाकंगा।  लेकिन  में  बह
 अमझता हूं  कि  यर  बहनों  का  काम  बहने  ही
 करें,  ै घच्छा  हो।  हमारी  बहनें  काफी  क्भत

 हैं।  इस  लिये  बहनें  ही  बहतों  की  संस्थाप्रों की
 देख-भाच  करें  n  अदाभाशमों  में  भी  मां  बनने

 का हक  बहनों  का  है।  बहुत  कम  पिताधथों में में
 माधृत्य  होता  है।  ज्यादा  अच्नडी हो झगर हो  भगर  हमारे
 अनावालय भी  ज्यादातर  बहनों  के  निमंत्रण
 में चलें ।

 श्रे  बवेदा  के  नियंत्रण  के  लिये  एक  बोर्ड
 की  व्यवस्था  की  गई  हैं।  झनाधालय  के
 ee  wt  इस  बोर्ड  के  सदस्य हों,  इसको  में
 पर्याप्त  गहीं  समझता  ।  में  यहू॑  आवश्यक
 समझता  हू ंकि  बाहरी  नियंत्रण  होना  चाहिये
 कोई भी  इल्स्टीट्यूशन ाप  कायम  करते  हैं  t

 उसके  बादी  उस  को  क्या  नियंत्रित  करेंगे  ?
 जैसा उस  से  चलाये  बनता  है,  वे  उसको  चलाते

 है।  उनका  नियंत्रण  तो  हो  रहा  है  t  उस  बोर्ड

 में  बाहर के  लोगों  का--जिन  माताझों  |
 बहुनों  के  मन  में  बहनों  पौर  बच्चों की  सेवा
 करने  की  भावना  है  उनका  समावेश  होना
 आहिये  ।  में  जोरदार  शब्दों  में  इस  बात  की
 सिफारिश  कला  कि  कमेटी  इस  बात  का
 श्याल करे कि प्रदेश करे  कि  प्रदेश  के  नियंत्रक बोर्ड  में  प्रदेश
 की  प्रल्‍्छी  प्रक्छी  सहिलाधों  का  समावेद
 किया  जाता  चाहिये  t

 इन  कब्दों  के  साथ  मैं  इस  बिल  की  ताईद
 करता हूं  भौर  उन  भाई  को  बहुत  बहुत  बन्य-
 बाद  देता  हूं,  जिस  के  मन  में  बच्चों  का  1. अ

 चा  बौर  उन्होंने  इस  बात  को  सदन  के
 सामने  रखा  ।

 बीजली  we  वाई  (गिकाराबाद)  :

 समापति  महोदय,  में इस  बिल  की  ताईद  करने

 के  लिये  खड़ी  हुई  हूं।  यह  बिल  बहुत  भच्छा  है।
 मवरं  मैं  एक  बात  की  तरफ  आप  की  तकज्यह

 दिलाना  चाहती  हूं।  ५०  सालों से  हमसे  गोलना

 द  सीख  लिखा  ।  काम  कम  बौर  बोलता
 Peer  a  इससे  क्या  हो  रहा  है  ?  इससे  हमारा
 काम  ग्वीं  बनता ।  दिल्स  बहुत  बनते  हैं  लेकित

 काम  कुछ  नहीं  होता  I  इसमें  हमारा  बहुत  समय
 कसा  जाता  है  |  मैं  इस  बिल  की  ताईद  करते

 हुये  दो  तीन  चुन्ाव  देना  चाहती  हूं  t

 इसके  बास्ते  काफी  पैसा  होना  भाहिये  भौर
 कास  करने  बाले  कार्यकर्ता  होते  बाहियें  |

 यह  बिल  बहुत  भन्छा है  I  इसके  पास  होने  से

 अहुत  च्चा  रहेगा  लेकित  प्रमल  करने  के  सिने
 भी  तो  लोग  होने  चाहियें  अभी  अझभी  हमादे
 माई  बोल  रहे  थे  कि  यह  बहनों  का  काम है  s
 भाइयों  का  काम  है  बिल  बनाना  भौर  बहनों
 का  काम है  काम  करना  ।  हिन्दुस्तान में  पहले
 ऐसी  आंकता  पी  कि  हमारे  ऋषि  शौर  1...
 लोगों  &  जमाने  से  जो  लोग  काम  करते  में,
 सेवा  करते  थे,  समाज  की  क्षेम  का  जो  ध्यान
 रखते  थे,  उनको  लोग  बहुत  इज्जत  देते  थे  t

 उन  लोगों  के  जरिये  राज्य  जला  करता  था  ।

 पुराने  जमाने  में  ऋषि  महृियों  के  जरिये
 काम  चलता  था  ।  राजा  महाराजा  उनसे

 डरते  थे  औौर  उनकी  बातों  से  काम  चलता  था  |

 उन  लोगों  के  आश्रमों  की  राजा  रक्षा  करते
 थे।  होते  होते  पब  वह  झावम  भी  नहीं  रहे
 झौर  उस  तरह  काम  मी  नहीं  रहा  ।  बाज  तो
 ओ  काम  हो  रहा  है  वह  बिल्कुल पहले  से  उल्टा
 हो  रहा  है।  जो  ह |...  चलते  हैं  उनकी  कोई
 इज्जत  झाज  नहीं  है,  सरकार  उनकी  सुनती
 नहीं  है  भले  ही  कोई  झौर  लोग  सुन  लें,
 कैकित  यह  सरकार  कभी  नही  सुनती  ।  इसके

 असावा  एक  पौर  बात  ही  गई  है  1  हर  बात  में
 पालिटिक्स का  प्रवेश  हो  गया  है।  सर्वोदय  समाय
 मे ंभी  पालिटिक्स  पहुच  गई  है  t  पालिटिक्स

 को  देख  देख  कर  लोग  काम  करते  हैं।  सारे
 लोग  भव  पालिटिक्स  पर  ही  नाचने  |  है  +

 ऐसे  सोगों  को  हमको  रोकना  बाहिये  ।  में
 झापसे  बतलाती  हूं  कि  दस  समय  जो  हमारे
 भाई  बहुत  ताईद  कर  रहे  थे,  मैंने  उसको  सुना  ।

 क्‍ेरे  दिस में में  यह  बात  पैदा  होती  है  कि  पह  देश
 का  क्षेम  करते  वासी  कार्रवाई  है  ।  उन्होंने
 बहुत  सी  बातें  बतसाई  हैं  कि  हमारे  समाज

 में  लोग  क्या  करते  हैं।  बच्चों  को  इस्तेमाल कर
 के  पैसा  मांपने  के  लिये  पाते  हैं  ।  कुछ  शोष
 इस  तरह के  हैं।  सेकिन  साथ में  कुछ  लोग  ऐसे
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 भी  हैं  जो  अपनी  जिन्दगी  को  बरबाद  कर  के

 गरीबों  की  सेवा  करनें  में  दिन  बिताते  हैं  ।

 लेकिन  उनका  नाम  यहां  नहीं  श्राता  है,  उनको

 पूछने  वाला  कोई  नहीं  है  -  बहुत  से  लोग  इन
 चीजों  का  दुरुपयोग  करते  हैं,  यह  सही  है  |

 मैं  भी  इसका  तजुर्बा  रखती  हूं  ।  लेकिन  आखिर

 इसको  ठीक  कैसे  करें  ?  इसके  लिये  पैसा

 होना  चाहिये,  अच्छे  कार्यकर्त्ता  होने  चाहियें  ।

 यह  जो  बिल  है  इसको  काम  में  लाने  के  लिंये

 अगर  रुपया  का  अरेजमेंट  नहीं  है  तो  इस  बिल
 की  बनाने  से  कोई  काम  नहीं  चलेगा  ।  प्राइवेट

 ऑर्गेनाइजेशन  ऐसे  होने  चाहियें  जैसे  कि

 सर्वोदय  समाज  है  ।  लेकिन  सर्वोदय  समाज

 को  श्राज  कोई  पूछता  नहीं  है,  सर्वोदिय  वालों

 को  लिखना  चाहियें  कि  हमाँ  आप  के
 काम  के  ऊपर  तवज्जह  देते  हैं  ।  पर  श्राप  उन
 को  मदद  नहीं  देतें,  न  उन  के  बड़े  बड़े  लोगों

 को  बुलाते  हैं  ।  उनको  बुलाना  चाहिये  और

 उनसे  सलाह  लेनी  चाहिये  ।  सिर्फ  कानून
 बनाने  से  कॉम  नहीं  चलेगा  ।  इस  वास्ते  जो

 हमारे  श्रपोजीशन  फे  मेम्बर  बोले  कि  कथों-

 लिक्स  लोग  बड़ा  नुक्सान  पहुंचाते  हैं,  उनसे  में

 कहना  चाहँती  हूं  कि  पहले  जब  वें  हिन्दुस्तान
 में  शाये  ती  बिल्कुल  सेवा  की  भावना  से  आये,
 जो  हमारे  यहां  छप्मा  छूत,  की  भांवना  थी,  उस
 को  खत्म  करने  के  लिये  आये  और  गरीबों  के"
 गांवों  में  गये  ।  लेकिन  हम  तो  वह  काम  करते

 नहीं  ।  वह  लोग  करते  हैं,  मगर  इसमें  बहुते.
 नुक्सान  होता  है  ।  कंवर्शन  होते  हैं,  लेकिसे
 उनकें  ऊपर  आप  कोई  ऐक्शन  नहीं  लें  सकते।

 कानून  बहुत  बड़ा  है,  लेकिन  कह  कुछ  नहीं
 सकते  |  इसके  वास्ते  हम  कुछ  नहीं  कर  सकते  |

 यहां  पर  बहुत  सें  लोग  धर्म  की  बात  करते  हैं  |
 भाज  धर्म  पर  चलने  वाला  कौंन  है  जिसको  हम
 गिन  सकते  हैं  ?  पिता  है,  मांता  है!  बहन  है,
 कौन  है  ?  आज  घर्म  के  लिये  लोग  मरते  हैं,
 लेकिन  धर्म  के  लिये  काम  करते  वाला  कोई

 नहीं  है।  इस  सिलसिले  में  में  कहना  चाहती  हूं
 कि  आखिर  हमारे  धर्म  के  भीतर  क्‍या  है  ?

 भगर  षष्टांस
 नहीं  तो  जो  कमाई  होती  है  उसमें
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 से  एकभाग  तो  गरीबों  को  देना  चाहिये  ।  ऐसा

 हमारे  धर्म  में  बतलाया  गया  है  f  लेंकिन  षडांश

 तो  दूर  रहा,  १  पर  सेंट  भी  हम  जिन्दगी  मेँ

 देने  वाले  नहीं  हैं  ।  ऐसी  हालत  में  समाज  का

 क्या  बनेगा  ?  इस  वास्ते  हमको  आगे  आना

 चाहिये  t  हंम  लोगों  की  जितनी  कमाई  होती  है
 उसमें  २  परसट  ३  परसेंट,  ४  परसेंट,  कुछ
 तो  हमको  पहले  निकाल  देना  चाहिये  आज

 हमारे  समाज  की  ऐसी  व्यवस्था  होनी  चाहिये
 इस  वास्ते  चाहै  भारत  सेवक  समाज  हो  चाहें
 कोई  और  कार्यकर्त्ता  हों,  उन  को  इस  चीज  को

 देखना  चाहिये  ।
 पिछले

 जमाने  में  यह
 था:

 सते  योगेन  तनुत्यजाम्‌

 लोग  योग  से  शरीर  को  छोड़ते  थे  ।  रोग  से  कोई

 नहीं  मरंते  थे  t  जो  जैसे  चाहते  थे  वैसे  मरते  थे  t

 ऐसी  शक्ति  थी  उन  लोगों  के  पास  ।  इसके  लिये
 हम  लोग  कहां  तैयार  हैं  ?  आज  तो  कहा  जाता.

 है,  जैसे  शर्मा  जी  ने  कहा,  कि  ६०  साल  या

 ७०  साल  की  औरतों  के  वास्ते  यतीमखाने

 होने  चाहियें,  औरतों  के  वास्ते  घरों  की

 व्यवस्था  होनी  चाहिये  |  आज  ७०  बरस  में  भी

 कोई  सेवा  करने  के  लिये  नहीं  जाता  है  -  ८०,
 ६०  साल  तक  जीवित  रह  कर  भी  घरों  में  ही
 मरना  चाहते  हैँ  ।  दूसरों  की  सेवा  का  किसी

 को  ख्याल  नहीं  है  ।

 6°43  hrs.

 (Mr,  Deputy-Spfaker  in  the  Chair]

 पुराने  जमाने  में  वाणप्रस्थ  आश्रम  था  ।

 आखिर  में  लोग  योगाश्रम  जाया  करते  थे  और

 योग  से  प्राण  की  छोड़ते  थे  ।  आज  भी  ऐसी
 भावना  लोगों  में  आनी  चाहिये  -  आज  जो

 लोग  रोगों  से  मरते  हैं,  उन  लोगों  के  अन्दर

 इसके  वास्ते  एक  स्पिरिट  आनी  चाहिये  a  जब
 तक  हम  लोगों  कीं  इसकी  ट्रेनिंग  नहीं  देंगे

 तब  तक  हमारा  काम  नहीं  चलेगा  |

 में  एक  और  सुझाव  देना  चाहती  हूं  be

 आफेनेज  शब्द  गलत  है  v  अभी  हमारी  बहन
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 भी  बोल  रही  थीं  कि  आर्फनेज  शब्द  नहीं
 बोलना  चाहिये  |  आप  इसक'  आर्फनेज  ने  कह
 क्र  सेवा  और  कल्याणकारी  मंडल  कहिये,

 सर्वोदिय  कहिये  ।  में  महिला  आश्रम  था  विधवा

 आश्रम  शब्द  सुनने  के  लिये  बिल्कुल  तैयार  नहीं
 हूं  ।  श्राप  विधवा  क्यों  कहते  हैं  ?  विधवा  कौन

 होती  है  ?  आप  क्‍यों  विधवा  का  बोर्ड  वहां  पर

 लगाना  चाहते  हैं  ?  जो  चोर  डाक  होते  हैं
 उनका  भी  तो  आप  बोर्ड,  लगा  कर  नहीं  रखते

 हैं  ।  इसलिये  इस  तरह  की  कोई  बात  नहीं

 होनी  चाहिये  1  पुराने  जो  आश्रम  थे  उनकी

 तरह  की  कोई  चीज  रखनी  चाहिये  ।  जहां  तक

 चम  का.सवाल  है  अभी  हमारे:  बनर्जी.  साहब
 बोल  रहे थे  |  वह  जो  बोले  वहू  मुझे  अच्छा

 लगा,  वह  बिल्कुल्ल  सही  बोले,  ऐसे  बहुत  से  लोग

 हैं,  जो  धर्म  के नाम  पर  इस  तरह  के  काम  करते

 हैं।  मेरा  तो  यह  कहना  हैकि  हर  एक  आश्रम

 के  पास  जमीन  होनी  -चाहिये  t  श्राश्रमों  को

 मुहल्लों  और  गलियों  में  १०  या  १४  Fo  का

 कमरा  लेकर  नहीं  चलाना  चाहिये  |  आश्रम

 तो  ऐसे  होने  चाहियें  जिनके  साथ  गांव  से  बाहर
 कम  से  कम  २०  या  २५  एकड़  जमीन  हो  ।

 पुराने  लोगों  में  ऐसा  होती  था  कि  बगैर  अपने

 हाथ  से,  काम  किये  कोई  खाना  नहीं  खाता  था,
 और  जो  खाता  था  उसको  लोग  नमक  हराम

 कहते  थे  ।  ८  साल  क्या  ५  साल  का  बच्चा  भी

 पानी  डालता  था,  १०  साल  का  बच्चा  भी  कुछ
 काटता  था  t  अगर  हम  महीने  भर  के  काम
 का  हिसाब  लगा  क्र  देखें  तो  में  अ्रपने  एक्स्पी-

 रिएंस
 से  कहती  हूं  कि  १०  साल  का  बच्चा

 भी  महीने  में  ३  या  ४  रु०  काम  लेता  था  ।

 ग्रगर  कहीं  पर  प्रोडक्शन  सेंटर  नहीं  है.  तो  वहां
 * सिर्फ  कताई  होती  चाहिये,  ऐग्रिकल्चर  होनी

 hed -—

 चाहिये  ।  जिन  जगहों  पर  यह  -चीजें  होती  हों,
 उनको  देखने  के  बांद  ब्राथ्षमों  की  मंजूरी  देनी

 चाहिये  |  अगर  इस  तरह  का  ग्राश्रम  हो.  तो.
 "चले  ।  गांव  के  ब्राहर  हम  देखते  हैं  लोग  बावली

 खोदते..हैं,  पैसा  देते  हैं  -  उनके-पैसों  से  यह
 ब्ाधम'  चलें 1  यह  नहीं  होना  चाहिये.  कि

 १०  या  १५  Fo  का  कमरा  लेकर  बच्चों  को

 यहां  रक्खा  जाये  और  इधर  उधर  का  खाना
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 बच्चों  को  खिलाया  जाये  ।  आश्चमों  में

 बच्चों  के  लिये  गिजा  का  इन्तजाम  हो,  उन

 के  पढ़ने  और  कम  सीखने  की  व्यवस्था

 होनी  चाहिये  ।  आज  तोः  हम  बच्चों  से

 वेगिग  करवाते  हैँ,  उनको  इत्र  उधर  घूमने
 के  लिये  छोड़  देते  हैं;  इसलिये  वच्चे  गन्दे  बन
 जाते  हैं  और  हिन्दुस्तान  की  उन्नति  रुक  जाती.

 है  ।  इस  वास्ते  में  बहुत,  अदब  से  कहूंगी  कि  ऐसें
 आश्रमों  को  अनाथाश्रमों  या  महिलाश्रमों  के

 नाम  से  नहीं  बिगाड़ना  चाहिये  t  जिन  आश्चमों
 के  पास  अपनी  जमीन  हो  उन्हीं  में  बच्चों  को

 भेजना  चाहिये  -  और  जमीन  आश्चमों  के
 पास  में  ही  होनी  चाहिये  बिना  इस  के  काम

 नहीं  चलेगा  ।  साथ  ही  इसमें  औरतों  और

 मर्दों  का  फर्क  नहीं  करना  चाहिये  ।  इसमें  तो.
 सब  भाइयों  की  सेवा  की  प्रवृत्ति  होनी  चाहिये
 और  वे  वहां  आकर  बैठें  |  सब  से  बड़ी  बात  तो

 यह  है'  कि  जो  हमारे  लोग  इस  तरह  के  काम:
 करते  हैं,  उनकी  इज्जत  होनी  चाहिये  ।  पिछले
 साल  हमारें  राष्ट्रपति  ने  एक  सज्जन  को  पदम

 भूषण-  की  उपाधि  दी  थी  ।॥  मैं  उनका  नाम .
 तो  नहीं  जानती  ।  वे  कोढ़ियों  की  खिदमत

 करते  थे  t  कुष्ठ-के  रोमियों  की  सेवा  का  जो

 काम  करते  हैँ  उनकी  इज्जत  होनी  चाहिये,
 इससे  उन  की  उत्साह  मिलेगा  ।  जब  तक  हम
 उनकी  इज्जत  नहीं  बढ़ातें,  वह  इन  कामों  में

 उत्साह  से  नहीं  लग  सकते  ।  बहुत  से  लोग  तो

 इस  काम  को  छोड़  देते  हैं  -  इस  से  दोनों  तरफ

 का  काम  बिगड़  जाता  है  श्रौर  हस  तरह  से  हमारा
 काम  नहीं  बनता  है  ।  hes Le

 तो  मैं  इस  बिल  को  बहुत  अच्छा  समझठी

 हूं  ।  इसमें  जो  सुझाव  रक्खे  गये  हूँ  उन  पर

 झमल  जल्दी  होना  चाहिये  |  में  इतना  ही.  कहना

 चाहती  हूं ।.

 The  Deputy-Minister  of  Law  (Shri
 Hajarnavis):  The  attitude  of  the
 Government  towards  this  Bill  was.
 stated  by  the  Law.  Minister  in  the.
 other  place.  He.  stated  there  that.
 the  Government  did  not  oppose  the
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 {Shri  Hajarnavis]
 Bill  and  left  it  to  the  vote  of  the
 House.

 I  join  with  Shri  9.  C.  Sharma
 wholeheartedly  in  the  tribute  that  he
 paid  to  the  sponsor  of  the  Bill,  Shri
 Kailash  Bihari  Lall,  for  his  persist-
 ence,  his  zeal  and  public  spirit  which
 actuated  him  in  making  attempts  over
 years  in  putting  a  measure  like  this
 on  the  statute-book.  But,  Sir,  a  word
 of  explanation  on  behalf  of  Govern-
 ment  is  necessary.  He  had,  as  Shri
 D.  fon  Sharma  has  stated,  started  with
 the  legislation  on  this  subject  some
 time  in  1933.  But  Government  at
 that  time  could  not  see  their  way  to
 accept  that  Bill  straightway.

 As  is  well  known,  the  legislative
 topic  relating  to  this  Bill  falls  in  the
 Concurrent  List.  Therefore,  the
 States  can  legislate,  and  the  Centre
 also  can  legislate.  But  the  machin-
 ery  which  is  to  implement  the  Bill
 must  necessarily  be  the  State  machi-
 nery.  The  question,  therefore,
 would  be  whether  it  is  proper  for  us
 to  put  additional  duties  upon  the
 State  Governments  without  their  con-
 currence;  secondly,  they  might  as  well
 say  that  we  must  contribute  ७  the
 expense.

 Another  factor  which  must  be  taken
 into  consideration  is  that  many  of  the
 States  have  their  own  legislation,
 which  covers  a  wider  area  than  the
 Present  Bill.  But  it  was  pointed  out
 to  us,  and  it  went  a  long  way
 towards  persuading  us,  that  an  all-
 India  Bill  which  set  a  model  pattern
 for  all  the  States  would  be  very  use-
 ful.

 Those  who  think  that  Government
 had  rejected  the  earlier  Bill  without
 adequate  reason  might  compare  the
 older  Bill  with  the  present  one.  Shri
 Kailash  Bihari  Lall  himself  very
 graciously  told  the  other  House  about
 the  help  which  the  Law  Ministry  had
 given  to  him  in  putting  his  proposals
 in  the  present  form.  If  we  have  made
 a  little  improvement  in  the  original
 Bill  that  he  had  framed,  then  our
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 opposition  to  the  original  Bill  was  to
 a  large  extent  justified  |

 It  had  been  said  that  this  Bill  is
 likely  to  encroach  on  private  charity.
 We  had,  therefore,  to  strike  a  balance
 between  providing  supervision  on  the
 one  hand,  so  that  these  institutions  of
 charity  are  not  a  cover  for  anti-
 social  and  criminal  activities,  and”  ‘on
 the  other  hand,  seeing  that  we  do  not
 put  undue  fetter  upon  individual
 social  service  or  dry  up  the  sources
 of  private  charities.  I  believe,  in  the
 present  form,  the  Bill  strikes  a  gold-
 en  mean  The  Bill  will  now’  go
 before  the  Joint  Committee,  if  ‘the
 House  approves,  and  there  we  shall
 avail  ‘ourselves  of  the  wisdom  of  the
 Members  of  the  Joint  Committee.

 Mr.  Deputy-Speaker:
 is:

 “That  this  House  concurs  in  the
 recommendation  of  Rajya  Sabha
 that  the  House  do  join  in  the  Joint
 Committee  of  the  Houses  on  the
 Bill  to  provide  for  the  supervision
 and  control  of  orphanages;  homes
 for  neglected  women  or  children
 and  other  like  institutions  and  for
 matters  connected  therewith  by
 Shri  Kailash  Bihari  Lall,  made  in
 the  motion  adopted  by  Rajya  Sabha
 at  its  sitting  held  on  the  4th  Sept-
 ember,  7959  and  communicated  to
 this  House  on  the  7th  September,
 959  and  resolves  that  the  following
 Members  of  Lok  Sabha  be  nominat-
 ed  to  serve  on  the  said  Joint  Com-
 mittee,  namely:  Shri  Asoke  K.  Sen,
 Shri  R.  M.  Hajarnavis,  Shri  K.  V.
 Ramakrishna  Reddy,  Kumari  Mani-
 ben  Vallabhbhai  Patel,  Shri  B.  L.
 Chandak,  Shri  8.  A.  Agadi,  Dr.  N.
 C.  Samantsinhar,  Pandit  Mukat
 Behari  Lal  Bhargava,  Shri  Ansar
 Harvani,  Shri  Bhagwan  Din,  Shri-
 mati  Renuka  Ray,  Shri  Nek  Ram
 Negi,  Shri  A.  Doraiswami  Gounder,
 Shri  K.  K.  Warior,  Shri  Khush-
 waqt  Rai,  Shri  Ram  Garib,  Shri
 Bibhuti  Bhusan  Deas  Gupta,  Shri
 Bhaurao  Krishnarao  Gaikwad,  Shri
 Mohammad  Tahir  and  Shri  Diwan
 Chand  Sharma.”

 The  motion  was  adopted.

 The  question
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 Shri  D.  C.  Sharma:  Sir,  I  wanted
 to  say  a  few  words.

 Mr.  Deputy-Speaker:  If  he  wanted,
 he  could  have  stood  up.

 Shri  Supakar:  It  is  not  necessary
 becatise  the  hon.  Minister  agrees  with
 his  motion.

 46°50_  hrs

 CODE  OF  CRIMINAL  PROCEDURE
 5  (AMENDMENT)  BILL

 {Amendment  of  section  98)  by
 Shrimati  Subhadra  Joshi

 Shrimati  Subhadra  Joshi  (Ambala):
 Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 i898,  be  taken  into  consideration.”

 उपाध्यक्ष  महोदय,  इस  विधेयक  के  द्वारा

 हम  लोगों  ने  एक  विवाह  होने  के  बाद
 यदि  कोई  व्यक्ति  दूसरा  विवाह  करे  तो  उसको

 हमने  क्रिमिनल  ला  का  आफेंस  बना  दिया  है  |

 इस  वर्तमान  विधेयक  में  मांग  की  गई  है  कि

 एक  से  अधिक  पत्नी  रखना  दंडनीय  अपराध
 घोषित  कर  दिया  जाय  ।  इस  तरह  हिन्दुस्तान
 के  इतिहास  में  यह  पहला  कदम  था  जिसके
 कि  जरिये  स्त्रियों  की  कुछ  नजात  मिली  और

 कुछ  रिलीफ  मिला।

 आज  तक  हमारे  यहां  यह  प्रथा  थी  कि

 कोई  पुरुष  या  कोई  स्त्री,  वैसे  स्त्रियों  में  यह
 प्रथा  नहीं  थी  लेकिन  पुरुषों  मे ंखास  करके  यह
 प्रथा  प्रचलित  थी  कि  अगर  कोई  पुरुष  एक
 शादी  करने  के  बाद  चाहे  वह  दूसरी  शादी  करे,
 तीसरी  शादी  करे  या  जौथी  शादी  ही  क्‍यों  न

 करे  तो  उस  पर  कोई  रोक  नहीं  थी  ।  तलाक

 हमारे  यहां  नहीं  था  और  उपाध्यक्ष  महोदय,
 कोई  भी  पुरुष  अपनी  पहली  बीवी  को  जब  भी

 चाहे  वह  उसे  छोड़  सकता  था  और  उसको
 मायके  भेज  देता  था  और  चाहे  तो  उसकी
 परवरिश  करता  था  और  चाहे  तो  परवरिश

 नहीं  करता  था  और  वह  अपनी  दूसरी  या  तीसरी

 (Amendment)  Bill

 शादी  कर  सकता  था  t  जब  कोई  लड़का  अपनी

 दूसरी  शादी  करता  था  तो  लड़के  के  मां-बाप

 जाते  थे,  उसके  भाई,  बहिन  जाते  थे  और

 उसकी  शादी  में  रिश्तेदार  और  जाति  बिरादरी
 वाले  भी  जमा  होते  थे  और  शामिल  होते  थे  ।

 उस  अभागी  लड़की  का  बाप  अपनी  पगड़ी
 तक  उतार  कर  उसके  पैरों  पर  रख  देता  था

 ताकि  वह  उसकी  लड़की  पर  रहम  खाये  और

 उसको  छोड़  कर  दूसरी  शादी  न  करे  लेकिन

 उसको  दूसरी  शादी  से  बाज  रखने  के,  लिये

 कोई  कानूनी  पाबन्दी  नहीं  थी और  यह  उसकी

 मर्जी  पर  होता  था  कि  वह  दूसरी  शादी  क्रे
 या  न  करे  लेकिन  उसके  लिये  दूसरी  शादी

 करने  में  कोई  कानूनी  दिक्कत  नहीं  थी  ॥

 हमारे  देश  के  इतिहास  में  पहली  दफा  ऐसा

 कानून  बना  है  कि  एक  पत्नी  के  रहते  कोई  भी

 पुरुष  दूसरी  शादी  नहीं  कर  सकता  t  हम  लोगों
 ने  देश  के  कोने  कोने  में  घूम  करके  अपनी

 बहिनों  को  विश्वास  दिलाया  कि  श्र्ब  उनके:
 साथ  इस  तरह  की  बेइन्साफी  और  अन्याय

 नहीं  होगा  ।  कानून  पास  होने  से  पहले  और

 कानून  पास  होने  के  बाद  हम  लोगों  ने  उनसे

 कहा  कि  कानून  अब  ऐसा  बन  गया  है  कि  एक
 पत्नी  के  रहते  हुये  कोई  पुरुष  दूसरी  जादी

 नहीं  कर  सकता  ।

 पहले  जब  लोग  दूसरी  शादी  करते  थे  तो

 उपाध्यक्ष  महोदय,  हमारे  पास  शिकायतें

 आती  थीं,  कि  यह  पुरुष  लोग  किस  किस  तरह,
 के  बहाने  करके  दूसरी  शादी  कर  लिया  करते
 थे  ।  कोई  तो  यह  कहता  था  कि  में  दूसरी
 शादी  इसलिये  कर  रहा  हूं  क्‍योंकि'  मुझको
 अपनी  पहली  पत्नी  से  दहेज  नहीं  मिला  तो  कोई

 कहता  था  कि  मैंने  अपनी  पहली  बीवी  को

 इसलिये  छोड  दिया  क्योंकि  उसके  बच्चा

 नहीं  होता  था  तो  कोई  कहता  था  कि  बच्चे

 तो  होते  हैं  मगर  लड़कियां  ही  लड़कियां  होती

 हैं  और  इसलिये  में  दूसरी  शादी  करने  पर

 मजबूर  हूं  ।  और  कोई  कहता  था  कि  मेँ  दूसरी
 शादी  इसलिये  कर  रहा  हूं  क्योंकि  मेरी  पहली
 बीवी  बीमार  रहती  है  ।  यह  वात  बढ़ते  बढ़ते.
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 [snare  सभद्रा  जोगी]

 इतनी  चल  गई  कि  एक  जमाना  ऐसा  आया  कि

 कोई  भी  बहाना  नहीं,  जब  चाहा  दूसरी
 शादी  कर  ली  और  पहली  बीवी  को  छोड़

 दिया  ।  आखिर  हम  स्त्रियों  के  साथ  यह  जो

 पुरुषों  द्वारा  अन्याय  होता  था,  उसकी  ओर

 देश  और  राष्ट्र  का  ध्यान  गया  और  यह  हिन्दू
 स्त्रियों  के  लिये  पहली  दफा  ऐसा  कानून  बनाया

 कि  एक  पत्नी  के  रहते  हुये  कोई  पुरुष  दूसरी
 दादी  नहीं  कर  सकता  है  और  इसी  तरह  एक

 पति  के  रहते  हुये  कोई  स्त्री  भी  दूसरी  शादी

 नहीं  कर  सकती  है  हमने  हिन्दू  मैरिज  ला  में

 यह  कानून  पास  कर  दिया  कि  एक  पत्नी  के

 रहते  हुये  अगर  कोई  व्यक्ति  दूसरी  शादी

 करता  है  तो  वह  क्रिमिनल  आफेंस  होगा  और

 फानून  के  मुताबिक  वह  आदमी  ज्यादा  से

 ज्यादा  सात  साल  के  लिये  जेल  भेजा  जा  सकता

 है श्रौर  अगर  वह  दूसरी  शादी  धोखा  देकर

 करता  है  श्र  इस  बात  को  छिपा  कर  करता

 है  कि  उसकी  पहली  शादी  हो  चुकी  है  तो

 उसको  कानून  के  मुताबिक  दस  साल  तक  की

 भी  सजा  हो  सकती  है  |

 उपाध्यक्ष  महोदय,  मुझे  इसक  बारे  में  यह

 कहना  है  कि  पिछली  दफा  जब  यह  क  नून  पास

 हुआ  तो  इसमें  एक  बड़ी  भारी  कमी  रह  गई

 थी श्रौर  वह  कमी  यह  थी  कि  उसमें  इस

 आफेस  को  कौगनिजेबुल  श्रौफेंस  नहीं  बनाया

 था  और  अभी  तक  जो  पति  एक  से  अ्रधिक

 पत्नी  रखता  है  तब  श्रसन्तुष्ट  पत्नी  को

 मजिस्ट्रेट  के पास  शिकायत  भेजनी  पड़ती  है
 इसमें  पैसा  भी  खर्च  करना  पड़ता  है  |  हमारे

 कानून  में  यह  कहा  गया  था  कि  उसके  लिये

 अगर  उसकी  पहली  बीवी  मुकहमा  चलाना

 चाहे  वी  वह  मुकहमा  चला  सकती  है  लेकिन

 किसी  झौर  शिकायत  की  बिना  पर  यह  मुकहमा
 नहीं  चल  सकता  है  |  मेरा  यह  कहना  है  कि  यह
 जो  कमी  रह  गई  थी  यह  कमी'  कोई  स्त्रियों

 के  साथ  इन्माफ  करने  की  नीति  में  किसी  त्तरह
 की  कमी  के  कारण  स्रे  नहीं  रह  गईं  थी  बल्कि

 SEPTEMBER  il,  959  Criminal  Procedure  7934
 (Amendment)  Bill

 ‘

 यह  ओवरसाइट  से  रह  गई  थी  और  झौर  इस
 विधेयक  द्वारा  उस  कमी  को  दूर  करने  का

 प्रयत्त  किया  गया  है  ।  जब  यह  पहला  कानून

 पास  हो  गया  और  उसके  होते  हुये  भी  जब  पुरुष
 लोग  एक  बीवी  के  रहते  हुये  भी  दूसरी  शादी

 करने  लगे  तो  दिल  में  एक  ग्स्सा  पदा  हुआ

 झौर  हम  लोग  सब  दौड़े  |  और  पुलिस  से  कहा
 कि  यह  दूसरी  शादी  करने  लगा  है  1  उन्होंने

 कहा  कि  हम  कुछ  नहीं  कर  सकते  ।  हमने
 डिप्टी  कमिश्नर  से  कहा  ।  उत्होंने  भी  कहा  कि

 हम  कुछ  नहीं  कर  सकते  t  तब  हमने  ला  मिनि-
 स्टर  से  आकर  कहा  कि  आपने  कानून  तो  पास,
 कर  दिया  मगर  ये  लोग  कहते  हैं  कि  हम  कुछ
 नहीं  कर  सकते  ।  ला  मिनिस्टर  ने  कहा  कि

 वह  गलत  कहते  हैं.।  उन्होंने  कहा  कि  उनसे  कहो
 कि  न  लिख  कर  भेज  कि  वह  कुछ  नहीं  कर

 सकते  t  उनका  भी  यह  ख्याल  था  कि  शायद

 इसको  कागनिजेबिल  बनाया  गया  है  a  जब

 दिल्‍ली  के  डिप्टी  कमिश्नर  ने  लिख  कर  भेजा

 कि  हम  इसमें  कुछ  नहीं  कर  सकते,  यह  आफ़स

 कागनिज़ेबिल  नहीं  बनाया  गया  है-तो  मिस्टर

 पाटस्कर  ने  जो  कि  उस  वक्‍त  ला  मिनिस्टर
 थे  कहा  कि  हम  इसको  स्टडी  करेंगे  और

 कोशिश.  करेंगे  कि  क्रिमिनल  प्रोसीज्योर  में

 अमेंडमेंट  किया  जाये  |  इसलिये  यह  बिल  आज

 में  हाउस  के  सामने  लायी  हूं  ।

 मेरा  ऐसा  विश्वास  है  कि  कोई  बीवी

 अपने  पति  पर  इस  तरह  से  मुकदमा  नहीं  चला

 सकती  t  आज  हमको  सोचना  यह  चाहिये  कि

 हम  बाईगमी  को  ब्राफेंस  बनाना  चाहते  हैं
 या  नहीं,  हम  उसको  रोकना  चाहते  है  या  नहीं
 रोकना  चाहते  |  सचमूच  में  हमारी  उसको

 शोकने  की  नीयत  है  या  हमने  सिर्फ  एक

 कानूनी  कारंबाई  दिखाने  के  लिये  कर  दी  है  ?

 आज  बीवी  के  लिये  अपने  पति  के  खिलाफ

 मुकदमा  करना  मुमकिन  नहीं  है  |  जो  बीवी

 घर  में  पौजूद  हो  जब  पति  दूसरी  शादी  करे
 तो  वहू  उसके  खिलाफ  म्‌कदमा  नहीं  कर

 सकती  t  या  तो  बह  पहले  ही  घर  छोड़  कर
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 चली  जाये  और  ग्रलग  जाकर  रहे  तब  तो

 दूसरी  बात  है,  नहीं  तो  आप  अन्दाजा  लगा

 सकते  हँ  कि  क्या  हालत  होगी  अगर  बीवी

 घर  में  रहे  और  पतिं  पर  मुकदमा  कर  दे  कि

 उसने  दूसरी  शादी  की  है,  जिसके  परिणाम

 स्वरूप  उसको  दस  साल  तक  की  सजा  हो
 सकती  है  ।  यहां  पर  बहुत  से  पति  मौजूद  है  t

 वह  अन्दाजा  लगा  सकते  हैं  कि  ऐसी  हालत  में

 वे  घर  जाकर  पत्नी  का  क्या  हुशर  करेंगे  ।

 एक  और  चीज  की  हमने  इजाजत  नहीं
 दी  है  ।  जब  डाइवोसं  का  सवाल  इस  हाउस  श्र

 सिलेक्ट  कमेटी  के  सामने  पेश था  तब  कई  ार
 यह  सवाल  ब्राया  कि  पत्ती  की  रजामन्दी  से

 डाइवोस  होना  चाहिये  -  तो  उंस  वक्‍त  कहा
 गया  कि  भ्रगर  हम  ऐसा  छोड़  देंगे  तो  उसको
 पीट  पाट  कर,  जबरदस्ती  करके,  प्रेशरडाल

 कर  उसंकी  कंसेंट  ले  ली  जायेगी  i  तो  हमने
 इस  चीज  को  भी  नहीं  रखा  कि  पत्नी  की

 इजाजत  से  भी  पति  डाइवोस  कर  सकता

 है  1  श्राज  लोगों  को  शायद  यह  वहम  है  कि

 सगर  वह  बीवी  से  लिखा  लें  तो  दूसरी  शादी

 कर  सकते  हैं  r  ग्रगर  हम  इस  चीज  को  इसी

 सरह  छोड़  देते  हैं  कि  अगर  बीवी  मृकदमा  करे

 तो  वह  दूसरी  शादी  नहीं  कर  सकता,  तो  इसका
 मतलब  वहू  होगा  कि  हम  वॉपस  उसी  जगह  पर

 आ  गये  कि  बीवी  की  इजाजत  से  पति  दूसरी
 शादी  कर  संकंता  है  क्योंकि  अगर  वह  मुंक-
 दमा  नहीं  कर  सकती  तो  इसके  मानी  इजाजत
 देने  के  ही  हो  जाते  हूं  |

 हम  लोगों  के  सामने  ऐसे  घहुत  से  केसेज
 ही  और  मेँ  समझती  हूं  कि  जो  बहिनों  की

 मसीबतों  में  दिलचस्पी  लेते  हें  .उन  सब  के

 सामने  ऐसे  केंसेज  होंगे  ।  मेरे  सामने  दिल्ली

 का  एक  केस  झाया  |  वह  एक  वकील  की  बीवी

 है  ।  वह  मेरे  पास  आयी  ।  उसके  सारे  हाथों
 पर  नोल  पढ़े  हुये  थे  in  उसने  कहा  कि  उसके

 पति  के  पार्स  एंक  पका  है  जिसंसे  वह  उसका

 हाथ  दबाता  है  और  तलवार  और  बलूक

 दिखाकर  धमकाता  है  और  कहता  है  कि

 BHADRA  20,  88l  (SAKA)  Criminal  Procedure  7936
 (Amendment)  Bill

 बाजार  से  स्टाम्प  पेपर  लायो  और  उस  पर

 लिख  कर  दे  दो  कि  मैं  अपनी  मर्जी  से  जा  रही

 हूं,  में  बच्चों  के  लिये  और  अपने  लिये  कुछ
 नहीं  मांगती,  मुझे  कोई  नहीं  निकाल  रहा  है,
 मैं  खुशी  खुशी  घर  से  चली  जा  रही  हूं  -  आज

 हमारे  यहां  यह  हाल  है  ।  हमारी  बहिनें  श्राज

 इतनी  आजाद  नहीं  है  ।  न  वे  इकानमिकली

 इतनी  आजाद  हैं  और  न  उनमें  इतनी  जुर॑त  है,
 न  इतनी  हिम्मत  है  और  न  कोई,उनके  मामले
 में  दखल  दे  सकता  है  n  हमने  आज  इसको
 क्िमिनल  अआाफेंस  बना  दिया  है  और  उम्मीद
 करते  हैँ  कि  वह  बहिन  अदालत  में  जाये  और

 मुकदमा  करे,  वकील  की  फीस  दे,  रोज

 गवाहों  को  जमा  करे  और  फिर  घर  में  वापस
 श्र  जाये  |  क्या  वह  घर  में  आकर  पति  से  यह
 डिसकस  करेगी  कि  मुकदमा  किस  स्टेज  पर  है
 और  पतिदेव  को  कितनी  सजा  होने  वाली  है  ?

 ऐसे  घर  में  वह  नहीं  रह  सकती  ।  इसलिये
 में  चाहती  हूं  कि  हाउस  इंस  चीज  पर  गौर
 करे  कि  अभ्रगर  हम  सचम्‌ च  में  इसको  आफप
 बनाना  चाहते  हैं  और  इसके  बारे  में  सोरियस

 हूँ  तो  हमें  क्या  करना  चाहिये  ।  अगर  सीरियस

 नहीं  हैं  .तो  कुछ  बात  नहीं,  लेकिन  श्रगर  हम
 उसके  बारे  में  सीरियस  हैं  तो  हमको.  इस
 कानून  को  एसा  बनाना  चांहिये  कि  जिसमें

 बहिनें  सचम्‌च  में  फायदा  उठा  सके  t  आज

 हालत  यह  है  कि  कोई  औरत  मुकदमा  करने  की
 जरत  नहीं  रखती  शौर  न  उसके  पास  वकीलों
 को  देने  के  लिये  पैसा  होता  है  1

 77.00  hre,

 समय  बहुत  कम  है  t  लेकिन  में  आपको
 बतलाना  चाहती  हूं  कि  दूसरे  मुल्कों  में  जहां
 कि  बहिनें  बहुत  तरक्की  किये  हुये  हैं,  जहां  कि

 बहिनों  में  बहुत  जुरंत  है,  जहां  स्त्रियां  इकान-
 मिकली  भी  आजाद  है,  उन  मुल्कों'  में  भी  ऐसा

 कानून  नहीं  बनाया  गया  है  जैसा  कि  हमने
 बनाया  है  ।  हमारे  यहां  fa  बैकवर्ड  लोगों  को
 जिस  तरह  से  प्रोटेक्शन  दिया  जाता है,  जरूरत
 इस  बात  की  थी  कि  स्त्रियों  को  इस  मामले.
 में  उनसे  भी  ज्यादा  प्रोटेक्शन  दिया  जाये  t
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 ल्रिमितों  सुभद्रा  जोशी]

 क्या  में  खत्म  करूं  ?

 उपाध्यक्ष  महोदय  :  अगर  आप  दो  चार

 मिनट  में  खत्म  कर  सकती  हैँ  तो  कह  लें,

 शीमतो  सुभद्रा  जोशी  :  नहीं  मुझे  ज्यादा

 वक्‍स  लगेगा  ।

 उपाध्यक्ष  महोदय  :  तो  फिर  आप  इसके
 बाद  जारी  रखें  1

 17.61  hrs.

 CO-OPERATIVE  SUGAR*  FACTOR-
 IES  IN  MADRAS

 Shri  N.  R.  Muniswamy  (Vellore):
 Mr.  Deputy-Speaker,  I  am_  raising
 this  half-an-hour  discussion  to  focus
 the  attention  of  the  Government  with
 regard  to  certain  problems  which
 have  come  to  stay  as  a  result  of  the
 inaction  of  the  Government,  If  they
 had  taken  proper  steps,  the  present
 crisis  in  the  sugar  trade  would  not
 have  happened.  The  question  I  asked
 on  7th  December,  958  was:

 “Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  the  amount  of  foreign  ex-
 change  that  has  to  be  pro-
 vided  for  all  the  applications
 for  setting  up  of  cooperative
 sugar  factories  in  Madras
 State;

 (b)  how  much  has  so  far  been
 sanctioned;

 (c)  whether  the  sugar  factory  in

 .  North  Arcot  District  made
 any  progress  as  per  schedule
 indicated  to  the  Central  Gov-
 ernment;

 (d)  if  not,  the  reasons  for  the
 delay;

 SEPTEMBER  11,  959  Sugar  Factories  7938
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 (e)  whether  the  amount  expect-
 ed  of  the  shares  was  subscrib-
 ed  to  the  full;  and

 (f)  whether  any  permits
 been  granted  for  import  of
 equipment  and  machinery?”

 The  answer  was  as  follows:

 “The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):
 (a),  (b)  and  (f).  The  re+
 quisite  foreign  exchange  to
 the  extent  of  Rs.  ठ  crores
 has  been  provided  to  the
 three  co-operative  sugar
 factories.

 (c)  and  (9).  The
 expected  to  complete  the
 project  by  3lst  December,
 958  but  due  to  the  delay  in
 securing  plant  and  -machinery
 the  factory  is  now  expected
 to  go  into  operation  during
 the  1959-60  season,

 factory  was

 (e)  Out  of  the  subscribed  capital
 of  Rs.  °83  lakhs  for  the
 North  Arcot  District  Co-
 operative  Sugar  Factory  the
 shareholders  have  paid
 Rs,  10°13  lakhs.  In  addition
 the  State  Government  has
 contributed  Rs.  0  lakhs  to-
 wards  the  share  capital:”

 As  early  as  1954,  Shri  Kidwai  made
 an  announcement  in  this  House  with
 a  view  to  make  India  self-sufficient
 in  sugar.  He  wanted  to  extend  the
 existing  units  and  also  to  establish
 new  co-operative  units.  He  thought
 that  the  co-operative  enterprises
 should  come  to  the  forefront  and  that
 Government  should  render  all  possi-
 ble  help.  We  are  aware  that  the
 sugar  industry  is  one  of  the  most  im-
 portant  industries  in  the  country  from
 the  point  of  view  of  employment  be-
 cause  it  employs  as  many  as  20  mil-
 lion  cultivators  for  growing  cane  and

 *Half-an-hour  Discussion.
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 [Shri  NR.  Muniswamy]
 ‘Government  has  asked  for  15,000  tons
 of  sugar  for  this  period  of  three  to
 four  months  before  the  setting  in  of
 the  crushing  period.  If  it  is  not  done,
 people  who  are  now  selling  sugar  in
 the  market  will  take  a  large  amount
 of  profit  by  creating  something  like
 an  artificial  scarcity  in  that  area  even
 though  enough  of  sugar  is  available
 in  the  country.

 ~  If  only  we  had  taken  proper  steps
 before  1956-1957,  I  would  say,  these
 things  would  never  have  come.  I  may
 be  permitted,  Sir,  to  put  some  salient
 questions  so  that  the  hon.  Minister

 .has.  requested:  the

 can  pointedly  give  an  answer  to  them.
 I  would  like  to  know  whether  it  is
 a  fact  that  the  Madras  Government

 ‘Central  Govern-
 ment  to  supply  sugar  to  the  extent
 of  15,000  tons  for  the  period  of  these
 two  or  three  months  before  the  setting
 in.  of  the.  crushing  period;  if  so,  what
 action  do  Government  propose  to  take
 in  this  matter?  Secondly,  whether  it
 is  a  fact  that  the  South  Indian  Sugar
 Mills  Association  had  submitted  a  me-

 ‘morandum  towards  the  last  week  of
 August,  1959,  to  the  hon.  Minister  re-

 “questing  the  Government  for  a  total
 quota  of  35,000  tons  per  month  for
 three  months.  Ordinarily,  28,000  tons
 are  allotted  for  these  four  States,

 ‘and  the  extra  quota  of  7,000  tongs  is
 obviously  because  of  the  festivals
 which  are  coming  next  month  or  the
 month  after  next.  For  this  purpose,
 they  might  have  asked  for  this  extra
 quota  to  come  especially  from  Nerth
 India.  My  next  question  is,  how  many
 fair  price  shops  have  been  opened,
 so  far  in  Madras  in  respect  of  the  dis-
 tribution  of  sugar.  How  many  bags
 per  week  are  allotted  to  the  fair  price
 shops  and  how  many  bags  to  the
 hotels,  restaurants,  bakeries,  etc.?
 That  would  be  my  _  third  question.
 Fourthly,  whether  it  is  a  fact  that  the
 wholesalers  in  Andhra  get  more
 ‘quota  and  divert  part  of  their  quota
 to  Madras  at  a  high  price.  The  pcint
 is,  Andhra  is  getting  more  quota.  It
 ts  a  surplus  area.  It  gives  something
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 to  Madras  also.  But,  after  all,  the
 per-capita  consumption  of  sugar  in
 Andhra  is  much  below  that  of  Mad-
 ras.  In  Madras,  it  is  about  8  Ib.  or
 9  Ib...  In  Andhra  it  is  just  4  Ib.  Not
 that  the  people  in  Andhra  do  not  re-
 sort  to  sweets  but  evidently  their
 food  habit  and  taste  incline  more
 towards:  other  things  than  towards
 sugar.  Some  of  that  quota  comes  to
 Madras,  Kerala  and  also  Mysore.  My-
 sore  is  self-sufficient.  The.  merchants
 in  Andhra  take  a  greater  quota  with
 a  view  to  sell  the  sugar  in  their  own
 area,  but  as  a  matter  of  fact,  they
 divert  part  of  the  quota  to  Madras
 with  a  view  to  make  profits.

 Now,  the  price  of  sugary  is'Rs.  2
 per:  viss,  I  would  request  the  .Gov-
 ernment  to  look  into  the  matter  and
 see  that  such  a  contingency  ‘as  has
 been  explained  by  me  never  arises  in
 the  southern  States.

 More  than  once  there  has  been  a
 discussion  here  as  regards  sugar,  but
 I  am  raising  this  point.  especially  with
 regard  to  Madras  50  that  I  could  in-
 vite  the  attention  of  the  Government
 to  this  problem  and  try  to  5९€  that
 any  feelings  of  “Dravidism”  may  be
 allayed  in  the  matter  of  deficiency
 in  the  supply  of  sugar,  and  thus  en-
 sure  that  the  people  in  Madras_  get
 sugar  in  proper  quantities.

 Even  in  the  markets,  I  find  that
 though  sugar  is  distributed  through
 the  retail  shops,  the  allotment  to  the
 retail  shops  is  much  below  their  de-
 mand.  Therefore,  I  would  suggest
 that  greater  quantities  are  allotted  to
 the  retail  shops  for  distribution  espe-
 cially  when  the  wholesalers  have  got
 larger  number  of  bags  allotted  to
 them,  so  that  they  could  maintain  the
 prices  and  see  that  no  scarcity  con-
 dition  is  brought  to  the  forefront.

 As  late  as  30th  August,  1959,  a
 memorandum  was  submitted  to  the
 Minister.  I  have  already  brought  if
 to  the  notice  of  the  House.  In  _  that
 memorandum,  the  association  has

 7
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 asked  for  a  total  quota  of  31,000  tons
 per  month,  28,000  tons  from  local  pro-
 duction  and  3,000  tons  from  North
 India.  The  members  met  Shri  A.  P.
 Jain—he  is  not  a  Minister  now—and
 also  Shri  S.  K.  Patil  who  is  now  the
 Minister  of  Food  and  Agriculture,  but
 the  reply  given  by  the  Ministers  were
 not  very  encourageing.  Now,  in  rela-
 tion  to  the  co-operative  sugar  factories
 I  do  not  know  the  line  of  demarca-
 tion  between  the  Minister  of  Food  and
 Agriculture  and  the  Minister  of  Com-
 munity  Development  and  Co-operation,
 and  I  do  not  know  who  is  really  res-
 ponsible  for  sugar  factories  as  well  as
 for  the  supply  of  sugar.  We  are  not
 aware  of  it.  But  until  30th  August

 last,  we  have  been  looking  only  to  the
 Minister  of  Food  and  Agriculture.  in
 regard  to  these  matters.  Now  that  a
 new  Minister  has  taken  charge,  I  am

 afraid  whether  he.  has  been  fully
 posted  with  all  the  facts.  But  still  I

 _.,hope  he  will  do  his  best  and  give  me
 proper  replies  to  the  satisfaction  of

 _,the  people  so  far  as  the  Madras.  State
 _.is  concerned

 Some  Hon.  Members  rose—

 Mr,  Deputy-Speaker:  No  hon.  Mem-
 ber  has  given  advance  notice  under

 fule.55(5).  Anyhow  I.shall  allow  a
 few  questions  to  be  put.

 Shri  Tangamani  (Madurai):  May  I
 know  what  is  the  annual  requirement
 of  Madras  State?  The  hon.  Minister
 stated  that  it  was  10,000  tons.  May  I
 know  how  much  is  the  deficit  and
 how  much  has  been  made  available

 from  Andhra?  My  second  question  is:
 Is  it  true  that  the  retail  price  of
 sugar  in  Madras  State  now  is  Rs  2-4

 per  viss  and  the  price  per  bag  is
 ‘tore  than  Rs,  140?  What  steps  have
 Government  taken  to  reduce  the  price
 to  Rs,  1-2-0  which  used  to  be  the
 normal  price  and  also  the  price  per
 bag  of  sugar  to  Rs.  100?  Lastly,  the
 hon.  Minister  stated  that  for  the

 _@ntire  region  28,000  tons  will  be  -re-
 quired.  May  I  know  whether  the
 estimated  production  for  this  year

 “will  be  able  to  meet  that  demand  of
 48,000  tons?

 BHADRA  20,  88l  (SAKA)
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 Shri  Warior  (Trichur):  May  I  know

 whether  demands  have  been  made:
 by  the  Kerala  trade  associations  and
 traders  for  the  import  of  sugar  from
 U.P.,  whether  Government  have  sanc-
 tioned  it  and  if  not,  what  is  the  ob-
 jection  of  Government  in  not  allowing.
 supplies  from  U.P,  to  Kerala?

 Shri  Sinhasan  Singh  (Gorakhpur):
 I  want  to  know  what  is  the  present.
 price  of  sugar  prevailing  in  the  whole-
 sale  trade;  whether  the  price  is  Rs.  45
 per  bag;  whether  the  price  has  gone:
 up  since  the  sugar  debate  in  this.
 House;  whether  there  is  any  scheme
 before  Government  to  get  this  extra.
 profit  that  the  sugar  magnatés’  have
 made  and  share  it  with  the  cane-
 growers;  whether  Government  has
 fixed  the  cane  price  for  960-6l  and  if
 so  what  is  that  price......

 Mr.  Deputy-Speaker:  The  hon...
 Member  should  restrict  himself  to
 the  scope  of  the  discussion  and  not:
 widen  the  scope  of  the  discussion
 The  discussion  is  about  co-operative
 sugar  factories  in  Madras.  There  has
 been  a  demand  from  Kerala  for  sugar
 from  U.P.

 Shri  Sinhasan  Singh:  U.P.  has  got
 a  greater  production  of  ‘sugar.  My
 last  question  is  whether  Government:
 have  considered  the  increase  in  the

 price  demanded,  by  the
 cane-growers?

 Shri  Heda  (Nizamabad):  The  price
 of  machinery  to  manufacture  sugar
 i.e.  of  sugar  factories  is  increasing  in.
 the  foreign.  markets.  May  I  know
 how  much  foreign  exchange  we  would
 be  losing  because  of  this  delay  in

 granting  licences  to  co-operative
 sugar  factories  in  Madras  and  other
 States,  since  in  the  interim  period
 the  price  of  the  machinery  is  increas—
 ing  in  the  foreign  markets

 Shri  Subbiah  Ambalam  (Ramana--
 thapuram):  I  want  to  know  the  ex--
 factory  price  of  sugar  from  the  south--
 érn  sugar  mills  prior  to  the  introduc.
 tion  of  sugar  control  and  the  present

 Sugar  Factories  7944.



 “7945  Co-operative

 (Shri  Subbiah  Ambalam)
 ex-factory  price  in  the  South  Indian
 sugar  mills.  Then,  I  want  to  know
 the  number  of  mills  that  are  likely

 rte  be  started  in  the  co-operative  sec-
 tor  during  the  rest  of  the  Secom!  Five
 ‘Year  Plan  in  the  North  Indian  States
 and  the  number  of  co-operative  sugar
 mills  that  are  likely  to  be  started  in
 the  South  Indian  States.

 Shri  Viswanatha  Reddy  (Rajampet):
 “There  has  been  a  great  demand  from
 the  Madras  State  for  granting  of
 Hieences  for  sugar  factories  in  the  co-
 Operative  sector.  In  view  of  the
 -changing  policy  of  Government,  viz
 to  sanction  more  sugar  factories  in
 the  country,  may  I  know  whether
 Government  will  be  prepared  to  sanc-
 tion  as  many  licences  particularly  to
 Madras  State  as  would  be  demanded
 by  that  State?

 Shri  Narasimhan  (Krishnagiri):  Re-
 Harding  the  assessment  of  the  need
 of  the  Madras  State,  one  paper  has
 reported  that  the  requirement  would
 De  85,000  tons.  I  want  to  have  the
 correct  assessment.  Then,  I  want  to
 know  the  quantity  asked  for  by  Mad-
 ras  and  how  far  the  Centre  will  ful-
 fi}  their  demand.  The  Dasara  and
 Diwali  festivals  are  coming  quickly
 and  before  that  some  quantity  is
 needed.  I  want  to  know  how  far  they
 are  going  to  fulfil  that  demand.  Last-
 ly  from  Salem  district  demands  have
 come  for  the  co-operative  sugar  fac-
 tories.  What  action  has  the  Govern.
 moent  taken  about  it?

 Shri  झ  है  Nayar  (Quilon):  Is_  it
 not  a  fact  that  Kerala  has  a  chronic
 deficit  of  sugar?  If  so,  what  is  Gov-
 -ernment’s  estimate  of  the  deficit  in
 Kerala?  I  also  want  to  know  whether
 in  view  of  the  national  festival,  Onam,
 more  sugar  was  allotted  as  this  is  the
 time  in  the  whole  year  when  we  want
 nore  sugar.

 3B.  8.  Murthy):  Mr.  Deputy-Speaker,
 ‘as  you  have  rightly  pointed  ont,  I

 SEPTEMBER  I,  1959  Sugar  Factories  =  799.45 in  Modras

 Before  I  answer  this  question,  I
 would  like  to  point  out  that  the  ans-
 wers  for  the  questions  put  by  Shri
 Muniswamy  as  to  the  supply  of  sugar,
 the  quantity  of  sugar  supplied  te  the
 Madras  State,  the  number  of  fair  price
 shops  established,  whether  Andhra
 has  got  more  quota  and  also  several
 other  questions,  including  the  one
 about  Onam  by  Shri  प्र.  ्,  Nayar,  are
 beside  the  point.  -

 Therefore,  I  would  first  deal  with
 the  question  whether  there  was  delay
 or  not,  and  if  there  was  delay,  why
 was  there  delay.  My  humble  submis-
 sion  is  that  there  was  no  delay  in  res-
 pect  of  the  applications  from  these
 three  factories  or  associations.  The
 application  from  the  North  Arcot  Co-
 operative  Sugar  Factory  Limited,  Pan-
 chakuppam,  Vellor  Taluk,  North  Arcot
 district  was  received  in  two  instal-
 ments—the  first  one  was  dated  Sist
 October,  956  and  the  second  7th
 November,  4956  and  the  licence  was
 granted  to  them  on  28nd  July,  1957.
 In  the  case  of  the  Amravathi  Co-
 operative  Sugar  Mills  Limited,  Udu-
 malpet  Taluk,  Coimbatore  district,  the
 dates  are  more  or  less  the  same  as  in
 the  case  of  the  first  one.  This  factory
 was  also  issued  a  licence  on  22nd
 July,  ‘1987.  As  regards  the  Maduran-
 thakam  co-operative  Sypgar  Mills
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 Lamited,  Vandalur,  Maduranthakam,
 Chinglepet  district,  the  application
 was  received  here  on  llth  October,
 956  and  the  bulk  licence  for  about
 37  lakhs  for  import  of  machinery  was
 granted  on  30th  June  1957,  Another
 licence  for  about  Rs  67,435  was  issued
 on  8rd  December,  9857  Roughly
 speaking,  the  delay  in  issuing  licences
 was  7  to  8  months

 I  hope  the  hon  Members  are  aware
 that  there  is  a  lot  of  procedure  to  be
 followed  before  any  licence  35  issued,
 and  2,  3  or  4  months  may  be  the  ord:-
 nary  time  required

 But  there  is  some  delay  here  of
 three  or  four  months  more  because
 of  a  new  situation  that  has  arisen  in
 the  economic  field  That  is  due  to
 lack  of  sufficient  forcign  exchange
 Shr:  Muniswamy  has  made  a_  point
 about  this  In  spite  of  all  steps  being
 taken  by  the  Central  Government,
 specially  by  the  Ministry  of  Com-
 merce  and  Industry,  somehow  or  other
 India  had  a  very  tight  time  as  far  as
 foreign  exchange  was  concerned
 Therefoie  a  system  called  the  deferred
 payment  system  was  inaugurated
 These  organisers  were  requested  to
 negotiate  with  the  suppliers  in  forcign
 countries  to  come  to  terms  on  deferred
 pavment,  which  specially  the  Madras
 factories  were  not  able  to  do  Then
 the  hon  Muimster  of  Industrv,  Shr:
 Manubha:  Shah,  convened  a  meeting

 rot  the  suppliers  from  West  Germany
 and  the  representatives  of  these  fac-
 tories  somewhere  in  June,  957  end
 the  matter  was  finalised  Then  im-
 mediately,  as  has  been  stated,  in  the
 month  of  July,  1957,  licences  were
 issued

 But  the  unfortunate  thing  about
 these  Madras  factories  is—the  delay
 7  not  because  the  licences  were  grant-
 ed  late—that  the  promoters  of  these
 factories  did  not  take  other  necessary

 Biteps  to  have  their  final  plans  for  the
 trection  of  these  factories.  I  may  tell

 he  hon  Members  of  this  House  that
 almost  at  the  same  time  six  factories
 in  Bombay  have  also  been  given
 230  LSD  —9,
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 licences  and  whereas  the  Madras  fac-
 tories,  even  today,  are  under  erection
 and  are  reaching  the  final  stage,  the
 Bombay  factories  have  gone  into  pro-
 duction  in  the  4958  season.

 Shri  Narasimhan:  They  were  more
 businesshke

 Shri  B  S  Murthy:  I  thought  the
 other  way

 Therefore  I  would  humbly  state  that
 there  ३3७४  no  delay  whatsoever  on  the
 part  of  the  Central  Government  to
 issue  licences

 Shri  Muniswamy  has  also  said  that
 thcre  was  no  impetus  given  by  the
 Government  I  think  these  are  his
 exact  words  ‘Proper  impetus’  are  the
 words  he  has  used  He  has  said  that
 proper  impetus  was  not  given  by  the
 Government  to  the  people  For  his
 information,  may  I  say  that  when  he
 North  Arcot  District  Co-operative
 sugar  factory—I  think,  Shri  Mun-
 swamy  Pillay  hails  from  Nocth
 Arcot

 An  Hon.  Member:  Pillay?

 Shri  8,  8  Murthy:  I  am  sorry.

 When  that  factory  was  not  able  to
 get  the  necessary  share  capital  the
 State  Government  had  to  give  Rs  10
 lakhs  towards  its  share  capital  There-
 fore  all  said  and  done,  the  Govern-
 ment  is  trying  to  do  :ts  best  to  pro-
 mote  co-operative  sugar  factories  and
 the  fault  is  not  to  be  placed  at  the
 doors  of  the  Government  There  is
 something  wrong  with  the  promoters,
 specially  I  think  m  one  factory  at
 least  there  was  inordinate  delay  m
 coming  to  terms  because  there  was
 a  sort  of  a  rift  between  the  promoters
 and  finally  they  have  been  asked  to
 compose  their  differences  They  also
 have  been  given  the  necessary
 impetus

 Shr:  Heda  asked  whether  any  esti-
 mate  has  been  made  as  regards  the
 foreign  exchange  required  and  the
 extra  cost  on  account  of  the  delay  in
 imports  For  his  information,  I  may
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 state  that,  for  the  time  being,  import
 of  complete  machinery  for  sugar  fac-
 tories  is  being  stopped  and  consor-
 tiums  are  being  formed  in  several
 places  for  the  manufacture  of  machi-
 nery  necessary  for  sugar  factories.
 Therefore,  the  question  of  foreign  ex-
 change,  as  far  as  import  of  machinery
 for  sugar  factories  is  concerned,  will
 become  less  important.  Soon  we  may
 be  having  Indian  machinery  for  erect-
 ing  co-operative  sugar  factories.

 One  more  point.  All  encouragement
 is  to  be  given  to  co-operative  effort
 Especially  sugar  factories  sre  being
 given  all  help  they  need.  Therefore,
 I  am  hopeful  that  soon  there  will  be
 many  sugar  factones  rising  in  several
 places  all  over  the  country  and  the
 problem  of  sugar  will  be  solved  I
 have  nothing  more  to  add  except  this.
 The  other  questions  regarding  the
 quantity  of  sugar  required,  the  amount
 sent,  the  amount  distributed  to  the
 wholesalers  or  coffce  hotels  or  tea
 saloons  are  all  outside  the  question  I
 think  Shn  N.  R.  Muniswamy  and
 others  will  bear  in  mind  that  the  Gov-
 ernment  is  not  trying  to  delay  If  at
 all  there  is  any  delay,  the  delay  pri-
 marily  is  because  of  the  promoters
 being  not  careful  in  finalising  their
 plan,

 Shri  Subbiah  Ambalam:  My  ques-
 tion  has  not  been  answered  about  the
 number  of  co-operative  milis...

 Mer,  Deputy-Speaker:  That  question
 can  be  settled  mutually  when  they  are
 on  the  same  Bench.  Shri  Nagi  Reddy
 to  raise  the  next  discussion.  That  is
 about  Fertihser  factory  in  Andhra
 Pradesh,

 Skei  Sinkasan  Singh:
 question

 Mr.  Deputy-Bpeaker:  They  were
 not  relevant  to  the  discussion  today.
 They  need  not  be  answered.

 Ch.  Ranbir  Singh  (Rohtak):  That
 is  very  important:  price.

 I  raised  a

 Fertiliser  Factory  in
 Andhra  Pradesh  7939

 Mr,  Deputy-Speaker:  Undoubtedly:
 not  at  thig  moment.

 37.32  bra

 FERTILISER  FACTORY  IN  ANDHRA
 PRADESH*

 Shri  Nagi  Reddy  (Anantapur):  Sir,
 the  question  that  I  had  asked  on  the
 llth  August,  4959  regarding  the  ferti-
 liser  factory  in  Andhra  Pradesh  was
 almost  evaded  by  the  Minister  when
 he  gave  the  reply.  This  question  has
 been  on  the  agenda,  I  should  say,  from
 i855.  Even  to  this  day,  we  have  not
 had  any  clear  idea  from  the  Govern-
 ment  when  this  factory  is  going  to  be
 established  and  when  we  are  going  to
 see  fertilisers  coming  out  of  the  fac-
 tory

 As  a  matter  of  fact,  if  we  go  a
 little  into  the  history  of  this  project,
 we  will  see  that  even  the  report  of
 the  Fertilser  Promotion  Committee  of
 3955  had  been  of  the  opinion  that  the
 factory  that  is  to  be  established  in
 Neyvel:  in  the  Second  Five  Year  Plan
 may  not  come  off  in  the  Pian  period
 and  therefore,  they  had,  at  every  stage,
 been  saying

 Shri  N.  R.  Muniswamy  (Vellore).
 The  Minister  is  not  here  to  give  a
 reply

 Some  Hon.  Members:  Here  is  the
 Minister  in  charge

 Shri  Nagi  Reddy:..  saying  in  the
 report  that  if  the  factory  at  Neyveli
 cannot  be  established  in  the  Second
 Five  Year  Plan  period,  the  chance
 should  be  given  to  Andhra  Pradesh
 They  had  been  very  clear  when  they
 Said,  now  that  “confirmatory  data
 about  the  extent  of  lignite  reserves
 and  underground  conditions  have  stil!
 to  be  obtained  and  the  suggested  solu-
 tion  of  the  artesian  water  problem  has
 to  be  satisfactorily  proved”,  “it  38  not
 possible  to  arrive  at  any  completely

 *Half-an-hour  Discussion.
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 relLable  data  for  calculating  the  cost
 of  pumping  water  and  mining  lignite”

 Yes,  I  do  not  know  for  what  reasons
 the  Government  decided  that  the  fc:  ti-
 hser  factory  should  be  established  at
 Neyveh,  knowimg  that  .t  is  not  going
 to  be  established  and  it  would  not  he
 possible  to  establish  it  »n  the  Second
 Five  Year  Plan  period  The  result
 has  been,  unfortunately,  that  the
 southern  region  of  the  country  today
 has  no  fertiliser  factory  at  all  The
 answer  that  was  given  by  the  Muinis-
 ter  on  lith  August,  959  gives  us  the
 ampression  jhat  the  southern  region
 us  not  going  to  have  a  fertiliscr  factery
 till  about  965  or  4966  or  even  957
 As  the  days  pass  on,  the  year  also
 might  be  extended  It  us  for  this
 reason  that  I  think  the  Government
 must  take  a  decision  now  to  establish
 immediatelv  a  fertilise:  factory  in
 Andhra  Pradesh  _  I  think  it  is  one  of
 the  reasons  why  thc  Government
 should  immediately  accept  it  and  give
 permission  to  the  Andhra  Pradcsh
 Government  in  view  of  the  very  rrea-
 sonable  attitude  that  the  Andhra  Pra-
 desh  Government  has  taken  in  trying
 to  secure  this  fertiliser  factory

 Secondly,  the  report  had  «aid  m
 955  that  the  “expediency  of  increas-
 ing  the  production  targets”  was  one
 of  the  reasons  for  them  to  give  the
 place  where  this  fertiliser  factory
 should  be  estab!ished  For  the  simple
 reason  that  Andhra  Pradesh  is  one  of
 the  major  rice-producing  centres  m
 the  country,  and  is  one  of  the  States
 where  production  per  acre  has  also
 been  increasing  instead  of  decreas:ng
 as  m  certain  States  hike  West  Bengal,
 I  say  that  Andhra  Pradesh  must  be
 Biven  the  right  to  establish  a  ferti:hscr
 factory  for  greater  production  of
 paddy  in  the  State  I  think  that
 instead  of  spending  year  after  yvar
 Toney  on  imports  as  we  have  bern
 domg  and  spending  our  foreign  cx-
 change  which  is  very  precious,  if  we
 take  steps  now  to  establish  a  fertiliser
 factory  in  Andhra  Pradesh  which  is
 capable  of  yielding  by  the  end  of  the
 Second  Plan  or  by  the  first  year  of

 Andhra  =  7952
 Pradesh
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 the  Third  Plan  period,  certainly  the
 Country's  finances  would  be  better  and
 the  production  of  our  foodgrams
 Would  imcrease  much  faster  at  least
 i.  Andhra  Pradesh  than  it  has  done
 80  far  That  would  to  a  great  extent
 30lve  the  food  crisis  in  the  country

 Thirdly,  from  the  facts  we  know
 there  is  going  to  be  a  shortfall  in  the
 total  expenditure  in  the  Second  Plan
 allotted  for  fertiliser  factories,  be-
 Cause  neither  the  Durgapur  plant  nor
 the  Neyvel:  plant  is  going  to  be  estab-
 shed  as  carly  as  we  had  expected
 them  to  be,  and  it  would  be  in  the
 Mterests  of  the  country  to  see  that
 these  finances  are  spent,  because  they
 ate  the  most  essential  expenditure  for
 the  nation  as  early  as  possible  The
 Kothagudem  site  is  already  there  and
 the  Andhra  Pradesh  Government  has
 already  allotted  in  its  Budget  Rs  50
 lakhs  for  the  establishment  of  a  ferti-
 liser  factory,  and  it  35  the  Central
 Government  that  is  now  standing  in
 the  way  Therefore,  I  think  the  money
 should  not  be  allowed  to  lapse  and
 the  State  Government  should  be
 allowed  its  proper  chance

 We  heard  that  the  Andhra  Pradesh
 Was  going  to  get  its  fertiliser  factory.
 That  assurance  has  been  almost  given
 in  the  answer  to  my  question,  but
 from  the  answer  it  appears  that  the
 trouble  is  that  the  Andhra  Pradesh
 Government  will  contribute  5]  per
 cént  of  the  share  capital  themselves
 and  they  want  the  Government  of
 India  to  be  a  minority  partner  m  the
 enterprise  I  am  afraid  the  Govern-
 Ment  of  India  is  very  touchy  sbout
 bemg  a  minority  partner  with  a  State
 Government  It  was  so  touchy,  I  can
 Say,  m  the  case  of  the  Singareni  ecel
 Mines  They  insisted  on  being  the
 MAjor  partner,  and  until  it  was  almost
 AaCeepted  they  did  not  come  forward
 to  help  in  the  greater  produchon  of
 the  Singaren:  coal  mines  In  the  same
 Way,  I  am  afraid  the  Central  (०रशाचन
 ment,  feelmg  that  it  .s  too  big  to  be  a
 subordinate  partner  with  a  Staté  ठरन
 ernment,  probably  does  not  wish  to
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 accept  a  secondary  place.  I  would
 them,  after  all,  it  is  a  public  sec-
 project.  The  State  Government
 going  to  have  5]  per  cent.  of  the

 shares;  the  Central  Government  are
 requested  to  help  it  by  purchasing
 probably  about  30  per  cent.  of  the

 create  the  necessary  enthusiasm
 among  the  people  to  help  in  the  estab-
 lishment  of  the  factory  as  fast  as  pos-
 sible.  Naturally,  at  this  moment,
 when  the  co-operation  between  the
 People  and  the  Government  is  closer
 on  this  particular  issue,  if  the  Central
 Government  come  m  the  way  and  put
 spokes,  naturally,  the  co-operation
 will  vanish.  I  wish  that  the  Central
 Government  which  seeks  the  co-
 operation  of  the  people  for  the  imple-
 mentation  of  the  development  projects
 envisaged  in  the  Plan,  will  come  for-
 ward  to  help  us,  and  also  give  us  an
 assurance  today  that  this  factory
 which  is  being  pressed  for  by  the  peo-
 ple  and  the  Government  will  be  al.ow-
 ed  to  be  established  m  the  Second
 Plan  period,  and  will  not  be  postponed for  the  sake  of  the  other  reports  yet
 to  come  from  the  fertiliser  committee, with  a  view  to  decide  whether  it
 should  be  established  there,  when  it
 should  be  established,  and  if  it  were
 to  be  established,  when  we  should  take
 the  preliminary  steps.

 Mr,  Deputy-Speaker:  Shri  कफ.  B.
 Vittal  Rao.

 Shri  Viswanatha  Reddy  (Rajam- pet):  I  have  given  notice  of  this  dis-
 cussion  jointly  with  Shri  Nagi  Reddy. I  may  be  given  some  time  for  making my  submission,

 Mr,  Deputy-Speaker:  I  could  call!
 only  one  Member  The  other  Mem- bers  can  put  questions.  Shri  7  B.
 Vittal  Rao  may  put  one  or  two  ques- tions;  thereafter,  I  shall
 Member

 allow  the  hon.

 in  Andhra  Pradesh  7994

 Shri  T.  BL  Vittal  Rao  (Khammam):
 Shri  A.  P.  Jain,  when  he  was  Food
 and  Agriculture  Minister,  while  pre-
 siding  over  a  meeting  of  the  Fertili-
 sera  I  ?  Association  in  October,
 1987,  at  Hyderabed  had  stated  that  he
 was  prepared  to  grant  a  licence  for  a
 fertihser  plant,  if  any  party  came
 forward,  in  view  of  the  insatiable
 demand  for  fertilisers  in  the  country.

 Now,  when  the  State  Government
 of  Andhra  Pradesh  have  come  forward
 to  set  up  a  factory  and  are  also  pre-
 pared  to  meet  more  than  half  of  the
 expenditure  or  the  capital  cost  of  the
 plants,  why  should  the  Central  Gov-
 ernment  not  give  a  clearance  or  grant
 a  licence?  May  I  also  know  whether
 Government  are  aware  of  the  fact  that
 the  fertihsers  which  wil]  be  produced
 in  the  factory  that  is  proposed  to  be
 set  up  at  Kothagudam  will  be  cheaper
 than  even  the  Sindri  Fertiliser  Fac-
 tory?

 Shri  Viswanatha  Reddy:  The  ques-
 tion,  as  a  sequel  to  which  this  discus-
 sion  has  arisen,  has  placed  three  points
 for  consideration  before  us  At  the
 outset,  I  might  say  that  subsequent  to
 that  question,  there  wa.  another  ques-
 tion,  and  in  answer  to  a  supplement-
 ary  on  that  question,  the  hon.  Minis-
 ter  Shri  Lai  Bahadur  Shastri:  was
 good  enough  to  assure  us  that  a  ferti-
 liser  factory  »n  Andhra  Pradesh  would
 be  an  accomplished  fact  m  the  very
 near  future.  That  w2s  a  very  happy
 assurance  that  he  had  given  and  if
 that  statement  had  come  earlier,  pro-
 bably,  the  necessity  for  giving  notice
 of  this  discussion  rught  not  have
 arisen.

 However,  I  should  like  to  place
 three  facts  for  the  consideration  of
 Government  One  is  the  fact  which
 has  been  referred  to  by  my  hon
 friends,  namely,  that  the  Andhra  Pra.
 desh  Government  have  submitted  8
 scheme  to  the  Centre,  in  which  they
 have  agreed  to  participate  to  the
 extent  of  9  per  cent.  in  the  capital,
 and  have  requested  the  Government  of
 India  to  invest  as  much  of  the  rest  of
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 the  capital  as  possible.  I  am  sure  the
 Central  Government  are  not  touchy  of
 being  a  minority  partner,  because  in
 other  ventures,  they  have  already  ac-
 cepted  that  position,  particularly,  in
 the  State  of  Orissa,  in  the  Miinerai
 Development  Corporation,  where  they
 have  minority  shares.  Therefore,  I  do
 not  think  my  hon  friend  should  feel
 that  the  Central  Government  are
 nervous  about  being  a  minority  part-
 ner.

 Shri  T.  B.  Vittal  Rao:  Even  with
 foreign  capital,  they  have  accepted
 minority  shares  in  some  ventures.

 Shri  Viswanathe  Reddy:  Yes,  my
 hon.  friend  ts  only  substantiating  my
 point.

 Therefore,  this  is  the  first  point
 for  consideration  I  would  hke  to
 know  what  the  decision  of  the  Cen-
 tral  Government  is  As  has  been
 pointed  out  by  my  hon.  friend,  Shn
 Nagi  Reddy,  this  question  has  been
 an  the  air  for  the  past  five  years,
 although  it  has  been  denied  by  the
 hon  Mnnister,  Shri  Satish  Chandra.
 in  answer  to  that  Question  {f  can
 recall  to  his  memory  the  discussion
 that  took  place  here  only  five  years
 ago  during  which  Members  from  the
 then  Hyderabad  and  Andhra  _  State
 areas  jointly  put  pressure  on  the  Cen-
 tral  Government  to  start  a  fertiliser
 factory  either  in  the  Hyderabad  area
 or  in  the  Andhra  area,  according  to
 their  decision

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 I  remember  that  and  I  had  said  3
 was  considered.  This  question  was
 discussed  in  connection  with  the  Se-
 cond  Pian  projects

 Shri  Viswanatha  Reddy:  I  do  not
 think  so.

 The  second  point  that  I  would  like
 the  hon.  Minister  to  consider  is  that
 in  Andhra  Pradesh,  the  consumption
 of  fertifiser  today,  or  at  least  the
 demand  for  fertiliser  today,  is
 2,768,000  tons,  A  fertiliser  factory
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 situated  in  Andhra  Pradesh  can
 easily  meet  this  demand.  It  can  not
 only  meet  this  demand,  but  the
 transportation  of  fertiliser  would
 also  be  facilitated,  because  the  whole
 Production  of  a  fertiliser  factory
 being  consumed  in  the  same  State  is,
 I  think,  a  very  favourable  factor  in
 considering  the  establishment  of  this
 factory  Therefore,  I  would  like  him
 to  tell  me  why  this  factor  is  not
 being  considered  in  its  proper  pers-
 pective  by  the  Central  Government.

 Thirdly,  I  would  request  the  hon.
 Minister  to  let  us  know  what  the
 difficulty  is  with  regard  to  the
 capital  structure  In  answer  to  the
 question  under  reference,  he  said
 that  the  capital  structure  involved
 in  the  proposal  to  set  up  a  fertiliser
 factory  was  being  considered.  I  do
 not  know  what  exactly  is  meant  by
 this  If  there  35  any  difficulty  about
 the  capital  issue  position,  I  would
 like  him  to  enlighten  us  Otherwise,
 there  need  not  be  any  difficulty  in
 arriving  at  a  quick  decision

 Besides,  it  has  already  been  stated
 that  the  establishment  of  this  factory
 will  be  considered  along  with  afl  the
 other  proposals  that  are  being
 examined  by  the  Technica}  Commit-
 tee  on  Fertiliser  Factories  I  do  not
 think  that  is  the  correct  procedure.
 Since  the  decision  of  the  Central
 Government  is  that  there  should  be
 a  fertihser  factory  in  each  State,  I
 do  not  see  any  reason  why  the  consi-
 deration  of  the  establishment  of  this
 factory  should  await  the  recom-
 mendations  of  the  Technical  Com-
 mittee  in  respect  of  other  States.

 Therefore,  I  would  request  Gov-
 ernment  to  see  that  a  decision
 regarding  this  factory  is  taken  at  an
 early  date  As  has  been  suggested
 by  Shri  Nagi  Reddy,  since  the
 amount  available  for  other  factories
 ig  not  going  to  be  spent,  that  amount
 can  be  diverted,  the  necessary
 foreign  exchange  provided  and  the
 factory  established  before  the  end  of
 the  Second  Five  Year  Plan.
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 ]Shri  Viewanath  Reddy[
 3१  Shri:  Keshava  (Bangalore):  Would

 Rot  acceptance  of  a  lesser  quantum
 of'thares  in  the  concern  be  quite

 ‘consistent  with  our  umbition  to  estab-
 lish  a  socialistic  pattern  of  society

 ‘between  the  State  and  the  Centre?
 "If  so,  why  rot  accept  it?

 ? Shel  Heda  (Nizamabad):  May  I
 fenow  what  is  the  proposal  forwarded
 by  the  Andhra  Pradesh  Government
 so  far  as  the  setting  up  of  this  factory
 is  concerned?  What  is  the  amount
 involved,  what  is  the  share  capital  and ‘
 what

 is  the  loan  desired?

 7  Shri  Satish  Chandra:  It  is  not
 ‘known.  That  is  the  difficulty ~

 Shrf  Heda:  What  we  feel  is  that
 they  have  not  given  this  in  black  and
 white  because  they  are  discussing  it
 and  after  there  is  a  sort  of  compro-
 mise  or  agreement,  everything  will  be
 given  in  black  and  white.  All  the
 same,  I  think  proposals  have  been
 mooted  and,  therefore,  we  would  hke
 to  know  where  the  rea!  hitch  1s.

 Shri  Satish  Chandra:  Mr.  Deputy-
 Sneaker,  Sir,  I  appreciate  the  anxiety
 of  hor,  Members  from  Andhra  to  get
 some  sort  of  assurance  about  the  set-
 ting  up  of  a  fertilizer  factory  in  that
 State.  But  it  becomes  a  little  difficult
 to-answer  the  points  which  have  not

 *  much  “relevance  to  facts.  Several
 things  have  just  been  sa:d  about  the

 ‘mswers  given  by  me  and  even  by  my
 ‘senior  colleague,  the  Minister  of  Com-
 eaneérce  and  Industry.

 Shri  Viewanatha  Reddy:  Unfortu-
 nately,  I  8876  not  got  the  proceedings
 with  me;  otherwise  I  would  have
 quoted.

 a  Shrt  Gatish  Osandra:  I  have  got  the
 proceedings;  It  has  been  stated  that

 ‘the  hon.  ‘Minister  of  Commerce  and
 Industry  said  that  the  estabhshment
 of  a  fertiliser  factory  in  Andhra  Pra-

 ‘dealt  may  be  treated  as  an  accomplish-
 ed  fect.  ‘If  the:  hon:  “Member  wants,

 १  GEPTEMBER  +Jl,  3989  in  Andhra  ह...  gox8

 T  ean  read  out  what  he  said.  Shri
 Lal  Bahadur  Shastri  said:

 “Naturally,  we  are  thinking
 about  the  Third  Five-Year  Plan
 and  we  must  have  a  co-ordinated
 scheme  and  a_  well-considered
 scheme.  So,  we  would  like  to
 wait  for  the  report  of  the  com-
 mittee.  Yet,  we  do  not  want  that
 if  there  is  any  proposal  which
 could  be  taken  up  earlier  than
 that  we  should  not  do  so  or  we
 should  not  consider  that.  Special-
 ly  in  respect  of  Andhra,  88  the
 hon.  Deputy  Minister  has  said,
 the  committee  has  already  sub-
 mitted  ifs  report  and  3६  has  been
 sent  to  the  Andhra  Gevernment.
 I  fully  reahse  the  necessity  of
 setting  up  a  fertiliser  factory  in
 Andhra_  It  78  one  of  our  surplus
 States  and  it  १8  necessary  that  we
 should  help  Andhra  in  the  matter
 of  setting  up  a  fertiliser  plant  in
 that  State.  Besides  that  there  are
 other  States  also  In  a  general
 way  I  would  like  to  say  that  I
 would  very  much  lke  that  almost
 every  State  should  have  a  ferti-
 liser  plant  Unless  of  course  there
 is  some  basic  difficulty,  for
 example,  shortage  of  raw  material
 or  other  things,  we  would  very
 much  hke  that  each  State  should
 have  at  least  one  fertiliser  factory
 so  that  they  can  help  in  stepping
 up  the  agricultural  production  as
 well  as  the  cash  crops  which  are
 absolutely  necessary  for  the
 "mprovement  of  exports  of  agri-
 cultural  products.”

 This  is  exactly  what  I  also  said  in
 My  answers  on  several  occasions  that
 day  and  on  a  previous  day.  Every
 word  of  what  I  have  said  was  clear
 T  had  tried  to  give  maximum  informa-
 ton  it  was  possible  te  give  at  this
 Stage.  My  answers  were  clear  and
 Precise.

 The  hon.  Mover  has  said  that  they
 Were  vague.  I  should  have  been
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 grateful  to  him  if  he  had  pointed  out
 the  vagueness  about  my  answers.  I
 had  put  my  answers  in  clear  langu-
 age.  And,  whatever  information  was
 available  and  could  be  given  had
 been  given  in  an  unreserved  manner.

 As  I  said,  Sir,  it  is  not  really  the
 dissatisfaction  arising  out  of  these
 answers,  but  the  anxiety  of  the  hon.
 Members  to  hasten  the  decision  which
 has  prompted  this  discussion.  I  wel-
 come  it  because  being  connected  with
 the  Ministry  responsible  for  the  estab-
 lishment  of  fertilizer  factories  in  the
 country,  I  am  as  such  anxious  as  the
 hon,  Members  that  a  decision  should
 जट  talgzen  wa  २७६५७  a2  ponnibie.

 The  Technica]  Fertilizer  Committee
 has  been  appointed  to  study  various
 locations  and  to  recommend  suitable
 sites  for  the  establishment  of  the
 fertilizer  factories  in  the  Third  Plan
 period.  The  position  is  not  clear
 even  to  the  Mmuistry  which  is  in
 charge  of  it.  How  much  resources
 can  be  provided  for  the  setting  up
 of  the  fertilizer  factories  m  order  to
 meet  the  demand  which  has  been
 estimated  at  about  12  million  tons
 of  nitrogen,  or  5  times  that  quantity
 in  terms  of  ammonium  sulphate—the
 percentage  of  nitrogen  differs  in  each
 type  of  fert:hzer—at  the  end  of  the
 Third  Five  Year  Plan?

 On  a  rough  calculation  we  have
 estimated  that  about  Rs.  275  to  Rs.  300
 crores  will  be  required  to  establish
 that  capacity  in  order  to  meet  the
 increasing  demand  for  fertihzers—
 nitrogenous  and  phosphatio—in  this
 country.  Out  of  this,  more  than
 Rs.  300  crores  will  be  the  foreign
 exchange  component.

 Until  the  Planning  Comrnission  can
 Give  us  an  indication  about  the  avail-
 ability  of  internal  resources  as  well
 25  the  foreign  exchange,  we  cannot
 make  any  firm  commitments.  The
 Chief  Minister  of  Andhra  has  been
 Carrying  .on  correspondence  with  our
 Finance  Minister  on  this  subject.  The
 Finance  Minister  wrote  to  him  about

 in  =Andhta  796m.
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 the  immediate  foreign  exchange  -diff-
 culty-.Our  foreign  exchange  resounces,
 arg  committed  for  several  yeara  to
 come.  These  fertiliser  factories  can
 only  be  set  up  when  funds  are  avail-
 abje  from  some  foreign  loan,  Mogt  of
 the  Plan  projects  in  future  will  have
 to  be  thought  out  on  that  basis  be-
 cayse  our  current  foreign  exchange
 eaymings  are  not  even  suffiaent  to
 meet  the  current  requirements  of
 production  and  for  the  sustenance  of
 cur  economy

 @hri  Viswanatha  Reddy:  That  is
 precisely  our  paint.  We  are  trying  to
 make  a  special  case  for  Andhra,
 instead  of  being  in  the  integrated
 gattern  that  5  applicable  to  the  rest
 of  the  country’s  Third  plan.

 Shri  Satwh  Chandra:  That  is
 exactly  I  am  _  pointing  out.  It  is
 afficult  to  separate  these  things.  The
 hott  Memoper  says  that  Andhra  35  a  big
 consumer  of  fertilisers,  There  are
 otper  States  also  which  consume
 fertilisers  on  the  same  scale.  He
 referred  to  Durgapur.  So  far  as
 I  know,  there  is  no  factory  coming
 up  at  Durgapur  during  the  Second
 PlaM  peraod  It  38  being  considered  as
 one  of  the  sites  for  the  Third  Pian.
 Ag  far  as  a  factory  in  Andhra  Pradesh  .
 is  concerned,  our  additional  difficulty
 8  that  the  proposal  from  the  State
 Government  suggests  that  they  will
 hojd  5]  per  cent  shares  and  the  Cen-
 tral  Government  should  be  a  minority
 shareholden.  Then,  they  want.
 resources  to  be  provided  in  the  form  :
 of  loan  by  the  Industria]  Finance
 Corporation  of  India.  It  is  not  indi-
 cated  how  much  money  they  want  to
 invest.  The  capital  structure  of  the
 company  is  not  indicated.  Rs.  25
 crores  would  be  the  capital  invest-
 ment.  How  much  of  it  will  they  con-
 tribute  themselves?  What  will  be  the
 authorised  capital  of  the  company?
 qnese  have  not  been  indicated.  It  is
 not  a  question  of  the  Central  Govern
 ment  being  touchy  about  beenming  a
 minority  partner  in  an  enterprise  like
 this.  But  certamly  the  Central  Goy.~
 erpment  has  to  think  of  it..  Theres  js..
 only  one  large  fertiliser  factory  in
 Sindri  at  present.  That  factory  has
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 Comorin  because  it  is  a
 factory.  There  are  some  factories
 coming  up  at  present.  The  Nangal
 factory  or  the  Neyveli  factory  or  the
 Rourkela  factory  will  supply  fertilisers
 throughout  the  length  and  breadth
 of  the  country.  We  have  to  under-
 stand  the  implication  of  this  proposal
 that  5I  per  cent  shares  should  be  held
 by  the  State  Government.  The  hon.
 Member  says  that  all  its  product  will
 be  utilised  in  Andhra.  The  question
 is  whether  we  are  planning  fertiliser
 production  on  State  basis  or  whether
 we  are  planning  fertiliser  production
 for  India  as  a  whole  so  that  an  area
 whether  it  is  in  one  State  or  the
 other  is  supplied  from  the  nearest
 source  of  supply.  These  are  the  points
 to  be  gone  into.

 There  are  several  other  important
 matters  of  principle  which  have  to  be
 examined.  The  Central  Government
 will  be  very  happy  if  more  fertilizer
 factories  are  established  as  early  as
 possible.  In  spite  of  the  hon.  Mem-
 ber’s  impatience,  I  might  say  that  we
 are  pleading  with  the  Planning  Com-
 mission  and  the  Ministry  of  Finance
 that  since  the  report  on  Andhra  is
 available,  we  should  be  allowed  to  go
 ahead.  But  there  are  so  many  import.
 ant  factors  which  need  examination.
 If  hon.  Members  want  me  to  give  an
 wnmature  assurance,  it  is  neither  fair
 to  me  nor  to  them.

 I  said  in  my  answer  to  the  ques-
 tion  the  other  day  that  Andhra  has
 a  very  good  claim.  I  repeated  it
 twice  or  thrice  in  answer  to  the  ques-
 tions  both  on  the  first  and  the  second
 day.  In  spitt  of  that,  if  it  is  made  to
 appear  in  this  House  that  there  is  lack
 of  sympathy  on  our  part,  that  we  are
 trying  to  hold  up  this  scheme  and  that
 the  southern  sector  is  being  subjected
 to  some  injustice—as  if  the  northern
 sector  with  due  regard  to  its  area
 and  population  is  more  advantageocus-
 ly  placed  in  this  respect—I  say  it  is

 in  Andhra  है... ... ड  १963

 a  reversal  of  facts  and  the  criticiem
 is  not  quite  justified.

 Shri  T,  8,  Vittal  Rao:
 Onty  prs planning  was  there  in  the  Second

 Plan.  \

 48  hres,

 Shri  Satish  Chandra:  In  the  Second
 Plan  we  had  resources  for  chree
 fertiliser  factories  in  addition  to  the
 expansion  of  Sindri,  Out  of  those
 three,  one  was  set  up  at  Nangal
 because  the  electrolysis  process  ‘was
 adopted  to  produce  heavy  water  for
 the  Atomic  Energy  Commission.
 Facilities  for  the  production  of
 ammonium  nitrate  by  this  process  were
 not  available  anywhere  else.  Of  the
 other  two  fertiliser  factories,  one  is
 being  set  up  at  Neyvel:  and  another  at
 Rourkela,  which  is  as  much  south  to
 us  as  it  may  be  north  to  the  hon.
 Member.  What  is  north  or  south?  I
 do  not  know  why  this  always  comes
 up.  It  is  a  relative  geographica)  term.
 What  is  north  to  him  may  be  south
 to  me.  Probably,  the  distance  from
 Andhra  to  Rourkela  is  much  shorter
 than  the  distance  from  my  area  to
 Rourkela.  To  say  that  the  southern
 sector  is  being  shown  some  injustice
 is,  I  must  submit,  very  unfair  to  al!
 of  us.

 We  are  trying  to  clarify  the  posi-
 tion  from  the  Government  of  Andhra.
 We  do  not  know’  what  the  capital
 Structure  is  going  to  be.  The  scheme
 they  have  sent  is  the  same  as  the
 scheme  recommended  by  the  technical
 committee.  The  technical  committee
 went  to  Andhra  to  select  a  site  and
 make  suitable  recommendations.  These
 recommendations  were  made  after
 discussion  with  the  State  Government.
 Even  before  the  committee  submitted
 its  report,  the  State  Government
 informed  us  that  they  want  to  produce
 urea  and  nitro-phosphate.  The  quan-
 tit:es  indicated  were  exactly  word  for
 word  the  same  as  the  committee  was
 going  to  recommend.  They  sent  up
 the  proposal  saying  only  this  much,
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 that  they  want  SL  per  cent  of  the
 shares,  they  want  the  Government  of
 India  to  'be  partners,  they  will
 appro,  ch  the  Industrial  Finance  Cor-
 poration  for  loans  to  provide  addi-
 tional  resources.  The  approval  of  the
 Government  of  India  may  be  given
 to  the  proposal  and  tit  some  foreign
 exchange  may  be  allotted  to  them  to
 proceed  smmed.ately  with  this  matter.
 {  can  assure  you,  Sir,  that  the  Gov-
 ernment  of  India  will  look  into  the
 matter  and  examine  the  proposa)  with
 the  fullest  sympathy.  It  does  not
 want  to  stand  in  the  way  of  a  fertili-
 ser  factory  being  sct  up  mn  Andhra
 Pradesh.  The  proposal  is  that  it
 should  be  a  factory  for  the  production
 of  urea  and  nitro-phosphate  utilising
 the  slack  coal]  of  Singareni  coalfields
 for  the  purpose.

 It  ४४  feasible  proposition.  The
 technical  committee  has  examined  it.
 The  Andhra  Government  has.  only
 repeated  what  the  technical  commit-
 tee  has  said  after  proper  investiga-
 tions.  They  have  sent  a  letter  to  us
 which  appears  at  present  to  be  a
 vague  proposal.  Now,  to  make  it
 appear  to  the  world  that  the  Central
 Government  is  standing  in  the  way
 and  is  not  proceeding  ahead  with  the
 proposal  of  the  Andhra  Government
 is  not  quite  correct.  The  proposal  of
 the  Andhra  Government  is  vague;
 and  to  say  that  the  answers  given  by

 BHADRA  20,  3888  (SAKA)  in  «=  Andhra
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 me  05  behalf  of  the  Govefnment  of
 India  are  vague  is  not  quite  justified.
 The  hon,  Members  need  not  have  any
 misg.vings  about  the  Central  Govern-
 ment  in  these  matters.  We  will  be
 happy  if  a  fertiliser  factory  is  set  up
 tin  Andhra  Pradesh.  Apart  from  food
 production,  a  fertiliser  factory  in  that
 State  is  important  from  the  point  of
 view  of  exports.  The  State  has
 several  exportable  agricultural  pro-
 ducts  Lke  tobacco,  oilseeds  etc.  So,
 we  would  very  much  hke  that  s
 fertiliser  factory  should  be  set  up
 there  In  fact,  several  discussions
 have  taken  place  here.  The  proposal
 has  to  be  formally  approved  by  the
 Planning  Commission;  it  has  to  be
 discussed  in  the  Ministry  and  has  to  go
 to  the  Cabinet.  Finally  the  resources
 for  it  must  be  found  out—both  indi-
 genous  rupee  resources  as  well  as
 foreign  exchange  resvurces—and  a
 clearer  picture  must  emerge  before
 T  am  able  to  say  that  a  decision  has
 been  taken  to  set  up  a  factory  in
 Andhra  as  recommended  by  the
 technical  committee

 Mr  Deputy-Speaker:  The  discus-
 sion  is  over.

 38.07  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,
 September  12,  3959/Bhadra  a,  i88!
 (Saka)
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 one  2 294  regarding  Fertilizer

 Factory  in  Andhra  Pradesh.
 The  Deputy  Muster  of

 Commerce  and  Indu
 (Shri  Satish  Chandra)  re-
 phed  to  the  debate

 AGENDA  FOR  SATURDAY
 SEPTEMBER  ‘12;

 i959 BHADRA  21,  7867  (SAKA)
 Discussion  on  the  motion re White  Paper  on  Indo-

 Chinese  Relations  laid  on
 the  Table  onthe  roth
 September,  7959

 4

 Rees

 793137,


